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The Lok Sabha met at Eleven of the
Clock

fM=. Depury SPRAKER in the Chairl
ORAL, ANSWERS TO QUESTIONS
Vacant Post of Cheirman, FCI

*948. SHRI JANARDHANA
POOJARY;

SHRI KEYUR BHUSHAN:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the
Ppost of Chairman, Food Corporation
of India has been lying vacant for
more than a year;

(b) if 50, the reasong therefor; and

(c) when the post is likely to be
flled?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) The office of Chairman, Food
Corporation of India has been vacant
_ ;ince lath Jurie, 1980.

(b) and (c). The matter relating to

sppointment of Chairman, Food Cor-
poration of India, is under active con-
sideration of the Government.

SHRI JANARDHANA :POOJARY:
Sir, the Food Corporation of India
wag established to ensure a fair-price
tothe growers and also to-make
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available foodgrains to the consumers.
at reasonable prices and it has got
another role also to encourge pro-
duction through inputs. It has also
to conduct research to boost produc-
tion and provide storage facilities. As
vou know, it has also got a duty to
eliminate the middleman. But un-
fortunately, now-a-days the efficiency
of the Food Corporation of India has
gone down and the Food Corporation
of India is not even entering the mar-
ket in time and thereby the growers
are forced to sell their produce at a
lower price, In view of all these
things, may 1 know from the hon.
Minister when the Chairman for the
Food Corporation of India is going to
be appointed snd why the delay has
been caused? What are the reasons
therefor?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH) :Sir, it is not true that the
Fpod Corporation of India’s work has
suffered on accaount of the absence
of a Chairman for some months. We
are taking action to find a suitable
person for the chairmanship. It is also
not true that the Food Corporation of
India could not enter the market in
time and the prices, therefore, slump-
ed and this was also attributable to
there being no.Chairman for the Cor-

poration. The Food Corporation of
Indxa does not conduct any research
in the fleld of agriculture. nor has it
anything particular to do with the
supply of inputs for agriculture (In-
terruptions). Tt has to do something
with the procurement and distribution

on the orders of the G<)vernment and

that has been taking plece.

SHRI JANARDHANA POOJARY:
Sir, my ¢uestion has not been ans-

wered. My quéstion is: When is the
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Chairman going to be appointed? It
has been stated that it is under active
consideration. "How tbong will  #his!
consideration go on of continie?

RAO BIRENDRA SINGH: We shall
-appoint a Chairman as soon as possi-
-’ble-_ .

~ SHRI JANARDHANA POOJARY:
It hag been criticised by many people
that the Food Corporation of India
has become.

MR. DEPUTY SPEAKER: Why
can't you yourse:f take the responsi-
bility?

SHRI JANARDHANA POOJARY:
It has become a_ white elephant. Tt
has been criticised as a lethargic
agent. The . efficiency of the Food
Corporation of India has gone down
to such an extent that all the people,
. particularly people from South
India.

MR. DEPUTY SPEAKER: I be-
long to the whole of India.

SHR1I JANARDHANA POOJARY:
They are not satisfied with the fun-
ctioning of the Food Corporation of
India. It has been alleged that the
Food Corporation of India is func-
tioning in league with the middleman,
‘That is an allegation. Is the Govern-
ment ,0f India going to appoint a
‘Committee to trim the Food Corpo-
ration of India to suggest ways and
means in such a manner that its effi-
ciency doeg not come down and the
.standard of their conduct, not only
¥t their functioning but also the con-
‘duct of employees, 1s maintained?

‘RAO BIRENDRA SINGH: What the
hon. Member has ‘expressed is his
Ppersonal opinion. - I do not agree with
him. But I have. taken note of the
‘stggestions that -he has given.

SHRI R. L. BHATIA: Huge stocks
of paddy have been lying with the
“Pgod - Corporation .. of - India. They
have - ‘now become . ratien. . Even to-
day you would not be able.to get more
than 50 per cent grain out of them.

APR'L 27, 1981
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Similarly, there is a great shortage
of wheat in their stocks, If the Min-
Hetde Jppbifts an  enquity and goes
into the matter, he will find that
whatever figures he has stated in the
House are not true because there is a
great  deteriotation of stocks and
there is gréat pilferage. It is be-
cause of thig fact that no responsible
man is coming forward to become the
Chairman of the Corporatxon -Wilt~he-
en'ighten us?

RAO BIRENDRA SINGH: It is not
that nobody is coming forward. We
are’ looking for a Suitable person.
Thig is not the ‘first time thar the
Chairman hag not been appointed for
"Even ‘earlier,” there
have been periods of five months and
upto seven months when the ' Chair-
man could not be appointed and the
work had been carried on by the
Managing Director. If there are any
specific complaints which can be
brought by the hon. Member to my
notice about deterioration - in paddy
stocks and the damage, I will cer-
tainly hold an enquiry.

PROF.  MADHU DANDAVATE:
Before 1 put my supplementary, 1
want to draw your. attention to a very
dangerous statement made by the hon.
Minister, He said that though the
post had been lying vacant for one
yvear, the work of the Food Corpora-
tion of India had not suffered.  If the
Ministers go on making such a state-

- ment, the.post of Chairman of. various

Departments ‘will become infructuous
-and -there -will be no need ..at all for

- them. I would, therefore, very much

request that such  statements .should
-not be made at least on the floor . of
the House. My submission, ,is that to-
day, there are problems of the grow-
ers who do not -get ..remunerative

price. There s also faulty public, djs-

-tribusion. gustem  because adequdte
stocks .are .not. available. I would. like
to draw hijs attention to the fact that
industrial relations with the staff of
the Food Corporetion of India ‘are also
‘not very good. Inviewotthis.isit
‘not the duty of the Head of the or-
ganisstion liky the Chairman of the
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Food Corporation of India to give a
thrust and dynamism to the organisa-
tion to ‘monitor the functioning of
the organisation and, therefore, will
not the absence of the Chairman for
such an organisation create a big
lacuna in monitoring and giving
thrust to the organisation? In view
of that, will he expedite the matter

regarding the appointment of a Chair-
man for the FCI?
RAO BIRENDRA SINGH: 1 agree

with the last part of the hon. mem-
ber’'s suggestion that we shall try to
expedite the decision. I would still
reiterate that just because we have
not been able to appoint a  Chair-
man for some months, the work has
not ruffered. 1t only means that
some officerg have to do harder work
and the Government has to be more
vigilant,

PROF. MADHU DANDAVATE: Hce
is not replying to the earlier part of
my question. Is it not a fact that
there are problems with recgard to
giving remunerative prices to the
growe;s, that industrial relations in
the FCI are bad and, as a result of
that, the public distribution system
is not able to work as satisfactorily
ag we want it to work?

RAO BIRENDRA SINGH: The fix-
ing of remunerative prices is not the
responsibility of the FCI. The Prices
are fixed by the Government. The
FCI only pays according to the deci-
sion taken by the Government. It has
nothing to do with that. We have
only to arrange for purchases in the
market according to the policy of the
Government. With regard to indus-
trial relations, there are disputes and
problems in all undertakings and
even in private organisations. When-
ever guch problems arise, it is »not-
only the Chairman who is able to
settle these problems  but the whole
Government comes in. The Govern-
ment looks after all such problems
in. consultation with other Ministries
involved as well ag the staff of the
Plod- Corporation. of India. Co

1903 (SAKA)
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RAO BIRENDRA SINGH: The opi~
nion of the hon. Member with regard

to the working of the FCI is his own.
1 do not agree with it

AN HON. MEMBER: 1t is the opi-
nion of the general public.

There

»

RAC BIRENDRA SINGH:
should be no debate on members
opinions. So far as I know, im-this
House, questions may be asked for
ehcmng information. But I would not.
like to express anything which the
hon, Members do not like. He is free
to express his opinion and he has done
it. I am satisfied and the Government
is satisfiled with the working of the
FCI. But nothing is always perfect.
Wherever we find that there is gome-
thing lacking,we always try to im-
prove and take corrective measures.
At present, there is no proposal to
split the Food Corporation of India.

SHR! V. XISHORE CHANDRA S.
DEO: The hon. Minister has said that
the functioning of the FCI has not
been affected due to the fact that =a
Chairman has not been appointed f--
one year. First of all, I would like
to know from the hon. Minister, whe-
ther by saying that he means that
there is no necessity to have a Chair-
man at all for the FCI. If the func-
tioning of the Corporation has not
been affected’  and if it is going on
well, why have a Chairman at all? Is
he thinking of not having a Chaivman
at all ‘or is it because he has not
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been able to find a suitable’ person

for one year and is it likely that #47
two or three years more it will be
like that?

Then, he said th.atiusnot the job
of the FCI to fix reménerative prices
or to purchase foodgraing at remune-
rative -prices and that it is for the
Government to do so0, etc. I can cite
several instances where the FCI has
not been purchasing foodgrains in the
market and has not always been giv-
ing remunerative prices to the far-
mers. The foodgrains are not pur-
chased by them. It is private person
who goes to the market and buys
foodgraing from the farmers. I would
like to know framm the hon. Miniater
whether he is going 4o let this kind
of trend continue or he is intend-
ing to make the FCI more effective
by asking the FCI to go to the mar-
ket and purnchase foodgraing from the
farmerg rather than leaving it to
private persons to do it, and to give
remunerative prices to the farmers as
fixed by the tate Government or the
Central Government and also not to
harass the farmers by saying that the
quality of foodgrains is not good and
all that. This has been happening in
my State for the last one or two years.
I can cite many such instances.

RAO BIRENDRA SINGH: Sir, the
Hon. Member has not sent me any
complaint regarding the Food Corpo-
ration of India not paying the correct
prices.

As I have said, prices paid are ac-
cording to ‘the specifications laid
down by Government. We decide as
to how there should be cut in prices
if the coarse grains, rice, wheat or
any other foodgrains are not up to
the prescribed specifications.

We ‘have liberalised
thig year. It iscmlytoseethatghe
farmers get better prices and that
they are not harassed.

We have also taken care t0 see that
threre should be as little rejection as

APRIL 27, 1961

specifications.
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possible the product of the tarmrs- '
on account of excessive moistule.

But the Food Corporation of Indig
cannot go beyond the norms laid
down by the Government and, there-
fore, if its offizers go beyond that, it
amounts to mal-practice.

I¢ the normg and specification pres-
cribed by us are not observed, we
shall take very severe action on re-
ceipt of complaints from the mandi.

But the Food Corporation of India
is not the only agency which is mak-
ing purchases. For instance, in the
matter of wheat, about 80 per cent of
wheat in the mandis is being pro-
cured by State agencies in Punjab and
Haryana and in other States also.
The Food Corporation of India pur-
chases only about 20 per cent. There-
fore, there might be complaints for
which FCI officials may not be res-
ponsible and there might be some
misunderstanding in the Hon. Mem-

ber’s mind.

SHRI SONTOSH MOHAN DEV: 1
would like to know whether it is @
fact that not only the Chairman but
the District level officers have also-
been in an acting capacity for quite
a long time and, if so, what steps the
Ministry is taking to permanently fill
up the vacancies?

This is the position in my district.
When 1 go there, he says “I am an
acting District Manager, T cannot take
many of the decisions.” Is the Min~
ister aware of thig position and, if so.
what steps are going to be taken.’ I
have written letters also about it.

RAO BIRENDRA SINGH: We take
immediate action when we find that
there is no District Manager. But
there might be some instances where
delay I';,ad taken place in the appoint-
ment of District Managers. I do not
have relevant information about this’
district at present.
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1o see to it that no delay takes place
Jn appointments of these district-
level officers.

SHRI JAGDISH TYTLER: Sir,
during the last one week, the ques-
tions tabled by me were the seventh
or eighth. But, you have spent 20
minutes on the first question itself.
That means, the rest of the people
who wark hard to prepare the supple-
mentaries do not get any chance.
You should not allow 20 minutes for
orie question.

You should allow only two ques-
tions to _L)e put. Only two supple-
mentaries should be allowed.

o qYaw faeet : & nATy W

ST ¥ SAaT A1gar § & T oy ww
% & wT 3 T3ws ¥ mifewd we-
TN MIAT F T[0T faew Fure =,
fasrdw w58 sy § Saw
®T Fqfeur faew AT Arw e wi9w

{ ATy fagewr & faw AR

¥?

RAO BIRENDRA SINGH: Unless
there i any specific complaint about

a particular place, I cannot replv ta
a general question like this. Thic

cannot generally happen and if it
happens it is very bad and very
serious. But I would request the

Hon Member to pass on the informa-
tion to me if he has anything specific.

Effect of pollution from Industrial
sector on Agricultural production

*949. SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
pollution caused by the industrial
sector adversely affects the agr!cul-
tural production;

(b) if so, the detalls in this regard;
and

(c) what prevéhfive steps Gov-
ernment have taken or propose to
take ip, the matterp

Oral Anstolrs 10

mmm MINISTER IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(KUMARI KAMALA KUMARI:
(a) and (b). The pollutxon caused by
the industrial sector i3 capable of
adversely affecting the fert{'ity of the
s0il ag well ay' standing crops.

(¢) Since the harmtful effecte of
pollution caused by industries affect
not only the agricluture sector but
also environment in general, human
hedlth and various other socio-econo-
mic activities, the responsibility for
desling with preventive steps in this
regard is centralised in the Ministry
of Works & Housing, who are ad-
ministering the Water (Prevention
and Control of Pollution) Act, T074.
Under this Act,. action is taken to
regulate the quality of Industrial dis-
charges, Thig Act is currently in
force mn all the Unjon Territorieg and
15 States. 1In addition, to combat the
problem of air pollution resulting
from industries the  Ministry of
Works & Housing has recently got
the Air “{Prevention & Contrpl of
Pollution) Bill passed by Parliament.

SHRI K. MALLANNA: I am very
sorry to get this type of answer...

MR. DEPUTY-SPEAKER: Come to
be supplementary. Don’t be immers-
ed in sorrow,

SHR] K. MALLANNA. Pollution
of air and water caused by the indus-
trial sector is very dangerous. But
the Minister has not taken it serious-
ly. I put this question:

“What preventive steps Govern-
ment have taken or propose te take
in the matter?”

The hon. Minister has asked this
august House to, go through the Acts?
but what aclual preventive steps
they have taken, he has not gnswered;
that was the main question, but it
has not been answered. Mv first
supplementary is this. How many
ipdustrial concerns have violated this
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Act and what are the 'actions teken
against these people?

THE MINISTER OF AGRICUL-
TURE AND RURAL HECONSTRUC-
TIQON AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): My colleague has stated
whatever information we could give
to the hon, Member. It has also
been stated that these Acts, the Water
and Air (Prevention & Control of
Pollution) Acts are administered by
the Ministry of Works and Housing. ..

SHRI JAGANNATH RAO: Then
why did you accept thiz Question?

RAO BIRENDRA SINGH: We
could very well have sent it back
to the Secretariat, but we did not.
We have tried to collect the informa-
tion, and we are prepared to reply
to the supplementaries to the best of
our ability and information. There
ig a Central Board for the purpose
set up under the Water (Prevention
& Control of Pollution) Act. There
is also another Act recently passed
by Parliament Under that Boards
are yet to be set up, The States Lave
to set up their own Boards, but some
of the highly industrialised States
have not yei set yp the Board. That
also remains a fact. For instance,
Maharashtra has not yet set up the
Water (Prevention of Pollution)
Board: Tamil Nadu has not done it;
may be, one or two other states also
like Orissa. But most of the States
have set up these Boards, and about
the action taken by the State Gov-
ernments, details are not available
with ys. But jt is wrong to say that
there is no provisionn We have
passed legislations in Parliament.
The States have to implement the
Acts by setting up thelr gwn Béards.
They have the powers to prosecute
the industry which does not conform
to the rules and regulations and which
creategs pollution. I do not know
what the hon, Member means when
he says that we have not tried to
reply to the question. ‘The question,

APRIL 271081 . .
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80 far 88 1 am concerned, specifically
concerns the Agriculture  Mnistry
and the damage that is done to
agricultural lands, about which he
has not asked any supplementary ‘

SHRI K. MALLANNA: My second
supplementary. May 1 know from
the hon. Minister. ..

MR. DEPUTY SPEAKER: As Mr.
Tytler sald I cannot spend more than
7 minuteg on one question, When 7
minuteg are over, 1 will go to the
next question.

SHRI K. MALLANNA: What is
the effect of pollution on  agricul-
tural land a swell as humanbeings
and animals by eating poluted food-
crops?. What is the value in térms
of loss by polluiion on agrxcultural
production?

RAO BIRENDRA SINGH: Areag of
land have been affected near and
around big industrial units in some
of the States. But it is not possible
to give the extent of damage and Joss
in production in these small areas.
Somewhereit is 50 acres and some-
where it is 10 acres affected due to
water pollution. The areas are not
very large and substantial,

With regard to the health hazards
on account of thig pollution, I would
request you to gsk the hon, Member
to give notice to the Works and
Housing Ministry,

SHRI D. P. YADAV: In the light
of the census figures that have come,
our additional food requirements
annually will be ot the order of 6
million tonnes. This is a very impor-
tant question in view of the fact that
it relates to food production. In view
of the fact that the country will feed
additionally every year 6 million
tonnes of foodgrains it means the soil
health should be very normal...

MR. DEPUTY SPEAKER: Put
your question,
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SHRI D. P. YADAV. It js not only
the poﬂuhon caused by ‘the indus-
trial wastes that ca'ises this 1m-
balance in soil health but 1t is also
caused by excessive and indiscrimi-
nale use of fertilisers and this has
caused further depletion of the micro
elements in the soil, especially in the
western part ot the country which
is very rich..

MR. DEPUTY SPEAKER: What 1s
your question? you are giving the
answers,

SHRI D. P. YADAV: In view of
that jndiscriminate use of fertilisers
and more particularly in the weslern
part of the country...I am asking
the question, gir...

1 want to know whether the
Minister is aware that there has been
an acute imbalance as regards the
micro elements and if so what steps
is he going to take to manage and
maintain the balance of the micro
elements in the g¢oil in the western
part of the country,

RAO BIRENDRA SINGH: This
queslion relates only to &amage
through pollution. The hon. Mem-
ber has asked about the imbalance
in the use of fertilisers. I dp not
agree with the hon. Member because,
as it is, in India our natioanl average
of fertiliser consumplion is  hardly
32 kg. per heactare ang in a State
like Bihar to which the hon. Member
belongs, it is around 10 or 12 kg. per
hectare.- So 1 can recommend that
any amount of fertiliser can be used
and there will be no harm at all to
the soil in some of the States.

SHRI D. . YADAV: I do not dis-
pute this idea.’

MR. DEPUTY SPEAKER: That is
all right. ..

Next question.

AN HON. MEMBER: Kindly allow
one more question.

SHRI BALASAHEB VIKHE PATIL:
An half-an-hour discussion may be
allowed on this question later on.

VAISAKHA 17,1803 (SAKA)
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SHRy DIGVIJAY SINH: Only one
question, Sjr-..

MR. DEPUTY SPEAKER: Nexl.
question—Shri Navin Ravani. .
Next question—Shri K. Pra_--
dhani. .. ' ‘

Shri Rama Chandra Rath...

Next question—Shri V. S, Vijaya
Raghavan. ..

Next question—Shri Phool Chand
Verma. ..

Next question—Shri

Harish
Chandra Singh Rawat. .. ’

Nexy aquestion—Shri Tarig
Anwar. ..

Next question—Shri Chiranji Lal
Sharma. ..

Next question—Shri
Dass Shastri...

Shri D. M. Putte Gowda.

SHRI JAGDISH TYTLER. There
should be a fine imposed on the
absentees.

Dharam

Dual examination system by
Central Board of Secomdary Educa-
tion

»05¢. SHRI D. M. PUTTE GOW-

DA:
SHRI DHARAM DASS
SHASTRI:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether in para 10.79 of
Kothari Commission Reporf, it Is
mentioneg that Independent SChnols
charging high rates of fees create an
important problem in social in-
tegration by k segregating the richer
classes from the rest of the commu-
nity;

(b) whether the President of
Association of Head of Setondary
Schools, Delhi is reported to have
stated on 14 June, 1980 that the
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Central Board ;of Secordary Educa-
tion is biaged Wrapde Public Schools
and have vested interest; ;

.. {e) whether "Government’s atten-
tion has also been drawn to the state-
ment made by a National Awardee
in Timeg of India dated the 7th Sep-
tember, 1986 pleading against dual
examination conducted by the Central
Board of Secondary Education;

(d) whether the dual system has
placed at disadvantage the students
studying in schools run by the Delhi
Administration and the action pro-
posed to be taken in the matter; and

(e) what is the Central Board of
Secondary Education’s rationale
behind the dual examination system?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
BsCHAVAN): (a) Yes, Sir.

(b) Yes, Sir,
(c) Yes, sir.
(d) No, Sir.

(¢) The two types of examinations,
which had to be different till Y977
because of different syHabi, have
continued to be so.on administrative
considerations.

SHRI p. M. PUTTE GOWDA. Sir,
the hon. Minister. hag agreed with
the first three partg of the question
but he has denieg the last two parts,
May 1 know ofe thing from the hon.
Minister? We have a goal to bring
social changes by giving an equal
opportunity to all the citizens of the
country. But when we come to
primary educatiéh as well as secori-
d.ary education, we hgve quch segrega-
tion schools where only well to do

‘and affluent children can seek admis-
sion. '

At least to bring the idea of social
reform and social justice in the mindg
of childern, is it not fair on the part
of the Government™¥3 give uniform
primary and secondary education to
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all the school-going children irres-
pective of their rural, yrban, rich or
poor parents? If so, what timebound
measures “is Government taking to
eliminate thig lacuna?

SHRI S. B. CHAVAN: There 13.
uniform system of primary and éton.
dary education. But, at the same
time, Government cannot agree 1o
any such proposal not to have any
private institutions at all because of
the constitutional provisions,

MR. DEPUTY-SPEAKER: Put your
second supplementary.

SHRI D. M. PUTTE GOWDA: 1
do not think that it is because of the
constitutional provisions. The idea is
that there should be equality of op-
portunity to all the citizens of the
nation, but we see segregation in the
schoolg where only rich children can
go. I do not know what type of
answer the Minisler is giving, Any-
how, my second supplementary is:
whether it is fact that many private
schools are functioning gs commercial
concerng bent upon making substan-
tial profits. From fhe answer that
he has given. 1 want to know whe-
ther examination is conducted on ad-
ministrative considerations or on
academic considerations or_on pressure
of private schools who are making
substantial profits.

SHRI S. B. CHAVAN: Examina-
tions are conducted on the basis of
the academic performance of the
students. In the case of Delhi Ad-
ministration in the case of secondary
school boys, almost identical kinds
of text-books have been prescribed.
The same standard for judging the
students is applied and so, there is -
no discrimination as such.

MR. DEPUTY-SPEAKER: Next
question. Shri K. Lakkappa.

PROF. K. K. TIWARY: rose:

SHRI K. LAKKAPPA: [t there
be a supplementary on this question.
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nm, DEPUTY-SPEAKER:  Prof.
Tewary, youdndnotme

PROF. K. K. TEWARY: The hon.
Minister reféerred to the proyisions of
our Constitition. I think the centres
of public schools besides being
centres of comimercial interests, are
promoting discrimination leading to
social tensions. The constiutional
provisions also ensure the guarantee
of social justice. We talk of &n
egahtanan society. So, keeping in
view the objectives of \_zshering' in a
society free from exploitation and
in justice, will the Minister appty
his mind in depth to this anomaly,
this monstrous anomaly, which is per-
petuating discrimination in our educa-
tional system as also perpetuating
the monopoly by a handful of rich
people, the so-called elite, taking ad-
vantage of these public shools and see
that this is put an end to?

SHRI S. B. CHAVAN: Sir, I have
referred to the constitutional provi-
sions of Article 19. If the hon. Mems-
bers go through Article 19, they will
see that we cannot prohibit any
schools being opened by any private
institution. As far as the imbalances
that are being created by them are
concerned, we are trying to look into
them, Merit-cum-means scholarships
have been introduced and they are
given extensively to the students who
come from the poorer sections. from
the rural areas and thereby we try to
remove the imbalances in the educa-
tion.

PROF. K. K. TEWARY: Will he
spell out the steps faken so far by
the Government? Merely by saying
that they are taking steps is not
enough.

SHRI S, B. CHAVAN: We have
been able to introduce almost 26,000
scholarships for the year 1981-82 and
we have given 22,500 scholarships
in 1980-81 in the rural areas.

There is another Government of
India scholarship scheme in a number
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of regidential schools where in the
s‘tudénts selected for admission are:
on the basis of merit. Five hundred
scholarships have been awarded every
Yyear to students of the age-group of.
11 to 12,

Retention of Officers of P and T
Directorat_e in Delhi

*959. SHR] K. LAKKAPPA:
SHRI H.N, GOWDA:

Will the Minister of COMMUNI---
CATIONS be pleased to state:

(a) the |particulars of Senior
Officers of P and T Directorate who
are staying in Delhi for more than
three yess;

(b) whether there are rules accor-
ding to which an officer who has put
in three years of service at one
station should be transferred to some
other station;

(c) if so, the reasons for reteation.
in Delhi of a number of officers of
P and T Directorate who have put in
more than three years of service; and

(d) the action proposed by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE.
MINISTRY OF COMMUNICATIONS
(SHR VIJAY N. PATIL): (a) 21
Senior Administrative Grade Officers
and 42 Junior Administrative Grade
Officers not including Central Sec-
retariate Service Officers of P and T
Directorate are staying in Delni for
more than three years,

(b) No Sir.

{¢) and (d) According to orders
on the subject, officers in the Depart-
ment who are in the same station for
6 years are to be transferred to an-
other station. The question of trans-
fer of officers due for transfer under
the existing orders was not taken up
as there was a ban on rotational
transfers., The matter has however,
now been taken up for consideration.
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-SHRI K. LAKKAPPA' Mr, Deputy
Speakm:, Sir, the 'stature of our
Communications Mimster ig very high
and tall but the Members of the P
and T Board are not tamed and
controlled. There is lot of indiscipline
in the P & T Board. The hon. Minister
in Bhubneshwar rightly stated that
the telecommunication system is in
shambles—the reason being the top
of the P & T Board is not functioning
properly and there is no discipline,
Therefore, I would like to know what
remidial measures are proposed {o be
taken to run the telecommunication
system in a better way otherwise it
will go to the discredil of the lon.
Minister that he has not taken any
action to revamp the entire system. I
would like {0 know what is the diffi-
culty in his way to rvevamp the en-
tire system of the P & T Board, What
are the proposals of revamping the
P & T Board to put in order ihe tele-
communicationg system?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C.M, STEPHEN): Sir,
we had a discusion on the Demands
of fthe Communications] Department
recently and I had given replies for
one hour and fifteen minutes when
all these aspects were spelt out. Now
that he has mentioned aboui the

- Bhubneshwar statement I must make
it clear that I did not say that the
telecommunications system ig in
shambles, UNT has reported that way
whereas the other Papers had re-
ported correctly, I have not used those
words. It is not in shambles, I do
agree aund will have to continue
to agree that it can be improved.
This is the position, Things are im-
proving. I am sure some of the friends
will agree with me that things are
improving but it is not at all in
shambles,

Sir, regarding this  question, the
quality of service depends upon the
staff which are operating and this is
a department where transfers should
have taken place. There was a ban on
rotational transfers and some vested
interests were behind it with the re-
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sult that . qssmphne _wes Bettml
diluted. Tt has™ nbw béen put back’ and
rotational transfers hive béen crdered
and are taking place. There is a list
of fortytwo omcers 'I'he norm is ‘that
an officers who ‘is in a post at' a

- particular station for more than four

years will be transfered. Then an
officer in a particular station occupying
two posts and has been there for
more than six years will be trans-
ferred. The officers have been identi-
fied and transfer orders are being
processed. It will take place not only
in the case of P & T Board officers
but throughout the country. On the
rotational basis orders are being
finalised, With that more discipline
will come: T am sure discipline is
coming back and I have  full
cooperation from the Union and the
staff and things are improving.

SHR]; K, LAKKAPPA. My second
supplementary is that the P & T
Board is absolufely the herilage of the
British period. There js no statutory
provision at gll and the P & T' Board
is functioning by convention. Like
the Reailway Board, this Board has
no rules and regulations or <latute at
all. Therefore. it is completely out-
moded. The Officers of the P*&%& T
Board are not subject to any  disci-
pline at all. They are immune to
discipline. Therefore I call them
untamed elephants, I would like to
know categorically from the Minister,
in view of the prevailing customs
and coventions and various usages
by which this Board is functioning,
whether he will revamp the entire
thing and put this Boarq in order by
framing new ruleg gnd statute so that
the Board is put in a proper perspec~
tive and discipline and control in the
tele-communication network brought
about by the dynamic Minister of
our country. ’

SHRI C. M. STEPHEN: Sir, when-
ever the debate on the Railway
Ministry takeg place, it is being re- .
veatedly demanded that the Railway
Board, which has got a statutory
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.. be. disbanded. This iz the demand that
hag ‘been-coming up.

As far a5 P & T Boarq is concerned,
it is not-a heritage of the British
Government. It wag constituted when
Shri Lal Bahadur Shastriji was the
Minister, It was long after we be-
came independent. 1t had come about
with gifferent wings coming together.
It does not have any independent
status. It js a part of the Ministry.
The Secretary of the Ministry is its
Chairman. 8o, it is part and parcel
of the Ministry. It is functioning in
t’he same way a5 other ministrigg are

. functioning, ‘The Members of the
Board have got status of Additional
Secretary. Therefore, the Secretary
of the Ministry with six Additional
Secretaries and another Additional
Secretary with the status of Addi-
tional Secretary is the pattern, so that
with all its conventlons rules and
regulations it is functxonmg under
the Ministry. It is part an parcel
of the entire Ministry. Rules have
got to be flexible, Thy are being
amended. There js nothing statutory
about jit. Legs the statutory, more
the flexibility for the purpose of the
amendment of the rules, That is the
advantage in the way that the P & T
Board is now constituted. That fs
why I am sure there ill be no
straight-jacket standing in my way
in toning wup the administration.
Therefore, 1 am optimistic that we
will be able to tone up the Adminis-
tration and the Ministry.

SHRI R, R, BHOLE: Sir, in the city
of Bombay at any rate the working
of the P & T Department is absolutely
in shambles. The telegrams sent
today are received after & “week or
they are not received at all.

MR. DEPUTY SPEAKER: Come
tor*the questio‘n proper, -

SHRT R. R. BHOLE: Is the hon.
Minister aware of a large number of
: ewnpkinu against the P.’& T. Depart-
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" mént in Bombay and alsp that- \stters

angd telegraims sent are réceived very
late op are not received at allf = -

MR. DEPUTY-SPEAKER: It has
been alveady replied to.

SHRI R. R. BHOLE: S8ir, this is not
a question of routine answer. It is
a question of fact. It is not & ques-
tion for a bureaucratic answer, ~We
do not want a bureaucratic answer.
‘We want to know what steps have
been taken by the Hon. Minister and
the Government for the purpose’ of
streamlining ‘the -administration.

SHRI C. M. STEPHEN: I have ex-
plained all the stepg that have been
taken, are being taken and will be
taken, when the debate on the de-
mands took place. 1 would appeal to
my Hon, friend; to give me one copy
of the telegram sent in the recent
period of on, month and whjch has
been received after four or five days.
I will be very grateful to him if he
hands over to me such a telegram. I
will also be grateful to him if such
letters which reach late are handed-
over to me. Certain letters were
handed over to me at Bhuvaneswar.

. I explained the whole position when

the debate took place. Now as for

the letters, we have got an in-built

machinery of sending test letters from

different areas. Data are being col-

lected and we are going into the ques- -
tion why delay is taking place.

Shamble is the inappropriate word for

the functioning of the Ministry.

Things are improving; they are going

on perfectly well.”

SHRI K. MAYATHEVAR: I know
the hon. Minister as very able and
efficient; but his Department js not
80, I am not charging the Minister.
He is a very good aorator. I know
his background and efficiency. But
his Department is lagging behind in
the discharge of its functions.

MR. DEPUTY-SPEAKER: Mr.
Thevar, I fave to tell you that I was
in the Department for 30 or 35 years.

It applies to me also,
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SHRI K. MAYATHEVAR: Yes; you
Wu'e the president of many unions.
Fortunately or unfortunately, I am
also a member in one council con-
stituted by the Government of India
which is styled as the Central Advi-
sary Council for P&T. During the
last one year, only once has it con-
vened a meetmg It sat for one hour
or 1§ hours. Then it was adjourned.
After that, it was adjourned sine die.
I do not know whether it died =
natural or political death. For what
purpose was that Council constituted?
That is the first question. Has that
Council been discharging its duties
properly and satisfactorily in order to
reform that Department? Why are
you not convening its meeting, for
discussing problems?

Hon. Member Mr. Bhole has put a
very good, practical and sound ques-
tion regarding the delay in the deli-
very of telegrams which we send and
about the delay in the delivery aof
letters. For instance, I send letters
and telegrams from Madras to Dindi-
gul to instruct my people to send the
car or to make some arrangements
to receive me at the station. I used
to go there and receive my own tele-
grams. I received my letters myself
3 or 4 days. Therefore, such kind of
delays should not be permitted.

MR. DEPUTY SPEAKER: Imme-
diately thereafter, you should have
written a letter to the Minister.

SHRT K. MAYATHEVAR: 1 want
clear and effective action to be taken.
In spite of his efficiency and ability,
the Department is not following his
example. That is what I want to say.
(Interruptions)

SHR C. M. STEPHEN: According to
the rules, the beoard hag to be called
only once a year. Once a year it was
called. And the term of the board
of which Mr. Mayathevar was a mem-
ber, is over. A new board is being
constituted. Its details will be fina-
lized, and its meeting will be called.
As far as the telegrams are con-
cerned, it is possible”that he send a
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telegram to Dindigul and he went
there and received it; betause he can
start in the evemng and- reach there
early in the morning. That is the
timing of the train; and the telegram
can reach only the next morning.

SHRI K. MAYATHEVAR: Evea
when the telegram was sent 48 hours
earlier, they had not received it.

SHRI C. T. DHANDAPANI: 1 want
to ask the Minister aboui the consti-
tution of the District Advisory Com-
mittee, It has not been constituted
so far. It is not possible to represent
public grievances to the officers con-
cerned. The matter is still pending
with the Ministry. I do not know
the reason. 1 want to know from the
Minister when it ig going to be con-
stituted.

SHRI C. M. STEPHEN: Regarding
advisory boards, with respect to which
place you are speaking?

SHR! C. T. DHANDAPANI: About
Madras city. '

SHRI C. M. STEPHEN: Boards with
respect to quite a number of stations
have been constiluted, and announced.
Others are under process. It will be
completed in 1 or 2 weeks’ time. Re-
garding Madras city, it is still under
process. It will come out in a week
or two.

THE MINISTER OF STATE IN THE
M'NISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): Just one
point, Sir. My Hon'ble friend Mr.
Mayathevar has raised certain points,
10 which I feel I should give a reply.
He ‘has just said that the Ministry of
Communication’s functioning is very
bad, but that the Minister is very
efficient. I am now speaking from
within. As a Member of Parliament,
1 would have perhaps felt the same
way. But because I am in the Minis-
try, I know the steps that have been
taken, the dynamism with which he
is pursuing things with the Ministry
of Communications. Would he like him
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(Mr, Stephen) to be replaced by an
ineficient Minister? (Interruptions)

SHRI K. MAYATHEVAR: We want
efficient functioning, in the interests
of the public.

MR. DEPUTY SPEAKER: Next
question No. 960. Mr. Chinnaswamy
is not there. Question 961—Mr. B.
V. Desai.

Meeting of Karaataka Food and Civil
Supplies Minister with the Union
Minister

*961. SHRI B. V. DESAIL: Will the
Minister of CIVIL SUPPLIES be
pleased tq state:

¢(a) whether it is a facy that Kar-
nataka Government have brought to
his notice the difficulties that the State
is fa(nng due to the shortage of edible
oil;

{b) if so, whether the requirement
was 9000 tonnes a month and the
presant allotment was only 2000 ton-
nes:

(c) if so, whether he ad assured
that its quata of the palmolein oil
would be increased shortly;

€d) if so, whether the same has
been increased;

(e) if so, to what extent;

(f) if not, the main reasong for the
same; and

(g) when the sume will be jncreas-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): ()
to (g). A statement is laid on
the Table of the House.
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Statement
(a) Yes, Sir.

(b) to (g). The monthwise alloca-
tians of imported edible oils to all
the State Governments including Kar-

" mataka, are made on an assessment of

their requirements based on popula-
tion, demarid, consumption pattern,
avaxlabmty of indigenous edible oils
within the State, and other relevant
factors including the pace of 1i£tmg
by the concerned State Gavernment
of allocations made earlier. The
monthly allocation of imported edible
oils to Karnataka 'has varied, depend-
ing on these factors, specially the un-
lifted backlog at the end of each
month. During the current Oil-Year
beginning the 1st November, 1980, g8
against an aggregate allocation of
7600 MTs of Palmolein to Karnataka
till April 1981, the State Government
had lifted only 6808 MT’s of Palmo-
lein till 18-4-1981. Reasonable re-
quirements of imported edible oils of
Karnataka, will be met in future.

SHRI B. V. DESAI: In Karnataka
this year, there hags been a severe
drought, because of which the culti-
vators were unable to cultivate oil-
seeds. That is the reason why the
shortage in edible oils is very acute.
In view of that, the Food Minister
of the State cmcemed was here
recently—because the supply position
was very bad and the Governmeni,
wis not willing to give the required
quantity of edible oil. So, the Min-
ister, it seems, had promised. Til
today they have not supphed the re-
quasne quantity which is required.
Will the Minister be pleased to state
when he will meet that demand?

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRUCTION
AND TRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH): As
had been already stated by my col-
league algo, we shall certainly meet
all the genuine ‘demands from the
Karnataks Government. In fact evén
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now, taere is ‘some bBacklog to the
credit of the Karnataka Government
which they have not been able to
litt, Upto 18th of April, they have
lifted a total quantity of 6808 metric
tonnes as against the allocation, dur-
ing these months, upto April 7800
metric tonnes. After this quantity
has been lifted by the State Govern-
ment, we shall make further alloca-
tion. But the fact remains that an
officer of the Karnataka Government
had nimself agreed that if the State
Government is allowed to lift this
belemoe of dhe Backlng dhey wowdd
later on come up with a further
demand. That was allowed by my
predecessor. The State Government
in fact did not give in advance their
demand to the Central Government
‘as every other State was asked to
notify their demand for the current
year. The Karnataka Government
failed to do so in gpite of the remin-
der. 1t was much later when they
said also that they would be needing
3000 ¢o0 5000 metric tonnes every
month. But this demand was assessed
to be very high. I assure you that
that the requirements, as we think
are essential, shall be met.

SHRI B. V. DESAI: In view of the
facy that he hag stated in his reply
that out of 7600 metric tonnes, only
6808 have been lifted, but for the
balance quantity, no doubt, they have
made an arrangement and it will be
lifted. I would like to ask him what
about the further allotment? Second-
ly, although the question may not
cover wheat position and the cement
position of the State which is very
bad. may j know from the Minister
one thing? While representing this,
we were there. 8o, the position of
cement ag well as wheat we also ex-
plained. He also promised that he
would give it for agricultural pur-
pores. May I kwow fowm dhe dor
Minister whether he will take prompt
action for allotting wheat as well as
cement to Karnataka also?

RAO nmwm SINGH; We made
allocation of wheat too. As regards
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cemerit, 1 shall advise the hon. mein-
ber to ask his Governmeént to. take
up the matter with the Ministry of
Industry.

Import of wheat

*062. SHRI CHITTA MAHATA:
Will the Minister of AGRICULTURE
be pleased to state:

(1) whether Government propose
ta impaort wheat duriag the year 1931-
§2 and 1982-83 1p meet the demand of
the country; and

(b) if so, the details thereof and
if not, the reasonsg therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM). (a) and
(b), There is no proposal with the
Government at present to imporg
wheat during the year 1881-82 and
1982-83, as the stocks of foodgrains
(including wheat) with the public
sgencies are adequate to meet our
requirements.

SHR1 CHITTA MAHATA: From
the reply of the Minister it seems to
me that there is no proposal to im-
port foodgraing at present. ‘What
does he mean by at present? Will he
import wheat in future? May I know
from the hon. Minister on what
basis they have come to the conclusion
that the estimated quantity of wheat
would pe produced by the farmers in
1981-82 and 1982-88 which along with
the stock in hand would be sufficient
to meet the demand of the consumers?

THE MINISTER OF AGR'CUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES © (RAO BIRENDRA
SNGH): We have been able to
meet the domestic demand in wheut.
After the year 19?5. no import was
ordered,
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A!ter "that year some baldfice from
previous contract, came in’ the yéar
1977, but as we hdve’ been able to
manage our, food economy with regard
" fo wheat since 1977, T do not see any
difficulty in managing it in the com-
ing years also. The crop is very
good this year. We have set a farget
of 9.5 million. tonnes for procurement
ang if our tergetg are fulfilled, with
the cooperation of the States, I see
no difficulty in meeting the nceds.
SHRI CHITTA MAHATA: Ig there
any praoposal to give incentive to the
farmors so that the farmers can pro-
duce more wheat. and we de not hava
to import at 311? Is there any proposal
to give incentive to the farmers to
“producs more wheat?
.RAO BIRENDRA SINGH: Apart
from various incentives and subridics
that we provide it the matter of sup-
piy of inputg 16 the farmers( we have
alzo fixed a very good remunerative
price this year, Rs. 130 per quintal,
and it it only with the help of the
various steps taken by the Govern-
ment to keep the farmer happy and
salisfied that our food production has
been rising and we shall certainly
continue to think of more and more
incentives to make the farmers' lot
better.

Slum problems in Goa

. *963. SHRI EDUARDO FALEIRO:
Will the Minister of WORKS AND
“HOUSING be pleased to state:

{(a) the details of the schemes to
tackle the slum problems in the towns
of Goa; and

(b) the work done so far in thiq
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR;y MOHAMMED USMAN
ARIF): (a) The problem of slums
in the towns of Goa is being tackled
through implementation of (i) the
Slum Clearance/Improvement Scheme
which envisages elmnce of ;lums
and rehousing of the dishouség ‘popu-
lation on open developed plots or in

*‘nem.enu and (ii) the Scheme. for ..

tal Imnmvumm, of Urban

AND HOUSING (SHRI
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Slums, whicH envisages provision ' of
basic amenities and related improve-
ment wo in slums not earmarked
for clearance for a minimum pnriocd
of 10 years.

(b) Accordmg %o information avaii-
able in the draft “Sixth Five Year
Plan 1980—85 of the Union Territory,
the Goa Housing Board has develop~
ed 450 open plots and 180 platfornis
under the Slum Clearance/improve-
ment Scheme to rehousg the slum
dwellers in Panaji. To rehouse the
slum dwellers at Vasco-da-Gama
(Baina), 264 tenements have been
completed at Vaddem and 192 tere-
ments are nearing completion. . In
addition, environmental jmprovement
works have been taken up in selected
slum areas in the towns of Panaji,
Margao, Varsco-da-Gama. Mapusa.
Bicholim and Daman.

SHR! EDUARDO FALEIRO: This
question of slums in Goa is a very
recent phenomenon. We have never
had slums in that territory. But
during the last fevr --ears, 10 to 15
years, the population hag increased
more than one hundred per cent. 1t
has not happened anywhere else. In
this context and looking at the social
tensions that these new slums are
cropping up i ‘that territory and
looking at thefucT that the Housing
Board in that territory, from the very
inception, has not been able to spehd .
all the money that was allotted to it,
will the Government issue necessary
instructions to the State Govern-
ment? And, what gpecific action daes

_ this Government contemplate to see

that the slums are cut at the root?
‘We do not have the problem that we:

"have at Bombay, We have t, see that

the slums do not spread and we have
also to see that these slums are re-
moved. Looking at the gocial tensiong
the territory should be maintained

perly. What will the Govem:ment

. proper
8o in thiz regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS:
BHISHMA.



31 Written Answers  APRL 27, W51 - Written Ampuers 32
MARAIN SINGH): @overnment is  with sqme I countries, &
deterfnine to improve the condition apd Eurppesh Nitrex tgsr sup-

of slum dwellers  and there are a
number of slum clearance schemes.
“We are trying to execute them. You
will appreciate that in the Fifth Five
Yenr Plan the total allocation for

ement of slums was only Rs. 50
crox‘esandmtheSmthPlanxttsRs
151 crores. So, we are very much
concerned. Government is very much
-concerned. So far as Goa is concer-
ned it is true that before 1862 there
were no slumg there, But because of
the increase in population there, this
problem has arisen. But a lot of steps
are being taken by the Union Ter-
ntory there. As I have stated in my
main reply, apart from that, under
the centrally-sponsored schemes for
development of small and medium
towns, one of the components is to in-
clude slum improvement. So, we are
trying to solve the slum clearance
‘problem in Goa.

MR DEPUTY-SPEAKER: Quest-
ion Hour js over.

WRITTEN ANSWERS TO..
QUESTIONS
- Agroement for Import of Urea
*950. SHRI NAVIN RAVANI: Wwill
the Minjster of AGRICULTURE be
nleased to lay a statemnt showing:

(a) whether it is a fact that Gov-
ernment have entered into contracts

rading Corporation

ply of urea during mﬁp-u.

(b) if go, the names and detalls
thel‘.ﬁ!; ‘ .

(c) how many other countries and
agencies are proposed to be contact-
ed and negotiated for this pyrpose
during 1981,82; and

(d) what is the requirement of
urea in the country at present?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). Government as
such have not entered into any tom-
tract for purchase of Urea during
1980-81. It is the Minerals and Metals
Trading Corporation who have pur-
chased Urea for Government. A
statement indicating the names of
foreign countries, the names of the
firms and the quantXy contracted
from each country is laid on the Table
of the House.

(c) and (d). For 1981-82, the total
consumption target (in terms of nu-
trients) for the country ag a whole
has been fixed as 68 lakh tonnes.
This will be saught to be met mainly

indigenous production and the
balance from imports. It is not in
public interest to reveal how much
quantity will be imported and how
much of it will be in ,the form of
Urea.

Statement

The names of comlgf: firms . W qmit; q}fl Ursa contracted by Minerals and - Meials™

ia during 1995-8;

81 i » : .
Mo Country Firm %:utlt.y
"1 Holland . . . . . s Unie. Van Kumtgp,t!-‘akmeken BY.- 675,000
% Nederlandse Stikstol Maatechappij } '
(NSM) _ o
2 Agsujn . .M!l Chemie Linz ' 1,060

JV




.

: WEAKA}WMMAMM S 3¢

R, S e R
3 Hor_:éi:ong . Fert (FF) . 'm,b’dp '
4 1Iraq . Iraq Export 50,000
.8 UsA . Mls:::u‘:a(t:%l’a;l;‘f;ﬁgg,“ ;‘:::tri]alional 4,68,60‘0’
Union Qil
6 Kuwait_ ‘Petrochem’cals Inds. 1,50,000
7 Finland Kemira 35,000
# Qatar Qatar Fertiliscr 3,00,000 .
9 Itlay . AI:;ii(‘):ntcdison } 4,10,000
30 Norway Norsk Hydro 70,000 .
11 West Germany Ruhrstickstoff 1,75,000
12 France Comptoir Framcais 60,000
13  Belgium Carbochimiqu+ 55,006
14 Saudi Arabia Saudi Arahian Fert 40,000
15 USSR Soyuspromexport 1 ,3().,0{';9
16 GDR Chemie Imports 88,000
; Bergbau Handel
17 Poland Ciech ' 50,000
18 Hungary . Chempolimpex 10,000
ToTAr . B :7:;0;«:

"Enhancement of Supply of Edible
Oils to States
*951. SHRI K. PRADHANI:

SHRI RAMA CHANDRA
RATH:

“Will the Minister o CIVIL SUP-_

PLIES be pleased to state:

(a) whether it is a fact that the
Central Government have recently
decided to enhance the supply of
edible oils to the States;

- (b) if so, to what extent; and

(c) the details regarding the quota
raised in the case of Orissa?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION "AND CIVIL
m Ls-.zx

SUPPLIES (RAO" BIRENDRA
SINGH): (a) Yes, Sir.

(b) During the month of April,
1981, allocations to various . States/
Union Territories of imported edible
oils for issue under the public distri-
bution system, was enhanced by ap-
proximately 23 per cent.

(e) an ad-hoc allocation of 1000
M. Tonnes of imported oils has been
made Orissa for the month of
Aprn .This comprises 250 tonnes
of Palmolein 250 tonnes of RBD Palm

~ Oil and 500 tonnes oy Rapeseed oil.

Ownership Right to Shopkeepers fin
Delhi

. *952.SHRI V. S. VLIAYA
RAGHAVAN: Will the Minister ' of
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WORKS AND HOUSING be pleased
‘ to state:

(a) whether there is any proposal
before Government to confer owner-
ship right on the shopkeepers who are
:;:lupying Government shops in Delhi;

(b) it s0, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Government have decided to
confer ownership rights on the shop-
keepers who are allottees occupants
eligible for regularisation of Govern-
ment shops/flats/stalls in four Reha-
bilitation Markets, viz. Kamlg Mar-
ket, Sarojini Market, P.G. Market and
New Central (Shankar) Market. The
ownership in respect of the super-
structures of shops etc. in these mar-
kets are being transferred to the
allottees/occupants eligible for regu-
larisation on payment of the capitalis-
ed value equivalent to 20 times the
rental paid, by executing conveyance
deeds and the land underneath the
structures is being leased out on a
restricted basis at a ground rent of
2} per cent of the present market
value of land. In pursuance of the
Government’s decision taken in July,
1978 to transfer ownership rights to
allottees/occupants eligible for regu-
larisation in four Rehabilitation Mar-
kets, offers of ownership were issued
to all the allotteesfoccupants eligible
for regularisation.

It hag also been decidegd.f principle
to grant ownership rights to shop-
keeperg in other markets under the
control of Directorate of Estates.

The proposal/issue to transfer own-
ership rights in Lajpat Rai Market
under the administrative control of
Ministry of Rehabijlitation is under
their consideration.
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Fewelt ¥ oy ave ¥ vt wt Aoy

*953. ot W ww wAt : w|qT
formrtor witT wvere wat wg sy A ey
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(%) FragmERda® e mat

T TRAF fFar MAT §
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(=) afz g, a7 S% *a1 war
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(1) 7ar s & 7 %

gfaard @areg FIAAEE ; M

(w) afg gi, ar Feqraret sqty
A’

waaly w0 aqy fawie Wit g
Hat (st wWiew avovaw fag) @ (F)
oY, g | "

(@) feeet fawrg sifasweor &
gfaa fear § f5 @ wgdr ga &
Tt § aane ww frw aw § sk
MWH Fa F & 0T FuF qagyw
&1 fagtor #1d wvis 93 & | W@
da & 5 wigt § aYavea savwt w v
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F T A ¥ FIT 2 T G, AT
9T F ®, ¥R ¥ 94 fabga
Jifgar faery & svafaa s1d sl
97 & a9T wEglr &F F wF YA F
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qT &1 '

feeelt g faww & ghaa faer
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IEF Usex qee ¥ fafgat sqaew
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o €2 & qEs fawem)

(ii) wed T & Ffomr
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Small shops carved out of Houses in
Delhi

*g54. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister
of WORKS AND HOUSING be pleas-
ed to state:

(a) whether it is a fact that the
Land and Development Office, Minis-
try of Works and Housing had allow-
ed people to carry on petty business
in small shops carved out of their
houses in localities under their contro}
in New Delhi particularly in Rajinder
Nagar and Patel Nagar for the bene-
fit of the residents;

(b) the number of such shops in the
above localities;

(c) whether it ig also a fact that

L & DO is now harassing the poor

residents by issuing notices of dama-

ges for allowing these shops to run

which are there for the last over 20
. years; and

(d) the steps Government propose
to take to alleviate the difficulties of
the shopkeepers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. The original
lessee in all rehabilitation colonies had
been permitted to run a shop for
conducting one type of businesg in
premises measuring less than 100 sq.
tyicls subject to certain other condi-

ons,

(b) No survey has been made to
assess the number of guch shops.

{¢) No, Sir,
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(d) There are no plans to render
any further help to the lessees as
these shops had been started in viola-
tion of lease terms and Master/Zonal
Plan. These shop-keepers are expect-
ed to shift to shopping-centres.
fsat fawra stifgwn & o9 T &

iz g axiweer ¥ fog whrm g

*955. WY arfies wawe ¢ ¥y
fawfor wle wram st 7 g3 T 9T
wi0 fw:

(%) 7ar fxeslt fawre srfawor
gra &t o qotwTe geafo )
qdz/cne & qow & oF HW@ w7 AW
HAGTA GAAT AMET § ;

(=) #ar 12 fantor & sfaw &
Igaeat & weaag qfw f gl ¥
fag o fear st €

() #at faqwl & weapia faeshy
fasrg qrfasonr & 9§ gotaIw &
IEwm ¥ Afaw =mor w@ faur snar
g2 ; =Yy

(%) #ar qFIT F1 faaT @
fagmar w1 g &0 & fag way
wyaifeat w1 fasst fasrs wifasvor
&F W drETT wY garfes & qF
gyFIw & fau wfgw =or 23X &%
3T I F FTE ?

wagty wrd aar fastor vt gram
dat (st Wew avoaw fag) ¢ (F)
garEIw gRUfw & FI9@ WA
awg Y dz/omz ¥ Hew ¥ wWi-
qifoa fwar staT €

(=) 18 Frater wfm g wfw
o 0T & fag & qama a8

(v) a8 wawT & {1

(%) Sedsx (¥) = 2&X gu,
™ wHT &1 fif weyid favrrdry

g
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- *957. SHRI . 'CHIRA.NJI LAL
SHARMA: Will' the Minister of
WORKS AND HOUSING be pleased
to state:

" (&) whetrer it is a fact that study
team sponsored by his Ministry has
recommended retention of Octréi in
‘municipalities covering a population

of above two lakhs and its abohtwn

_in smaller towns,

. (b) if so, the reaction of Govern-
ment theredo; and

(¢) the action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) A recommendation 13
this effect has been made by the Na-
tional Council of Applied Economic
Research in the report of a study of
~ resources of Municipal bodies sponsor-

‘ed by the Ministry of Works and
Housing. '

(b) and (c). The recommendation,
along with others, ig being examined
in consultation with the State Gov-
ernments and Union Territories.

Dave Committee on Alleged Irregula- -

rities of J.N.U. Hostel

-%960. SHR; C. CHINNASWAMY:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state

(a) whether it is a fact that the
former Vice-Chancellor of Jawahar-
lal Nehry University appointed in 1978
a COmmittee headed by Prof. J. M.

1. Prof]M Dave,
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.Dave to go into the irregularities of

the hostels and messes in the Jawa- -
harlal Nehru University;

(b) if so, the names of members of
the Committee and their official
status; ’ i

(c) whether the Committee has sub-
mitted jts report and if so, the salient
features thereof; and

(d) the action which the Govern-
ment and University have taken on
this report?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI
S. B. CHAVAN): (a) It is a fact that
a Committee headed by Prof. J. M.
Dave was appointed by former Vice-
Chancellor, Jawaharlal Nehru Univer-
sity on February 26, 1979 with the
following terms of reference:

1. To review the working of the
Hostels;

2. To suggest ways and meang for
improving the present conditions of -
the Hostels;

3. To examine the structure of -
hostel administration and specifi»
cally consider the mode of appoint-
ment of suppliers for the messes;

4. To suggest ways and meang of
jimproving the management of the
stores and distribution of supplies,
the mechanism of pricing and mass
billing and the stock verification
procedures. :

(b) The nameg of the Members of

the Committee and their official sta-
tus are as 'follows

Chairman

School of Envxronmental Sclenccs, Jawaharlal

Nehru University.
2. Dr. K. C. Upadhaya

Asmistant Profeasor, ‘School of Life Sciences,

Juwaharlal Nehru Umvemty

3. Mr R. Borges
Amistant Professor, Centre of French 8
School of Languages, Jawaharlal ‘N
Umvmity

Dean .of Students’ Nominece

Nommee of the’ Pres:dent {‘Iawaharlal Nehrn
University Teuchera Auocmum -



4‘ .
' . 4" Mr, S. Ganesharatnam

Assistant Finance Oﬂiocr, Jawaharhl Nchru

“ Onaversity. .
5. Mr. Avais Ahmcd :

6. Mr. G. Balathandran,
Union Representative.

7. Mr. Ramalingam,
Ganga Hostel.

18. Mr. Manoranjan Mohanty,
Sutlej Hostel.

9. Ms. Huma Ahmed,
Jhelum West,

10. Mr. Verghese,
 Jhelum East.

11. Mr. R.L. Das,
Kaveri Hostel. -

12. Mr. Y. K. Ranjan,
7, Periyar West,

13. Miss Usha Glmuh'-.m,
Godavari Hosel.

14. Mr. Sutish Pradhan,
R.No. 2t1, Pourvanchal Hostel.

15. Mr. A.L Anand,
8§ 0., Dzan oy Srud=mti’ office.

36. Dr. G. P. Deshpande,
SIS.

(c) and (d). The Chairman of the
Committee forwarded the report to
the Acting Vice-Chancellor on 2lst
January, 1981. The report was placed
before the Academic Council at its
meeting held on March, 29, 1981. The
Council, taking note of the fact that
the report submitted by its Chair-
‘man, Prof. Dave has not been formally
placed before the Committee, autho-
rised the Vice-Chancellor to have the
report examined by a Committee to
be nominated by him which could,
if necessary, submit 5 fresh report for
consideration of the Council. The
question of Government taking any
action on the report does not arise.

Free Education for Har{jan/Tribal and
- ) Femaile Stmlents

*984. SHRI  G. ,
' REDDY: Will the Minister of EDUCA-
“TION "AND-: SOCIAL. WELFARE be-
:puma to mate:

NARASIMHA .

" Written Ansivers VAISAKHA 7, 1008 (SAKA) Written Answers &

1S

42

Finanoe Of'ﬁo.cr"s‘ Noﬁin&.

President, Jawaharlal Nehru
University Students’ Association,

Students Representative

i S:cretary

Vice-Chancellor’s
Nominee

(a) whether it is a fact that Gov~ -
ernment have a proposal under con-
sideration to make the education of
Harijan/tribal ang female students en~-
tirely free; and

(b) it so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR1!
S. B. CHAVAN): (a) No, Sir. There .
is no proposal with the Central (ov-
ernment to make education of such.
students entirely free at all stages of
education.

(b) Does not arise, / _
Direct Dialling system fin Satellite -
*965. SHRI BALASAHEB VIKHE

PATIL: Will the Minister of COM-~
MUNICATIONS be pleased to state:

(a) whether the P & T Department -
has planned for providing direct diai-

. nng system in the satelute towns with
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a population of 20,000 and above in
the peripheri of big towns of Bombay,
Delhi, Madras, Calcutta, Kanpur,
Ahmedabad, Hyderabad and Patna;

(b) if so, the details thereof;

(¢) whether certain gchemes to that
effect already approved by the P & T
Board have not been implemented so
far; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir.

(b) to (d). Does not arise. However,
provision of nation wide subscriber
dialling is the long term objective of
the P & T Department. In view of
the limitations of automatic switching
equipment in the immediate future,
priorities are being given for provision
of direct dialling services in follow-
ing cases:—

(i) connection of State Capitals
to Delhi;

(ii) connection of District Head-
quarters to the respective State
Capitals;

(iii) connection of District Head-
quarters within 300 Kmg of Delhi
and 200 Kmg of Calcutta, Bombay
and Madras to the respective metro-
politan centres; and

(iv) other routes justified by

traffic.

Proposal - to Aset up “National Oi'seed
and Oi]l Corporation”

*966. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of CIVIL
SUPPLIES he pleased to state;

'(a) whether it is a fact that Gov-
ernment propose to set up National

APRIL 217, 1081
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Oil-seed and Oil Corporation ang pro-
duce oil on cooperative basis on the
same lines as Anand; and

(b) if so, the salient features of the
scheme?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) ang (b). Central Gov-
ernment have included a scheme in
the VI Five-Year Plan for setting up
a Nationa] Leve] Organisation for
integrated management of Vegetable
Qilseeds and OQils and details of this
have still to be worked out. A Oil-
seedg ang Vegetable Oils Project on
cooperative lineg is under executiomn
by the National Dairy Development
Board in GQujarat and certain other
States.

New Te'ephone Exchangeg in Bombay

*967. DR. SUBRAMANIAM
SWAMY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose to
set up New Telephone Exchanges imr
the following places at Bombay (i)
Mulund, (ii) Mandkurd, and Marol;

(b) if 0, whether the buildings are
under construction and orderg for
equipments have been placed; and

(¢) by what time the above Ex-
changes are expecteq to be commis-
sioned and the getails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir,

(b) Yes, Sir.

(¢) The three exchanges each with
a capacity of 10,000 liney are expected
to be comrhissioned progressivély dur-
ing 1982 and 83. '
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Revision ‘:5 Pay Scales of University
College Teachers

*848. SHRI CHITTA MAHATA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that some
members of the All India Federation
of University and College Teachers
Organisations met the Union Educatiop
Minister in New Delhi on 23 March,
1981 in connection with the revision
of pay scales of College and University
teacherg in keeping with the recom-
mendations of the Sen Committee
that the scale shoulg be revised every
five years;

(b) if so, the details thereos and
the steps so far taken in the matter;
and

(¢) if not steps havt been taken
in the matter the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Yes, Sir. .

(b) and (c). The representatives
of the Federation were advised that
most of the demands made by them
concerned State Governments and that
some of these demands would have
significant financial implications for
them. Therefore, these would be
brought to the notice of Education
Ministrs of State Governments shortly
in an appropriate manner for consi-
deration, |

Vacant posts of Compositors in Gov-
ernment of India Press, Ring Road,
New Delhi

8732. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that more
than fifty posts of compositars are
lyilng vacant in Government of India
Press, Ring Road, New Delhj for ‘more
-than a year;

46

{b) whether it is also a fact that
after completing all formalitieg and
issuing appointment letters, the can-
didates were denied employment; and

(c) it so, reasong thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (c¢). There were
46 posts lying vacant for more than a
year of which 14 posts have recently
been filled up. As regards the rest,
after completing the formalities, cer-
tain represntations were received,
which are being sorted out.

Legislation to prevent poaching in ex-
clusive economic zOne

8733. SHRI S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government propose
{0 enact legislation to prevent poach-
ing in the 200 miles of Exclusive Eco-
nomic Zone of the sea;

(b) if g0, the broad outlineg of the
proposed legislation and when it will
be introduced; and

(¢) whether the littoral states have
been consulted in this behalf if so,
their reaction in the matter?

THg MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). The Government propose
to introduce a Legislation during the
current session of Parliament for
regulation of fishing by foreign fish-
ing vesselg within the Indian maritime
zones. The Legislation jg proposed to
cover inter-alie various aspects of en-
gorcement and penalty for violation of
the varioug provisiong of the Legisla~
tion.

(¢) No, Sir,

IuT qAw Wt wrey faw

8734. sit fagre Yoy : w1 gia
oY ag T W v oG fs oo
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Implementation of Pay Scale of
teachers in Andaman and Nlcobar.-

8736. SHRI MANORANJAN
BHAKTA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether in Education Depart-
ment of Andaman and Nicobar Ad-
ministration Laboratory  Assistants
and Laboratory Attendanty working
under the same pay scale having the
same nature of duty are ndw given
seiection grades; ang

(b) if so, whether both wiil he ell~
gible for getting the seicction grade
equally; i not. why?

THE MINISTER OF STATEg IN THE
MINISTRY OF EDUCATION AND
SOCIAL, WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). 'The
information is being collected and will
be laid on the Table of Sabha as soon
ag possible,

Requirement of techmica) staff for
each Industry in each State under
Khadj and Village Industries

Commission .

8737. SHRIMATI GEETA MUKHER-
JEE: Will the Minister “of RURAL
RECONSTRUCTION be pleased to
refer to the reply given to Unstarred
Question No. 5175 on the 28-3-79 re-
garding staff of Khadi ang Village
Industrxes Commission to be deploy-
ed in the States and gtate:

(a) the detaily og the assessed re-
quirements of technical staff to be de-
ployed ‘for each -industry for each
State according to the study conduct-
ed by the Khadi and Village Indus—
tries Commission;
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(b) the. detaxls of the actual - staﬁ
deployed in each State for each in-
dustry at present; and

(c) the action takep to augment the
staff requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
{c). The information is being collect.
ed and will be laid on the Table of
the House.

Excavation of Subarna Bihar in Nadia
(West Bengal)

8738. SHRI R. P. DAS: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleasedq to
state:

(a) whether Govesrnment are aware
of the existence of the Subarna Bihar,
a Budhist shrine gf the early centu-
ries, in Nadis in West Bengal;

(b) if so, whether the Central Gov-
ernment or any of ity agencies have
any plan for excavation of the Bihar;
and

(c) when Government wil] go in
for the excavation oy the Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAI, WELFARE (SHRIMATI
SHEIL.A KAUL): (a) There is an
ancient circular mound, locally called

Subarna Bihar, near .Xrishnanagar .

town in District Nadio, West Benga!l.

(b) and (¢). The Central Govern-
ment have no plan to excavate this
mound. ;

Dropping of some games in Asiad
events

8739. SHRI A, C. DAS:
SHRI RAMNATH DUBEY.

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
1o state:

' (a) whethér Government  have
taken deczsion “for droppm‘ some of

the games from the Asiad
which were decided earlier;

events )

(b) if so, the name of those items;
and

(¢) which events have been finally
selected for the Asiad Games?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) to (¢). The matter
ig currently receiving attention of the
Special Organising Committee for the
Asian Games, 1882 ang the Govern-
ment ig awaiting the considered vlews
of the Committee,

Free Education tg Children of jow
paid emp'oyeeg
8740. SHRI UTTAMBHAI H,
PATEL:
SHRI CHAKRADHARI
SINGH:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to gstate:

(a) whether Government have any

-scheme to give free erducation to the

children of low paid employees;

(b) whether il is a fact that due to
lack of financial resources low paid
employeeg can hardly afforq to pro-
vide good education to their children;
and

(¢) if the Government have no
scheme to provide financial help to
children of such employeeg 'for edu-
cation etc. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIA], WELFARE (SHRIMATI
SHEILA KAUL): (a) In so far as
Central Government employees are
concerned there is no gscheme for free
education of the children of the low-
paid employees. However, while ele-
mentary education ig free for all
children in almost all States/Union
Territories, Centra] Government em-
ployees are given concessiong like (1)
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re-imbursement of tuition feeg paid
for their children, (ii) children’g edu-
cationa] allowance, and (iii) hostel
subsidy for children who are obliged
to study at places other than the Head-
quarterg of their parents, ang live in
hostels,

(b) Government hag introduced
several schemeg to help talented child.
ren belonging to financially weaker
families, including familieg of low-
paid Government employees, to pur-
sue their studies at school and post-
school levels. These include (i) scho-
larships on merit-cum-means basis 2t
post-matric levél, (ii) scholarshipg for
study in good residential schools, (iii)
loan-scholarshipg for studies at post-
matric level, and (iv) scholarships for
studies abroad at post-graduate and
post-doctoral levels. Government has
also get up a large number of Central
Schools all gver the couniry to pro-
vide un-interrupteq and good educa-
tion to the children of Central Gov-
ernment employeeg liable to frequent
transfers.

(¢) Doeg not arise.

Publication of works of Indian Authors
in Foreign Languages

8741. SHRIMATI] SANYOGITA
RANE: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE he
pleased to state:

(a) whether any efforts are being
made to publish works of eminent
Indian authorg in foreign languages in
cooperation with the publishing agen-
cieg of those countries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY QF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL); (a) Yes, Sir

(b) The National Book Trust, by
organising biennally World Book Fa?rs
in Delhi, by participating in majer
Book Fairg helq abroad each year and
by organising Book Exhibitions abroad,
promoteg publication of workg of emi-
nent Indian authorg in foreign langu-
ages in cooperation with publishing
agencieg of those countries. The role
of the Trust in this is to bring toge-
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ther the author, the Indian publisher
and the foreign publishey who bet-
ween them negotiate termg for the
publication of such titles in foreign
languages. Mention may also be made
of the collaboration of Sahitya Aka-
demi with the Unesco’s project of
Mutua]l Appreciation of Eastern and
Western Cultural Values’ through
which also some books of eminent
Indian writers have been published in
foreign languages through foreign
publishers.

Memo Re. Despatch of Mails at
Poladpur
8742, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Sabhapati Panchayat
Samiti, Poladpur in Raigag district of
Maharashtra hag submitted g petition
to P.M.G., Bombay on 12-2-1881 for
change in present arrangement of des-
patch of outgoing anq incoming mails
at Poladpur;

(b) whether any steps have been
taken in this connection; and

(c) if not, the steps Government
propose to take in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) The suggestion of Samiti was
examined and it wag not found advan-
tageous as compared to the existing
mail arrangements.

(c) Doeg not arise,

U.G.C. Grants to Gunupur College,
Koraput, Orissa

8743, SHR] GIRIDHAR GOMANGO:
Will the Ministey of EDUCATION
AND SOCIAL WELFARE be pleased
to state: oo

(a) whether the Berhampur Uni-
versity recommended the name of
Gunupur College, Koraput, Orissa for
the consideration of University Grants
Commission and to provide the grants
to that college in the year 1980-81;

(b) if so, the recommendations
therefor gnd the grants released by
the Commission for that college in the
year 1980-81; and :
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(¢) if not, whether the Commission
hag any proposal to examine the said
recommendation to release the grants
to that college in the yeay 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL:. WELFARE (SHRIMATI
SHEILA KAUL): (a) According to
the information furnished by the Uni-
versity Grants Commission, no pro-
posal has been received from Berham-
pur University for grants to Gunupur
College, Koraput, in the year 1880-81.

(b) Doeg not arise.

(c) The Gunupur College, Koraput

wag included ia the list of colleges -

under section 2(f) of the UGC Act
with effect from November, 1980. As
and when proposals for assistance to
colleges are invited during the Sixth
Plan, the college could submit itg pro-
posals, which will then be considered
by the Commission in gecordance with
the norms laid down for the purpose.

Allotment of Houseg to Registrants
under Economically Weakey Section
Categories

8744, SHRI RAMNATH DUBEY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it ig a fact that the
earnest money was depositeq in 1979
for the allotment of Economically
weaker sections houses in various
D.D.’s. resettlement colonies;

(b) if so, the reasong for not giving
the possession of houseg to. the appli-
cantg 50 far; and

_ (¢) how much time it will take to
allogy the houses to the applicants?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir. -

~—-4{b) -and (¢). The D.D.A. hag re-
ported that out of 2068 applicants,

1206 persons secured aliotments and.
300 persong have taken refund of their -
earnest money. The earnest money of .
the remaining 473 unsuccessful sppli-
cants is being refunded as no more -
tenamentg under the Special Housing .
Scheme are available for allotment.

Postg of Hind} Officers

8745. SHRI K. M. MADHUKAR:
Will the Minister of IRRIGATION be-
pleased to state:

(a) how many posts of Hindi Officerg..
were circulated in hig Ministry during
the past two years;

(b) whether the administrative Wing
rejected applications from othar
deputationists in accordance with eli~
gibility rules anq applications from
persong appointed on ad-hoc basis on
such posts were accepted though they
are also on deputations;

(¢) what action has been taken to
remove such anomalieg or accept
applications from all Dpersons who
applied for the posts;

(d) how many persong are working
on ad-hdc basig and action initiated
to fill them on regular basis; and

(e) what action is proposed to ove -
taken to regularise all postg without
any further delay?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z, R. ANSARI): (a) Two posts of
Hindj Officers were circulated py the
Ministry of Irrigation during the past
2 years.

(b) and (c¢). Do not arise since no
selection hag been finalised on the
basis of above-mentioned circulars,

(d) and (e). Three Hindi Officers .
are working on ad-hoc basis. One of
these officerg ig posted in the Minis-
try of Irrigation, one in the Central
Water Commission, an attached office
and the third in the Ganga Basin
Water Resourceg Organisation, a sub-
ordinate office. In the case of 2 Hindi .
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-Officerg working in the Ministry of
Irrigation and the Central Water Com-
mission, the matter regarding framing
-of Recruitment Rules of Hindi Officers
in Ministries/Departmentg and at-

' tached officeg is under consideration
angd pending formation of the propos-
-ed Central Secretariat Rajbhasha Ser-
vice for this purpose, these 2 posts had
been filled in consultation with Union
Public Service Commissjon on ad-hoc
basis and their appointments are being
continued on a year to year basis.

Ag regards the post of Hindi Officer
in the Ganga Busin Water Resources
Organisation, this was also filled on
ad-hoc basis unto 31-12-1980 in con-
sultation with Union Public Service

- Commission. Thereafter action is on
hand for selection of an officer on
regular basis,

Amount spent oo gwarding Mérit-cum-
Means Schelarshipg in J. N. University

8746. SHRI K. A. RAJAN;
PROF, AJIT KUMAR
MEHTA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE bpe pleased
to state:

(a) how many students in Jawahar-
1a} Nebru University since itg incep-
tion were awarded Merit-cum-Means
Scholarships;

(b) the total amount spent on this
account till the last semester;

(c) out of recipientg of scholarships
how mgagy have completed their pro-
gramme to which they were registered;
and

(d) whether Government propnse
to recover the money from those who
did not complete their programme?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
- SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (d). The
required information ig being collect-
ed and will be placed on the Table

. of the Sabha in due course,
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Telephone Exchamges at Surj and
Bolpur =

8747. DR. SARADISH ROY: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that tele-
phone exchanges at Suri and Bolpur
in West Bengal are over saturatad;
and

(b) if so, the steps proposed to be
taken to reach the position as early
as Dossible?

THE MINISTER OF STATE IN THE
MINISTRY O COMMUNICATIONS
(SHRI KARTIK ORACON): (a) Suri
is served 200 iine manua! and Belpur
by g 400 line automatic exchange.
Both these are fully loaded.

(b) The exchanges both al Suri and
Bolpur are proposed to be expandad,
However, adequte space is not avail-
able in the existing building Tt is
planned to coastruet  additional
accommodation. The tuiiding is likely
to be ready in 1582-83. Expansion of
the exchange will be taken up there-
after. Bolpuy exchang: iz nroposed
to be expanded by 100 lincs. Exprn-
sion of-ekchange ig likely to be com-
menced in 1982 and completed early
in 1983,
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mvemmt in thé working of Cal-
cutta Telephone Exchange

8749, SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the steps which have been taken
to revamp the Calcutty Telephone Ex-
change and improve itg working;

(b) whether the Telephone|Tele-
graph services in the Sunderbang area

in West Benga] often remain disrupt-
ed thug causing considerable incon-
venience to the public; and

(¢) the steps being taken to jm-
prove these services and to avoid
their frequent breakdown?

THE MINISTER OF . STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) A Task Force has been set-up to
implement the steps to upgrade the
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Calcutta Telephone net-work. The im-
‘portant steps which have been/are
being taken in this direction are:—

M Pressunsatxon of main under-
'grou.nd ‘cables.’

(ii)  Construction of underground
cable ducta

(ng) Prowsmn of Microwave gsys-
tems on junction routes.

(iv) Use of jelly f__illed' cables.

(v) Provision of alternate electric
power feeders to- reduce the effect
of load shedding.

(b) and (c). No, Sir. The telephone
and telegraph services in Sundarbans
ares in 'West Bengal have been gene-
rally observeq to be working satis-
factorily.- - Regular maintenance rou-
tineg of telecommunication equip-
mentg are being carried-out.

Check on destruction of Forests

8750 SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister. of
AGRICULTURE be pieaseq to state:

(a) Whe,ther it ig a fact that in many
places in Indig forests are auctioned
regularly resultmg in massive defores-
tation causmg land-slides, ﬂoods and
imbalafice in eco-system and

(b) the stepg proposed to check the
unprecedenteq destruction of trees
in the whole tountry?’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RUR‘AL RECONSTRUCTION (SHRI
R V. SWAMINATHAN): (a) In cer-
tain States forests are auctioned to
contractors It is not correct to say
that massive deiorestatxon is taking

-place.

(b) The States have been advised
repeatedly to adopt all possible legal
and admimstratWe measures to pro-
tect and’ preserve as well ag to aug-
ment ;he forést wealth, The Forest
(Conservation) Aci 1980 enacted re-

tor cqnserva-
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tion of the existing forests and lays
down restrictions on diversion of
forest areas to non-forestry purposes.

Wall arounq Old City of Delhl

-8751. SHRI MARTAND SINGH:
Will the Minister of WORKS AND
HOUSING be pieaseq to state:

(a) whether 3 broken wall is still
there around the eld city of Delhi;

(b) if so, the tota] area of land occu-
pled by the wall;

(c) whether it is a fact that vast
stretcheg of this costly jand have been
illegally occupied by mdzvzduals and
firms; and

(d) if so, the remedial steps taken
or proposed to be taken in thxs re-
gard"

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS ‘AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The inforina-
tion is being collecteq and will be
laid on the Table of the Sabha,

D.D.A. Flats/Plots allotted by former
Chairman, DDA

 8752. DR. A. U. AZMI. Will the
Minjster of WORKS AND HOUSING

be pleased to state:

(a) the particulars of DDA flals/
plots allotted by the former Chairman,
Delhi Development Authority in his
discreption’ during his tenure of
office; and

(b) the guidelines laid down for the
allotment of such plots without draw
of lotg by the Vice-Chairmap and
Chairman, DDA? '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the Sabha.
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Criteria for issue of Bonafide Certi-
ficate to Cottage Match Units ia
Tamil Nadu

8753. SHR] VIJAY KUMAR
YADAYV: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state: ’

= (a) the criteria fixed by the Khadi
and Village Industries Commission
for issue of bona fide certificate to the
cottage match unit in Tamil Nadu;

(b) whether the details of the cri-
teria were given wide publicity for

the guidance of the public; and

(c) if not, whether the criteria will
be published in the local papers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) The details
of the criteria fixed by the Khadi and
Village Industries Commission for
issue of bona fide certificates during
the year 1080-81 to cottage match
units are attached (annexure). These
criteria are applicable through-out
the country.

(b) and (c). Details of the criteria
are not meant for general publicity.
Hence, these have not been published
in any newspaper. But interested
parties can obtain details from the
offices of the KVIC located in the
States/Union Territories and also
from the KVIC office in Bombay.

Statement

The annual production of the unit
shall not exceed 100 million matches
(sticks).

Processes of dipping or box fllling
shall not be carried on with the aid
of power.

The match producing unit shall not
purchase finished matches from any
other producers.

APRIL 27, 1981

" Written Answers 68

The unit shall ' furnish a report
annually of its production by such
date and in such form as may be laid
down by the KVIC or its dyly autho-
rised offiecers from time to time. In
addition it shall furnish every month
a report in the required proforma
within such time as may be laid down
by the State Director of the KVIC
stating therein the production in
quantity and value and the number of
artisans engaged.

All relevant books of actounts in-
cluding stock record ghall be made
available for inspection and check by
the Officials of the Commission when-
ever required. The- Officials of the
KVIC will also have the right to in-
spect and verify the stocks helg and
for this purpose to enter the premises
of the unit at all reasonable hours.

The directiong of the KXVIC and its
officers in regard to pattern of pro-
duction, schedule of wages and other
operational matters shall be complied
with.

To ensure the production of saajches
of standard quality the KVIC may
require the unit to obtain its supply
of raw materials and chemicals from
sources specified by it and may direct
that such supply be obtained from
the KVIC’s own godowns.

The wunit shall undertake to use
lables prescribed by the KVIc and
also agree to sell its entire produc-
tion of matches to the KVIC at prices
that may be fixed by the KVIC from
time to time which ghall ensure a
fair reasonable margin of profit to
the ynit and shall’be fixed by the
KVIC after obtaining the advice of
the Financial Adviser to the XVIC
and after consulting. a  Commlittee
(which woulq include representatives
of the cottage match associations, if

-any, of the State). Regarding the cost

of production, representatives of in-
stitutions may also be included in the
Committee. This Committee shall re- -
view the cost of production at least
once in the beginning of each quarter
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but may review the same more fre-
quently if circumstances so demand.
The K.V.I.C. may grade quality-wise
the production of a unit fix different
prices for different grade of quality
of matches and may direct that parti-
cular labels be used for particular
grade. |

The KVIC may reject matches which
do not conform to the specifications
laid down by it or are otherwise
found to be sub-standard. Such re-
jected matches shall be destroyed by
the unit.

The certificate fo be issued by the
KVIC would ordinarily be valid for
the financial year for which it is issued
from April to March and may be re-
newed on the due fulfilment of the
terms and conditions laid down by
the KVIC but may be cancelled at any
time if the unit consistently tails to
produce matches at such rate of pro-
duction that the annual estimated
target would be reached. The KVIC
may also suspend, cancel, rescind and/
or withdraw the certificate if the unit
fails to abide by all or any of the
conditions stipulated herein or any
other conditions that may be laid down
from time to time. Such suspension,

cancellation etc. shall be ordered by .

the authority which issued the certi-
ficate but the unit shall have a right
of appeal to the Deputy Chief Exe-
cutive Officer (Village Industries of
the KVIC). The decision of this au-
‘hority shall be final and binding on
all concerned.

Representation from Short Duty Staff
of Bombay RMS regarding revision
of Wages ‘

8754. SHRI R. K. MHALGL: Will.

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that the
short duty staff of Bombay R.M.S. has
submitted a representation to the
Director Qeneral, Posts and Tele-
graphs New Delhj on or around 14th
Pctober, 1980, _seeking revision in
their wages from Rs, 2.00 per hour
to Rs, 3.00 per hour; - '

- to the States during the

(b) what decision Government has
taken in this connection; and

(c) if not, the reason thereof and
when the same is lekely to be taken?

THE MINISTER OF STATE IN-THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

_(b) and (c). The matter is under
consideration.

Import of Edible Oils

8755. SHRI DAULATSINGHJI
JADEJA: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) the details of edible oil impor-
ted during the years 1978-79, 1979-80
and 1980-81; and

(b) the quantity of edible oil sup-
plied to the States during the said
period item-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) The details of edible oils import-
ed on Government account, during the
years 1978-79, 1979-80 and 1980-81,
are given below:

Quantity
(in MT)
1978-79 5.71 lakh
1979-80 10.91 lakh
. 1980-81 11.04 lakh

(b) The allocations to State Gov-
ernments for public distribution are
made on the basig of Oil-Year (No-
vember—October). A statement gshow-
ing the quantity of edible oils supplied
oil-years
1978-79, 1979-80 and 1980-81, is en-
closed, '
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Staummt slwwmg quantity of unpomd edibls oils su de to the Stam/ UmonTar:tmcs Jor Pablic stcr'-
butlont during’ the ail:years 197g % 197980 980-81 '
Oil -Year Rapseed Oil RBD Palm Oil Palmolein
(NUWOGL) _......_.__—-'_._._'..-_ Bl et I e - —
Alloca-  Lifting  Alloca-  Lifting  Alloc - Lifting
cation cation cation :
1978-79 63333 46897 16815 4702 65110 41749
1979-80 e o . 10000 75750 10019 68033 222605 205523
1980-81 (from Novembcr 8o a
to March, 81) . . 46285 87067 33133 20373 72338 j0042

Prohibition Pojlicy in Delhi

8756. SHRI N. E. HORO: Will the
Minister of EDUCATION ' AND SO-
CIAL WELFARE be pleased to state:

(a) whether Government have re-
laxed prohibition policy in the Capital
recently;

(b) if so, the reasons therefor;

(¢) whether the policy of Govern.
ment in this regard, keeping in view,
the relaxation, would be detrimental
to the interests of the vulnerable sec-
tions of the society; and

(d) if so, the measures Govérn-
ment propose to take to provide safe-
guards for these sections of the so-
ciety while reviewing the policy?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MAT; SHEILA KAUL): (a) to (d).
The excise policy for the year 1981~
82 -envisages reduction in the number
of dry days and increase in the num-
ber of liquor shops. The number of
dry days in the capital are generally
fixed keeping in view the number of
dry deys in the neighhouring State
of Haryana. /The Tteduction in the
number of dry days has been made
on this basis. The increage in the
number of liquor = shops . has been
made with a view o prevent smug-
gling of illiéit liquor into the capital
from adjoining State and to discour-

© ———

age people trom takmg illicit hquor
which hag led to lxquor traged!es in
the past. The main empha.sas in. the
prohibition -pelicy followed in  the
capital is on educative pubhc;ty for
prohibition. This publicity aims at
depicting the evils of drinking and
warning people against consumption
-of illicit liquor. The pubhcity -is
undertaken through various mass
media agencies like advertxsement in
the newspapers, radio, Televnsxon,
cinema slides and film shows and dis-
play of hoardings.

Timeyy payment of salary to Teaehers
" of DMC

8757. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION
AND SOCIAI, WELFARE be pleased
to refer to the reply given to Unstar-
req Question No. 5501 on the’ 4tb}’
March, 1981 regarding disbursement "
of sa‘ary to Teacherg of Municipal
Corporation of Delhi Schoolg and
state:

(a) whether it ig a fact that Zonal
Office of the Delhi Municipal Corpora-
tion, Shahdara does not send galary
chequeg of teachers to their banks in
time and with the result that teachers
receive the salary through pank only
after 15th of every month; and

(b) the steps being taken to see
that chéqueg are made out and
mitteg “to the bahks: latest by the
week end of every memthy:
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THE' MINISTER OF .STATE- IN
THE. MINISTRY OF EDUCATION
AND  SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No, Sir.

(b) Does not arise.

Arrear, of ;ala.ry of Domestic Science
Teachers

8758. PROF, AJIT KUMAR MEHTA:
wWill the Minister of EDUCATION
AND SOCIAL, WELFARE be pleased
to refer to the reply given to Un-
starred Question No. 3749 on 16th
March, 1967 reganvliing  areay of
salary of teachers ang state:

(a) whether the bills pertaining to
arrears of salary of Domestic Science
Teachers which are pendmg for mare
than gik years have since been Settled;

(b) if not, the reasons therefor;
and

(c) what action is being taken to
settle the bills early?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAI, WELFARE (SHRI-
MATI SHEILA KAUL): (a) Yes, Sir.

(b) and (c). Do not arise.

Expansion programme for new Tele-
phone and Exchange Service in Delhi

8759. SHRI BHIKU RAM . JAIN:
will thoa Minister of COMMUNICA-
TIONS be pleased to state the details
pf expansion programme for new
telephone and exchange service in
Delhi during 1981-82?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(i) It is tentatively hoped to commis-
sion the following mnew exchange
capacities during 1881-82 in Delii.
with these, the nominal equipped
capacities during .1981-828 in Delhi
will rise from 2,22,000 lines on .31-3-
1981 to 235000 hnes on 31-3-1982

Neh Place 10.000 lines
Ghaziabad © -2,000 lifes
Janpath 1,000 lines

(ii). With the telephone exchange
capacitie; addeq during 1980-81 and
1981-82, about 21,000 new telephone
connections are expecteg to be pro-
videq in different exchange areas in
Delhi during 1981-82.

Vacancieg causeg in Indian 'relegrapin
Service Group ‘A’

. 8760. SHRI G. B. GOHIL: Will the
Minister pf COMMUNICATIONS be
pleased to gstate:

8) the lote) nuwmber of répuier
vacancies caused due to retirement,
creation of new post etc., in the LT.S,
(Group A) during 1980;

(b) the total number of vacancies
came up due to upgradation of posts
in LT.S. (Group A) during 1980; and

(c) how many vacancieg have been
filleq and whether there is any pro-
posal to fill up these unfilleq vacancies
by a geparate panel in the ensuing
D.PC.?

THE MINISTER OF STATE IN
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) 249.

(b) Nil

(c) 180 have since beep filled up
and action hag already been initiated
to fill up the unfilled vacancies. There
is no proposal to fill up these unfilled
vacancies by a separate panel in the
ensuing D.P.C,

Anomalieg in the salary of Correction
Checkers in Government of India
Press, Minto Road

8761. SHRI RAJNATH SONKAR
SHASTRI:

SHR] KESHORAO PARDHI:

Will the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether it is a fact that some
persons in Government of India Press,
Minto Road, why were promoted to
the posts of Correction Checker in
October, 1978 contmue to receive less
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pay than' that of their. juniors who
were pormoted to the same post later
fa Janusry, 1979;

(b) whether representationg have
been receiveg in this regard;

(c) it g0, the action taken thereon;
and

(d) the reasons for not removing
the anomally so far?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). Some repre-
sentations in this behalf were receiv-
ed, which were not gccepted, Further
representations have been received,
which are under examination and will
be decided in accordonce with Gov-
ernment orders.

Centra) Sheep Development Council

8762. SHRI S. B. SIDNAL: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it ig proposeq to re-
constitute the Central Sheep Develop-
ment Council; and

(b) if g0, its composition and the
steps proposed to make it more use-
ful gnd effective?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The Council woulq include re-
presentativeg of Government of
India, gstate Governments, Indian
Council of Agricultural Research,
Members of Parliament, wool proces-
sofs, wool traderg and progressive
farmer.

Filling up of posts of Homoeopathic
Physicians in NDMC
8763. SHREI BANWARI LAL: Wwill

the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether reservation rules for
the Scheduley Casteg and Schreduied
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'I‘nbes are being adhered to by ‘the
New Delhi ‘Municipal Committee;

- (b) it so, the reasons why there is
np incumbent of Scheduled Castes and
Scheduled Tribeg op any of the five
posts of Homoeopathic Physician in
NDMC when at least one post comes
for the Schedule Caste/Tribe candi-
dates;

(c) the reasons why the fifth of the
Homoeopathic physician in the "New
Delhi Municipal Committee has been
filled up by a general category candi-
date when no other staff for the .
opening of new Homoeopathic Dis-
pensary hag been posted;

(d) whether the reserved post of
Homoeopathic physician in NDMC for
the Scheduled Caste/Tribe candidate
is proposed to be filled up, if so, when;
and

(e) whether @ thorough probe will
be ordered in the affairs of the NDMC
for not adhering to the reservation
rule concerning Scheduleq Castes/
Tribes?

THE MINISTER OF PARLIAMEN-'
TARY AFFAIR§, AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (e). The informa-
tion is being collected and will be
laid on the Table ¢f the Sabha.
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Paddy Husk and its use in Industries

8765. SHRI A, K. ROY: Wil the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the total amount of paddy husk
ang rice bran available in the country
at present gnd itg utilisation;

(b) whether it ig a fact that high
grade Silica’
husk hag great industrial use and the
good quality oil can be extracted from
rice pran; and

(c) it so, the steps taken in this
regard?

available in the paddy’
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) No statistical information is being
compiled about the amount o¢ paddy
husk and Tice bran produceq in the
country. At present, paddy husk is
mainly used as fue] while rice bran
is used ¥or cattle feed ang extraction
of oil. )

(b) and (¢). Yes, Sir. Research
work is in progress to find out ag to
how best silica available in paddy
husk can be put to industrial use,

The production of rice brap oil dur-
ing year 1978-79 wag estimateq to be
97 thousand M.T. However, the feasi-
bility of increasing production of edi-
ble grade rice bran oil js also under
active consideration of the Central
and State Governments.

Export potential of Agricultural and
Horticultural Products

8766. SHRI MADHAVRAO SCIN-
DIA: Will theé Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have
identifieq a massive export potentia] ot
agricultural and horticulture products;

(b) if so, the assessment of the
export potential with respect to diffe-
rent agricultural and horticulaural
products to the different countries; siia

(¢) what specific stepg are contem-
plateq to boost the production gnd ex-
port of the processed agricultura] and
horticultural products?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) and (b). Yes, Sir. Horticultural
ang agricultural productg have consi-
derable export potentia]l but it ig giffi-
cult to quantify the same item-wise
and country-wise, However, tenta-
tive export projections for important
commoditieg or group o¢ commodities
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by the end of the Sixth Five Year Plan
ie. 1984-85 are given in the gnclosed
Annexure. The exportg from this
sector are expected to, increase from a
level of about Rs. 1144 crores in 1979-
80 to a level of Rs. 2522 to Rs. 2729
croreg by the end of the Sixth Five
Year Plan i.e, 1984-85.

(¢) The following measures have
been taken or proposeq to be taken
for boosting the production and ex-
port of processed agricultural and
horticultural products:—

(1) Government, through the Na-
tional Development Corporation,
have promoted and financed about
2000 agro-processing unitg and mas-
sive storage and cold gtorage facili-
ties in rura]l areas.

(2) NAFED, the apex Cooperative
Organisation has developed over
yearg an increasing capacity for
marketing, processing and exporting
of agricultural commodities,

(3) A Development Council for
Fruits and Vegetabla Processing In-
dustry has been constituted under
the Industries (Development and
Regulation) Act for the development
ang systematic growth of the Indus-
try.

(4) Indiap Institute of Foreign
Trade had been entrusted with a
comprehensive survey in India and
some selected countrieg abroad for
increasing our production and ex-
ports of fruit products and organis-
ed qevelopment of the industry in
India.
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(5) . !‘ruit Juice concentration
plants are. -envisaged to be- .et np
with World Bank assistance in
Himachal Pradesh and Jammu and
KaShmn‘ More such concentration
plants are contemplatea to be set
up in private and public sectors in-
Jammu and Kashmir and North
Eastern Region.

(6) A Fruit Juice Botthng Plant
with 150 bottles per minite capa-
city, ig expected to be on Stream
very shortly in Delhi. Similar bot-
tling plants are proposed to be set
up in other cosmopolitan cities.

(7) With a view to integrating
production with processing and mar-
keting, agro-industrial complexes
are proposed to be set up in Bihar
and Karnataka with Bulgarian col-
laboration,

(8) There is a proposal to set up
a Fruit and Vegetable Development
Corporation in the Sixth Five Year
Plan to coordinate various attivities
in regard to production and export
of processed fruits and vegetables.

(9) For the promotion of exports,
incentive such as Cash Compensa-
tory Support iy given as considered
necessary.

(10) Government has recently
appointed a high level committee on
marketing of perishable commodi-
tieg whose interim recomm~-.~dations
are under Government’s considera.
tion,

Gtatement

Export Projection for the Five Year Plan 1980- 85

(Value in Rs. crores at 1979-B0 prices)

Commeodity Unit

Projected Exports 1984-85

Quantity Value
(0 (2) (3) (4)
Sugar. . . . . L.Tonnes 6°00 to 10°00 138'00 to 230 ‘00
Cashew . . 000 Tonnes 45°00 135°00
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O @ ® @
Processcd ¥Foods 265.00
Spices . . . 000 Tonnes 185.00 136.00
‘Tohacco 000 Tonnes 80.00 124.00
Deoiled cakes L. Tonnes 5.00 to 10.00 65.00 to 130.00
Oilsceds 000 Tonnes 16.00 16.00
Qastor Oil 000 Tunnes 90.00 y2.00
Rice . . . . . L. Tonnes 30.00 675.00

Marine Products . 000 Tonnes

Cotton L. Bales
Sseds

Fruits & Vegetables L. Tonnes
Meat & Meat Products

Oth=r Agcicultural Products .

15000 to 160.00 550.00 to 600.00

12.00 150.00
10.00
4-50 56.00
76.00
54-00

et e e e

2522.00 to 2729.00

Centra] Aid for fruits and afforesta-
tion in Nagalang

8767. SHRI CHINGWANG KON-
YAK:. Will the Minister of AGRI-
CULTURE be pleased to state the
assistance proposed by the Union Gov.
ernment for the State of Nagaland for
the preservation, management and
plantation of the fruits and afforesta-
tion of the degradeq forests for 1981-
827

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI. R.. V. SWAMINATHAN):
Assistance woulq be provided under
the Centrally sponsored schiemes
“Social Foréstry including Rura] Fuel-
wood Plantations’ and “Soil Water
and Tree Conservation in the Himala-
yas”, The exact quantum of assis-
tance woulg be determined on the
‘basiy of gpecific proposals from the
State Govemment

Poliution grom Fertiliser Factories,
Goa

8768 SHRI DIGVIJAY SINGH: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government haq given
an assurance to implement measures
of abatement or water pollution from
fertiliser factories in Goa;

(b) what were the complaintg of
pollution lodged over the years
since the factories went intg produc-
tion; ang

(c) whether any complaints have
been lodged recently?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA, NARAIN
SINGH): (a) to (c). No, Sir. How-
ever it js presumed that the factory in
question is M/s, Zuari Agro Chemicals
which started production in May, 1973.
There were complaintsin September,
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1973 op fish mortality in the bay where
the factory wag discharging their
. waste water. Again in March, 1974
there were complaintg about the pol-
lution of wellg with ammonia.

On 3nd September, 1977 and 25th
February 1978 there were complaints
about the leakage of the 2 Km. pipe-
line which was laig by the factory to
discharge the effiuents into the bay as
a mid-term measure. However, there
hag been no complaint recently.

Residential accommodation to staff of
Kendriya Vidya'ay Sangathan

8769. SHRI ERA ANBARASU. Will
the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state:

(a) whether Government are aware
of a decision providing residential
accommodation tp the staff of Ken-
driya Vidyalaya Sangathan Head-
quarters;

(b) if so, when such a decision was
taken;

(c) wehther residential facilities
have been provided to these employeeg
of Headquarters of Kendriya Vidya-
laya Sangathan; and

(d) if not, how much more time
Government/Kendriya Vidyalaya
Sangathan will take to provide resi-
dential accommodation to the em-
ployees of the Headquarters of the
Kendriya Vidyalaya Sangathan?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (d). Though
np decision ag such has been taken to
provide residential accommodation to
the staff of the Kendriya Vidyalaya
Sangathan Readquarters within a
specific time-frame, efforts are being
made by the Sangathan to procure
ready-made flats or a suitable plece
of land for constructing staff quarters
thereon, in order to provide residen-
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tial accommodatzon to the staff oy tho
Kendriya Vidalaya Sangathan Head-
quarters.

Participation of agricultural univer-
gitleg in World Bank-assisted Research
project

8770. SHRI KRISHNA XUMAR
GOYAL: Will the Minister of AGRi-
CULTURE be pleased to state:

(a) whether it js a fact that *he
Indian Council of Agricultura] Re-
search has approved the participation
of 20 agricultural universities in the
World Bank-assisted agricultural re-
search projects; and

(b) if so, the details thereof?

THE MINISTER O STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V, SWAMINATHAN): (a)
ang (b). The Indian Council of Agri-
cultural Research has Jlaunched a
National Agricultural Research Pro-
ject with the assistance from the
World Bank to strengthen the capa-
bilitieg of Agricultural Universitieg :o
conduct location specific research.
Thig project azims to achieve this
through multi-disciplinary research in
_each agro-climatic zone in the gervice
area of an Agricultural University
with gpecial emphasis on food grairs
(cereals, pulses and oilseeds). Parti-
cular attention is being paid to food
grains grown under rainfed conditions
and to the development of mixed
farming system.

2, An IDA credit of 27 million U.S.
dollarg js proposed to cover 50% of
the total project costs. The Indian

Council of Agricultural Research will—~

meet, for five years from the date of
sanction of the svb-projects, 100% of
the cost on incrementa] staff, civil
works, equipment and operating costs.
The University/State will meet ex-
penditure on land acquisition, normal
cultivation costs and station over-
heads. On completion of the projecis
sanctioned, the State Government,
according to the terms and conditions
governing this project, will be oblig-
éd to continue paying salarieg snd
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" operating costs of mcrementax stast
ang maintain and replace eguipment
and civil works financed under the
sub-projects.

. 3. A Project Funding Committee
hag been set up by the ICAR. ‘o
consider the eligibility of the agricul-
tural universities to participate in
this project anq to approve investment
proposals. The Project Funding Com-
mittee has so far sancfioned 21 re-
search sub-projects for the streng-
thening of regional research under
the following nine agricultural univer-
sities:—

(i) Haryang Agricultural Univer-

sity, Hissar,

(ii) Andhra Pradesh Agricultural
University.

(iii) Jawaharlal Nehru  Krishi
Vishwa Vidyalaya (Madhya
Pradesh). '

(iv) Gujarat Agricultural Univer-
sity,

(v) Kerala Agricultural Univer-
sity.

(vi) University of Agricultural
Scienrces, Bangalore (Karna-
taka),

(vii) University of Udaipur (Rajas-
than).

(viii) Punjab Agricultural Univer-
sity.

(ix) Tamil Nadu Agricultural Uni-
versity, Coimbatore.

4. Further, the eligibility of the fol-
lowing eleven more agricultural uni-
versities hag been approved subject to
certain termg and conditiong and xe-
search sub-projects will be ganctioned
on fulfilment of these termg ang con-
ditions:—

(i) Assam Agrxcultural Univer-
sity,

(ii) Himacha) Pradesh Agncultu-
ral University.

(ii) Rajendra Agricultural Univer-
sity, :
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(iv) Orissa University of A;rlctil‘-
tural and Technology, ‘

(v) Chandra Shekhar Azad Uni-
versity of Agriculture and
Technology, Kanpur.

(vi) G. B. Pant University of Agri-
culture & Technology, Pant-
nagar.

(vii) Narendra Deo University of
Agriculture & Technology,
Faizabad. '

(viii) Punjab Rao Krishi Vidya-
peeth, Akcla, .

(ix) Marathwads Agricultural Uni-
versity, Parbhani.

(x) Mahatma Phule Krishi Vidya-
peeth, Ruhuri.

(xi) Konkan Krishi
Dapoli.

5, The eligibility of the Bidhan
Chandra Krishi Vishwa Vidyalaya,
Haringhatta, West Bengal jis under
consideration.

Vidyapeeth,

Loss of fertility of land due to erosion

8771. SHRIMATI MADHURI SINGH:
Wil] the Minister of AGRICULTURE

be pleased to state:

(a) whether the attention of the
Government had been drawn to the
Uniteg Nations FAO Commitiee that
fifty-one per cent of land in India is
endangered by erosion ang jis facing
further deterioration;

(b) if so, steps the Government
propose to check degradation and loss
of fertility of land; and

(c) the details thereof?

THE MINISTER OpF STATE IN -
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Madam.

(b) and (c). Till the enq of 1979-80
an grea of about 23.40 million hee-
tares had been treated with varl_ous‘
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soi] & water conservation measures in
diffefent parts of the country, During
the Sixth Plan period (1880—85), an
additional area of 65 million hectares
is proposed to be ‘covered. The Cen-

trally sponsoreq schemeg included in
the Sixth Plan are as follows;

Qutlay
(com-
prising
Govern-
Schemces ment
of India
share
only)
(Rs. in
crores)

———

1. S92l Conservation in the
CGatch ments of River Vallcy
Projects 40.00

2. Soil, Water & Tree Conser-
vation in the Hrmalayan Re-
gion . 15.00

3. Integrated Watershed Ma-
nagement in the Gatchments
of Flood Prone Rivers - 34-00

4. Propagation of Water Har-
vesting  Technology in Mec-
dium Rainfall Arcas . 10.00

Production of Sovabean and Sunflower
0il

8772. SHR; RAJESH PILOT; Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) the present production of Soya-
bean and Sunflower Oil ag compared
to last year; and

(b) what steps have been taken to
increase the production of Soyabean
and Sunflower Oil and its marketing
in India and abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHR] BRAJA MOHAN MOHANTY):

::)11 :angd. (b). The m;tormation ig being’

and will be laid en the Table
of the House,
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$arerin, nE e b e emage
BT '

8773. &t WTCo TR W : FqT
frmtor WY svaTe wa ug qaT A T
win R

(%) =%qT FIRIT FY SO M0EA H
faarer faar & amy wYar gwr &
i qgrdt g @ qar owsife
¥ feedly faw@m wiusoor wt v o<
wafaga wadt & ary & gaarfaay §;
L{E8

() afzgi, @ wft § g9 @@
¥ gifaza vt 1 057 ¥ fag
QXA 7 w47 qury 5§ 7

wadva et gy faior Wi s
wat (ot Wi w e fag): ()9
(w). g1 Uwa & w1 @ & awr
AT 9 Y T@ & FOw |

News-iteny captioned ‘Pleg for remo-
val of DMS Chief’

8774. SHRI SUSHIL. BHATTA-
CHARYYA: Will the Minister of
AGRICULTURE be pleaseq to state:

(a) whether Government’s atten-
tion has been drawn to the rejoinder
issued by the Joint Action Committee
of DMS employeeg published in the
Times of India. dated 7th February
1981 in respect of some vital points
affecting the very basis of wvarious
diary development projects being ope-
rated by the Dairy Board; and

(b) whether thy Government pro-
pose to constitute g committee of ex-
pert Economists and Dairymen to
look into the failure of the operation
flood project on the foundation of
which operation floog IJ is being orga-
nised in order to ensure succesg of the
latter?

THE MINISTER Op STATE IN
THE MINISTRY OF Aamdumum
AND RURAL RECONSTRUCTION
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" (SHRI R.. V SWAMINATHAN) (a)
and’ (b) The so-called rejomﬁ‘er issu-
ed by the Joint Actw.n Committee of
2579 8. etnployeeg is largély based cn
wrong information and is without
substance. There is no proposal to
constitute any Expert Committée.

Wheat issued to Kashmir by Food
Gorporation of lndh

-8775. SHRI P. NAMGYAL: Wil] the
Minister of AGRICULTURE be pleas-
ed {o state:

(a) the total quantity of wheat
issueq by the Food Corporation of
Indxa for milling to various flour mills
in Srmagar alongwith the names of
flour millg during the yvear 1978-79,
1979-80 and 1980-81;

(b) the tota] amount of freight
subsidy paid by the Food Corporation
of India to each flour mill and the
amount of share pald by the State
Government;

(c) whether it ig a fact that lakhs
of rupees have fraudulently been paid
by the Food Corporation of India and
State Government for wheats issued
on pool price from Food Corporation
of India depots in Kashmir Valley,
freight for which have already been
pa:ld by the Fooq Corporation of India;
an

. (d) it so, whether Government will

institute an inquiry through CBI for

this scandal and ‘if not, the reasons
. therefor? -

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
) . RURAL RECONSTRUCTION
;*Sio R. V. SWAMINATHAN); (a)
ur ‘millg in. Srmagar have . been

supplied wheat durmg last three yeara
as under:

(In tonmu)

Name of the Mill 1978-79 1979-80 1980-81

1. Lak Mill 13826 12445 11734
2. Saifco Mill 19634 15895 16810

3. Kashmir Flour
Mill- . - . 12239 13548 10548

4. Chand Flour
Mill . .

5067 8944  B242

5. Krishna

Rollcr Flour

Min . . 1639 12433 xoﬂor
ToTAL —60;05 =81 35

(b) to (d). Necessary information is
being collected. A statement will be
laid on the Table of the Sabha 18
soon ag possible,

Embezzlement of Rice

8776, SHRI JITENDRA PRASAD:
Will the Minister of AGRICULTURRE
be pleased to state:

(a) whethey it is a fact that thous-
ands of tonns of rice was embazzled
by the officials of the Food Corporation
¢f India and some unscrupuloug rice
millerg in 1979-80 in the process «f
Custom Hulling in the States of Uttar
Pradesh, Haryana and Punjab;

(b) the quantity of paddy given o
tbe rice millerg in Utlar Pradesh for
custom hulling and the quantity of
rice received, District-wise;

(¢) whether it is a fact that the
quantily of rice received wag less
than half which ought to be received
and the rice was sub-stapdard; and

(d) what action has been takei
against the guilty officials and the un-
gerupulous rice millers founqd guilty?

"THE MINISTER OF STATE IN .
THE MINISTRY OF AGRICULTURE
AND RURAL.- RECONSTRUCTION
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(SHRI R. V. SWAMINATHAN): (a)
No, Sir,

(b) The District-wise quantity of
addy issued to rice millers and quan-
tity of rice received is indicated be-
low:-

Paddy Rice
Issued Received
Name of District in

m
Quintals Quintals

e b o it = e s ot et e ot o el

Shahjahanpur 655224 469351
Rudrapur . . 130011 83041
Muzzafarnagar . 11069 7696
Puranpur (Pilibhit) 34760 23810
Saharanpur 4600 3150
Hardoi . N 16120 11110
Allahabad . 600 420
Unnau . . 3235 193.‘

ToTAL T 55(—5-5;—9— _5§o§;5

(¢) No, Sir.

(d) Does not earise.

Sea-wall on Kerala coast to check
sea-erosion

8777. SHRI B. K, NAIR: Will th?
Ministey of IRRIGATION be pleas=d
tc state:

(a) the total length of sea-wali
needed to offer complete protection to
the coasta] arcas of Kerala prone t6
sea-erosion;

(b) the stretcheg so far built up;

(¢) details of works currently under
2xecution;

(d) whether a comprehensive plan
to provide full protection has been
drawn up; and

(e) if so, the details thereof includ-
ing the time schedule?

APRIL 27, 1981
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THE MINISTER OF STATE N
THE MINISTRY OF IRRIGATION
(SHR Z. R. ANSARI): (a) and (b).
Out of the total coastline of 560 Kms.,
1he Government of Kerala hag report-
cd that 320 Km, is subject to gevere
sea erosion and sea walls for a total
length of 250 Km. Fave so far been
constructed upto March, 1981,

(¢) The work of constructing sea
v allg is presently under execution ia
: number of places along the coast-
line in various lengths according 1o
the priorities fixeq by the State Gov-
ernment to cover vulnerable reaches.

(d) and (e) The State Government
has reported that no comprehension
plan as such has been drawn up.
However, 85 Km. of coastline is pro-
posed to be protected by the State
Government during the Sixth Plan,
1980—85, along with strengthening of
the existing sea wallg where necessaiy
in a total length of 70 Km,

Scope for Agro-baseqy industries in
U.P.

8778. SHRI MOHD, ASRAR AX-
MAD: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it ig a fact that Uttar
Pradesh offerg tremendous scope {u-
rigro-based industries;

(b) whether anv smivey has been
made in this regard; and

(c) if-so. what stepg or measures
ure proposed to--tap these resources
ang provide employment to ihe rural
ropulation of U.P.?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (1)
Yes, Sir. There is good scope for
setting up Agro-based industries in
Uttar Pradesh;

(b) Smal] Industries Develnpment
Organisation in the Minlstry of In-
dustry hag carried out 42 Techno-
economic surveys (list attached ot
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Appendix—TI) to identify demaad andl -
1esources-based industries, including ) @) )
Agro-based industries, which could e

be established in the small-scale sec-

tor, A list of the Agro-based indus: 10 Etawah . . . 1974

trieg identified in the survey reports 11 Fateh . .. 1090~

i enclosed at Appendix—II. 1 Fatchpur 97
12 Etah . . . 1975

(e) All the 56 Districts of Uttar Kt

Pradesh have been covered iader tie 13 F abad ) : 1970

District Industries Centreg Prograrn: 14 GChamoli . . . 1973

re. The District Industries entres .

have prepared Action Plans giving the 15 Pauri Garhwal .- 1973

resourcesg available, existing industria: 16 Tehri Garhwal . ) 1973

structure anq proposed candidate in-

dustries based on demand and ra- 17 Uttar Kashi . . . 1973

sources available. The State Govern- .

ment and the various jnstitutioig con- 18 Hamirpur ) ‘ ’ o7

cerned with the promotiorn ani 19 Hardoi . . . 1972

growth of small-scale industrnie; pru

vide facilities and services to enable 20 Jalaun <. - 1968

new entrepreneurs to come forward 21 Jhansi . ) . 1969

and set up industria] units, Special

incentives are given for the backward 22 Kanpur . . . N.A.

districts and technical guid:nce s 1

rrovided by the chain of Smal: indus- 23 Almora < 973

tries Service Instifutes in the State: 24 Nainital . . . 1973

25 Pithoragarh . . . 1973

Statement I 26 Lakhimpur Kheri . 1976
27 Lucknow . . . 1962
Lt of frbartd ety ez cmsd gy e ..o
- 29 Mainpuri . . . 1965
Sl.  Name of the District Year of 30 Rampur .« . 1978
No. Survey
31 Azamgarh . . 1972
(1) (a) (3) 32 Bahraich . . . 1969
- 33 Basti . . . 1974
1 Agra . . . 1975 34 Ballia . . . 1971
2 Aligarh . . . N.A. 35 Decoria . . . 1966
3 BaraBanki . . . 1969 36 Faizabad . . . 1969
4\Banda . . . 1970 87 Gonda . . . 1069 )
5 Badaun . . . 1971 38 Gorakhpur . . . 1962 1
6 Bulandshar . . . 1973 39 Jaunpur . . . 1977
7 Bijnor . . . 1958 40 Mirzapur . . ., 1962
8 Bareilly . . . NA. 4t Pratapgarh . . . 1968

9 Dchradun . . 1972 42 Sultanpur . . . 1969
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Statement II
33. Bisouits
List of Agro-based - Industries identified for
devklopment in the various Districts _of Ultar 84. Vincgar
Pradesh, ds recommanded in the Techno-Eco- i
nomic pommd survgy reports prepared by the 35. Plywood
small Industries development osgdnisation b : .
36. Ncem Oil extraction
2. Cattle Feed 38- Gur Khandsari
3. Poultry Feed 39. Potato Starch
4 Wood Products 40. Vegetable Oil & Ghee Plants.
5. Dal, Rice & Oil Mills 41. Vegetable Milk{Curd from Groundnuts
6. Tat Patti :
7. Rope & Ban Making Scheme submitteq by Manipur Gov-
8. Bidi Making ernment under gelf employment pro-
: gramme
9. Match Factory
8779. SHRI MOHENDRA NGAN-
to. Haundmade Paper GOM: Will the Minister of RURAL
11. Straw Board FECONSTRUCTION be plehed to
state;
t2. Khandsari
. h (a) whether any scheme/vroposal
13. Dairy Products for self-employment under *hie TRY-
14 Katha SEM (Trdining of Rural Youthg sor
self-employment) during 1979-30 and
15. Wooden Furniture 1980-81, year-wise, was/were submi:-
t ani :
16. Oil Seed bing ed by thg Government of Manipur;
B (b) if so, how many Training Cen-
17. Bone Meal tres have been established under the
18. Mango Powder & Pickles said scheme of proposal ang how
. many have been benefited by schem:/
19. Potato Chips & Wafers proposal ep far (sex-wise); and
20. Mahuba Qil (c) if not, the reasons therefor?
21, Fruit Preservation THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
22. Gu
ar Gum AND RURAL RECONSTRUCTION
23. Eucalyptus Oil (SHRI BALESHWAR RAM):. (a)
24. Sugar ¥es, Sir.
25. Confecti (b) The information jg as under:
.26' Flour Mills 'II‘raining Persons henefited
Year nstitute
27. Bakery Established
28. Maize Starch & Flakes _ e
29. Barley Malt Male Female
197980 . One ..
30. 'Wood Wool 979 7
1980-81 . One .. 100
3. Rice Mills
32.  Oil Exgel (¢) Does not arise.
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Bringing up of margina] farmers and benefits;if' any, have been accrued to
sgricultura) Iabourers above poverty the marinal farmers and agricultural.
line labourerg - in physical and financial
terms, under the existing gchemeg in
8780. SHRI JYOTIRMOY BOSU: force since 1970-71?
Will the Minister of RURAL RECON-

STRUCTION be pleased to refer to THE MINISTER OF STATE IN
the reply given to Unstarred Question THE MINISTRY OF AGRICULTURE
Wo, 4966 on the 25th March, 1981 AND RURAL RECONSTRUCTION
‘egarding bringing up of marginal (SHRT] BALESHWAR RAM); infor-
armers and agricultural labourers ) mation is given in the statement
above poverty line and state what attached.

Statement

A. Physical and Financial achicvements under S.F.D.A.JLR.D. programme since inception upto October, 1980

Year . - No. of Expenditure ° Total
beneficiaries*,, (Rs. credit
(in lakhs) inlakhs)  d sbursed
(R-. in lakhs)
1970-71 C. . . . . . . 0.04 5904 235- 55
1971-72 . . . . . . . 0.40 739 09 " 2351.35
1972-73 . N . . . . . 8.75 1577 84 ' 5431-33
1973-74 . N . . . . . 4.9v 1704 .62 5419.76
1974-75 . e . . . . 7 s5.25 1570.97 5545-80
1975-76 . . . . . . . . 11.26 2669. l7‘ . 8353-58
T 1976-97 . . . . . . . 12,75 - 2877.09 13108.93
1977-78 el 13 85 3925.57 1496035
. 1978-.79 . . . . . . .. 19-93 7686. 42 .. 18757-31
1979-80 . . . . . . . . . 23- 50 10416. 44 20112. 25
1980-81 (upto Oct., 1080) . . . . 7.13 3139.95 7084.48

——— s ot e ik -t amt, e et d — eyt et e oo

ToTAL . 107.78 36456 . 20 101,360.69 !

B. Sectoral break-up of the beneficiaries

Number of beneficiarjes

Sector . (Up(t§ C?(i:;oll):rk,h; )980)

1 - 2
TAgneutture . . . . . . . . LT T T T e
Irrigation ' 11.29
Forestry and Pasture 0.24
Animal Husbandry . . . . .« .« . ... 12.7;
Pisheries . . . . .. . . . . . . . o.1¢

*No separate break-up of marginal farmers ard u:tf'ic\dtutd Iabourers availahbe.
754 L8—¢ :
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1 2
Sericulture . 0.07-
Bee-keeping . . . . . 0.01
Village Industries . 0.57
Tertiary Ssctor 0.79
Others 0.87
Unclassified 6.24*
ToraL . 107.48

*Represents beneficiaries covered under IRD programme 1978-79 for which no  sector-wise

break-up is available.

it T TTet Wt s
8781 ot q?nmm:m:
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wifas ar 1
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Honey sample taken from Khadi
Graniodyog Bhavan, New Delhi

8782. SHRI RAM SINGH SHAKYA:
‘Will the Minister of RURAL RE-
‘CONSTRUCTION be pleaseq to state:

(a) whether a sample of honey be-
‘ing sold in Khadi Gramodyog Bhavan,
New Delhi was taken for a test in
1980;

(b) if so, the results of the test;
and '

(¢) whether some action was taken
«or proposed to hbe taken thereon?

THE MINISTER OF \STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM). (a)
Yes, Sir. A sample of the honey
supplied by the Honey Marketing
‘Depot., Kuzhithuraj Kanya Kumari to
‘Khadi Gramodyog Bhavan, New Delhi

“in 1980 was taken by Food and Adul~

‘teration Departmeny of Delhj Admi-
nistration for g routine check,

(b) No formal report has bsep re-
ceived from the Delhi Administration
‘but it was informally learnt that the
‘honey sample in question, which had
Agmark bandrol in tact, contained
‘excess moisture percentage tl:@-, pres-
<ribed,

(¢) Circular instructions have been
issued to the honev suppliers to give
:a warranty to tha cffesct that honey
is of the nature and quality as men-
‘tioned in the invoice,

‘Dead animal houseg i, Vishwag Nagar,
Shahdara, Delhj

8783. SHRI R. 1, P. VERMA:. Will
the Minigter of WARKS AND HOUS-
ING. be pleased to refer to the replies
given to Unstarreq Question No. 2340
dated 380th June, 1880 regarding

ughter houseg and 4082 dated 14th

ly, 1880 regarding dead animal
fiouges in Shahdara and state:

(a) whether it was assured by the
Municipa]l Corporation of Delhi that
prosecutions had been launched
against the guilty persons anq the
work in the two deag animal houses
situated near Block Nos. 31, 32 and
33 Vishwas Nagar, Shahdara and East
Arjun Nagar, Shahdara, Delhi-32 had
been completely stopped;

(b) whether Government are glso
aware that the operation of bringing
dead animals to the said giteg was
suspended only for few months and
N I1s now BUME Un unaowied znd the
population of more than 10000 is
suffering untold misery for the last
s0 many years on account of the per-
petua)l nuisance of the presence of
vultures, bad smell and continuous
electric failures; ang

(c) if so, what action Government
propose to face in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) In reply to Unstarred
Questions No. 2340 dated 30-6-80 and
4082 dateq 14-7-80 it wag stated that
prosecutions had been launcheq by
The Municipal Corporation of Delhi
(MCD) against the persons concerned.
It was not stated that the work of
collection of boneg of dead gnima] at
the two siteg had been compietely
stopped. However, as reported by the
MC.D. the work of collection of
bones at Arjun Nagar, Shahdara has
been discontinued ang there is mno
nuisance at this site at present. In
all 33 prosecutions have been launch-
ed up to 13-4-81 py the M.C.D.

(b) and (c). As a result of prose-
ution action, he work of collection

honeg at Vishwag Nagar site also
was discontinued for a period of about
3-4 months in 1980. The collection of
bongs at this site has, however, been
restarted and The M.C.D. has, in turn,
algo ‘started taking prosecutions action
against the persong concerned.
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Drought in Tamil Nadu

8784. SHRI N. SELVARAJU:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Government of
Tamil Nadu has sent the reports on
Drought Condition in Tamil Nadu;

(b) how much amount has been
asked for drought relief works;

(¢) whether uniform standards and
norms are being followed by the Go-
vernment of Tamil Nadu in sanction-
ing grant for drought relief works;
and

(d) if so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):

(a) Yes, Sir.
(b) Rs. 160.88 crores.

(c) and (d). Water supply schemes
in the drought affected areas have
been entrusted to Tamil Nadu Water
Supply and Drainage Board, the Agri-
cultural Engineering Departmeni and
and Ground Water Department. in
respact of deepening of existing wells,
the work is being done by the Pan-
chayat Unions in cases involving
simple manual labour. These Depart-
ments follow prescribed code rules.
In regard to energisation of power
pumps the Tamil Nadu  Electricity
Board has decided to waive the pro-
cedural requirements in order to ex-
pedite the execution of work. The
Government of Tamil Nadu have
extended usual pattern of assistance
to the Municipalities i.e, 50 per cent
loan and 50 per cent grant for taking
up immediate works to improve the
water supply in the affected areas of
the Mumcxpahties

_As regards drought relief works to
be executed speedily, the Govern-
ment of Tamil Nadu have ordered
that the District Collectors will be

APRIL 27, 1981
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in complete charge of the operations. -
They will coordinate at district.level
the works of the various Departments
engaged in relief operations. Funds
required for carrying out the relief
works will be placed at the disposal
of the Collectors who in turn will
allot them to the respective agencies.
The District Collectors have been ask-
ed to appoint officers in the Grade
of Deputy Collectors to be in charge
of each one of the affected areas.
This officer will visit the relief works
and have close liaison with the field
level afficers of the executing Depart-
ments. These officers will be fully
responsible for the progress of tne
works in the allotted areas. The em-
ployment generation works are being '
carried out by Public Works Depart-
ment (Irrigation), Highways and
Rural Worlls Department and Pan-
chayat Unions. In all these cases
concerned departments follow the
code rules as amended from time to
time by Government instructions, for
sanction of estimates, execution of
works, taking measurement and check
measurement and passing of bills.

Surplus jJand and its distribution

8785. SHRI ATAL BIHARI
VAJPAYEE,
SHRI JYOTIRMAY BOSU:

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to lay
a statement showing:

3

(a) the area declared surplus’

according to land ceiling laws (State-
wise) ;

(b) the area taken possession of
out of the surplus and the reasons for
rest not being taken; and

(c) the area distributed and reasons
for the rest not being distributed?

THEE MIMISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(c). A statement showing the arex
declared surplus, area taken possesi
sion of and area distributed under the
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‘revised ceiling laws js appended. The
difference between the area declared
surplus and that taken possession of
is due mainly to pendency of cases in

higher courts. As for shortfall in the
area distributed, distribution inevit-
ably takes some time,

Statement
(in acres)
Area Arca Area

State/Union Territories ;lf:fl:]t::d > ::s!::';-:bn distribated
Andhra Pradesh 10,07,675 4,11,803 2.35,922
Assam 5-73:493 571,521 3.12.802
Bihar . 2.38,216 1.31,000 1.31,000
‘Gujarat . . 80,873 20,758 3.935
Haryana . . . 20,973 14,425 9.313
Himachal Pradesh .. 1,36.576 1,33,909 3-579
Jamm 1 & Kashmir . . ..
Karnat:ika . 1.30,176 63,222 47.332
Kerala . 1.15,015 77,144 50,4934
‘Madhva Prade;:h . . 2,53, 435 1,353,140 T4
Maharashtra 3,77 361 2,33,723 .21'3027'-’3
Manipur . . 547
Orissa . . 1.37,9593 1,20,163 199157
Punjab . . 19,113 14,613 10,547
Rajasthan .. . 2,316,225 2,20,517 1.21,809
“Tamil Naud . . . 76:047 72,814 54.408
Tripura . . . . . . 1.961 1,502 946
Uttar Pradesh . . . . . 2,79:995 2,54,203 2,23,251
“West Bengal . . . 1,40,704 95,918 52,397
‘Dadra & Nagar Haveli . . . 8,067 5,982 5,192
Delhi . . . . . . 730 413
Ll;ondichcrry . . . . 2,527 976 837_

ToTAL . 33,01,848

2584855  17,71,703

- —
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Clearance of construction of Masani
Dam

8786. SHRI RAM SINGH YADAV:
SHRI ASHOK GEHLOT:

SHRI NAWAL: KISHORE
SHARMA.:

Will the Minister of IRRIGATICN
be pleased to state:

(a) whether the Planning Commis-
sion has not given clearance for cons-
truction ef Masani Dam to control the
waters of Sahibi river;

(b) whether the Central Water
Commission and Government of Har-
yvana did not seek clearance from the
Government of Rajasthan to make
storage of water of the Masani Dam
in the territory of the State of Raj-
asthan;

(c) whether stored water at Masani
Dam would cause submergence and
total devastation of residential houses,
industrial units and agricultural fields
of villages, Akoli, Ujoli, Kaririwas,
Dhamawas, Rabadka, Mahasara, Khu-
skada, Zamalpur, Jokhawas, etc. in
the district of Alwar, Rajasthan;

(d) what steps Government propose
to take to save the residential houses
and properties and cattle wealth and
agricultural land of the residents of
the above-said villages from the dam-
age anticipated by Dam water?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) and (b).
The Haryana Government has formu-
lated and undertaken construction of
the Masanj Barrage Project on the
Sahibi Nadi. This Project is one of
the components of the Master Plan
for the Sahibi Nadi, drawn up by the
Central Water Commission. The Mas-
ter Plan was approved at a meeting
convened by the then Union Minister
of Agriculture and Irrigation in June,
1978, with the Chief Ministers of Raj-
asthan and Haryana and Lt. Gover-
nor of Delhi. The Planning Commis-
sion hag yet to clear the Project.

APRIL 27, 1081
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(c) and (d). As formulated by Har~
yana Government the - Project will
create a reservoir upstream of Masani!
Barrage which will ksubmerge only
8 hectares of land in Rajasthan when
it is full. However, in the event of
a flood being experienced on a full
reservoir, some villages of Rajasthan
will be submerged due to the rise
in water level depending on the mag-
nitude of the flood. As the Rajasthan
Government hag raised some points
regarding such submergence, the
matter is under consideration of the
two State Governments, in Which
the Central Government is assisting.

Advisory Committee on Ph.D enrolled
with LA.RI, New Delhi )

8787. SHRI LAKSHMAN
MALLIK:

SHRI R. N. RAKESH:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of departmental
part-time Ph.D students enrolled witn
the Post-Graduate School, Indian
Agricultural Research Institute, New
Delhij during the academic years 1976-
77 and 1977-78 in the disciplines of
plant physiology. biochemistry, hor-
ticulture and genetics;

(b) whether any Chairman of the
Advisory Committee has recently re-
signed after completing the qualify-
ing (comprehensive) examination and
before/::lbmitting thesis of a student;
and

(¢) if so, what are the details in
this regard and what are the particu-,
lars of the chairman resigned and stu-
dent so affected?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Number of departmental students
admitted for Ph-D courses in the dis-
ciplines of Genetics, Biochemistyy,
Horticulture and Plant Physiology
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during the .academic years 1076-77,
1977-78 ig indicated below:—

- ottt g —3 o e e o— o o d—— ——

Gene- Horti- Bio- Plant-

tics culture che-  Physio-
mjstry  logy
1976-77 1 Nil Nil  Nil
1977-78 | 5 1 Nil Nil

(b) Yes, Sir.

(c) Dr. R. N. Singh was the Chair-
man of the Advisory Committee for
Shri S. N. Pandey who was admitted
to the Ph.D. degree course in Horti-
culture in the academic year 1977-78
ag a departmental part-time student
and who passed the comprehensive
examination on 26-9-79 under his
chairmanship.

On 29-8-80, Dr. R, N. Singh infor-
med the Head of the Division of Hor-
ticulture that due to his pre-occupa-
tion on the management side it would
not be possible for him to continue
as Chairman, Advisory Committee of
Shri S. N. Pandey and requested for
alternate arrangements to be made.
The Board of Students of Horticulture
Division nominated Prof. Ranjit Singh,
the next member of the Advisory
Committte, as Chairman of the Ad-
visory Committee of Shri Pandey.

Provident Fund contribution in Food
Corporation of India

8788. SHRI RAMJIBHAI MAVANI.
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether jt-is a fact that provi-
dent fund contribution has not been
deposited by the contractors working
at fooq storage depots in Haryana,
Punjab, Gujarat, Bombay, Maharash-
tra and other parts of the country
with Food Corporation of India for
food handling labourers engaged by
them; ’

(b) whether Government have re-
ceived any complaint in this regard;

(c) if so, the details thereof;

(d) the amount which hag not been
deposited; and

(e) the action taken against con-
tractors and other officials of Food
Corporation of India involved in the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURY
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) to (e). The question whether in
respect of the contract labour work-
ing 1.+ Food Corporation of India
Depots, the Corporation was liable
and responsible for the implementa-
tion of the scheme under the Employ-
ees Provident Fund and Misc, Provi-
sion Act, 1952 was sub-judice in the
Kerala High Court till 27-9-77 on the
basig of petition filed by one of the
Handling and Transport Contractors.
According to the judgement of the
Division Bench of the Kerala High
Court, the Regional Provident Fund
Commissioner is to adjudge and deter-
mine the exact liability by way of
contribution and administrative char-
ges etc., due in respect of workmen
employed by the Contractors. Deter-
mination is to be made after afford-
ing an opportunity to the contractors
concerned ag well ag the Food Corpo-
ration of India to make their repre-
sentations concerning the matter Re-
giona]l Provident Fund Commissioners
have initiated action to determine the
liabilities,

Security Measures at Jawaharlal
Nehru University

8789. SHRI JAGPAL SINGH: Will
the Minister of EDUCATION .AND
SOCIAL WELFARE be pleased. to
state:

(a) how many dacoities burglaries
took place in Jawaharlal Nehru Uni-
versity during the last six months;

(b) how many were Injured in

these incidents;
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(c) how much property/money was
lost in these incidents;.

(d) how nﬁany among them were
solved;

{e) whether JNU securily person-
nel are inadeguate of taking care of
the security; and

() it so, what steps Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Accord-
ing to the information furnished by
Jawaharlal] Nehru University there
have been three cases of burglaries
in the University Campus during the
last six months.

(b) Two.

(e) Private porperty worth appro-
ximately Rs. 14;000/- was reported as
missing.

(d) All the cases were reported to
the local police for investigation but
there has been no outcome so far.

(e) and (f). Although necessary
precautions for the security of the
residents and University property
have been taken, the University is
considering strengthening of the secu-
rity arrangements in view of the iso-
lated location of the Campus. At the
request of the University, a Police
pargy of 6—10 Policemen also patrols
the Campug during night.

uﬁ:w faate

8790. st T X wfewr : wWT
foomior st wrwrw welt ag s W
wT v fis

(%) war ag w § ¥e e ferr
& gfewmfc # wg1 sqrey e wa-
fawa Frafolf 1 Y & wawerar &
CwTot &y FaENE ;

(w) afe gi, @ wr g
w dfw i gk ‘

(w) afk g, & vew TE wrT
T § W g Y W AR § Wy
. THAEY ¥ & ; Wi

() ak =f, o w&ar =
wroT § 7

sty wid wq1 fwln o T way
wat (o Wlew muewm feg) :(37) &
(w). goaroFa 0 @1 @ g aqr
qur e X @, & S

Awardee of Ph.D., M.Phi] from J.N.
University

8791. SHRI B. D. SINGH:
SHRI XK. A. RAJAN:
SHRI SURAJ BHAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to gtate:

(a) how many PhD. thesis, M.
Phil/MPS desertations were awarded
in Jawaharlal Nehru University;

(b) the number of successful/stu-
dents ang their supervisors, titles of
their thesis/desertations, centres/
schools where research work was
undertaken and the year of submis-
sion;

(c) whether there are any faculty
member who has neither supervised
any M.Phil/MPS desertations nor
Ph.D. thesis;

(d) if so, their number and the rea-
song for the same;

(e) the number of faculty members
to whom no research scholar is attach-
ed presently; and

(f) it so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Accord-
ing to the information furnished by
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the Jawaharlal Nehru University the
aumber of candidates declared eligi-
ble for the award of Ph.D./M.Phil./
MPS degree is given below:—

Ph. D. M. Phil, MPS
220 788 32

(b) to (£). The information is beirig
collected and will be laid on the
Table of the Sabha in due course,

Ambunt released for purchase of food-
grains under National Rural Employ-
ment Programme

8792. SHRI M. RAM GOPAL RED-
DY: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state;

(a) whether Government have re-
leased Rs. 90 crores to the various
States to buy foodgrains under the
food-for-work programme/National
Rural Employment Programme;

(b) if so, the amount given to each
State; and

(c) the reasons for stopping the al-
Jotment of foodgrains to State under
the National Rural Employment Pro-
gramme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
{SHRI BALESHWAR RAM): (a) and
(b). The amount of Rs. 90 crores has
been allocated to the States/Union
Territories for meeting mainly the
expenditure on payment of wages in
cash, purchase of materialg ete. under
the programme. Purchase of food-
graing is also permissible out of these
allocations. A statement indicating
the amount allocated to each State/
Union Territory is enclosed.

(c) The question of allocation of
4%pudgrains for the programme js under
¢onsideration.

Statement showing the allocation made to the
States|Union Territorses on the basis of populations
of Agricultural Labourersimarginal  farmers
and on pooerty line for the éim two quarters of
the year 1981-82 under N.R.E.P.

S.  Namec of the State/Union Amount

No. Territories allocated
fa 1

1 2 3
1 Andhra Pradssh 948- 00
2 Assam . . 200- 00
3 Bihar , . . 1210- 00
4 Gujarat . . 280- 00
5 Haryana . . . 8o- co
6 Himachal Pradesh . 60- 00
7 Jammu & Kashmix . 80- 00
8 Karnataka 414 00
9 Kerala . . 402° 00
10 Madhya Pradssh 660- 00
11 Maharashtra . - . 710° 00
12 Manipur . . . 1000
13 Meghalaya . 10° 00
14 Nagaland . . . 10- 00
15 Orissa . 410- 00
16 Punjab . . . 126- o0
17 Rajasthan . . 234 0O
18 Sikkim . . . 8:-00
19 Tamil Nadu . 740° 00
20 Tripura . . . 30° 00
21 Uttar Pradesh . 1670 00
22 West Bengal . . o 674 o0

Union Territories

wAIRANe
24 Arunachal Pradesh . 8-00
25 Mizoram . . . 8-00
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26 Pondicherry . . . 8: 00
27 Chandigath . . . 2-00
ToraL . goo0o 00

Telephone connections at Calcutta,
Varanasi Kanpur, Ahmedabad and
Bangalore

8793. SHR1I ZAINUL BASHEER:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of telephone
connectiong at Calcutta, Varanasi,
Kanpur, Ahmedabad and Bangalore;
and

(b) the number of telephones
which remained out of order during

APRIL 27, 1881 - Written Answers - 116

the period' from Zist to 31st Decem-
ber, 1980 (each day separately)?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The total number of telephone
connections on 31-12-80 are as fol-
Iows: —

(i) Calcutta . . .« 5,70,74%
(ii) Varanasi « e 8,740
(iii) Kanpur . . . 21,061
(iv) Ahmedabad . . . 50,465
(v) Bangalore . . . 50,640

(b) The information regarding <he
number of telephones which remain-
ed out of order from 21-12-80 to
31-12-80 is given in the attached
statement.
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_Sheps/Stalls built by DD.A. and
Directorate of Estates

’8794. SHR] BHEEKHABHAIL: Will
*the Minister of WORKS AND HOUS-
NG be pleased to state:

(a) the total number of shops/stalls
“built by the Delhi Development
. -Authority and Directorate of Estates
.in Delhi/New Delhi during 1978, 1979,
-1980;

(b) the percentage of allotment
‘made to the Scheduled Tribes and
-Scheduled Castes during the above
_period;

(c) what is Government’s policy
for allotment of shops/stalls to the
-Scheduled Castes and Scheduled
"Tribes and their reservation quota in
‘this regard; and

(d) if not, why?

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND WORKS AND
"HOUSING (SHR1 BHISHMA NA-
RAIN SINGH): (a) to (d). The infor-
mation is being collected and will be

APRIL 27, 108}
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446

2074

2274

1825

1 2 3 4 5 6 7
4. fawAkr 10491 14510 16856 11483 5147
5. Wiy —_— - 14300 13725 8294
6. TAGET 20196 25787 30207 20515 16824
7. TSTAR , ,
(rwgw) 20216 24258 29587 17255 9100
8. fa=ai 21986 27430 35709 27899 ° 21909
TR - 6027 7216 8393 6192 3673
10. g 3184 5176 8773 5398 4508:
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19. I
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20. W 2819 3718 4003 4901 1780.
21. g | 3150 633 2991 4956 2796.
22. FEA &1 T&f —_ 2205 3295 1556.
23. SHEOYT 3002 3862 4840 3840 1223
24. FAREY 1272 1033 4822 5613 2132
25. fagen 1340 1967 3274 1841 399
26. ATTRTARST 1309 2467 2978 3187 1373
27. AW 310
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Proposal to Harness Service of
Students CommunitypSocial

Agencies

8797. SHR1I CHINTAMANI JENA:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) wiehrr GOVIDIIRDA PIVERER
to harness the services of student
community and voluntary/social agen-
cies for weeding out corruption in the
cities where Public Distribution Sys-
tem exists and particularly in the
Tribal areas; and
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(b) if so, the details thereof? -

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). The organisation and ad-
ministration of public distribution
system is the responsibility of the
State Governments and they are re-
quired to ensure the proper distribu-
tion of essential commodities through
the outlets of the public distribution
system. The State '‘Government have
been delegated powers, under the pro-
visions of Essential Commodities Act,
1955 to issue orders, notifications for
supply and distribution of essential
commodities notified under the Act
and to take action against those in-
dulging in malpractices. The State
Governments have also been advised
to set up consumer’s ctommittees at
village, district and staie levels to
oversee the functioning of fair price
shops, .by associating representatives
of people.

Accommodation problems faceg by
Memberg of Par'iament

8798. SHRI ANAND SINGH:
SHRI K. A. SWAMY:

Will the Minister of WORKS AND
HOUSING be pleased fo state:

(a) whether Government are aware
that MPs are facing great difficulties
in accommodating their guests in the
Western Court;

(b) if so, whether Government pro-
pose to increase the rooms in the Lok
Sabha Pool in Western Court or in
any other place;

(¢) whether it is a fact that there
have been many cases of over-stay
by the guests in the Western Court;
and

(d) if so, whether Government will
consider to enhance the rent beyond
the allotted period in order to dis-
courage this practice?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NARAIN

. Written Answers ‘128

SINGH): (a) and (b). The guest ac-
commodation to the M.P.s. in Western.
Court is provided on payment of mar-
ket rent subject to the availability.
As on 23-4-81, 33 suits in W.C. Hos-
tel are occupied by the guests of M.Ps.
In addition, 20 suites are being occu--
pied by the M.Ps as regular alletment.
There is no proposal to increase the-
rooms in Lok Sabha Pool in the W.C.
Hostel or in any other place as guest
accommodation. The Government.
have since ‘decided that surplus units
in the M.Ps Pool shall be surrendered
by the Lok/Rajya Sabha Pool to the-
General pool after keeping with each.
of the M.Pg Pool 5 surplus units
(Hostel) for allotment as guest ac-~
commodation.

(c) Yes, Sir.

(d) Presently there is no such pro-
posal under consideration.

Increase in Rural Unemployment

"8799. SHRI G. Y. KRISHNAN:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Government are aware-
that rural unemployment in the-
country is increasing every year; and

(b) if so, the details thereof and
Government’s reaction thereto?

"THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) and
(b). The Government is aware of the
problem of uemployment in the coun-
try. The number of persons seeking
or available for work (in the age
group 15—59) which stood at 6.16
million ag per the results of the 27th
round of the National Sample Sur-
vey (October 1972—September  1973)
was reported ag 6.72 million as per
the results of the 32nd round of the
National Sample Survey (July, 19771—
June, 1978),

The Government have introduced
the programmes of (1) Integrated .
Rural Development (2) Xuadi and "~
Village Industries (3) Trainihg of
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sural youth for self-employment and
"(4) National Rural Employment Pro-
gramme for maximising employment
‘opportunities in the rural areas.

Misuse of Fooq Stocks under Maha-
rashtra Rural Emp'oyment Programme

8800. SHRI CHANDRA BHAN AT-
HARE PATIL: Will the Minister of
IURAL RECONSTRUCTION be ple-
Bsed to state:

(a) whether it ig a fact that food
stocks allotted to the States under the
National Rural Employment Pro-
.gramme were misused by some States;

(b) if so, the names of the States
where such misuse has been detected;
and

(c) the action taken against the
yersons responsible for such misuse?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(c). Some irregularities in the imple-
mentation of the Food for Work Pro-
gramme, which has singe been replac-
ed by National Rural Employment
Frogramme, have been brought out
in the Report of the evaluation study
carried out by Programme Evaluation
Organisation of the Planning Com-
mission. This study covers 10 major
Stateg i.e. Andhra Pradesh, Bihar,
Gujarat, Haryana, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan, Uttar
Pradesh and West Bengal. The State
Governments have been asked to take
suitable action in all the cases and
to ensure that such irregularities are
not repeated in future.
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Opening o more Super Bazars

8803. SHRI GHUFRAN AZAM: Wili
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) the number of Super Bazars
(Government owned) in the country;

(b) whether Government have any
plan to open more Super Bazars for
easy and. fair distribution of essential
consumer goods; and

(c) if so, how many Super Bazars
are proposed to be opened in Madhya
Pradesh (including Bhopal)?

(SHRI BRAJA MOHAN MOHANTY):
(a) There are no Government owned
Super Bazar in the country, But
there are Government assisted Super
Bazars run by Cooperatives. They
are known as “Department Stores,
Jantha Bazars, Sahakari Bhandar etc”,
Upto 31st March, 1981, Government of
India have assisteq 314 such units in

the country. )

(b) Yes, Sir. During the Sixth Pian
period, provision hag been made to
assist 70 Department Stores (Super
Bazars) of Cooperatives in the coun=-
try.

(c) The assistance is provided on
project basis and on first come, finst
served basis. No stat2.-wise allocation
has, therefore, been made in this re=-
gazd.

Priority dates for allotment of
Type B and C Quarters

8804. SHRI KRISHNA PRATAP
SINGH: Will the Minister of WORKS
AND.  HOUSING be pleased@ to refer
to the reply given to Unstarred Ques.
tion No. 4789 on the 23rd March, 1981
regarding priority date for allotment
of type B and C quarters to Central
Government employees and state:

(a) the reasons for permitting the
house owning employees to get Gov-
ernment accommodation when 50 per
cent of the employee have been wait-
ing for a house for the last twenty
five years;

(b) how many quarters are in
occupation of the retired Govern-
ment servants in each category and
why these are not being got vacated;

(c) how many quarters are already
under occupation of the house-
owning employees anq why, when
they are paid housing loang on low
interest to ease the house problem;
and

(d) whether Government propose
to fix up time limit within which
Government <quarters should be
allotted to its low-paid employees as
15 per cent HR.A. ig very meagre
to meet the rent?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOQUSING (SHRI BHISHMA NARAIN
SINGH. (a) The house owning
officers have been made eligible for
Government accommodation keeping
in view the hardships faced by these
employees as also the recomme.ada-
tions of the National Council (JCM),

(b) In type B, 100 quarters and in
itpye C, 201 quarterg are in otcupation
of the retired Government sérvants.
They have been allowed to retain
the Government accommodation till
the decision regarding adhoc allot-
men¢ in the nameg of their ‘eligible
wardg is grrived at.

Government have now decided to
make a adhoc allotments to the eligi-
ble wards of the retired Government
servants.

(c) In Type B, 293 and in Type C,
993 house owning officérs are in
occupation of the Government ac-
commodation. In terms of the Gov-
ernment decision they are eligible for
Government accommodation.

(d) No such time limit can be
fixed,

Display of Boards in front of places
of Tourist inferest

8805. SHRI SATISH AGARWAL:
'Will the Minister of EDUCATIDN
AND SOCIAL WELFARE be pleased
to state;

(a) whether Government are aware
that both foreign and local tourists
+ feel, frustrated when they findq no
history board displayed near the
famous touristy ang other places of
touristg interests in Rajasthan;

(b) whether it is also a fact that
Archaeological Survey of India at
present displays bold sign Yoard
saying that the monument is a pro-
teeted one only;

(c) whether Governments .- propose
to prepare such boards and whether
a State-wise plan has been drawn up

and additional allocations made for
1981 in the Ministry’s budget; and

{(d) if not, the reasong for neglec-
ting this issue which vitally affects
the tourist interest?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL - WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c). Besides
the protection notice boards, cultural
notice boards exist though not at all
ancient and historical monuments
declareq to be national importance.
Action is already under way to pro=-
vide such boards ;¢ all important
monuments under the Survey in a
phased manner. There is no separate
allocation for this work, but the ex-
penditure on this account is met from
the sanctioneq budget grant of the
Survey.

(d) Does not arise.
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Automatic Exchange at Bhadrak

8807. SHRI ARJUN SETHI. Will
the Minister of COMMUNICATIONS
be pleased to state,

(a) whether there hag been demand
to install an Automatic Exchange in
the newly constructed telephone ex-
change building at Bhadrak of Bala-
sore district of Orissa; ang

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK 'ORAON):

‘(a) Yes, Sir,
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(b) While the Government is keen.
to install an automatic exchange, it
has not been possible to draw up any
specific plans so far due to limited
indigenous production of automatic
switching equipment.

Admissien of. Leprosy patieats im
. Vocational Training Centre for
Handicapped

8808. SHRI HARINATH MISRA:
Wiil the Minister of EDUCATION
AND SOCIAIL, WELFARE be pleased
to state:

(a) what js Government’s policy
ang plan programme for rehabilita-
tion of the socio-economically dis-
locateg leprosy patients through in-
volvement of State Governments and
how much funds have been earmark-
ed for the Sixth Plan period;

(b) if no policy has been decided
the reasong therefor;

(¢) when the policy is likely to be
formulated;

(d) whether disease gzrresteq lep-
rosy patients are admitteg as trainees
in the vocational training centres for
handicapped; and

(e) if so, the number of such
trainees along with the period of
their training?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c¢). The
Central Government seeks to promote
rehabilitation of physically handicap-
ped persons (including the cured
leprosy patients) in close cooperation
with the State Governments and
voluntary agencies. Voluntar?
agencies working in the field are also
ehgible to get 90 per cent of the esti-
mated and approved cost as assistance
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under the existing scheme of ‘Assis-
tance to Voluntary Organisations for
the. Handicapped® for education,
training and rehabilitation' of the
cureq leprosy patients. A new
.scheme for the rehabilitation of cured
- leprosy patients ig under considera-
tion of Government. For the Sixth
Plan Period a specific outlay of Rs, 75
lakhs hag been provided for the reha-
bilitation of leprosy patients.

(d) and (e). Yes, Sir. The disease
arrested leprosy patients are given
training by varioug voluntary agen-
cies getting assistance for this purpose
from Government of India. Accord-
ing to the information available,
about 2000 cured leprosy patients
were enroled as traineeg during
1979-80 and 1980-81 by about 10
voluntary agencies working in the
field. Ng specific information s
available regarding period of training
of these trainees.

Government Employees without
Government Accommodation

8809, SHRI sUDHIR GIRI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of pending appli-
cations by the Central] Government
employees of Delhi seeking quarters
in Delhi for their living here; and

(b) the number of Central Gov-
erhment ernployees of Delhi who have
been allotted Government quarters
in spite of the fact that they own
their own houses?

THE MINiSTER OF PARLIAMEN-
TARY AFFAIRS ANpD WORKS AND
HOUSING  (SHRI BHISHMA
NARAIN SINGH): (a) 49,665

(b) 1,534

Waiting List re: New telephone
Connections in Deihi

8810. SHRI PRATAP BHANU
ARMA. Wil] the Minister of COM-
UNICATIONS ‘be plgasggl to state:

(a) the number of persons on
waiting list for New Telephone con-
nections in Delhj as on 31st March,
1981;

(b) what effective steps Govern-
ment are taking for giving new con-
nections; and

(c) by what time this waiting list
is expected to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON):. (a)
69,599 as on 1-4-1981.

(b) The existing exchangeg are
being expanded and new onas are
being opened.

(c) It is expected that the appli-
cants on the waiting list registered
upto 31-12-79, excepting those located
in certain areas, served by Shahdara
and Jorbagh exchanges will be pro-
videq telephone connections by end
of 1982-83, For Shahdara and Jorbagh
areag also, new relief exchanges have
been planned which may be commis-
sioned by 1983-84¢ and 1984-83 res-
pectively.

Erosion after completion of Farakka
Barrage

8811. SHR1 ZAINUL  ABEDIN:
Will the Minister of IRRIGATION be
pleased to state:

(a) whether it ig a fact that after
the completion of the Farakka
Barrage the erosion of soil in the
river Ganges is taking place to a
large extent in the left bank of the
upstream and in the right bank of
the downstream;

(b) if so, the details thereof; and

(c) the preventive measures Gov-
ernment have taken so far or propose
to take in near future?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) and (b). The
Canga River Erosion Commission
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"constituled by the Government of
West Bengal has stated in its report
of January, 1980 that erosion of the
right bank of Ganga downstream

. and of the left bank wupstream of
Farakka Barrage was taking place
much before the construction of the
Barrage.

(c) Measures to check bank erosion
have been taken by the West Bengal
Government where necessary, The
Farakka Barrage authorities have also
taken steps to protect the works of
the Farakka Barrage complex likely
to be affected by this erosion.

Cheaper milk for rural under-fed

8812, SHRIMATY MOHSINA
KIDWAI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that under
the pleas of modernisation of dairy
industry through provision of sophi-
sticated equipment cross-breed cows,
artificial feeds, jnsemination, veteri-
- nary care, new packaging and vend-
ing methodg etc., the milk is being
made costlier year after year; and

(b) if o, the nature of counter-
measures proposed to be taken to
allow the milk to remain within the
reach of common man especially the
rural under-fed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. sWAMINATHAN): (a) and
(b). The programmes of cattle-cum-
dairy development aim at increasing
the levels of productivity of the

milch cattle through improvedq breed- '

ing, better feeding and management
practiceg including health care, and
arrangementg for a reasonable price
for the milk through proper proces-
sing and marketing facilities. The
objective is to privide more produc-
tive employment to the rural milch
cattle owners and generally increase

the availability of wholesome milk for -

all sections of people at reasonable
prices.
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made by Commitltee on Status of
Women ‘ ‘

8813. SHRIMAT; USHA CHAU-
DHARI: Will the Minister of
EDUCATION AND SOCIAL WEL
FARE be pleased to state:

(a) whether Government have
taken steps to implement recommen-
dations made in 1975 by the
Committee on the Status of Woman;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL. WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) A statement is attached,

Statement

Of the 52 recommendations made
by the Committee on the Status of
Women in India, many are of long
term nature and relate in essence to
continuing programmes. The recom-
mendations were exaimned by an
Empowered Committee. Sothe of the
recommendations were modified by
the Committee and some were not
recommended for acceptance. The
Government accepted the viewg of
the Empowered Committee. Some
recommendations have already been
implemented and some are in the
process of implementation. Imple-
mentation of some recommendations
is the responsibility of the respective
Departments /Ministries/State Gov-
ernments/Union Territories, The re-
commendations have wide social
implication and ag such neeq active
help and support of voluntary agen-
cies and community organisations,

The main recommendations im-~
plemented fully with suitable modi-
fication, wherever recommended, or
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in ‘the process of Implementation
are:— -

Recommendation No. 1. Steps
have been taken for mobilising
public opinion ang strengthening
socia]l effory against varlous social
evils, eg., polygamy, dowry,
ostentatioug expenditure and bring-
ing awarenesg about the legal
rights of women.

Recommendation No. 5, The Child
Marriage Restraint Act, 1929 has
been amendeqd increasing the age of
marriage of girls to 18 years as re-
commended ang offence made
cognisable for certain purposes.

Recommendation No. T. The
Central Civil Services Conduct
Rules, 1964 have been amended to
prohibit government servants giving
or taking dowry. The matter
relating to the amendmen; of the
Dowry Prohibition Act, 1961 s
before a Joint Committee of Parlia-
ment.

Recommendation No, 5(d) and 8.
The Marriage Laws (Amendment)
Act, 1976 provide for divorce by
mutual consent, ground of “cruelty”
and “desertion” for divorce and
provideg the right of a gril to
repudiate her marriage as a child
on attaining majority.

Recommendation No. 16. Crimina]l
Laws (Amendment) Bill, 1980 was
introduced in Lok Sabha gnd is
before a Joint Committee of Parlia-
ment.

Recommendation No. 18. A Blue
Print of Action Points and National
Plan of Action for Women hag been
evolved which envisages legisla-
tive and administrative action as
well as voluntary effort to promote
the REducation, Health, Family
Planning and Nutrition, Employ-
_ment, Social Welfare and Legal
Status of Women and includes
policy guidelines in these greas,
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Recommendation No. 19. A cell
has been set up in the Ministry of
Labour to deal with Women's
problemg,

Recommendation No. 21. Factories
(Amendment) Act, 1976 provides
for establishment of a Creche where
30 women are employed as against
for 50 earlier.

Recommendation No, 22. Permis-
sion to work can be granted to
women upte 10 P.M. wherever
practicable, provided it does mnot
adversely effect the employment of
women.

Recommendation No. 24. TRe
Equal Remuneration Act, 1876,
provideg for:—

(a) payment of equal remune-
ration to men and women for
the same work or work of
similar nature,

(b) prevention of discrimina-
tion on ground of gsex against
women, in the matter of employ-
ment and matters connected
therewith.

Recommendation No, 25. Pro-
grammes have been developed of
vocational training in close rela-
tionship with industrieg and resour-
ces located in the area and of
training programmeg in production
and market organisation to deve-
Yop self-employment.

Recommendation Nos. 31-32. Pro-
vision made for non-formal educa-
tion to men and women in the
15.25 age group. A special pro-
gramme of Functional Literacy for
adult women is being implemented
in Integrated Child Development
Services projcet blocks.

Recommendation Nos. 38, 834, 36
and 38. Steps taken for Co-Educa-
tion in primary schools, Choice of
Vocational and Technical Course at
High School stage, a primary
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. schgol within walking distance of

- very child, developing a system of
part-time educatiop for those who
cannot attend full-time school and
multiple entry system for joining
achool.,

Recommendation No. 46. Action
taken for inclusion of women in
important delegations, commitiees
and commissions.

Recommendation No, 47. Steps
taken for providing integrated
maternity ang child health services
and promotion of research in the
filed of female disorders, and Mass

' campaign for family planning, so as
to correct hereditary disorders and
the sex of the child.

Recommendation No. 49. Besides
.2 National Plan of Action for Wo-
men, which includes policy guide-
lines, the Sixth Five Year Plan
1980—85 includes 5 special chapter
on Women and Development to pro-
vide gpecial understanding ¢f Wo-
mens problems, the use of Science
and Technology for reducing drud-
gery and the strategy and direction
for planned intervention for Wo-

men’s Development.

Recommendation No. 51, A
Women’s Welfare and Development
Bureau has been set up in the
Ministry of Social Welfare for co-
ordination of programmes for
women, collection of information
on matters relating to women and
implementation of measures to
improve the status of women under
the guidance of the National Com-
mittee on Women.

Imposition of Statutory Price
Control on certain essential )
Commodities

8814. SHRI jAGDISH TYTLER:
“‘Will the Minister of CIVIL SUPPLIES
be pleased to state;

. (a) whether Government are con-
sidering the jmposition of statutory

APRIL 3V, 1881
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price control on such of the essential
commodities ‘whose producer; are
found to be indulging in exploiting
market conditions to their gdvantage;

(b) if so, the salieny features of
the scheme, and

(c) when it is likely to be imple-~
mented?

THE DEUPTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) As per available informa-
tion, there is at present no proposat
under Government’s consideration to
bring some more essential commodi-
ties under statutory price control
under the Essential Commoditieg Act
1955.

(b) Does not arise,

(o) Does not arise,

Non-formal Education

8815. SHRI KUSUMA . KRISHNA
MURTHY: Will the Minister of EDU~
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether Government have
drawn up any schemes for providing
non-formal education to those who
have not attended any_ schools;

(b) if so, the details thereof;

(c) whether the above scheme has
been introduced in any of the States;
and

(d) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MAT] SHEILA KAUL): (a) to (4).
Yes, Sir. A centrally sposored scheme
of “Non-formal Part-time Education
for Elementary Age-group Children”
has been framed for implementation
in nine educationally backward
States, The details are given in the
statement attached. ’
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Statement

The Directive Principle in Article.

45 of the Constitution enjoins upon
the State of provide free and comp-
ulsory education for all children
until they complete the 14 years of
age. The programme of Universali-
sation of Elementary Education aims
at giving minimum education in
classég~—VIII to all children of the
age-group 6—14 by 1989-90. The out
of school children comprising non-
-starters and drop-outs cannot join and
attend the formal primary and middle
schools because off sorio~economic
reasons. Non-formal part-time edu-
cation is desingned to cover such out-
of -school children under the element_
ary education system.

2, Three-fourths of the non-enrolled
children are in nine eduationally
backwarq States, namely, Andhra
Pradesh, Assam, Bihar, Jammu &
Kashmir, Madhya Pradesh, Orissa,
Rajasthan, Uttar Pradesh and West
‘Bengal. Such children belong mostly
io the weaker sections including
scheduled castes, scheduleq tribes,
agricultural labourers and wurban
slum-dwellers, Special Central assis-
tance is given to these nine educa-
tionally backward States for their
non-formal part-time education pro-
grammes.

3. The Sixth Plan (1980—85) Cen-
tral sector outlay for thijs scheme is
Rs. 25 crores, Grants under the
scheme are given on a 100 per cent
basis for academic and administra-

tive inputs according to the norms of
the approved scheme and the expen-

. diture on- running non-formal cen-

tres is shared by the Centre and the
State concerned in the ratio of 3:5,
i.e., for every three ceéntreg fundeg
by the Central Government, the cost
on 5 centres is met out of the State
budget so that the scheme is imple-
mented on equal sharing basis.

4. So far, a total sum of Rs. 2.61
crores has been given to eight edu-
cationally backwarq States, barring

. Jammu and Kashmir from whom no

proposals have yet been received. The
programme has started in the eight
States.

5. Non-formal part-time education
is imparted in a non-formal centre
consisting of about 25 children. Ins-
truction for about 2-3 hours a day is
given. at places and timingg suited to
the convenience of the out-of-school
children, The centres offer the same
curriculum and instruction as in the
formal schools, both primary and
middle, but on a graded basis so that
the children can complete the pri-
mary and middle courses in g shorter
time. Within the broad framework,
the previous models for non-formal
part-time education can vary from
State to State depending upon the
local circumstances, eavironment and
the needs of the target groups.

6. The number of centres and the
expected coverage under the pro-
grammes of the eight States to whom
Central assistance has been extended
so far are indicated below:—

Grants No. of Centres Coverage
Sl States given @ @ o ————— No. of
No. during Central State Total children)
1979-81 Funding Funding
&)
1 2 3 5 6 7
1 Andhra Pradesh . 46,57,690 1507 2513 4020 1,00,500
2 Asam . . . .412,500

200 330 530 13,250



147 - 'Written inswers . APR!L 27, 1981 .- Written &m H 138
Mt 2 3 4 5 6 7
8 Bihar . . 43,47,383 1050 1730 2800 70,000
4 Madhya Pradesh 40,41,900 1294 2156 3450 86,250
5 Orissa . . . 13,25,000 450 750 1200 30,000
6 Rajasthan . - 15,56,000 800 1700 2500 62,500
7 Uttar Pradesh . 76,05,300 2400 4000 6400 1,60,000
8 West Bengal 21,68,600 2580 6880 9460 2,36,500
9 Jammu & Kashmir .
2,61,14,373 —x'o_,;sx 20,;79 30:-3.6—0— - ;Q»;":’.

7. Under two sub-schemes of the
main scheme, grants would also be
given—

(1) to voluntary agencies in the
nine educationally backward States
for running non-formal centres on
the State Government pattern; and,

(2) to academic institutions, both
Government and private, for ex-
perimental an innovative projects
of non-formal education with rep-
licable potentiality in gny State/
U.T. of the country.

Qualification and pay scales for the
Post of Telephone Technician, Tele-
phone operator and clerks in P&T
Department

8816, SHRI SATYANARAYAN
JATIYA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the essential qualifications for
the post of telephone technicians,
tlephone operator and clerks in P&T
Department;

(b) the pay scales of telephone
technician, telephone operator and
clerks; and

(c) the pay scale of technician
working in Railway, Akashwani (All
India Radio) Bharat Heavy Electri-
cals and Telephone Industries?

- THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI XKARTIK ORAON):

(a) The information is furnished in.
the Annexure.

(b) (i) Pay scale of Technician,
Telephone Operator and Time Scale
Clerk is Rs. 260-—8—300—EB—8-—340-
—10—360—12—420—EB-—12-—480.

(ii) Pay Scale of Lower Division
Clerk is Rs, 260—6—290-—EB—6-—326
~8-—366—EB—8—390—10—400.

(¢) Information is being collected
from the concerned authorities and:
will be laid on the Table of the House.

Statement

1. Essential qualifications for the:
post of Technicians

In the following orders of prefer--
ences:

(iy Diploma in Electrical or
Mechanical or Radio or Telecom-
munication or Electronics Engineer--
ing.

(ii) Apprenticeship Certificate in:
Mechanical or Electrical Engineers-
ing or as Radio Techniciang or
Instrument Mechanie skill

(ii) National Trade Certificate in
Instrument Mechanic or Radio
Mechanic or in Electronics Engi-
neering.

(iv) Pass in Matriculation or
High School or Higher Secondary
or equivalent examination with'
Mathematics anq Science or Gene-
ral Science as subjects.
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2. Essential qualification for the post
of Telephone Operator.

Matriculation or eduivalent exami-
nation,

3. Essential qualification for the
post of Clerk.

Matriculation or equivalent exami-
nation.

Committee on Land Acquisition Act
1894

8817. SHRI CHITTA BASU: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government have set
up a Committee under the Chairman-
ship of Shri Anand Mullah, to review
the Land Acquisition Act of 1894;

(b) if so, the recommendations of
the Committee; and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(¢). A Committee to examine the
scheme of acquisition of land for
public purposes and for companies
ang to review connected matters was
set up under the Chairmanship of
Sri Anand Narain Mulla, The main
reccmmendations of the Committee,
listed in the statement appended
herewith, are under examination.

Statement

The main recommendations of the
Land Acquisition Review Commiftee
are ag follows:

(1) The definition of the ex-
pression ‘public purposes’ should
continue to be inclusive as gt pre-
Sent, but should list the major ins-
tances of public purposes. Futrher,
the existence of public purpose
should be made justiciable.

(2) The person interested should
be allowed to represent against the

proposed acquisition, not only in.
person or by pleader, but also by a.
representative of his choice who:
need not necessarily be an advocate.

(3) Acquisition of land for com--
panies other than Government:
companies/corporations/Bodies Cor-
porate should be in pursuance of
Part VII of the Act and not in pur-
suance of Part II (which provides
for acquisition of land for public
purposes) thereof.

(4) Payment of contribution from-
public funds should not be made:
obligatory for invoking the provi-.
sions of Part II of the Act in the:
case of a Government Company/"
Corporation/Body Corporate,

(5) Where land is acquired on an-
urgent basis, provision should be:
made for payment of interim com-.
pensation.

(6) The amount of solatium-
should be raised from 15 per cent
of the compensation to 30 per cent.

(7) The restrictions on the quan-
tum of compensation contained in
sub-sections (2) and (3) of section
25 should be removed.

(8) In determining the compen-.
sation, enhancement of the value
of the property on account of the

unlawful use to which it has heen
put may be ignored.

" (9) Compensation should be
determineq by courts and an ap-
peal should lie to the High Court.

(10) A time limit for completion

of acquisition proceedings should
be fixed,
(11) The acquiring authority

should, wherever it is practicable,
make available land for small hel-
ders.

(12) In case of big projects, the
date for calculating the market-
value should be the date on which
the project notification is issued.
This date should be within the pre-
ceding two years of the preliminary:
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notification under the Act.:

Y

(18) Where the land is“scquired
.dor a public purpose but is not used
-therefor within a reasonable time,
it may be offered to the original
-owher/lessee/tenant or his heirs. If
“the land is acquired for a company
and is not used for the purpose of
‘acquisition within a specified period,
the transfer may be declared null
and void and the Government
should offer reconveyance of the
land to the original interest holder.

‘Development of interest in tribal
ethnography

8818. SHRI R. P, GAEKWAD; Will
‘the Minister of EDUCATION AND
SOCIAL WELFARE Dbe pleased to
state:

(a) whether Government propose
to award fellowships and extend fin-
ancial assistance for ethnography in
the Indian Universities to develop
interest in tribal ethnography;

(b) if so, the details thereof;

(¢) whether it is a fact that little
knowledge is available about the tri-
bals in India because of lack of in-
centives to the researchers;

(d) if so, the details thereof; and

(e) what steps Government pro-
Pose to take to encourage research
knowledge about tribal problems as
is being done in other neighbouring
countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (d).
“There is no proposal to institute any
separate scheme of fellowships for
research in ethnography in the uni-
versities,  However, encouragement
is given to research in tribal problems
by the WUniversity Grants Comgnission
ahd the Indian Council of Social
Science Research under their fellow-
-ship programmes and schemes for
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financial assistance for research prb-
jects. ' :

Several universities in the couniry
have Departments of Sociology and
Social Anthropology which are en-
gaged, among others, in studies in
ethnography and tribal problems.
They are provided financial assistance
by the UGC for their research pro-
grammes. The Department of Socio-
logy of Ranchi University which is
receiving special assistance from the
Commission has been undertaking
research in tribal ethnography of
India with reference to Central India
and the Islands. Besides, the Com-
mission supports individual research
projects proposed by teachers in uni-
versities and colleges which also
include studies on tribal problems.

The ICSSR has financed 54 research
projects on various aspects of tribal
life conducted by University and
College teachers as well as those
working in other research centres.

Criteria for establishment and
affiliation of new colleges

8819. SHRI UTTAM RATHOD: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the criteria adopted by the
UGC in regard to the establishment
and affiliation of new colleges; and

(b) whether any special criteria
are adopted to promote the establish-
ment of new colleges in backward
areas?

THE MINISTER OF STATE FOR
EDUCATION AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b). The University Grants
Commission has not laij down any
general criteria for the establishment
and affiliation of new colleges, or any
special criteria for promoting the
establishment of new colleges in the
backward apeas, Such criteria are
generally preicribed by State Univer.
sities. The Commission, however, is
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of the view that new colleges should
be established only after- a ~ proper
survey is made of the facilities avail-
able in each area, and their utilisa-
tion, and based on such gurveys, the
need for new institutions is establish-
ed, and after ensuring the necessary

resources for providing the mirimum,

physical facilities required.

.Facilities for fishermen {o compete
with big mechanised boats .

8820, SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) what facilities Government
have provided to the fishermen at the
sea-shore areag so as to enable them
to compete with big industrialists
and big mechanised boats;

(b) if so, the de.ails thercof; and

(¢) if not, the reasong therefore?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINAHAN): (a)
and (b). The area of operation of big
mechanised boats is beyond that of
fishermen who operate small mecha-
nised boats and non-mechanised
boats. At important fishing centres
basic facilities are made available to
the fishermen. Fishing harbours at
major ports have been established.
Landing and berthing facilities at
smaller centres have also been crea-
ted, At these centres, auction halls,
fish curing yards, cold storages, ser-
vice centres, provision of water, ice
and electricity, diesel pumps, and ap-
proach roads have been provided.

(c) Does not arise, Sir,

Auto dial telephone exchange of
Bauria, West Bengal

8821, SHRI HANNAN MOLLAH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

‘(a) whether it is a fact that a
scheme for opening an Auto-dial tele-

phone exchange was accepted by the-
Government at Bauria ' in Howrah.
District;

(b) whether the works to be start-
ed and materials of lakhs -of rupees
were sent there;

‘(c) whether it is © fact that sud-
denly the work was stopped and al}
materials were removed;

(d) if so, the resources therefor;
and

(e) whether Government propose
to reconsider the case and open the
telephone exchange there?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (d). On receipt of a number of
applications for telephone connec-
tions, it was decided to open a 50 line
small automatic exchange at Bauria
and certain materials and gtores had
been obtained.

On a review, it was considered"
more cconomical to provide the new
connection from the existing 200
line automatic exchange at Uluberia..
Accordingly it was decideg to cancel”
the project of opening a new exX-
change ond to provide connections
from Uluberia exchange. Some:con-
nections have already been provided, .
cable work has been planned to pro--
vide the rest.

(e)y No Sir.
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Sub-Circle offices of Archaeological
Survey of India

8823. SHRI K. P, SINGH DEO; Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) the number of sub-circle offi-
ces that the Archaeological Survey
of India has at present and the break
up of the monuments that each has
to take care of;

(b) what ig the criteria followed by
Government for upgrading a sub-
circle office to a circle office; and

{¢) whether 3 demand for a new
circle office for Orissa was conceded
in principle in 1977 but this has not
materialised so far ang if so, the
reasons therefor and when this will
be done?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL: WELFARE (SHRI-
MATI SHEILA KAUL): (a) A state-
ment containing the required infor-
mation is appended.

(b) A sub-circle office in the Sure
vey is never upgradeq to g Circle
office, Instead on formation of a
Circle, sub-circle offices are created
depending upon the importance of the
monuments, their location and struc-
tural conditions.

(c) No, Sir. The demand for new
circle office for Orissa was not cone
ceded in principle.
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Statement
Break-up of sub-circles as per No. of
Sl ‘Name of the Circles Total monuments/sites under them
No. number of + —_ ————
Sub-circles No. of No. of No. of
sub-circles sub-circles sub-circles
having upto with 51 to  having
50 monu- 100 monu- more than
ments mentsfsites 100 monu-
sites undcr under them ments/sites
them under them
r Qentral Circle, Bhopal 12 7 4 1
2 Delhi Gircle, New Delhi 12 11 1
3 Eastern Circle, Calcutta 9 9
4 Mid-Eastern Circle; Patna . 8 7 1
5 Mid-Southern Circle, Bangalore, 12 8 4
6 Northern Circle, Agra 9 4 2
7 North-Western Gircle, Srinagar 13 13
8 Southern Circle, Madras 7 5 2
9 South-Eastern Circle, Hyderabad 9 9 .
10 South-Western Circle, Aurangabad 8 7 1 .
11 Western Circle, Baroda 12 10 2
ToTAL - —x: - —g;o 16 5

Unrest among students and teachers
i of Universities

8824. PROF. NARAIN CHAND
PARASHAR:

SHRI AMAR ROYPRADHAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government ang UGC
are aware of the deep unrest among
the teachers and the students of the
Universities in India disturbing the
peace and working of the campuses
and resulting in frequent closure eof
the Universitieg and colleges;

~ {(b) it go, the number of days for
which the various. Universities were
clesed in ihe academic year 1880-81

along with the reasons in each case;
and

(c) the steps taken by the Govern-
ment and the UGC to remove the

unrest and ensure a peaceful and
regular academic life of the cam-
puses?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL). (a) There
are isolated incidents of agitation by
students and/or teachers in some
Universities which in some cases,
lead to their temporary closure,

(i)) Central Government do not
have authentic information regarding

closure of Universities in various
States.
Among the Central Universities,

the foHowing were closed for the
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periods and reasons shown against
them during 1980-81:—

(i) Aligarh Muslim University
-from 31st January, 1981. to 9th
March, 1981 following students’
demand for action against a Pro-
fessor. )

(iiy Banaras Hindu University
from 1ist April, 1981 to 22nd April,

1981 i.e. the date of start of wvaca- .

tion following violent clashes het-
ween students and employees of the
Institute of Medical Sciences of the
University.

(iii) University of Hyderabad
from 8th February, 1981 to 27th
February, 1981 following agitation
against the alleged misbehaviour of
a Professor towards a female
student.

(iv)y Jawaharlal Nehru Univer-
sity from 16th November, 1980 to
3rd January, 1981 following agita-
tion by students against the expul-
sion of a student.

(c) In most cases, the reasons for
the temporary closure of universities
are purely local incidents. It js for
the local authorities to take appro-
priate action in each case ag the
situation demands.

Decline in import of Edible Oils

8825. SHRI RASHEED MASOOQOD:

SHRI BAULATSINHJI
JADEJA:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) the extent to which the im-
ports of edible oils is likely to come
down during the year 1981 as com-
pared to the import made in the year
1980 because of the increasing pres-
sure on foreign exchange reserves;
and

(b) its likely impact on the allo-
cation of imported oil fo the Vanas-
pati Industry and on the production

APRIL 27, 1981
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of Vanaspati vis-a-vis the priceg of
Vanaspati?

THE DEPUTY MINISTER IN

- THE MINISTRY OF CIVIL SUP-
‘PLIES

(SHRI BRAJA MOHAN
MOHANTY): (a) and (b). The ac-
tual quantity of edible oils to be im-
ported on Government account dur-
ing 1981 will depend on the indige-
nous production, the demand as ascer-

tained from time to time, the level

of prices within the country and in-
ternational markets, availability of
foreign exchange, and other relevant
factors.

In sv far as allocation of imported
oil, production and prices are con-
cerned, attention is drawn to the
statement made by Minister of Civil
Supplies in the Lok Sabha on the
15th April, 1981, wherein it had been
mentioned that “the voluntary price-
restraint announced by the industry,
which has already come into force, is
to continue till the end of the cur-
rent oil-year 1i.e. 3Ist October,
1981, The representatives of thetwo
associations have also assured to
maintain production of vanaspati at
the desired level so as to ensure its
easy availability at all times. Impor-
ted oils would continue to be supplied
to the industry sg as to maintain ade-
quate production of vanaspati.”

feesht fawre ifgwewr grov andw
Tt w1 fawre & fag foaw
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Pulge production during Sixth Plan

8827. SHRI JAI NARAIN ROAT:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the efforts which Government
have taken to boost the production
of pulses to meet the minimum
demand of the country during the
Sixth Plan period; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) The Government ig making all
possible efforts to boost the produc-
tion of pulses during the Sixth Plan.
The emphasis is being laid on the
following strategy:

1. Increasing the irrigated@ area
under moong, urd, gram ang arhar;

2. Inter-cropping of pulses in
millets, oilseeds, cotton and sugar-
cane;

8. Yield maximisation efforts by
utilising the available technology.

In this connection, the following
‘steps are being taken:—
704 RS—-G

(i) Bringing additional area
under (a) short duration varieties
of urd/moong in rice fallows by
utilising the residual moisture in
rabj season and (b) short duration
varieties of moong in summer sea-
son after the harvest of ollseeds,
sugarcane, poixto and wheat with
irrigation as a catch crop.

(iiy Encouraging the cultivation
of arhar as an inter-crop in soya-
bean, bajra, cotton, groundnut ete.,
both under irrigated and unirrigat-
ed conditions,

(iiiy Multiplication and use of
improved seeds of pulses.

(iv) Propagating the wuse of
phosphatic fertiliser, treatment of
seeds with rhizobium culture and
adoption of other package of prac-
tices, particularly plant protection
measures.

An outlay of Rs. 16.68 crores has
been allocated for the development
of pulses during the Sixth Plan
against an allocation of Rs, 12.20
crores in the Fifth Five Year Plan.

"(b) Does not arise.

Total employees and reservation quota

8828, SHRI A, NEELALOHITHA-
DASAN NADAR: Will the Minister
of COMMUNICATIONS be pleased to
state:

. (a? how many employees are work-
ing in the Communication Depart-=
ment in various categories;

(b) how many of them belong to
scheduled castes and tribes;

(c) whether Government of India
is having any proposal to complete
the percentage of scheduleg castes
and scheduleq tribes through special
recruitment to varioug categories; ang.

(d) if so, the details of the propo-
sal?
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THE MINISTER OF STATE INTHE MINISTRY OF COMMUNICA-

TIONS (SHRI KARTIK ORAON):
(a) GroupA GroupB GroupC GroupD
® 2419 7023 4,29,146 93,813
Scheduled Castes . . 166 8o3 72,949 20,728
Scheduled Tribes 21 65 16,565 4,894

(c) and (d) Efforts are being made
to fill up the Scheduled Caste/Sche-
duled Tribe quota through regular
recruitments, However, no special
recruitments are proposed.

News-item “Many living on Potatoes
in U.P.”

8830. SHRI N. K. SHEJWALKAR:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item ap-
pearing in the ‘Indian Express’ dated
23rd March, 1981 under the caption
“Many living on potatoes in U.P.”;

(b) whether Government have made
any inquiry to find out whether as a
result of non-supply of bare necessi-
ties like wheat, sugar and rice in the
rural areag of U.P. for the last several
months, people were living on pota-
toes; L e

(¢) whether the Centre has any
machinery other than that of the
State Government for supplying essen-
tial commodities to rural and remote
areag and if so, the details thereof;
and

(d) whether the supply of food-
grains to U.P. has fully met the State’s
demand and if not, what is the short-
fall?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Yes, Sir.

(b) The information is awaited from
the Government of U.P. and will be
laid on the Table of the House as
soon as received.

(e) The organisation and adminis-
tration of the public distribution sys-
tem for distribution of essential com-
modities is the responsibility of res-
pective State Governments/Union
Territory Administrations.

(d) A statement showing the de-
mang and allocation and supply of
wheat and rice to Uttar Pradesh from
October, 1980 is annexed. In addition
the Government of U.P. had asked for
an advance allotment of 40,000 tonnes
of wheat and this has been allotted as
advance allocation in Apri]l to be ad-
justed against the allocation for May,
1981.

Statement
(in *000 tonnes)
Demand Allotment  Totl Supplies Total Stocks
Month

Rice Wheat Rice Wheat Rice Wheat Rice ‘Wheat
Oct., 80 100.0 165.0 100.0 65.65 21 92 219.2 520.0
Nov., 8o 100.0 165.0 100.0 64.15 23 62 196.6 443.8
Dee., 80 50.0 120.0 100.0 62.65 23 52 225.1 403.0%
Jan., 81 75-0 165.0 100.0 62.65 21 57 291.6* 352.4"
Feb,, 81 100.0 165.0 100.0 62.65 31 62 357.0* 298.3
Mar., 81 y5.0 165.0 75.0  75.00 65 67 408.6* 248.2*
Apr., 82 100.0 165.0 75.0 70.00 Not available
May, 81 100.0 110.0 75.0 70.00 Not available

*(provisional figures)
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Vacation of Government accommoda-
tion in Raja Bazar Gole Market,
New Delhi

8831. SHRI SURAJ BHAN: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) the number of such Government
servants occupying type III and type
IV quarters who have been asked to
vacate their quarters in Raja Bazar,
Gole Market area for taking up the
programme of construction;

(b) whether all of them have been
_ given the concession of their choice of

accommodation plus Rs. 100 for shift~
- ing charges; and

{c) jf not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Type IV—15

Type III—46

(b) Choice of residence was allow-
ed only to the gccupants of Type IV
. accommodation. Only those allottees
who were willing to go~from Raja
Bazar, Gole Market to other nearby
popular areas, namely, Lodi Colony,
Pandara Road, Laxmibai Nagar, Saro-
jini Nagar and Netaji Nagar, wera
paid 5 sum of Rs. 100/- for shifting
purposes.

(¢) Type III allottees who were to
be shifted from their existing accom-
modation in Raja Bazar, were offered
allotments in the newly constructed
quarters in the same area. Ag such,
the question of giving any concession

" tp these allottees does not arise,

Procurement linked wheat quota in
States -

8832. SHRI R. L. BHATIA: Will the
‘Minister of AGRICULTURE be pleas-
ed to state:

. (a) whether Government have de-
ddéd to imtroduce procurement link-
ed wheat quota from next rabi crop;

(b) if s0, the broad ogutlines of the
proposal; and

(¢) the reaction of the wheat-grow-
ing States thereto?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) No, sir. However, along
with other relevant factors, the per-
formance of the States in respect of
procurement, will be taken into ac-
count, if necessary.

(b) ang (¢). Do not arise.
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S.T.D. facilities for Silchar Linking it
with important cities

8834. SHRI SONTOSH MOHAN
DEV: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government propose
to bring Silchar on the STD. service
in view of its remoteness;

(b) whether it is proposed to start
STD service immediately linking
Silchar with Calcutta, Delhi and
other important towns in the country;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Being a district headquarters and
the important town, Silchar is plan-
ned to be provided with STD facility
under the long term plan.

(b) The introduction of STD faci-
lity will take some time. At present
Silchar is a manual exchange and
8TD facility is possible only after the
manual exchange is replaced by an
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automatic exchange of an approprmte
type.

(c¢) Silchar is planned to be con-
nectegd to Shillong Trunk Automatic
Exchange for provision of STD to
important cities of the country.

School Affiliated to Central Board of
Secondary Educalion in Tamil Nadw

8835. SHRI N. DENNIS: Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state the stepg taken to provide liberal
recognition and grant to the private
sector to open a large number of
schools in Tamil . Nadu affiliated to
the Ceniral Board of Secondary Edu-
cation or the Central Government?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): School Education is
primarily the responsibility of State
Governments and Union Territory Ad-
ministrations, New schools are open-
ed every year by the State Govern-
ments and Union Territory Adminis-
trations, keeping in view the local
requirements, as also the available
financial resources. Private effort in
opening schools is permitted under
law. Subject to financial constraints,
the State Governments/Union Terri-
tory Administrationg grant aid to suct
of the private schools as seek aid and-.
conform to the provisions of the
grants-in-aid code of the concerned
State Governments/Union Territory
Administration. There is no scheme ,
either with the Central Government -
or with the Central Board of Second-
ary Education under which financial
assistance can be given for opening
new schools in private sector.

The Central Board of Secondary
Education is only an examining body
and affiliation to the schools, desirous
of being affiliated with it is zrantm"
in accordance with the norms pres-

1cribed by the Board for the purpose.
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Rural Development Scheme fn West
Bengal ang North Eastern Region

8836. SHRI PIUS TIRKEY: Will
the Minister of RURAL RECONST-
RUCTION be pleased to state:

(a) details of the Central Rural
Development Schemes’® being imple-
mented in West Bengal and North
Eastern Region ZEstates at present;
State-wise;

(b) whether it is a fact that g num-
ber of Central Rural Development
Projects are not being implemented
in these States; '

(c) if so, the details thereof, State-
wise and the reasons therefor; and

(d) the action being taken by Gov-
ernment to implement their st¢hemes
in these States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) to
(d). This information is being collect-
ed and will be placed on the Table of
the House.

Promytional Policy in IFY, Madras

8837. SHRy] THAZHAI M. KARU-
NANITHI: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
Government of India orders, regard-
ing sanctioning of ‘“Advance ' Leave
Salary”  “Children’s Educational
Allowance”, and the “Central Gov-
ernment Employee’s Insurance Sche-
me” are not bemg followed' in LLT.,
Madras;

(b) whether it is also a fact that
many employees of LI.T., Madras are
retiring without any promotion even
after they put in 5 to 20 years and
above service;

(e) if so, why and what is the pro-
Mnotional policy that is being follow-
ed in IIT. Madras; and

(d) whether Government are aware
that the sons and daughters of low
paid employees of 1IT. and other
Central Government Institutions are
not getting admission in Central
School (ILLT. Campus Madras), if so,
the .reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL, WELFARE (SHRIMAT]
SHEILA KAUL): (a) The Institute is
an autonomous body. Therefor2 the
Government of India orders are not
automatically applicable to its cmp-
loyees. The orders regarding “Chil-
dren’s Educational allowance” have
been adopted by the Institute but not
the ones regarding ‘‘Advance Leave
Salary” and “Central Government
Employees’ Insurance Scheme”,

~ (b) No, Sir.
(c) Does not arise.

(d) The children of low paid emp-
loyees of IIT and other Central Gov-
ernment institutions are getting ad-
mission in the Central School, LIT.
Campus, Madras. 60 per cent of seats
in the first standard are reserved for
children of IIT employees. Last year
an additional section in the first stand-
ard was opened in the said Central
School and all seats were allotted to
the children of Institute employees.

Regularisation Plan of Ravi Nagar,
Delhi

8838. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
WORKS AND HOUSING be pleased
to refer to the reply given to Un-
starred Question No. 2769 on the 8th
December, 1980 regarding widening of
Roads in Ravi Nagar, Delhj and state:

(a) whether the revised regularisa-
tion plan of Ravi Nagar, Delhi is
available for sale to the public;

(b) if not, the reasons therefor; and

(c) the time by which the plan will
be available for sale to the public?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (¢). Information is
being collecied and will be laid on
the Table of the Sabha.

Ratio of Levy and non-levy sugar

8838. SHRI MOTIBHA] R. CHOU-
DHRY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the Government’s policy about

the ratip of levy sugar and non-levy
sugar for the current sugar year
1980-81; g

(b) whether a notification to this

effect hag been issued by Government;

(¢) if not, the reasons therefor;

(d) whether the monthly releases
of sugar from each sugar factory,
conform tp the ratio fixred under the
current policy; and

(e) i not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (c). Under clause 3(2)(f) of the
Essentia] Commodities Act, 1955, the
Central Government may, by an order,
require any producer of sugar to eell
the whole or a specified part of his
stock to it. For the current sugar
year, 1880-81, the ratio of levy to non-
levy sugar is, presently, 65:35. This
ratio is maintained by issue of release
orderg for, both, levy and non-levy
sugar.

7/d) and (e). The monthly releases
of sugar from each factory cannot
conform each and every month to the
proportion of 65:35 as the monthly
levy and free sale sugar quotas ere
not in this proportion and vary from
month to month. However, it is en-
sured that the total production of each
factory during the year is released in
this ratio.
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Irregular allotment of Hotel site in
Windsor Place, New Delhi

8841. SHRIMATI KISHORI SINHA:
SHRI JYOTIRMOY BOSU:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the hote) site in Wind-
sor Place was leased out to certain
parties without calling tenders or pro-
viding opportunities to the public to
bid for it in any other manner gas

alleged in a report in the Statesman
of 3rd March, .1981,

_(b) if so, the details of the deal
with the costs involved and the name

of party to whom the allotment was
made; o
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(c) whether similar plots in the
nearby area were auctioned earlier
and if so, at what price; and

(d) whether Government propose
to lay a comparative statement ab01__xt
lease or sale priCes obtained for simi-
lar plots in New Delhi in 1977—80?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). No, Sir. On
the application of the NDMC, a hotel
site measuring approximately 4.5
acres and situated at the crossing of
Raisina Road and Janpath in Windsor
Place was allotted by Government to
NDMC on payment of an amount of
Rs. 5,22,72,000 (rupees five crores
twenty-two lakhs seventy two thou-
sand) and an annual licence fee of
Rs. 13,06,800, One of the conditions
of allotment is that the NDMC will
not sub-lease the plot.

The NDMC hag reported that it
invited by advertisement in six Daily
Newspapers gn 6/7th February, 1981,
reputed firms who were already run-
ning-Five Star Hotels in India or
abroad to discuss possibilities of col-
laboration for construction and run-
ning of hotel at this site. In response
17 parties contacted NDMC and ulti-
mately 14 offers were received. The
NDMC have accepted the offer of M/s.
Pure Drinks New Delhi Ltd. for con-
struction, furnishing and commission-
ing of a Five Star Totel at this site
at their own cost and on payment of
an annual licence fee of Rs. 2.68 croreg
or 23 per cent of the annual gross
turnover of the hotel whichever is
more. The NDMC has also granted
the licencee a moratorium on pay-
ment of the annual licence Yee due in
the years 1982 and 1983 in order to
facilitate the construction of the hotel
and the above payment is repayable
in 10-half yearly instalments. along
with the annual licence fee due from
1984 onwards.

(¢) No, Sir.
(d) No, Sir.
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-News-item Handpicking your
evaluators

8842. SHR1 L. S. TUR: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Government’'s atten-
tion has been drawpn to a news-item
handpicking your evaluators’ in the
Business Standard of 2nd March, 1981
making serious charges against the
Chairman of the Indian Dairy Cor-
poration;
~ (b) whether it is a fact that one
Expert has remained in this country
for about 18 years contrary to Gov-
ernment policies and the reasons for
this deviation; and

(¢) whether the formation oy Dan-
dekar Committee to evaluate Opera-
tion Flood scuttled during Janata
regime will be revised in view of
failure of the major objectives of the
Project?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL XRECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The allegations against Chairman,
Indiap Dairy Corporation in the said
news item are false.

(b) No, Sir.

(c) The Operation Flood Programme
has been evaluated by a number of

missions and the performance has
been considered to be satisfactory.
There is no proposal for appointing
any Committee.
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Shortage of Buffer Stock of Essential
Commodities in Andaman and Nioobar
Islands

8844. SHRI SATISH PRASAD
SINGH: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether there is an acute short-
age of buffer stock of essential com-
modities in the Andaman and Nicobar
Islands; ang

(b) if so, action contemplated by
Central Government to provide the
same urgently?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES

(SHRI BRAJA MOHAN MOHANTY):
(a) There are sufficient stocks avail-
able with the Union Territory Ad-
ministration and these are also being
regularly replenished.

(b) Question does not arise.

Expansion of Government of India
Press, Koratty

8845. SHRI M. M. LAWRANCE:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government have re-
ceived any representation for the
expansion of Government of India
Press, Koratty, Kerala;
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(b) if so, what steps Government
‘have taken or intend to take in that
‘Tespect;

(c) whether it is g fact that only
the first phase has been completed of
‘the said press; and

(d) if so, why Government have
not taken the expansion scheme so
far?

THE MINISTER OF WORKS AND
‘HOUSING (SHRI BHISHMA NARAIN
-SINGH): (a) Yes, Sir.

(b) A scheme for augmentation of
‘forms printing capacity in the Govern-
‘ment of India Press, Koratty, has al-
:ready been approved by Government.

(c) Yes, Sir.

(d) The expansion scheme has since
been taken up for implementation.

S.T.D. Facilities in Gujarat

8846. SHRf K. RAMAMURTHY:
“Will the Minister of AGRICULTURE
be pleased to state whether the Gov-
ernment of Gujarat has approached
the Central Government to allow one
-of its agencles to export HPS ground-
nuts in preference to NAFED?

THE MINISTER OF STATE IN
‘"THE MINISTRY OF AGRICULTURE
AND RURAIL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
‘No, Sir.

S.T.D. Facilities in Gujarat

8847. SHR1 MOHANLAL PATEL:
‘Will the Minister of COMMUNICA-
“TIONS be pleased to state:

(a) the names of cities in Gujarat
State which are connected with S.T.D.
facility;

(b) whether there is any proposal
to cover main cities in Gujarat State
-with S.T.D. facilities during the year
1981-82; and
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(c) it so, the getails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
The nameg of Cities in Gujarat having
S.T.D. facilities are—

1. Ahmedabad
2. Baroda

3. Gandhinagar
4. Jamnagar

5. Mehsana

6. Nadiad

7. Rajkot

8. Surat

(b) Yes, Sir. It is proposed to ex-
tend STD facility to one more city
Gujarat in 1981-82.

(c¢) There are long term plans to
connect a number of stations in
Gujarat to trunk Automatic Exchanges
through reliable transmission medium.
Existing manual exchanges will have
to be replaced by appropriate type of
automatic exchanges in some cases.
The number of trunk automatic ex-
charges also will be increased in
future.

Stockists of Essentia]l Commodities

8849. SHRI VIRBHADRA SINGH:
Will the Minister of CIVIL SUPPLIES
be plesed to state:

(a) whether Government have been
taken any intensive co-ordinated
survey in respect of stockists of essen-
tial commodities; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) No, Sir.

(b) Does not arise.
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Expenditure on lifting fertiliser from
the source in Tripura

8850. SHRI AJOY BISWAS: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that due to
non-availability of wagons in time,
the Tripura Government had to lift
the fertiliser from sources and incur-
red heavy expenditure last yeai;

(b) if so, total expenditure incur-
red in this respect and whether the
Central Government propose tg sub-
sidise the amount spent?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RECONSTRUCTION (SHRI R. V.
SWAMINATHAN) (a) Certain
quantity of fertilisers had to be moved
to Tripura by modes other than rail
from Gauhati, Bongaigaon, Namrup,
Calcutta etc. on account of various
factories including timely non-avail-
ability of wagons.

(b) The total expenditure incurred
in this respect is yet to be compiled
by Tripura Government. The ex-
penditure made on movement by
modes other than rail are reimbursed
by the mianufacturers and the agen-
cies handling imported fertilisers, and
not by the Central Government, in
accordance with the procedure laid
down on the subject.

Institute of Forest Development

8851. SHRI T. S. NEGI:
SHRI BHIKHU RAM JAIN:

Will ths Minister of AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have proposed to set up an
Institute of Forest Development which
would incorporate in its curricula new
ideas of Forest Management; and

(b) what is place of location of thig
institution and in which manner it is
going to Yelp the inhabitants of U.P.
hills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRL
R. V. SWAMINATHAN): (a) and (b)
An Institute of Forest Management is
being set up at Bhopal in Madhya
Pradesh. It will be a National Insti-
tution intended to benefit the Forestry
Sector as a whole.

Subsidy to mechanized Boat Owner

8852. SHRI XAVIER ARAKAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the assistance given to the-
fisheries from 1979 to 1981 and the-
classes of persons receiving the assist--
ance;

(b) whether it is a fact that big
business houses and other deep sea
fishing multi-nationals receive assist-
ance and subsidies;

(c) if so, the total amount paid to-
them from 1977 onwards;

(d) what are the assistanca or sub-
sidies given to the mechanized boat
owners if any and the amount paid
from 1977 onwards;

(e) whether poor fishermen get any-
assistance; and

(f) if so, what form and the quan-.
tum of assistance?

THE MINISTER OF STATE IN THE"
MINISTRY OF AGRICULTURE AND-
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
Central Government have provided’
plan assistance in fisheries for the-
following six schemes:
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Name of Scheme Amount Through whom released Ultimate beneficiary
rcaleased in
1979-80 and
1 1
(Rs. lakhs)
“¥Fshing Harbours at Major 556.05 Port Trust Operators of fishing
Ports boats of all  categories.
Fishing Harbours at Minor 325.60 State Government Do.
Ports.
Fish Farmers Development 18.77 Do. Fish Farmers
Agencies.
7
Inland Fisheries Project 32.10 State Government Fish Farmers/fishermen
Trawler Dsvelopm:nt Fund . 582.54 Shipping Development  Fisheries  Corporations,
Fund Committee Fisheries Cooperatives
small and medium
entrepreneurs.
"Development of Bheel 20.00 State Government Fishermen

(b) Large houses including multi-
nationals are not eligible for soft loans
under the Trawlers Development Fund
Scheme and they do not get any sub-
sidy or financial assistance under any
.of the other schemes mentioned
above,

(c) Does not arise.

(d) Assistance to mechanised boat
-gector is exclusively provided by the
State Governments.

(e) and (f). The States provide
-assistance to traditional fisheries sec-
‘tor under the various schemes to help
artisanal fishermen.

Engineers/personne] of school of
Computer and System Sciences gomne
to Bulgaria

8853. SHRI HARIKESH
BAHADUR:

SHRI K. ARJUNAN:

Will the Minister of EDUCATION
_AND SOCIAL WELFARE be pleased
‘to gtate:

(a) how many engineers/ other per-
sonnel of the school of the Computer
and System Science of Jawaharlal
Nehru University have gone to Bul-

-garlg on training;

(b) how long each one of them re-
mained there; and

(c) how much amount the Univer-
sity has spent on this traininz pro-
gramme?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI ~
SHEILA KAUL): (a) Ten.

Group—A Date of
Departure—

15-10-1976

Shri G.V. Singh . upto 5-5-1977

Shri P. Biswas upto 27-4-1977

Shri B.B. Prasad . upto 28-4-1977

Shri Shahabat Ali Khan upto 31-5-1977

Group—B Date of
Departure—
19-5-1977
Dr. R. Sadananda for 2 months
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Group—C Date of
Departure—
Sept. 1977

Shri Abdullah Khan for 6 months

Shri A.K. Bhattacharya for 6 months
Shri D.K. Vishnu upto 5-2-1978
Shri Shyam Singh.

Miss Indu Bhatia.

upto 5-2-1978

for 6 months.

(c) Rs. 1,19,900
Agricultural and Irrigated land

8854. SHRI NARAYAN CHOUBEY:
Will the Minister of IRRIGATION
be pleased to state:

(a) what is the total agricultural
land in India;

(b) what is the percentage of irri-
gated land;

(c) what is the percentage of'irri-

.gated land in various States, (State-

wise); and

(d) what new schemes; if any, are
with the Central Government and

_the State Government to arrange for

irrigation or more agricultural laad
in West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) As per the latest
statistics available, in the year 1977-
78, the total cultivable area was 186.36
million hectares,

(b) During 1977-78, 26.6 per cent of
gross sown area was irrigated,

(c) A Statement is laid on the
Table of the House (Statement I).

(d) A Statement is laid on the
Table of the House (Statement II).

Statement—I

Gross Irrigation area and Gross sown area in India dufing 1977-78 (Provisional)

(Thousand Hectares)
. . Gross Gross  Percentage

State/Union Territory Irrigated sown  of gross

area area irrigated
area to
gross

sown area

1 2 3 4
Andhra Pradesh 4378 12536 34-9
Assam 572(b) 3311* 17-3
Bihar 3780 11565 32.7
Gujarat 1814* 10353(c)  17-3
Haryana . . 2776 5435 5.1
Himachal Pradesh 155 935 16.6
Jammu & Kashmir . 397 966 41-1
Karnataka . 1699 11036 15-4
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1 2 3 4
Kerala . . . . . . . . . 354 2924 12.1
Madhya Pradesh . . . . 2238 21508 10.4
Maharashtra . . . . . .. 2306 19860 11.6
Manipur (d) . . . . / . . . 75 213* 3%.2
Meghalaya . . . 48 209* 22.0
Nagaland . e 54 182 ~29-7
Orissa . . . . 1449 7931 18.3
Punjab . .. 5195 6290 81.3
Rajasthan . . . . 3167 16924 18.7
8Sikkim (a) . . - . . . . 10 65 5.4
Tamil Nadu . . . 3722 7768 47-9
Tripura . . . . . 29 385 7-3
Uttar Pradesh . . 1009 23349 42.9
West Bengal . . . . 1541(f) 7878 19.6
Andaman & Nicobar Islands . . - 33
Arunachal Pradesh . . 24 130 18.5
Dadra & Nagar Haveli . . . 1 a1 4.8
Delhi . . . . 65 100 54.0
Goa, Daman & Diu . .o 13 143 9-t
Lakshya Deep . . . - 3 -
Mizoram .. ole) 105* 7-6
Pondicherry . . . . 41 53 77-4
ALL INDIA . . . . . . . . 4%910 172311 26.6

(a) Based on Agricultural census 1976-77.

(b) Relate to the year 1953-54.

(c) Relate to the year 1976-77.

(d) Ad-hoc estimates.

(¢) Relate to the year 1974-75.

() Relate to the year 1967-68.

(*) Estimated.

Statement—II
New Irrigation Projects included by the West Bengal Government in"the* Sixth Plan (1980—8s)
(A) MAFOR PROJECTS

1. Dwarakeswar.

2, Siddheswari.
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Ajoy Reservoir.

Teesta Barrage Project and ‘Sub-Stage of Stage I of Phase I.

Barrage on Subarnarckha at Bhosraghat.

Upper Kangsabati.

Lift Irrigation S8cheme for Gazol area.

Bamangola Habibpur Lift Irrigation.

Tangon Valley.

(B) MEDIUM PROJECTS

9.
10.
1I.

12,

13.

4.
I5.

16.

7.
18.
10.
20.
21.

22.

23.

Futiary

Irrigation Scheme on the tributory of river Kumari between the villages Panchara and
Patabahari.

Irrigation Scheme in Tapan area by storing water in different Kharis.
Kulandra Irrigation.

Construction of a Dam on,Upper catchment of Kathua in connection with Kathua Canal
Weir Scheme. s

Karru Irrigation.
Jorda Irrigation.

Augmentation of Reservoir of Kangsabati Project.
p (i) Tarafeni Dam
(ii) Bhairab Banki
Buakreswar Irrigation.
Kuskarini Reservoir.
Reservoir Irrigation scheme for Sal River.
Bansloi Irrigation.
Bhutni Island Irrigation.
Kharkhai Nullah, Gadir Nullah Irrigation.
Tentultikri Irrigation.
Tentul Bakha Irrigation.
Silabati Irrigation.
Kubai Irrigation.
Tamal Irrigation.
Parang Irrigation.
Damodar Drainage-cum-irrigation.
Sitai Khal Irrigation.t
Other New Irrigation Schemes.

The Qentral Government has not taken up any new irrigation projects, in Bengal State.
754 1S—17
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Open Book Examination

8856. PROF. K. K. TIWARE: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the universities,
teachers and education experts have
pleaded to introduce ‘Open Book
“Examination’ system in the country
as a remedy to the drawbacks pre-
valent in the present system of exa-
minatiop; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL. WELFARE (SHRI-
MATI SHEILA KAUL): (a) and
(b). There have been suggestions
that Open Book Examinations should
be introduced to curb rhalpractices
in examinations. These were also
discussed by academiec forums. The
consensus wis that Open Book Exa-
minations which are meant to test
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higher abilities in students can not be
an effective solution without ensuring
simultaneoug improvementg in the
processes of teaching, learning and
evaluation.

New Telephone Exchanges in Delhi
New Delhi

8857. SHRI SUBHASH YADAV:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose
to set up some new telephone ex-
changes in Dehli/New Delhi;

APRIL 27, 1981
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(c) when the construction work of
these telephone exchanges is likely
to start; and

(d) when ‘the work in respect of
each telephone exchange js likely to
be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) to (d). Details of new tele-
phone exchanges likely to be com-

missioned upto 1882-83 is given
(b) if so, the details thereof; below: —
S.  Name of exchange Number of Position of exchange  Likel date.
No. lines building of COI’I'lmil.
sioning of
exchange
1 Nehru Place 10,000 Completed 1981-82,
2 Ghaziabad . 2,000 Completed 1981-82,
3 Chanakyapuri 5,000 Under construction, 1982-83.
likely to be complet-
ed by end of the
year.
4 Idgah—III 10,000 Do. 1982-83
Karolbagh-ITI 10,000  Completed 1982-83

6 Ballabhgarh

1,500 Under construction, 1982-83
likely to be comple-
ted during current
year.

Other new exchanges are propoesd
to be installed at Bahadurgarh,
Shahdara South, Shakurbasti. Shadi-
pur Depot, R. K. Puram, Sena Bhavan,
Kidwaj Bhavan extension besides ad-
ding additional units in existing ex-
change buildings. Detailed Planning
je in progress in respect of these ex-
changes. These are likely to be
commissioned in 1983-84 onwards.

News item ‘March racket grips Khadi
and Village Industries Commission,
Net work’

8858. SHRI ARIF MOHAMMAD
KHAN: Will the Minister of RURAL

RECONSTRUTTION
state:

be pleased to

(a) whether Government’s atten-
tion has been drawn to a news item
captioned ‘Match racket grips, Khadi
and Village Industries Commission
net work’ published in Business Stan-
dard of 8th March, 1981; and

(b) if go, the details thereof and
Government’s action thereto?

THE MINISTER OF STATE IN'
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
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A newsg item under the caption ‘Match
racket grips Khadi and Village 1ndus-
tries Commission net work’ appeared
in Business Standard in its edition
of 8th March, 1981.

(b) The Khadi and Village Indust-
ries Commission has been experienc-
ing operational difficulties in
marketing of match boxeg produced
by cottage match units outside its
fold. It has, therefore, been decided
that with effect from 1-7-1981 the
Commission will issue bonafide certi-
ficates to and market produce only of
cottage match units run department-
ally by it or the units run by or
institutions aided|recoginsed by the
Commission. The State Government
have been advised to bring other
cottage match unitg under the coope-
rative fold by 30th June, 1981. With
the shrinkage of its operational filed,
the Commission is expected to exer-
cise proper check on payment of fair
wages to artisans engaged in match
production under its fold.

Standardisation of strippers
8859. 9SHRI P. RAJAGOPAL
NAIDU:

SHRI D. P. YADAV:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether strippers used for
removing dry leaves and leaf sheeths
from sugracane have been standard-

ised: and

(b) if so, whether these have been
popularised in the sugracane :reas of
all the States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAI, RECONSTRUCTICN
SHRI R. V. SWAMINATHAN): (a)
A sugarcane stripper developed at the
Indian Institute of Sugarcane Re-
search hag been standardised through
the Indian Standards Institution for
facilitating its production in accor-
dance with Standard (No. IS 7789-
1975)

(b) Apart from disseminating in-
formation on the strippers to the
State Directors of Agriculture, a pro-
gramme of demonstration and dis-
cussions on sugarcane equipment
including the sugarcane stripper was
organised for the representatives of
State Departments of Agriculture,
Sugarcane Commissioners anq State
Agro Industries Corporation in the
State of Punjab, Haryana, Uttar Pra-
desh and Bihar for initiafing them in
developing programmes of fielg trials,
mannfacture and popularisation of
such equipment.

Arbitration award on pay scales of
Draftsmen grade I, II and III

88€0. SHRI CHANDRA PAL SHAI-
LANI. Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government have ac-
cepted the Award given by the Board
of Arbitration appointed to consider
the aquestion regarding pay scales,
IeI’cIc_ of the Draftsmen Grade I, IT ani

(b) whether the said award is
applicable to all Departments of the
Government; and

) (c) if so, whether orders have been
3ssued to implement the saig award
in respect of persons working in all
offices and specially under the Delhi
Administration?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH: (a) The Award
given by the Board of Arbitration set
up to consider the demand of the
D’men working in the C.P.W.D.
for revision of their pay scales, was
accepted by Government and orders
issued for upward revision of the pay
scales of Draftsmen Grade I, Grade
II and Grade III working in C.P.
W.D. (including P.WD., Delai Ad-

ministration).
(b) No, Sir.

(c) Does not arise.
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P.M.’s Directive on tree Planting

8861. SHRI M. V. CHANDRA-
SHEKARA MURTHY:
SHRI B. V. DESAI

_ Wil the Minister of AGRICUL-
TURE be pleaseq to state:

(a) whether the Prime Minister had
written a letter to the Union Minister
and to the State Ministers of Agricul-
ture for a massive tree planting pro-
gramme during the current year;

(b) if so, whether any programme
of massive tree planting has been
prepared by the Ministry; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
SHRI R, V. SAWAMINATHAN): (a)
The Prime Minister wrote a letter to
the Union Minister of Agriculture and
Rural Reconstruction on 15th Feb-
ruray, 1981. No letter has been sent
to the State Ministers of Agriculture.

(b) Yes, Sir.

(c) A total provision of Rs. 965
lakh has been made under the Cent-
rally sponsored Schemes ‘‘Social
Forestry Including Rural Fuelwood
Plantation” and “soil, water and tree
conservation in the Himalayas” to be
released as Central assistance to
States and Union Territories during
1981-82. In addition, the States have
been advised to take up a massive
plantation programme from their own
resources.

Remunerative price of Agricultural
produce to farmers

8862. PROF. MADHU DANDA-
VATE: Will the Minister of AGRI-
CULTURE be plecased to state:

(a) whether the Prime Minister
addressed the rally of kisans and
agricultural labour on 16th February,
1981 at New Delhi; and

(b) it so, what were the concrete
time-bound assurances she gave at the

APRIL 27, 1981
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Kisan Rally as regard to remunerative
priceg of agricultural produce and
fair and just wage for the agricul-
tural worker?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND CIVIL
SUPPLIES (RAO BIRENDRA
SINGH): (a) and (b). The Prime
Minister addressed a Kisan Rally on
16th February, 1981 at New Delhi.
In her address there were only
general references to farmers getting
higher prices for sugarcane, paddy,
wheat and other agricultural com-
modities anq also to efforts being
made to increase agricultural pro-
duction anqg irrigation, fertiliser and
other inputs, 5o that farmers can get
things which they need at proper
prices. As regards wages for agri-
cultural workers, Prime Minister’s
address contained no reference to it.

Application pending for telephone
Connections in Kerala sub-division-
wise

8863. PROF P. J. KURIEN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of applica-
tions for telephone connections pend-
ing in Kerala, sub-Division-wise;

(b) the number of applicants pend-
ing for the last one year and the
reasons for the delay; and

(c) special steps Government pro-
pose to take in providing telephone
connection immediately?

THE M'NISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). A statement giving required
information taluka-wise is annexed.

Due to limitationg of plan resour-
ces, it has not been possible to provide
telephone connections on gemand.
Even within planned programmes
there have been slippages due to
sporadic shortage of materials like
automatic switching eauipments, ]ine
materials etc.
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(c) A 10-year perspective plan has
been proposed to provide telephone
connectiong  practically on demand
by 1990. Neocessary flnancial allocat-
ions are under examination. It is
proposed to augment the indigenous
production of various materials to
meet the requirements of the per-
spective plan. ’

In the short term exchanges are
being expanded and line materials
arranged. REREL{a

Statement

$tatement of application for telephone connecizon s
pending as on 1.2-81 in Kerala

S.No. Sub-Division No. of No. of
(Taluka) applica- appljca -

tions cations

pending nding

as on or more

1-2-81. Tthan 1 year

1 2 3 4
1. Trivandrum . 2043 1054
2. Neyyattinkara . 195 117
3. Nedumangad . 119 62
4. Chirgyankil 135 87
5. Quilon . . 1170 678
6. Koharakara . 141 51
7. Rathnapuram 184 69
8. Karunagapally 117 71
9. Kunnathur . 109 53
10, Mavelikkara . 187 88
11.  Karthikapally . 180 89
12. Chenganoor . — 278 161
13. Pathnamtitta . 348 170
14. Tiruvalla. . 530 298
15. Kanyirapally . 280 go
16. Changanassery 322 144
17. Kuttanad 150 91

18. Ambalapuzha . 277 48

206"

1 2

19. Kottayam

20. Peerumedu

21, Meenachal

22. Vaikom

23. Shertalai

24 Kanyanoor

25. Cochin

26. Alwaye

27. Parur

28. Kunnathunada
29. Moovatupuzha.
30. Kothamangalam
31. Thoudupuzha .
32. Udumbunchola
33. Devekulam

34. Kodungalloor .
35. Chavakkadu
36. Mukundapuram
37. Trichur .

38. Thalapally

39. Alathru

40. Chittoor .

41. Palghat .

42. Ottapalam

43. Mannarghat
44. Ponnani

45. Tirur

46. Perinthalmanna
47- Ernad

48. Calicut

49. Quilandy

50. Badagara .
s5t. Tellicherry

212
161
2377
465
462
2972
307
830
187
259
123
75
128
807
694
1165
467
116
91
411
222

94

491
113
245
1325
220
264
559

1204
199
200
140
156
175
95

121

246

92
157
480
135
145
428




207 Written Answers

L 3 s
52. Cannanore . " 660 435
88. Thaliparamba . mn 270
54. Hosdurg . . 398 324
'88. Kasarcode . 811 213
86. South Wynad 253 147
57. North Wynad 46 81

23,620 12,737
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Escalation in cost of irrigation projects

8864. SHRI P. K. KODIYAN: Will
the Minister of IRRIGATION be plea-
sed to state:

(a) whether there has been sharp
escalation in the estimates of expendi-
ture for major and medium projects
in the country due to rise in cost of
materials; and

(b) if so, what are the original
revised estimates of irrigation projects
for which the Centre is giving finan-
cial assistance?

THE MINISTER OF STATE IN
THE MINISTRY OF 1RRIGATION
(SHRI Z. R. ANSARI): (a) The es-
calation in the costs of projects is due
to many reasons, the rise in cost of

~materials being one of them.

(b) Does not arise as no major and
medium irrigation projects are recei-
ving financial assistance from Central
Government. -

Scheme to augment deep-sea fishing
fleet

8865. SHRI THINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have for-
mulated scheme to augment its deep-
sea fishing fleet; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTIONS
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.
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(b) The steps taken by the Gov-
ernment to augment deep-sea fishing
fleet are:—

(i) providing loans on soft terms
for purchase of fishing vessels;

(il) authorising import of vessels;

(ili) permitting charter of foreign
fishing vesselg and joint ventures;

(iv) providing subsidy for indi-
genous construction of vessels; and

(v) acquisition of large vessels
for survey and training.
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Yardstick for opening of Post Office

8868. SHRI D. L. BAITHA: Wi]] the
Minister of COMMUNICATIONS be
pleased to state:

(a) the yardsticks for opening of
varioug categories of post offices viz.
Head Post Offices, sub-Post Offices,
Branch Officeg anq other categories of
Post Offices;

(b) whether it ig a fact that villages
having a population of two thousand
or more are allowed the facility of
Post Office;

(c) if so, the details of the scheme
anq the number of such villages in
the country and the amount needed
for executing the scheme;

(d) whether there is any plan to
upgrade the existing various catego-
rieg of Post Offices on the basis of the
increase in their work load; and

(e) if so, the details of the plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
normg for opening of post officeg"in
rural as well as in urbap areag are
indicated in the Annexe. Depart-
mental sub offices are upgraded into
Head Post Offices wherever the num-
ber of sub offices under a particular
Heaq Office reacheg the number 60 or
more.

(b) Villageg having a population of
two thousand or more in normal rural
areas and one thousand or more in
hilly, tribal and backward areas are
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eligible for a post office if thé pres-
cribeq distance anq income conditions
are satisfied. In Gram Panchayat vil-
lages, however, post offices cap be
opened irrespective of the population
condition provided the distance and
income conditions are satisfied.

(c) It ig proposed to open 8,000 addi-
tiona) post officeg in rural areas dur-
ing the Five Year Plan 1980—85. The
amount allocated for expansion of
posta] network in rural areas is
Rs. 9.82 croreg for thig period.

(d) and (e) Upgradation of post
officeg is not g planneq item. It is
done wholly for financial and admi-
nistrative convenience as and when
found necessary.

Statement

ANNEXURE-1

Criteria adopted for opening brench

Post Offices in rural areas
Post Offices to be opened ‘n rural
areas have been classified into two
main categories;

1. Post Offices in normal rural

areas; and

2, Post Offices in hilly, tribal ard
backward areas.

1. Post Offices in normal rural arcas:

(i) Post Offices in gram panchayat
villages may be opened subject to
the following conditions;—

(a) There ig no other post oftice
within the radius of 3 Kms. from
the proposed post office; and

(b) The proposed post office is
expected to yield incomg to the
extent of at least 25 per cent of its
estimated cost.

(ii) Post Offices in non-gram-pan-
chayat villages may bhe opened sub-
ject to the following conditions;

(a) The population of the vil-
lage should be 2,000 or more;

(b) There is no other post office
within the radiug o4 3 Kms, from
the proposeq office;
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(¢) The post office ig éxpected
to yield income to the extent of
at least 25 per cent of its estimat-
ed cost.

2. Post Offices in hilly, tribal and
backward areas:

(i) Post Offices in gram pancha-
yat villages may be openeq subject
to the following conditions:

(a) There i3 no other post
office within the radiug of 3 Kms.
from the proposed post office; and

(b) The propesed post office is
expected to yield income to the
extent of at least 10 per cent of
itg estimateq cost.

(ii) Post officeg in non-gram-pan-
chayat yillages may be opemed sub-
ject to the following conditions:

(a) The village shouly have a
population of 1,000 or more; or
the population of a cluster of vil-
lages within a radiug of 1.5 Kms.
should be 1,000 or more.

(b) There should not be an-
other post office within a radius
of 3 Kms, from the proposed post
office; and

(c) The proposed post office is
expected to yield income to the
extent of at least 10 per cent of
its estimateq cost.

Notwithstanding the above, the Post-
masters-General are empowered to
relax (in consultation with the In-
ternal Financial Adviser) any of the
above cited normg in 10 per cent g f.
the cases of opening of post offices
every year.

Normg for opening of Post Offices in
Urban greas:

Post officeg in urban areas may be
openeq subject to the following con-
ditions: '

(1) The Post Office should be
self-supporting.
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(ii) The minimum distance bet-
ween twq post officeg should be 1
Kilometre 7in cities with a popula-
tion of 20 lakhs and above. In
other urban areas, the minimum
distance between two post offices
should be 1.5 Kilometres,

(iii) PMG can relax the distance
condition in 10 per cent of the cases
every year.

(iv) EDBO’s can be opened in
urban areag only in exceptional
cases like slum areas where gsuit-
able buildings on reasonable rent
are not available,

Soil survey for Food Production in
Sundarabap areag

8869. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pieased to gstate:

(a) whether Government “have con.
ducted any soil survey in Sundarban
areas of 24 Parganas of West Bengal;

(b) if so, the finding thereof; and

(c) the programmeg which Gov-
ernment have undertaken or are go-
ing to undertake for more fooq pro-
duction in the area?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. The Nationa] Bureau
of Soil Survey and Land Use Planning
(Indian Council of Agricultural Re-
search), the National Remote Sensing
Agency (NRSA) and the Government
of West Bengal have undertakep soil
surveyg in the Sunderbang area.

(b) The reporty of the National
Bureau of Soi] Survey and Land
Use Planning, containing basic infor-
mation' on soils are being wused for
planning research experiments and
agricultural development programmes.

Survey carried out by the N.R.S.AY

has brought gut the existence of sali-
nity in some islands of South 24:Par-
ganas, including the Sagar (sland. The

survey hag also revealed that salinity
exists mostly along the Hooghly river.
Based on the results of rapig recon-
naissance survey by the Government
of West Bengal, four types of soils,
viz. (i) saline; (ii) saline and alkali;
(iii) non-saline ang alkali; and (iv)
degraded saline and alkali goils, have
been identified.

(¢) The various programmes under-
taken by Government for more food
production in Sundarbang are given.
in the Annexure.

Statement

Programmes undertaken by Govern-
ment for more food production in
Sunderbang area

(1) International Fungq for Agricul-
tural Development (IFAD) Pro-
gramme.

A project for agricultural develop-
ment of Sunderbans area has been
taken up from February, 1981 with
the assistance of Internationa] Fund
for Agricultural Development. The
total cost of the project is Rs. 81.8
crores, of which Rs. 14.7 croreg will
form laan component of IFAD. The
project provides for improvement of
drainage and water control measures
over 72,000 ha. of cultivated lands and
irrigation facilities for about 15,000
ha. so as to enable raising of second
dry-season rabi crop. The gocial
forestry component of the project in-
cludeg strip planting on 1,000 Kms. of
embankments, roadsides, canal banks
anq experimenta] planting of man-
grove over about 100 ha. of fore-
shore. There ig alsg provision for
construction and development og .two
brackish-water fish farms in Jhar-
khali snd Mehisanij islands for prawn
and fish culture. Besides there is a
project for development of coopera-
tive movement and improvement of
communication Infrastructure.

(2) State Sector Programmes

In the State Sector, a pilot scheéme
for improvemeént of saline and alka-
line tracts has been taken up by
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Agriculture Department. The scheme
aims at improvement o¢ drainage, de-
‘velopment of irrigation potential and
introduction of adapted crop varieties
during rabi and summer seasons, in
selected areas. Upto 1879-80, 3,660 ha.
were treated at a cost of Rs. 13 lakhs.
"The programme for 1980-81 envisaged
treatment of 3,000 ha. at a cost of
Rs. 20 lakhs.

The State Irrigation and Waterways
Department are maintaining 3520
Kms of peripheral embankmentg in
Sunderbans so as to save cropg and
-check intrusion hy saline waters,

The Sunderbans pevelopment Board
under the Development ang Plan-
ning Department is looking after the
agricultural development work
through 27 selecteg Growth Centres
since 1974-75. During 1980-81, the
prograrame had a provision' of input
subsidy for rabi season to 42,815 far-
merg over an area of about 3700 hec-
ta,;es at an expenditur_e of Rs. 42.18
lakhs.

Drinking water facilities for Tribal
Villages in Orissa

8870. SHRI MANMOHAN TUDU:
Will the Minister of WORKS AND
HOUSING be pleaseq to state;

(a) tke number of tribal villages of
‘Orissa which have been provided with
drinking water facilfties during 1980-
81 under the minimum needs” pro-
gramme;

(b) whether Government hag a
proposal to launch Minimum Needs
Programme vigorously in tribal areas
during the Sixth Plan period;

(c) if so, whether gny additional
triba]l villageg of Orissa have been
identified to be provided with drink-
ing water facilities during 1981-82 un-
der the above programme;

(d) the number of such villageg of
Mayurbhanj District of Orissa identi.
fied for providing drinking water faci-
litieg quring the above period; and

APRIL 27, 1981

Written Answers 216

(e) the detailg in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) The Government of
Orissa have reported that 282 tribal
villages are being provided with
drinking water facilities during 1980-
81 under the Minimum Needs Pro-
gramme,

(b) Yes, Sir.
(¢) Yes, Sir.

(d) and (e). According to the re-
port of the State Government g total
of 1449 triba] villages of Mayurbhanj
District have been identifieq for pro-
viding drinking water facilities during
the Sixth Five Year Pian.

Crash Programme gor Leprosy Patients

8871. SHRI HARIHAR SOREN: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government have a
proposal to introduce a crash pro-
gramme for the welfare of the leprosy
patients;

(b) if so, when this, proposal ;s go-
ing to be implemented;

(c) whether such crash programme
wi]l be extended to various States;
and

(d) the details in' thig regard?

THE MINISTER OF STATg IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL). (a) to (d). No spe-
cific crash programme ig proposed to
be introduced for the welfare of the
leprosy patients. The voluntary orga-
njsationg working for the education,
training ang rehabilitation of handi-
capped persons (including leprosy
patients) are eligible to get assistance
from the Central Government under
the scheme of ‘Assistance to volun-
tary organisations for the handicap-
ped’. A scheme for the rehabilitation
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of the cured leprosy patientg ig under
consideration of the Government.

Centra] aid to check distress ga'e of
Eggs in AP.

8872. SHRI T. DAMODAR REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that in spite
of good production of eggs in Andhra
Pradesh poultry keeperg and farmers
are making distresg sale and they gre
not getting reasonable and fair price;
and

(b) whether Government propose
to make available funds to the Andhra
Pradesh Government for rendering
assistances to the farmers in provid-
ing price support and purchase their
eggs?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) It is a
fact that the production of eggs jin
Andhra Pradesh is very high. Accord-
ing to the State Government's report
the farmers go not get a fair price
for their eggs during certain months
of the year particularly in summer
months.

(b) No, Sir. However, it is learnt
Andhra Pradesh Meat and Poultry
Development Corporation hag declar-
ed a minimum floor price for purchas.
ing eggs from the farmers who are
covered under the Special Poultry
Production Programmes.

Survey of Rural HouSing by Reserve
Bank og India

8873. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether the study conducteq by
the Reserve Bank for Rural Housing
hag suggesteq that substantia] efforts
ghoulq be made to deal with the
problems; and

(b) what according to the study is
the need for the Andhra Pradesh rural
homelesg and how much is going to
be allocated for the State under the
Sixth Plan period?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) An article by a Re-
search Officer of the Reserve Bank
of India in the December, 1980 issue
of the Bank's Publication titled “Occa-
sional Papers” contains observations
to thig effect.

(b) According to the saig article,.
Andhra Pradesh had 4.34 lakh house-
less households (8.5 per cent o¢ total
houselesg households in the country)
ag on 30-6-1971.

The State Government has, how-
ever, estimated the number of eligible
rura] landless families ag 21,33,000 of
which 12,67,777 familieg had already
been provided with house-siteg upto
31-12-1980. 3,24,626 families have al-
ready constructed their houses. The:
Sixth Plan (1980—85) outlay agreed
to by the Central Government for
Andhra Pradesh for the scheme for
allotment of house-sites-cum-subsidy
for house construction ig 76.75 crores;
envisaging allotment of 11.10 lakh
house-sites at g total cost of Rs, 27.75
crores and grant of house construction
assistance t0 9,80 lakh families with an
outlay of Rs. 49 crores.

Fertiliser requiremnt

8874. DR. KRUPASINDHU BHOI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total quantity of fertiliser
required in the country during the
next three years (year-wise);

(b) what will be the quantity of in-
digenous production during that pe-

riod; and N

(c) how Government propose to
meet the shortfall?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): {a) to (c).
While formulating the Sixth Five
Year Flan, the following projections
of fertiliser consumptiop, and indige-
nous production were made for the
next three years, je. during 1982-83
1o 1?84_-85:—,’

(figuresin lakh tonnes)

Year Projected  Projected
require- indigenous
ments production
N.+P.+K N4+P

— g -

1982-83 8099 50" 15
1983-84 88-83 53-87
!9@4&5 . . 96° 54 58 70

The gap will be met out of import
However, actual quantum of produc-
tion and import will depend on a
number of uncertain and variable fac-
tors like avaihbility of power, raW

materials, feed stockg etc. and avail-

ability of fertilisers in international
market.

Aliocation for integrated Rural peve-
lopment Agency

8875. SHRI GADADHAR SAHA:
Will the Minister o RURAL RE.
CONSTRUCTION be pleased to state:

(a) the Centra] allocation and the
amount "released to the Stateg during
1977-78, 1979-80 and 1980-81, State-
wise under the Integrateq Rural De-
velopment Programme and Smal} Far.
mers Development Agency Pro-
gramme; and

(b) the number of beneficiaries un-
der this programme quring the above
period State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM). (a) and (b).
Statementg I and II attached provide
the required information.

Statement—]

Central allocation, Central release and the benificiaries assisted under the IRD Programme,
- 1979-80 & 1980-81

(Rs. in Lakhs)

State/UnionTerritory 1979-80

1980-81

Central Central No. of benefi- Central Central No. of benefi-

allocation release ciaries allocation release ciaries
ass'sted assisted
1 2 3 4 5 6 7

1. Andhra Pradesh 6591 427890 116442 8i0'0  715°39 43396
‘2. Assam . 194°0 79° 000 9031 3350 26- 6o 4921
3. Bihar . . . 1170°3 560" 795 94089  1467°5  551°59 69030
-4~ Gujarat 371° 1 252°490 43337 545'0  466:87  8oor
5. Haryana . . . 1754 121-260 23541 217 4 161- 15 9539
6. H. Pradesh . . 102° 2 73° 200 35404 172" 5 167- 55 28075

7. Jammu & Kashmir . BT 45465

2631 187°5 59° 05 7007
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1 2 3 4 5 6 7
‘8. Karnataka 346-4 215650 41945 437'5  376-86 26751
9- Kerala . 199'9 195:360 41697 3600  351-66 12368
10. Madhya Pradesh 610-8 388-9a5 57686 11450 70804 2644;
11. Maharashtra . 462:6 355785 69513 740°'0 713 78750 19703
'3. Manipur . . . 34'6  ag 700 11181 65-0 32° 50 29696
13. Mgghalaya 317 12° 700 1214 60-0 13- 28 2751
14 Nagaland 50°0  50°000 11745 525 7342 43
15. Orissa . 4561 342° 100 61037 785-0  680-34 40549
16. Punjab 210°0 152 765 34642 292°'5  277'50 37811
17. Rajasthan 414'2 233200 47865 580-0  580-00 24941
18. Sikkim . 75 7° 500 25 10°0 300 213
19. Tamil Nadu 552°1 479600 157821 942'5 655°749 71417
20. Tripura 28-8 14° 550 8314 42°5 41-26 2775
2y, Uttar Pradesh 1480'0 987-950 599411 21900 1407-657 251974
22. West Bengal 637-7 249° 825 2667 837-5 42° 08 10731
28. A & N Islands 36 1° 300 12°5
24. Arunachal Pradesh 18-0 10° 500 480 120°0 52-0
25. Chandigarh . 1-8 1- 560 71 25 50 e
26. D&N Haveli 1-8 . 2:5
27. Delhi . . 10°0 8- 290 915 12-5 17-83 1351
28. Goa, Dmand & Diu 250 16- 875 2462 30°0 52° 73 9415
29. Lakshadweep . 3-6 I 500 12° 5 3.00
g0. Mizoram 155 9° 250 115 500 15° 00 .
g1. Pondicherry . 7'5 5° 000 167 10°0 6- 66 288
TorAL 84300 5829-985 1475448 12527°5 825845350 712722

Notz: The IRD Programme was initiated in 1978-79 only; figures for 1980-81 are inclusive of
SFDA Programme also. © ' ' '
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. Satatement —II
Central allocation, Central relsase and the b:ym assisted under the SFDA Programms : 1977-78
1979-80 :
State/UT 1977-78 1979-80
Central Number Centrel Central Number of
Release®  of benefi- alloca- Release  benefi-
ciaries tion ciaries
1. Andhra Pradesh . 877:67% 84359 167-50 163 400 40816
2. Assam 78- 62 12251 72:50  36-875 4192
8. Bihar 421°07 250191  295°00 I71°150 84911
4 Gujarat 140 27 22556  107-50 81-870 13523
5- Haryana 102° 55 27789 40°00  g7-310 11622
6. Himachal Pradesh 89- 21 27690 22°50 17" 750 22164
7. Jammu & Kashmir 40° 65 5850  57°50  20°740 8895
8. Karnataka 98- 50 30363 82:50 59-875 18059
9 Kerala 139° 70 27860 72:50  61-870 20481
10. Madhya Pradesh 230-60 88954 16375 129-500 69157
11. Maharashtra 251° 00 41265  147°50 147°985 35343
12. Manipur 18: 50 1809 875 14925 A5U53
13. Meghalaya . 19- 86 963 15° 00 7 500 490
14- Nagaland 5284 8410 26-25  26° 250 5689
15. Orissa 284- 38 98858  143-75 192° 980 88oog
16. Punjab 118 g4 24543 95° 00 88- 625 12702
17. Rajasthan 153 04 57871 95'00 87 220 37898
18. Sikkim 18- 13 153 5° 00 5° 000 430
19. Tamil Nadu 303-56 161191 203-75 206° 040 97429
20. Tripura 19' 34 2018 15° 00 17° 500 12238
e1. Uttar Pradesh 784'54 349319  238'75 209165 224469
22. West Bengal 243-54@ 49852 166-25 114870 44157
23. Delhi 14° 51 4187 6- 25 6- 680 838
24. Goa, Daman & Diu 18- 98 4991 15° 00 11- 250 537t
25. Pondicherry 11- 60 2398 5 00 §° 000 364
ToraL 449600 1385600 2272:50 1920-420 874005
Note  *for 1977-78, no State-wise allocation was made for SFDA. )

*sIncludes a sum of Rs. 200 lakhs released for cyclone affected areas during 1977-78.
@Includes Rs. 279 65 lakhs released during 1977-78 for R/R Schemes.
Figures for SFDA for 1980-81 included in IRD figures for 1980-81 (Annexure I)
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Schemes to solve problems of
landless labourers under the

Sixth Plan
8876, SHR] DAULATSINHJI
JADEJA: Will the Minister of

RURAL  RECONSTRUCTION be
pleased to state:

(a) whether any special schemes
are being formulated under the sixth
Five Year Plan to solve the problems
of landless labourers in the rural
areas;

(b) if so, the main features thereof;

(c) whethepr such schemes were
also taken up during the MAfth Plan
period; and

(d) if so, the details of those
schemes and the result achieved?-

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a)
Special schemes taken up for the land-
less labourers under the Sixth Five
Year Plan in the Rural areas are:

(i) The Integrated Rural Deve-
lopment Programme,

(ii) National Rural Employment
Programme,

(iii) The National Scheme of
Training of Rural Youth for Self-
employment.

(b) (i) The Integrated Rural Deve-
lopment Programme now stands ex-
tended to all the 5,011 development
blocks in the country. The target is
to cover 600 famiiies in each block
for a year. Of these, approximately
409 families will be covered through
agriculture and related activities, 100
families through rural industries and
another 100 families under rural ser-
vices, business enterprises etc. The
programme will provide the em-
‘ployment opportunities and wil] raise
the income level of the rural poor

754 LS—8

consisting of small/marginal farmers,
rural artisans and also the landless
agricultural labourers.

(ii) The National Rural Employ-
ment Programme has been initiated
with the following three objectives:—

(1) generation of employment
opportunity for the unemployed and
under employed persons and in-
crease in their income level in the
rural areas.

(2) creation of durable community
assets for strengthening of the rural
Infrastructure and thereby the rural
economy.

(3) improvement in the nutri-
tional status and the living stan-
dards of the rural poor.

Thig programme will serve ag the
main instrument for providing em-
ployment for 300 million to 400 mil-
lion mandays every year.

(iii) The National Scheme of Train-
ing of Rura] Youth for Self-Employ-
ment wag initiated with effect from
15th August, 1979 with the principal
objective of removal of unemploy-
ment among youth. It iy planned to
train about 2 lakh youth every year
in various skills in the rura] areas.
The benefits will extend to the land-
less also.

(c) and (d). (i) In the Fifth Plan
periog the Small Farmers’ Develop-
ment Projects were operating in 168
project areas covering 1818 blocks all
over the country. About 5.7 million
rural poor were assisted under this
programme.

(ii) The Food-for-Work Programme
came into operation in April, 1977.
Itg main objective wag to utilise the
surplus food stocks for providing
employment particularly to the land-
lesg labourer in the rura] areas, The
employment generated wag 444.34
lakh mandayg in 1977-78.
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Water Supply for Yamuna Appart-
ments, Delhi

8877. SHRI C. CHINNASWAMY:
‘Wil] the Minister of WORKS AND
HOUSING be pleased to state:

(a) why the Delhi Municipal Cor-
poration has not given the water sup.
ply to Yamuna Apartments, New
Delhi which s a Group Housing
Society, in spite of money deposited;

(b) if so, the reasons therefor;

(c) whether the DDA will look into
the problem of this Society apart-
ments; and

(d) if not, the reasong thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). The Munici-
pal Corporation of Delhi has inform-
ed that a 500mm diag C.I. filtered
water main in a length of about 5
Kms. is yet to be laid by the DDA
from the Greater Kailash-II Overhead
Tank up‘to the area developed in
Kalkaji by DDA. The DDA has stated
that C.I. Pipeg for the scheme are
being arranged by it. The work is
expected to be starteg shortly and
completed in' due course,

(c) and (d). The DDA has reported
that the water problem of Yamuna
apartments ig due to the fact that dis-
charge of tube-wells bored by the
society is very low. The water sup-
ply position ig likely to improve con.
siderably after the above work is
completed. An jnterim arrangement
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for water supply from tube-well

exista.

Matching cash assistance instead of -
Foodgrains to States under N.R.E.P.

8878. SHRI S. M. KRISHNA. Will
the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether Government have gince
taken a major policy decision not to
supply foodgrains to the States under
fhe food-for-work programme/
Nationa] Rural Employment Pro-
gramme and instead give only match-
ing cash assistance to Stateg to pro-
cure foodgraing for distribution under
the programme;

(b) it so, the quantum of cash as-
sistance stipulated for the various
Stateg anq Union Territories during
current financial year;

(c) whether the Stales will pro-
cure the foodgraing through the agency
of the Food Corporation of India or
directly from the markets locally or
from the surplug States: and

(d) the manner in which guch cash
assistance will be given?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) te
(d). The question of supply of food-
graing under National Rural Employ-
ment Programme is under considera-
tion. An gmount of Rs. 90 croreg has
been allocated to various Statey/
Union Territories for the programme
for the first two quarters of the cur-
rent year (Statement appended)
Further release of funds will depend
on the progress in the utilisation of
allocations already made. The guide-
lineg on the programme provide for
the procurement ®f coarse graing also
by State Government out of the allo-
cations made. The procurement of
foodgraing will be made by States
through their own agencies.
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Statement

The allocation made to the States|Union Territories on the basis of p?ulatum of Agriculturer Labourers|
#Marginal Farmers and on Poverty Line for the First Two Quarters of the year 1981-82 under N.R.E.P.

8. No. Name of the State/Union Territories. Amount allocated
(Rupees in lakhs)
1 Andhra Pradesh . . . . . . . . . 948- 0o
2 Assam . . . . . . . . . . . 200° 00
3 Bihar . . . . . . . . . . . . 1210°00
4 Gujarat . . . . . . . . . 280- 00
5 Haryana . . . . . . . . . . . . . 8o 00
6 Himachal Pradesh . . . . . . . . . . . 60° 00
% Jammu & Kasmhir . . . . . . . . . . . 80- 00
‘8 Karanataka . . . . . . . . . . 414° 00
9 Kerala . . . . . . . . . . . 402° 00
10 Madhya Pradesh . . . . . . . . 660-00
11 Maharashtra . . . . . . . . . . . 710° 00
12 Manipur . . . . . . . . . . . . 10° 00
13 Meghalaya . . . . . . . . . . . 10° 00
‘14 Nagaland . . . . . . . . . . . . . 10° 00
15 Orissa . . . . . . . . . . 410° 00
16 Punjab . . . . . . . . . . . . . 126 00
17 Rajasthan . . . . . . . . . . . . 234° 00
18 Sikkim . . . . . . . . . . . . . 8-00

19 Tamil Nadu . . . . . . . . . . . . 740° 00
20 Tripura . . . . . . . . . . . . 80° 00
21 Uttar Pradesh . . . . . . . . . . . . 1670°00
22 West Bengal . . . . . . . . . . . . 674 00
WUnion Territories

23 Andaman & Nicobar Islands . . . . . . . . . 8-00
24 Arunachal Pradesh . . . . . . . . . . . 8-o00
25 Mizoram . . . . . . . . . . . . . 8-o0
26 Pondicherry . . . . . . . . . . . . 8-00

27 Chandigarh . . . . . . . . . . . . 2° 00
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Uniform Price for Vanspati

8379, SHRI §. M. KRISHNA. Wwill
the Minister of CIVIL, SUPPLIES be
pleased to state;

(a) whether his attention has been
drawn to the news jtem captioned
‘Vanaspati prices may zoom’ appear-
ing in the ‘Economic Times’, New
Delhi dated the 2nd April, 1981;

(b) it so, his a reaction thereto;

{c) whether it is g fact that it
bhag been more than two years that
the issue of Sales Tax on the Vanas-
pati Industry and its price has been
hanging fire leading to serious price
distortions in this commodity from
time to time; and

(d) if so, how he proposes to
settle this issue once for all and fix a
uniform price for this commodity?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHAN-
TY): (a) Yes, Sir.

(b) to (d). The news item under
reference jg dated the 1st April 1981.
Subsequently, as a result of the dis-
cussions hold with the two Associa-
tions of vanaspati manufacturers on
the 11th April, 1981, they have agréed
to announce and observe voluntary
price restraint by the industry to sell
vanaspati at an ex-factory price not
exceeding Rs. 192/- for a tin of 16.5
kg., inclusive of exgise duty. The
voluntary price restraint anmounced
by the industry, which has already
come into force, is at a uniform price
on ex-factory basis, and is to conti-
nue till the end of the current Oil-
Year i.e. the 31st October, 1981. The
representatives of the two Associa-
iiong have also assured to maintain
production of vanaspati at the desired
Jevel so ag to ensure its easy availa-
bility at all times.

Imported oils would continue to be
supplied to the industry so as %
maintain adequate production of van-
aspati.
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The various aspects of costing and
pricing of vanaspati were looked into
by the Bureau of Industrial Costs
and Prices, to which a reference had
been made by the Ministry of Civil
Saupplies in May, 1979. The Bureau
has recently submitted its report to
the Government. Sales tax on imported
and indigenous oils used in vanaspati
manufacture, is only one of the com-
ponents of the cost of production of
vanaspati. In determining a fair ard
reasonable price for vanaspati, the
various elements of cost of production
are taken into account.

Upgrading Local Technology in seeds
production by National Seeds
Corporation

8880. SHRI S. M. KRISHNA: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) whether the
Corporation has
plan—long-term or
upgrading the local
seeds production;

National Seeds
formulated any
short-term for
technology in

(b) if so, the particulars of such
plants set up at various places
throughout the country where bum-
per crops are harvested;

(c) whether the Corporation have
at any gstage established contact with
international firms producing quality
seeds to understand their latest tech-
nique and processes evolved by them;
if so, when, which are these firms and
how it has proved beneficial to the
corporation; and

(d) if not, whether the NSC will
try this now and gee what improve-
ments by way of putting up modern
plants it can introduce?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) and (b). Since upgrading of local
technology in seeds production is the
concern of Agricultural Universities
and Agricultural Research Institutes,
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NSC has not formulated any plan in
this regard. However, under the
National Seeds Programme, NSC has

34

designed processing plants to be set
up by the various State Seeds Corpo-
rations as follows:—

Name of the state seeds Corporation

Locatxon of processing Capacity Crops to be
(Metric handled
tonnes)

1. Haryana seeds Development Corporation

2. Maharashtra State Seeds Corporation

3. Andhra Pradesh State Seeds Development
Corporation

4. Punjab State Seeds Corporation

5. Bihar Rajya Beej Nigam

6. Karnataka State Seeds Corporation

+. Orissa State Seeds Corporation

8. Rajasthan State Seeds Corporation

Umri Hisar 10,000 Cereals
5,000 Cereals

1,000 Cotton

Cereals

Akola 5,000

35,000 Cotton
5,000 Cereals

Parbani 2,500 Cotton
Nizamabad 5,000 Cereals
Srikalahasti 5,000 Cereals
Kartarpur 5,000 Cereals
Ludhiana 8,000 Cereals
Kotkapura 5,000 Creil s

1,000 Cotton

Kudra 8,500 Cereals
9,000 Potato
(cold storage)
Chickbalapur 5,000 Cereals
l,oocz }’otato
cold storage]
Davengere (Harihar) 3,000 Cereals )
Baragarh 5,000 Cereals
Suratgarh Sriganga- 5,000 Cereals
nagar Kota 5,000 Cereals
5,000 Cereals

(c) No, Sir. NSC has not entered
into any contract with any interna-
tional firm producing quality seeds
for the purpose of understanding their
Tatest techniques and processes.

(d) There is no such proposal at
present. However, as consultant to
the State Seeds Corporations for des-
igning and installation of processing
‘plants, the NSC is introducing im-

provements by way of putting up
modern processing plants.

Export and Import of Seeds by
National Seeds Corporation

8881. SHRI S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the seeds produced by
the National Seeds Corporation at its
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processing plants favourably compare
to the international standard and are
considered suitable for export pur-
poses;

(b) if not, the reasons therefor and
what is the deficiency and how the
NSC propose to improve its quality;

(c) whether the NSC has importad
any high quality seeds;

(d) if so, the, country of import
and the variety thereof and the
quantity imported during the last
three years ending 31st March, 1981;
and

(e) how the quality of these goods
compare with that produced by the
National Seeds Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir. The seeds produced at
the processing plants compare favour-
ably to the international standards
and are considered suitable for ex-
port purposes.

(b) Does not arise.

(¢) The NSC has not imported any
seed for distribution within the coun-
try during the last three years ending
31-3-1981.

(d) and (e). Do not arise.

wity N¥ AT FA GAREA HEqq,
ufawermre & wrwfedl & ol &
fovg favery w7t glesn

8862. ot wq¥w : ;1 e Hfv
qg FQATT FT FAT FT

(F) =1 yg yv & f& ToedmA
# wfwdrr fean v we awr
B WAEATA Y, SUYe @ 85
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Selectien Grade to Teachers by Anda-
man and Nicobar Administration

8886. SHRI MANORANJAN BHA-
KTA: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
Education Department, Andaman and
Nicobar Administration, is not jssuing
orders of grant of selection grade to
the teacherg of various categories
againg the existing vacancies of selec-
tion grade since last three years; and

(b) if so, the reasons thereof?

THE MINISTRR OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No, Sir.

(b) Does not arise.

Implementation of Pay Commissiéen

recommendationy in  respect of

Teachers in Andaman and Nicobar
Administration

8687. SHR} MANORANJAN
BHAKTA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether the Physical Educa-
tion Teachers (Juniors) were grant-
ed Rs. 425—6840 scale of pay as per
the recommendations of the Third
Pay Commission in all the Union
Territories; if so, when the said was
implemented in the Union Territory
of Delhi and Andaman ang Nicobar
Islands;

(b) wheher there is any anomaly
in the date of implementation of pay
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scale in the case of Physical Educa-
tion teachers (Juniors) werking in
the Union Territory of Andaman and
Nicobar Islands; and

(c) if so, whether Government pro-
poge to remove such anomalies by fix-
ing’ one date of implementation in all
Union Territories including A. & N.
Iglands?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (c).
The pay scaleg of teachers, including
those who are Physical Education
Teachers (Junjor) in Union Territo-
Tieg were reviseg on the basjg of
Third Pay Commission recommenda-
tiong w.ef. 1-1-1973 keeping in view
the educational/profession qualifi-
cations, dutieg and responsibilities and
pre-revised scales of pay. In the
case of Delhi, the pre-reviseq scale
of pay of Physical Education Tea-
cherg (Junior) wag Rs, 220—430 where.
ag in the cage of such teacherg in
Andaman and Nicobar Islands, the
pre-reviseq scale of pay wag Rs. 165—
350. The replacement scaleg were
accordingly fixed keeping in view the
pre-reviseq scales of pay. In Octo-
Ber, 1978, the Andaman and Nicobar
Administration mooted a proposal for
upgradation of the pay scale of Phy-
sical Education Teachers (Junior)
from Rs. 330—560 to Rs. 425—640, as
they felt that the duties and responsi-
bilities and qualifications of this cate-
gory of teachers in Delhi and Anda-
man and Nicobar were comparable.
After due examination, the Govern-
ment of India decided to give pay
scale of Rs. 425—640 to the Physical
Education Teachers (Junior) w.ed.
the date of issue of orders je. w.ed.
8-2-1980.

Different scales of Pay Tractor Dri.
verg in Andamap

8888. SHRI MANORANJAN
BHAKTA: Will the Minister of AGRI.
CULTURE be pleased to state:

(a) whether it is g fact that the
Tractor Driverg working in the Agri-

culture Department in Union Terri-
tory of Andaman and Nicobar Islands
are having two different scales of pay
for the game work in' the same place
under the same Department;

(b) if g0, the reasong therefor;

(c) the action Government propose
to take to end thig discrimination
bringing all the tractor driverg in one
Pay scale; and

(d) if there is no proposal, the
reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a )to (d).
The requisite information is peing
collected and will be placed on the
Table of the Lok Sabha,

Housing problem in Andaman and
Nicobar Islandg

8889. SHRI MANORANJAN BHA.
KTA: Will the Minister of WORKS
AND HOUSING be pleased to gtate:

(a) whether Government gre aware
of the acute housing problem pre-
vailing in the Union Territory of
Andaman and Nicobar Islands;

(b) the steps taken to provide more
heuses to the low and middle income
groups in that Union Territory;

(c) whether Government propose
to have a Housing Board or Corpora-
tion for the Union Territory of Anda-
man and Nicobar Island; and

(d) if not, the reasans therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). (a) to (d). The informa-
tion is being collected and will be
laid on the Table of the House.
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Collection of arrears of Telephone
Bil'g

8890. SHRI RAMA CHANDRA
RATH: Will the Minister g COM-
MUNICATIONS be pleased to state:

(a) whether it ig a fact that huge
arrearg of telephone Bills have not
been collecteq from various public
sectors in different States;

(b) whether any such arrears are
due to be collected from private sec-
tors in Orissa; and

(c) the steps which Government
propose to take to collect arrearg of
telephone bills from the private and
public sectors?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.
TIONS (SHRI KARTIK ORAON):
(a) No, Sir.

(b) At the end of January, 1981
there were only 13 caseg in Orissa
Gircle where the 3-months-old tele-
phone dues exceeded Rs. 5000/-' and
the tota] amount involved in these
13 cases is Rs. 125,315.63 only.

(¢) The following steps are taken
for recovery of dues.

1. Issue of telephonic reminders
to the subscribers.

2. Disconnection of telephones
for non-payment,

3. Adjustment of deposits ig a.ny
towards dues,

4. Pursuing the caseg by personal
contactg with the subscribers.

5. Litigation, where considered
justified, =

Permanency to work-charged staff of
GBWRER,

8891. SHRI R. P. DAS: Will the
‘Minister of IRRIGATION Hhe pleas-
ed to gtate:

(a) whether Government have di-
rected the authoritles of Central
Water Commission to regularise the
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service and to declare the permanency
of the work-charged staff of "Ganga
Basin Water Resources Organisation
(now merged: with Central Water
Commission); -

(b) if so, why the authority of Cen.
tral Water Commission hag not yet
declareg the saig work-chargeq staff
as permanent;

(c) the progress made in the matter
and by what time they will be dec-
Jared permanent; and

(d) Government’s reaction in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Yes, Sir.
Instructiong have beep issued to the
Centra] Water Commission' to deal
with al] matters of establishment na-
ture in regard to all staff of Ganga
Basin Water Rerfourceg Organisation
including the non-technical and minis_
terial staff as wel!l as work charged
establishment of Ganga Basin Water
Resources Organisation irrespective of
whether the cadre of such staff have
been mergeq with the corresponding
cadres of the Central Water Commis-
sion or are geparate cadres.

(b) In August, 1980 itself Central
Water Commission have converted
50 per cent of temporary work-charg-
ed posts in the Ganga Basin Water
Resources Organisation into perma-
nent posts, )

(c) Seniority lists of different cate-
gories of work-charged personnel
have been finalised by the Central
Water Commission. Orders of con-
firmation of eligible personnel will be
issued by the Central Water Commis-
sion as soon ag other formalitieg like
verification of character and antece-
dents, medical fitness, vigilance clea-
rance, checking o¢ confidential reports
have been completed.

(d) Doeg not arise,
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#.0. and Telegraph Offices at
Poladpur, Raigaq District
(Maharashtra)

8892. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Sabhapati, Panchayat
Samiti of Poladpur in Raigad Dis-
trict of Maharashtra has submitted
a petition to the G. M. (Telecom.)
Bombay on 12-2-1981 for setting up
of P.C.O. and telegraph offices in
certain villages in Taluba;

(b) whether a resolution of Pan-
chayat Samiti to that effect and map
showing the villages badly in need of
these facilities is also submitted to
G.M. (Telecom.) Bombay; and

(¢) if so, the action taken or pro-
posed to be taken by Government in
this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Yes, Sir. However, the
map of the area has not been receiv-
ed.

(¢) The proposals indicated in the
letter are being examined and action
will be taken in accordance with the
present policy of the department.

Branch Post Office at village
Pirandavane

8893. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleaseq to state:

(a) whether it is a fact that a
Branch Post Office ig sanctioned at
Village Pirandavane long back but
has not yet been commissioned and
reasons for the same;

(b) whether it is a fact that com-
missioning is pending for long on
account of some restrictions and if
80, the details of restrictions; and

(¢) when Government propose to
open this sanctioneq B.P.O.?

~

THE MINISTER OF STATE IN
THE MINISTRY OQF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) to (c). Branch post office at
Pirandavane was sanctioned on
25.9.1980 but wag not opened then
since the target fixeq for the year
1980-81 had already been reached by
that time. Apart from fixing targets,.
no restrictions were placed on the
opening of Branch Post Offices. The
branch post office has, however, now
been ordered to be opened with im--
mediate effect.

Quality of Secondary Education

8894. SHRI B. V. DESAI:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Central Govern-
ment have urged the State Govern-
ments to improve the quality of
secondary education and implement
vocationalisation scheme to arrest
the growing number of educated
unemployed;

(b) if so, whether the Central
Government have also announced re-
introduction of the four year inte-
grated courses leading to B.A., B.Ed.
and B.S. in the regional colleges of
education run by the NCERT;

(c) whether the Central Govern-
ment feel that efforts at improving
the quality of education in terms of
upgradeq orientation were not being
properly made and urged the State:
Governments to improve the educa-
tion standards; and

(d) if so, the reaction of State
Governments thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIALL WELFARE (SHRI-
MATI SHEILA KAUL): (a) to (d).
Improvement of the quality of edu-
cation is a continuous process at all
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levels. The State Governments and
the Union Territory Administrations
have been urged from time to time
to improve the quality of education
and to introduce vocational educa-
tion at the -2 stage of the 104-2
pattern of school education, All the
Stateg and Union Territories have
- agreed, in principle, to adopt the new
pattern of school education, with
vocationalised education at -2 stage.

~ For upgraded orientation of teach-
ers, and other educational personncl,
various orientation courses are orga-
nised by the State Governments as
well as by the NCERT at the Cen-
tral level.

In orer to ensure better profes-
sional attitudes and to produce qua-
lity teachers by integrating subject
matter with professional training,
NCERT has decided to re-introduce
Four-year integrated courses leading
to degrees of B.Sc.Ed./B.Sc. B.Ed. and
B.AE4d/B.A. BEd. in ity Regional
Colleges of Education.

‘Grant to Harijan Students for pur-
chase of Text Books in Delhi

8895. SHRI B. V. DESAI: Will the
‘Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

- (a) whether Government are aware

that the Delhi Administration which
had earmarkegd Rs. 20 lakhs as a grant
to harijan students for buying text
books during the year 1980-81 could
mnot distribute the amount due to
administrative callousness;

(d) if so, what were the main rea-
sons therefor;

(¢) whether Government have
conducted any enquiry in this regard;

(d) it so, the outcome of the en-
quiry; and

(e) the action taken thereon?
THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
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MATI SHEILA KAUL): (a) to (e).
The information is being collected
and will be laid on the Table of Sa-
bha as soon as possible.

Centra] Aid for Flood-affected States

8896. SHRI GIRIDHAR GOMAN -
GO: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) State-wise Central assistance
provided by the Centre to meet the
flood-affected requirements in the year
1980-81;

(b) State-wise Central assistance
releasey by the Centre and utilised
by the States before 81st March, 1981
therefor; and

(c) the reasons for delay by the
concerned States to utilise the funds
in time?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (®)
to (c). A statement showing (i) ceil-
ings of expenditure approved by the
Government of India for flood relief
during 1980-81 in respect of States
affected by floods; (ii) anticipated
expenditure upto 31.3.1981 against
the gpproved ceilings reported by the
State Governments in the month of
March, 1981; and (iii) Central assist-
ance actually released to States dur-
ing 1980-81 on provisional basis sub-
ject to adjustment on receipt of
firm figures of expenditure, js attach-
ed.

The Ceilings of expenditure approv.
ed during 1980-81 are to be utilised by
the concerned State Governments
by 31.3.1981. The figures of actual
expenditure will be available only
towards the middle of 1981. On the
basis of the figures of anticipated ex-
penditure there is no shortfall of ex-
penditure except in the case of
Andhra Pradesh gnd Haryana while
the information is yet to be received
from the Government of Karnataka.
Generally the delay in utilisation of
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funds jn time are maialy gue tb non-
completion of works necessitated by
time taken in calling and acceptance

of tenders for works and stores or
non-availability of essential goods
like construction material in time.

Statement
Floods—1980-81
(Rs. in lakhs)
States Ceilihng ° Anticipated Non-Plan@
approved expenditure grant
for flood - upto released
relief. 31-3-81
1 2 3 4

1. Andhra Pradesh
Assam

Bihar
Gujarat
Haryana .
Karnataka
Kerala

Orissa

L ® 2 & @

Uttar Pradesh

10. West Bengal

839- 84 828- 38 204" 41

1272 14 1362 53 559° 28
2647 00 2647- 00 1689 75
1897 545 2051° 53 829- 80
524°26 44605 274" 17
347" 50 NA* 100- 87
909° 42 1391° 32 40000
4288- 58 4289- 35 2820- 39
7905° 00 7905 00 5224" 50-
+550° 00+
Approved
advance
Plan
assistance
2356 47 2622 42 984 14.

#No detailed statement of expenditure has been received from the State Government.

@Non-plan grant is given to the States at the rate of 75% of the actual expenditure incurred
(upto approved ceiling) in excess of the margin money.

Badanalla Irrigatien Project

8897. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of IRRIGA-
TION be pleased to state:

(a) the measures taken by Govern-
ment of Orissa to include the Bada-
nalla Medium Irrigation Project of
tribal sub-plan areas of Koraput in
the current financial year for execu-
tion;

(b) funds provided for the project
since the year of survey and investi-
gation till the year 1980-81, year-
wise:

(¢) funds provided after the clear-
ance of the Project Report by the:
Planning Commission for preliminary
work of the execution therefor; and

(d) the reasons for delay, if any
ang measures taken to avoid the de-
lay?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) The
Badanalla Irrigation Project has been
included jin the draft Sixth Plan.
(1980—85) of Orissa State. For the
current financial year 1980-81, am-
amount of Rs. 80 lakhg has been pro-
vided.
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(b) The expenditure incurreq year-
wise on surveys as reported by the
State Government is given below:

Year Expenditure
incurred
(Rupees)
Upto March, 1974 . 4,03,080
1974-7 :6) . . . 44,000
197 7 . . . 53,000
197 . . . . . 30,000
1977~ 78 . . . . . 8,000
1578-79 . . . . . 4,000
1979-80 . . . . Ni}

(¢) The project has been approved
by the Planning Commission in Janu-
ary, 1981.

The Working Group of the Planning
‘Commission has recommended an
outlay of Rs. 1050 lakhs for the
Sixth Plan (1980—85), Rs. 50 1lakhs
‘for 1980-81 and Rs. 200 lakhs for the
year 1981-82.

(d) Doeg not arise.

‘Seminars/Conferences organised by
the Ceatral Board of Irrigation and
Power

8898. SHRI K. M. " MADHUKAR:
Will the Minister of IRRIGATION
be pleased to state:

(a) how many seminars/conferen-
ces were organised by the Central
‘Boarq of Irrigation and Power dur-
ing the year 1980-81;
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(b) the expenditure on each of it
separately shewing the expenditure
on literature issued for the purpose;

(c) is it a fact that more than nine-
ty nine percent literature issued was
not in the Rajbhasha; and

(d) the reasons of not giving pro-
per place to the Rajbhasha?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) Six Se-
minars/Conferences were organised by
the Central Board .of Irrigation and
Power during the year 1880-81;

(b) A statement is laid on the

Table of the House.

(c) Yes, Sir.

(d) The Thirq Afro-Asian Regional
Conference of the International Com-
mission on Irriéﬁf‘xon gnd Drainage
and the XIX Congress of the Inter-
national Association for Hydraulic
Research were International Confer-
ences and since the official lJanguages
of these conferences were English
and French, the literature was nmot
issued in Rajbhasha.

As the Symposia/Seminars arrang-
ed by the Central Board of Irrigation
and Power were of highly technical
nature and the proceedings thereof
hag to be distributed both in India
and abroad, these were not brought
out bilingually.

Statement

Seminars/Conferences

Total expendi- Expenditure on
ture on arranging literature
Seminar/ issued upto

Conference as 1-3-1981
booked upto §t-3-198
31-3-1981
(1) (2) (3)
(a) 3 Scminan on the occasion of 50th Board
Session held from 2nd to 3rd May, 1980.
(i) Symposium on Operation and Maintenance )
of Canal Systems
(ii) Symposium on Hydrology in Water Re-
sources Development Rs. 73,381-53  Rs. 46,800 67

(iii) Symposium on Selection of next EHV
Transmissi

on Voltage for India. .
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-

(b) Conferences/Seminars held from 23rd to 3oth October,

1980

(3 ) Third Afro-Asian Regional Conference of

the International Commission

Irrigation and Drainage

o]

L Rs. 4,57,078' 17 Rs. 1,20,847°95

(ii) Seminar on Strategy for Mass Mobilisation |
and People’s Participation in Watershed

Management Programme.

(c) XIX Congress of the International Association for

Hydraulic Rescarch held from 1st to 6th

February, 1981. . . .

Rs. 8,99,874° 50 Rs. 2,21,844" 7

Prosecution against persons using
residentia] premises for commercial
purposes

8899. SHRI HARISH CHANDRA
SINGH RAWAT: Will the Minister
of WORKS AND HOUSING he pleas-
ed to state:

(a) whether D.D.A. is prosecuting
the house owners in Delhi for using
residential. premises as commercial
even where his Ministry have leased
the land and permitted its use for
commercial purpose; and

(b) if so, what action is proposed
to be taken so that a uniform policy
is followed by all concerned offices
under hjg Ministry in this matter?

THE MIN_I;TER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) The DDA
prosecutes the owner as well as the
occupant if he is found putting the
premises to g use other than the one
permitted under the Master Plan of
Delhi under sections 14/29(2) of the
Delhi Development Act, 1857,

(b) The DDA has reported that
the Land and Development Office has
incorporated a clause in the regulari-
sation/permission granted by them to
the effect that the said regularisation/
permission ig without prejudice to
the right ot the DDA under section

14/29(2) of the Delhi Development
Act, 1957,

Construction of Postal employees
Staft Quarters at Suri, (W. Bengal)

8900, DR. SARADISH ROY: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether land have been ac-
quired long ago at Suri (West Ben-
gal postal circle) for construction of
postal employees’ staff quarters; and

(b) if so, when actually the cons-
truction work will be taken up and
by which time it is~ expected to be
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) The construction work js likely
to be taken up in 1981-82 and expect-
ed to be completed jn 1982-83.

Expansion of Telephone Exchange at
Surl, West Bengal

8901. DR. SARADISH ROY: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether extension of telephone
exchange building at Suri (West Ben-
gal) has been taken up-to install an
automatic exchange there; ang
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(b) i# so, by what time the work

would be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. Extension of the build-
ing hag been planned.

(b) Construction is expected to

commence by August, 1981 and com-
pleted by about middle of 1982.

granfre feaoor guwel & fag gwx
qw W wrq fear T wew

8902. Wt fagre furg : 71 wfw,
qAl g I F FT F3q a5

(®) w1 @Y YT YET
FITT W7 feam7, 1980 3 A
amafas faereor guEr &  wreaw
q yeat IF 3T 35,000 MTH T
qg &Y Featrar fvam o saiw gare sqo
T(F1 ATHT A IIAFT JIA HEAT
F W a1t § 70 ¥ 80 gAIT
qz T7 T fadiza faar ar; =

(=) ufz g, &Y sorc 93w Fror
JILEFT a9 T uSA
faafea fag wg ag ar ;iR
HIAT & A FH IO AW FT O
frata ®79 & fa7 728 y7wrv 747
FFIE ¥ TG 7

st wayuwito (afanio soem &
Treg WAy (ﬁ“oﬁom) :
(%) =17 (). wag37, 7347 A
feqesT & IWT WAW §IMT 4 FA
gy wPAT 3 fag 35,000 NV
T M ASAT  Win WA 58200,
32400 M7 22460 RTQ TX I
&7 faqvor faar qr vav g3wr 1
arafaw faasn o & forg sraew
1 ¥grwr A, 1981 ¥ 46,000
HEr &1 FT fRar mar ar o7
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@ Wi wiv 7, 1981 3 v
40,000 HITQ 7 % fgatg ¥ FalC
T war g

fest & sfwm we qem o gl &
s w axfaz wq fear amr

8903 st frgmfag:  #ar
wrifow gfar g ag s W gar
w47 far .

(%) FqTagaw & o w17 3
a9 for qifeqt & sfea 27
qF@ * FHE F TG WRE a7
feg 9@ & o€ S aTd & fam g
Argga A fwwr awT ¢ -

(w) afegr, A fcct & @ =
7d ¥ (way Argqy/qvfvz g2 fag
T ; "X

() v waly § fay w7
foa-fer gFWAIA ®1 Sfww a7
qF¢ 1 gFA ¥ fag wredn @
f&q wg w7 faa-fa wal v ?

amfee qfr wamwm & Ioqe
(st wowgw wgt): () & (7).
T WA & 3T SfEa g7
F &+ B (@) gaTART w0l AEHA
oy &7 e &7 fKUosiE & wiR
B I7 HHAD T OFFT  fHad
qAeT &7 g7 qivfeafani awl
oI /mAar Sifggre & F Al
gma sgel g, gRrrAd fear amr
g foe™ ow 3w (1-4-80 ¥
31-3-81) & Awry f&eN ¥ 28
I w7 &) gFIT 7qT A1 A dh

31781 wafg & A7 fawaifva
gfwa xr ® AT F RS &
arfgxiv w agra faar mar ar . —
1. dad @I WT HFAW, 1076,

Fray W, fesnr | If

T gaTa "o 12711
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2. dad wrrg NE9T @€, (wfaw
FerATd) 7, AP T A
e R, 7€ fawlt 1 Ifa
37 TEA do 2517 |

%7 Ifed zv AN PN wT
arfawty I+ wat qv agw fwar
war a1, ANt feeer fafafe @@
e (faawwr &1 fafrawa) wmidw,
1965, fad az & feeeh fafafxe
Feg (feavor w1 fafqawa) =w,
1981 T dwifema frar war §,
7 A § 77 weq A T A
gFTA | AT

faeolt fawrer wfareer | st fawm
& wfaeifat w grar wen

8904. w1 fagre fag : a7 frmior
alX gra| ma ag A F FAr
3 f6

(%) feeel fazsm mifgsw &
T8 a.m 3 FJAqR fx I fawmw
¥ ¥qr afgarfeat agr sm7a =fg-
FIfral 1 F Q@ qE FH FT FE
FE QI & T P IE qar *rg
Fd frar arar &, ¥ wfagarfeay )
dwr 7a1 § e arar 99 &1 wHaw
fear amar & ;

(%) 3°& Fr@AT-wA F WIIMA
fea waraa & fag fear star &
uyr

() =ar €& FrAT FATHT G
Nt Fix FA F1 TaT

dafta wrd aqr fanio v gaw
wat (st wiem aew fag) ¢
(%) feemy fasra wrigsror & gfaa
frar & f& 343 Far fawm ¥ CF
NE g s ar w7 afgerdr
754 LS I—19.

-~

aff & facg TR & fae) w19 &
fear arar war faar srar @y

(w) =T (7). wwa g At 3ary

Mashakhore Shops in New Subzi-
mandi, Asadpur, Delhi

8905. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the gate on which the Masha-
khore shops were allotteq in the New
Subzimandi, Azadpur, Delhi;

(b) the amount which the allottees
were asked to pay for the cost of land
and the cost of construction of ~hop,
separately, at the time thé ghops were
allotted and in how many instalments
that was to be paid;

(c) when the final instalment was
to be recovered;

(d) whether any further demand
has been made after the recovery of
final instalment; and

(e) if so, the reasons thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) Shops were
allotted on different dates in the year
1968-69.

(b) The cost of land was fixed @
Rs. 100 per sq. yd. The cost of cons-
truction was tentatively fixed accord-
ing the gize of the shop. The recovery
of the cost of construction was, ori-
ginally phaseq out in three instal-
ments and the balance, if any, was to
be paid after the final cost of cons-
truction was calculaf&d.

(c) During the period May, 1980 to
March, 1981.

(d) and (e). After the payment of
the balance of the final cost of cons-
truction, referred to in part (b)
above, no further demand ig proposed
to be raised.
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Loss/theft of teiephone stores in Delhi

8906. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether any investigation has
been made as to the modus operandi
of the loss/theft of telephone stores
in the Delhi Telephone District in
1974 angq 1975 worth several lakhg of
rupees;

(b) if so, the ogutcome thereof and
the steps taken to set right the proce-
dural lapses, if any;

(¢c) the nomenclature of stores
stolen or misappropriated and their
approximate value,

(d) wheher any responsibility for
this loss was fixed; if so, what and if
not the reasons therefor;

(e) the amount of suspension pay
and allowances paid uptill 31st March,
1981 to the officers involved; and

() how dong such payment is to
be continued?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. ’

(b) A prosecution in the Court has
been launcheq against the officials
found at fault, and the case is still
sub judice. Suitable steps have been
taken including the setting up of Vi-
gilance Flying Squads in Delhi Tele-
phone District.

(¢) The wunderground cables of
different types worth approximately
Rs, 5.5 lakhs,

(d) The result of the Court case
referred to in reply to part (b) s
awaited.

(e) ang (f). The amount of sus-
pension allowance so far paid is Bs.
2,57,040.90. The suspension allowance

APRIL 27, 1981
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will continue till the suspension is
revoked.

Promotion of Physical Education
Supervisors

8907. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether any decision has been
taken to promote only M.P.Eds as
physical education supervisors in
Government schools of Delhi Admi-
nistration;

(b) if so, when the decision was
taken and put into effect; and

(c) the measures taken to protect
the promotional avenues of senivr
physical education teachers who are
D.P.Eds. ana have put in more
than 15 years of service?

THE MINISTER OF STATE IN

THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SREILA KAUL): (a) No,
Sir.

(b) and (c). Do not arise.

Starting of Master of Physical Educa-
tion course by Delhi Admiaistration

8908. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether the Delhi Administra-
tion propose to start the Master of
Physical Education course in Delhi;

(b) if so, the details thereof and
when it will be started for the bene-
fit of Delhj teachers;

(¢) whether teacherg undertaking
this course outside Delhi are given
study leave; and

(d) it not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) No,
Sir. \

)
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(b) Does not arise,
(c) No, Sir.

(d) The teachers are allowed leave
as permissible ynder the rules.

Filling up of vacancies of Physical
Education Supervisors in Delhi Schools

8909. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) the total number of Education
Zones in Delhj;

(b) The sanctioned strength of phy-
sical education Supervisors and the

(i)  Delhi Administration
(ii) Delhi Municipal Corporation .

(ili) New Declhi Municipal Committce.

(b) Sanctioned post of P.E. Supervisors.

actual nuxhber, both male and female,
currently working in these Zones;

(c) the reasong fo;not filling up
the remaining vacancies already
sanctioned; -

(d) whether, the anomaly of post-
ing male supervisors in female Zones
has been removed; gnd -

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) Ac-
cording to information, furnished by
the Delhi Administration, Delhi Mu-
nicipal Corporation and the New
Delhi Municipal Committee, the po-
sition is as under:—

28 Zones,
11 Zones
4 Zones.

Post of Physical Education
Supervisors  actually filled.

(i) Delhi Admin.
(ii) Delhi Municipal Corporation

(iii) New Delhi Municipal Committee .

(c) The Delhi Administration has
informed that amendments of the Re-
cruitment Rules for the post of Phy-
sical Education Supervisors are under
their consideration.

As regards Delhi Municipal Cor-
poration the case for filling up one
post of Physical Education Supervi-
8or is under process.

(d) No such anomaly exists.

(e) Does not arise.

Male Female Total
14 6 6 12
25 14 10 24
2 2 2

No ticket numbers given to Trunk Call
subscribers Telephone operators of
Telephone Exchange at Charkhi Dadri

8910. SHRI CHIRANJI LAL-
SHARMA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that no
ticket number is given by the Tele-
phone Operator of Telephone Ex-
change at Charkhi Dadri to the Trunk
Call subscriber, which result in cor-
ruption;
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(b) if so, reasons thereof; and ,

(e) the action taken against the
concerned staff?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) No, Sir.

(b) No action required in view of
(a) above.

(c) Instructions on the subject were
reiterated in December, 1980 and
trunk call ticket numbers are an-
nounced to the subscribers.

€onversion of Telephone Exchanges
into automatic exchanges in Haryana
during 1981

8911. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
COMMUNICATIONS be pleased to
state the names of Telephone Ex-
changes in Haryana to be converted
into automatic Exchanges during
19817

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
None, Sir.

District Headquarters of Haryana
lacking auto-exchange facilities

8912, SHRI CHIRANJI LAL
SHABMA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) which gre the district head-
quarters of Haryana where the Auto
Exchange facility has not been ins-
talled so far; and

(b) by what time such facilities
will be provided?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK QRAON):
(a) 2 out of 12, Kurukshetra and
Narnaul.

APRIJ, 21, 198]
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(b) Due to limited availability = of
equipment jt has not yet been pos-
sible to finalise any specific time
bound plans sg far.

Accommodation shortage in Telephone
Exchange Charkhi Dadri (Haryana)

8913. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is acute accom-
modation shortage in Telephone Ex-
change etc. Charkhj Dadri (Haryana);
and

(b) if 80, the steps being taken in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) and (b). The Departmental build.
ing did not have adequate accommo-
dation for a retiring room for the
staff which was provided in a rented
accommodation nearby.

Construction of additional depart-
mental accommodation has been
planned. This is expected to be com-
pleteq during current financial year.

Timely Movement of Foodgraing

8914. DR. A.U. AZMI: Will the Min-
ister of AGRICULTURE be pleased to
state whether planning for movement
of foodgrains in time during the current
season has been done in consultation
with the Ministry of Railways?.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): The
targets for procurement of wheat in
various States for the current Rabi
season have been communicated to the
Ministry of Railways.

The movement of foodgrains by rail
is a continuous process. Detailed mon-
thly programme of movement of food-
grains by rail on Central Government
account is being jointly drawn up by
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the Food Corporation oi India in con-
sultation with the concerned  Zonal
Railways preceding the month during
which the same is to be impiemented.
Close coordination is also maintained
with the Ministry of Railways at the
periodical Review meetings held in the
Department of Food, wherein represen-
tatives of the Food Corporation of
India and the concerned State Govern-
mentg also participate.

Maintenance of South Moti Bagh and
Nanakpura Markets, New Pelhi

8915. DR. A. U. AZMI: Will the Min-
ister of WORKS AND HOUSING ©e
pleased to state:

(a) the administrative authority in
the capital which is responsible for the
day-to-day upkeep, maintenance and
management of the South Moti Bagh
and Nanakpura Markets in New Delhi;

(b) whether Government are aware
that the underground portion of some
of these shops is being used for resi-
dential purposes; if so, whether it is
permissible;

(c) whether the public conveniences
provided there are not properly clea-
ned, washed and are slushy thus pos-
ing a health hazards to the nearby
colonies apart from causing ecological
pollution; and

(d) what long-term measures Gov-
ernment proposes to take to eradicate
this long-standing nuisance and thus
afford the necessary relief to the resi-
dents nearby?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) to (d). The information
is being collected and will be laid on
the Table of the Sabha.

Sodtal Sécurity Measure for Staff of
Khadi and Village Industries Commis-
sion

8916. SHRI VIJAY
YADAV: Wil the

KUMAR
Minister of

RURAL RECONSTRUCTION be plea-
sed to state:

(a) whether fhe Khadi and Village
Industries Tommission has introduced
any social security measures for ifs
emhployees like Insurancé cover, C.P.F.
linked Insurance, etc;

(b) if not, the reasons therefor; and

(c) whether the KVIC propose to
adopt similar measures being followed
by the Government of India to its
staff?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
BALESHWAR RAM): (a) to (c). The
Khadi and Village Industries Commis-
sion has sent a proposal for extension
of benefits of Deposit-linked Insurance
Scheme applicable to Central Govern-
ment servants to its employees, which
is under consideration.

Request for “Public Telephones” in
Bhayandar

8917. SHR]I R. K. MHALGI: Wil] the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that the
Grampanchayat of Bhayandar (Distt.
Thane), Maharashrta passed a resolu-
tion on 26th September, 1979 and re-
quested the Bombay Telephone autho-
rities to provide enougth and 24 hour
“Public Telephones” in Bhayandar;

(b) whether it is a fact that n6 pub-
lic telephone has so far been provided;

(c) if so, the reasons for the non-
installation of public telephones in

Bhayandar, inspite of the assurances ~-

given to them by Telephone authorities
that needful would be done; and

(d) the steps which Government pro-
pose to take to provide public tele-
phones in Bhayandar without further
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON):(a) Yes, Sir.
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(b) No, Sir.

(¢) and (d). Bhayandar being a
MAX-II type of exchange there is no
provision for C.C.B. P.C.Os. Inspite of
this, 4 P.C.Os have been opened from
Borivili exchange, using junction ca-
ble pairs. Provision of more numuer
of P.C.Os is under consideration and
will be sanctioned depending upon
their usefulness to the Public and the
availability of junction pairs.

. Representation from Bhaya;ndar Door-
dhkwani Grahak Sangh, Bhayandar
(Maharashtra)

8918. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the General Manager,
Bombay Telephones has received a rep-
resentation from Bhayandar  Door-
dhwani Grahak Sangh, Bhayandar
(District Thane) Maharashtra on or
around 2nd February, 1981;

(b) it so, the complaints/demands
made therein; and

(c) the action which has been taken
or proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON) : (a) Yes,
Sir.

(b) Following complaints/demands
have been made in the representation
in respect of Bhayandar Exchange:—

(i) There is difficulty in  getting
dial tone from this exchange.

-~ (ii) There is difficulty in getling
Telephone numbers in Bombay from
this exchange and vice-versa.

(c) The difficulty was found to be
due to number of junction lines from
this exchange being inadequate to
handle the heavy telephone
The number of Junctions to and from
this exchange has been increased, to
improve the telephone service.
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Import of T-25 Tractor from USSR

8919. SHRI N. E. HORO: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether some tractors T-25 were
imported from U.S.S.R. in 1971 and
given for assembling and distribution
to a private company;

(b) if so, what was the performance
of the company in this regard; and

(c) the amount paid to the company
for this service? ’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
The State Trading Corporation of India
Ltd. entered intpo a contract in March
1971 with V/O Prommashexport, Rus
sian suppliers for the import of T-25
tractors from Russia. These tractors
were imported during 1972—74. The
assembly and distribution of these
tractors were handlea by M/s. Harsha
tractorg Ltd:, a private company—the
business associates of the State Trad-
ing Corporation of India Ltd.

(b) The matter is sub-judice.

(¢) The Government did not pay any
amount to the company in this regard.
It may be stated that the final ceiling
for selling prices fixed for the tractor,
included also assembly charges and
selling expenses.
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Development of Land Around Delhi

8921. SHRI BHIKU RAM JAIN: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state the steps
which Government propose to take to
develop land around Delhi to check
spirial i priceg and deter the mush-
rooming of slumg and unauthorised
colonies?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): The information is being
collected and will be laid on the Table
of the Sabha.

Regular Supply of Sugar

8922. SHRI K. A. RAJAN: Will the
Minister of CIVIL SUPPLIES be plea-
sed to state:

(a) whether Government are aware
that the residents of Canning Lane,
Ferozshah Road, Pataudi House area
in New Delhi did not get their sugar
from ration shops for the second half
of January;

(b) if so, whether it is a fact that
the sugar quota to the fair price shops
has not been increased despite the in-
creased number of ration cards, as has
been alleged by the fair price shop li-
cences; auda

(c) if so, the details and what steps
have been taken to supply sugar to
the consumers for January second half
and also to ensure regular supply of
commodities?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL, SUPPLIES
(SHRI BRAJA MOHAN MOHANTY)
(a) to (c¢). Due to increase in the num-
ber of ration cards, some card holders
could not get supply of sugar for the
second half of January from the two
fair price shops covering Canning
Lane, Ferozshah Road and Pataudi
House area.

The Government of India has made
additional allocation of 800 MTs of
sugar to Delhi for each of the months
of February, March and April, 1981 to
ensure regular supply of sugar to the
ration card holders in Delhi.

The Delhi Administration hag been
taking all measures to emsure regular
supply of commodities through fair
price shops. Special campaign for goor
to door checking of food cards was
conducted in Circle No. 16 during the
month of March 1981 and Circle No. 20
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in the month of April 1981. As a
result of this checking, the¢ number of
sugar units have decreased from 69.4i
lakhs to 69.04 lakhs. There is no pro-
blem in so far as avaiiability of rice
and atta are concerned. There s,
however, some difficulty in regard to
supply of wheat.

Plot of Land for Employees Provident
Fund Orgamisation

8923. SHRI R. L. P. VERMA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that a plot
for the Employees Provident Fund
Organisation was wrongly snatched
away by the Ministry of Works and
Housing at Bara Khamba Lane, New
Delhi and Rs. 7,00,000/- refunded with-
out any interest amounting to Rs. 3.3
lakhs and Rs. 66,000/- as ground rent
and other expenditure;

(b) whether it is also a fact that the
said Organisation has not yet been all-
otted any other plot or the same plot
which itself hag not yet been allotted
to any one else; and

(¢) if so, why the same plot has not
been restored to this Organisatien or
some alternative plot has been given
to this organisation?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The plot of land allot-
ted to the Employees Provident Fund
Organisation at Barakhamba lane had
to be cancelled because the entire area
was required to be developed for city
centre complex. The amount received
from them was refundedq to them.
Under the termsg of agreement of
Leuse, there wag ho liability on the
part of Government to pay interest
on the amount received from the
Organisation,

(b) and (c). The question of allot-
ment of alternative plot of land to tne
Organisation was considered in the In-
ter-departmental Committee meeting
Keeping in view the need for dispersal
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of Government -offices outside Delbi in
the Context of over-burdened infras-
tructural facilities in Delhi and also the
fact that adeguate transport facilities
are availabie for commutation between
Faridabad and Delhi, the Committee
felt that the employees provident Fund
Organisation could effectively function
from Faridabad where land is avail-
able for construction of this office and
residential accommodation for their
employees.
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Drinking Water for Bundelkhand Re-
gion of U.P.

8926. SHRI RAM NATH DUBEY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are aware
.of the acute scarcity of drinking water
in a large number of villages in the
Bundelkhand region of Uttar Pradesh,
particularly during the ensuing sum-
mer season;

(b) if so, what steps are being taken
by Government to meet the demand of
the people for drinking water; and

(c) the amount earmarket to solve
the problem urgently?

THE MINISTER OF PARLIAMEN [-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH) (a) : Yes, Sir.

(b) The State Govt, _ has reported
‘that 1237 problem villages have been
-covered with drinking water supply up
to 31-3-1980. According to the propo-
sals of the State Govt. another 139 vil-
lages would be covered with water
-supply during 1980-81, and yet another
180 villages during 1981-82.
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(c) The State Government proposes
to spend Rs. 276 lakhs during 1981-82
on Rura} Water Supply Schemes.

Dr. S. R. Sen’s Committee on Cost of
Cultivation Estimatey

8927. SHRI BALASAHEB VIKHE
PATIL: Will the Minster of AGRICUL-
TURE be pleased to state:

(a) the recommendations of Dr. S. R.
Sen’s Committee on cost of cultivation
estimates; :

(b) whether Government have ex-
amined their implications; and

(c) if so, the action taken or pro-
posed to be taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSRUCTION (SHRI
R. V SWAMINATHAN): (a) The re-
commendations made by the Special
Expert Committee on Cost of Produc-
tion Estimates (Dr. S. R. Sen’s Com-
mittee) are given in the Annexure.

(b) and (c). On some of the recom-
mendations of the Committee, action
has been initiated, while other recom-
mendations are under consideration of
the Government.

Recommendations of the Special Expert
Committee on Cost of Production Esti-
mates

Design of study

1. Keeping the limitations of the ex-
isting scheme in view, a modified
sampling design has been recom-
mended.

2. The new series of studies may be
undertaken statewise, as at present.
The basis of sampling will now be a
crop-compiex so that the sample is 1e-
presentative of a group of crops rather
than a single crop. .

3. There will be no increase in sam-
ple size. .

4. The same villages/clusters will te
kept under survey for a period of three
years.
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* 5. In cases when some minor/lvucal-
ised crops or varieties of crops raised
in small areas do not find adequate
representation in the sample it will
bhe necessary to suppiement the existing
sample.

Arrangements for processing/analysis
of data

6. The processing of basic data for
generating cost estimates will be the
responsibility of the Directorate of
Economics sand Statistics whereas the
implementing agencies and other res-
earch organisations may undertake st-
udies on farm business and input-out-
put analysis based on the data collez-
ted in the scheme.

7. All the data received by the Dir-
-ectorate will be transferred on magnetic
tapes. Cost estimates will be derived
as per scheme at Appendix III. index
numbers will be computed as per
scheme at Section VII and the results
will be .communicated to the Agricul-
tura]l Prices Commission. Simultan-
eously, the Directorate should publish
.a report giving the summary tables and
mail copies of thé same to all iinple-
menting agendies. The implementing
agencies wiil also be supplied with a
copy of the computer listing as is done
presently.

8. The implementing agency will un-
dertake the input-output analysis in
depth and bring out annual reports
giving an agreed minimum analysis.

9. All the data on tapes shall be av-

ailable to any research workers or

research institution for further

research.

10. The work may be assigned to an
autonomous all-India Institute (iike
the Central Agricultural Economic Res-
earch Institute under consideration in
the I.C.A.R.) with this scheme as the
nucleus, if the suggested arrangements
do not bring about the desired imp-
rovements.

11. Annual workshops consisting of
officers-in-charges of the scheme, the
officers of the Directorate of Economic

and Statistics and Agricultural Prices
Commission should be held regularly.

Cost concepts.

12. The hired human labour—attac-
hed or casual—be charged at the actu-
al paid-out cost,

13. The cost of family labour may
continue to he imputed at the wage rate
of the attached farm labour whenever
sufficient and reliable data for the lat-
ter are available. In other cases, cost
of family labour may be
imputed on the basis of the wage rate
for casual labour obtaining during the
period of operation. Whenever family
labour does any skilled job iike a trac-
tor driver, the ruling wages of the lat-
ter may be taken into account but only
for the hours or days for which such
skilled work is undertaken.

14. A weighted average interest rate
from various sources, institutional and
non-institutional obtained from the sur-
vey data itself may be used for wor-
king out interest on owned fixed cap-
ital. The weighting diagram should be
based on source-wise loans taken by
the sample cultivators. The weighting
diagram may be revised every five
years or so.

15. A similar exercise may be under-
taken to compute the interest on work-
ing capital by taking a weighted aver-
ge rate based on the short term Mvans
taken by the sample farmers.

16. Regarding the period for which
the interest on working capital should
be charged, a weighted average period,
taking value of inputs used during
different months as weights, be com-
puted from the survey data for such
crop separately and interest be charged
accordingly.

17. The rent on owned land should
be computed on the basis of market
rents. In cases where renting is not
very common, data on actual rents paid
by other cultivators in the sample vil-
lage/cluster may be used and, if neces-
sary, the schedules may be suitably
modified to collect this infermation.
In cases where this is not adequate, a
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five year average of the actual rents
may be taken for this purpose.

18. The actual time spent on manag-
erial function may be evaluated at
family Inbour rates. If actua] expen-
ses incurred are added, it will approxi-
mate total expenses on managerial fun-
ction. A factor K, as a ratio of such
manageria] expenses to Cost Al may
be useq as a proxy for allocating the
total manmgerial expenses between
enterprises.

19. No allowance may be added to
the total cost on account of risk and
uncertainly as these are supposed to
be covered by profit.

20. All joint costs may be allocated
on the basis of use, where it is not pos-
fble to determine the use-time, tke cost
may be aliocated on the basis of value
of gross produce.

21. Rents should be allocated in
proportion to the value of gross outpuit
of each crop to the value of the total
gross output of all the crops raised,
where these are not specified for each
crop separately.

22. In case of mixed crops, while
-the indentifiable direct costs should te
charged to the concerned crop, the
joint costs may be apportioned bet-
ween them on the basis of the propor-
tionate contribution to the aggregate
value of gross output made by each of
the mixed crops.

23. The proportionate method of all-
ocation of costs between the main vro-
duct and by product be foilowed.

24. Transport and marketing charges
form part of distribution costs and nnt
of cost of production.

25. It may be useful to estimate for
analytical purpose alternative costs,
after subjecting the actuals to such
statutory limits regarding wages, rent
and interest as may be in force.

26. The following classification of
costs be adopted.

Cost A1 All actual expenses in cash and
kind incurred ih production by
owner operator.
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Cost A2 Con"ti Al-}-wg;.paid for leased-in-
land.

Cost Bi1 Cost ArJinterest on value of
awned capital assets (exclud'ng
land).

Cost Ba Cost B1+rental value of owned'
land (net of the land revenue) and
rent paid for leased in land.

" Cost Gt Cost B1+imputed value of ‘amily

labout.
Cost C2 Cost Bn+xmputed value of fam’ly

labour,

Arrangements for reducing delays

27. The ratio of 10:] between the
sample farmers and fieldmen is reason-
able. However, in areas where ‘be
terrain is difficult, distances are long
and communication and transport poor,
appropriate adjustments may be made..

28. The Committee recommends a
holding cluster approach. A  village
will be gelected in the manner
the nucieus village is being selected at
present. A second or a third village
may be added only if the total number
of holdings in that village is less than
200.

29. A bicycle may be provided to the
fleldmen or an appropiriate cycle all¢-
wance be ranted in all cases where the
coverage is spread over more than one
viliage.

30. There should be one field super-
visor for every five fleldmen.

31. There should be one computer
for every fifty sample farmers.

32. The analytical unit at the centre
may be adequately strengthened to cope
with the enlarged coverage expedit-
iously.

33. The concurrence of the Sfate
Government need not be sought while:
finalising cost ggtimutes,
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Advanee estimates of costs

34. The Committee recommends the
.geperatjon of advance estimates of
<osts.

35. Attempt can be made fo generate
absolute cost estimates on the basis of
current data.

36. For constructing the index num-
bers, a three year based period, appro-
priately chosen, will be better than a
single year based period. This period
may be uniform for all the crops.

37. The three year period, 1975-76 to
1977-78, may be taken as the base per-
ijod. This may be revised every five
years or so in the light of changing
technology and changing economic
structure.

38. For the present, it should be
<enough to prepare index numbers for
the principal crops for which there is
currently a felt need.

39. In view of the difficulties in
using the absolute cost estimates as
a guide for price fixation, annual,
State-wise and all-India index num-
bers of Cost Al gnd Cost C2 may be
prepared. The former may be re-
placed by the later as and when
available,

40. The index number of Cost Al
may be applied to the average har-
vest price for the base year of the
relevant crop for computing ‘‘extra-
polated prices” at the first instance.
‘This may be replaceq by “extrapo-
lated prices” based on index number
of Cost C2, when gvailable.

4]1. The following index numbers
may also be constructed.

(1) Index number of physical Juan.
tities of inputs used.

(2) Index number of physical guan-
tities of output.

(3) Index number of prices paid
for materials gnd labour used.

(4) Index number of prices receiv-
ed, -

(5) Index number of gross value
of output, - :

(8) Index numpPef of Cost Al and
Cost C2 (advance and final estimates).

(7) Index number of farm business
income.

42, The index number serfes may
be published regularly.

Coverage

43. There ghould not be any fui-
ther extension of territorial coverage
of the scheme for the present.

Parity index

44. 1t js desirable to construct parity
index of priceg paid and prices recei-
ceived by the farmers. The index
should be used to keep an overall
watch on the income terms of trade
between the agricultural and indus-
trial sectors.

45 To begin with, the parity index
may be based on the jndex of prices
received and the index of prices paid
for production inputs.

46. The index of Cost Al should
provide a reasonable proxy for the
basic purpose for which the parity
index has to be kept in view.

47. The Committee does not favour
any mechanical application of parity
formula for price fixation.

Production cost estimates and admi.
nistered prices

48. The Committee goes not favour
any automatic or mechanical use of
the cost data in the fixation of prices.

49. The procurement price may be
fixed aroynd the “extrapolated price”.

50, The support price may be nor-
mally fixeq at a level somewhat be-
low, say, the three year moving ave-
rage of the ‘“extrapolated price”.

51. A maximum price, if necessary,
may be fixed at g similar level, higher
than the “extrapolated price”.
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Loan to Landless for poultry and (c) if so, what are the detalls re-

Dairy farming garding the grants and schem®s and

8928. SHRI K. MALLANNA: Will
the Minister of RURAL RECONS-
TRUCTION be pleased to state:

(a) whether jt is a fact that some
amount was granted by the Central
Government to the landless labour-
ers as loan for poultry farming, dairy
farming during 1979-80 (till  26th
February, 1980),

(b) if so, the details in this regard,
(State-wise); and

(¢) the States jin which the am-
ount granted was not fully utilised?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) No, Sir. Under the Special Pro-
gramme like Integrated Rural Deve-
lopment (IRD) Programme and Spe-
cial Livestock Production Programme
only subsidy is provided by the Cen-
tral Government for poultry and
dairy activities. The loan ig to be
arranged for the beneficiaries through
financing institutions.

(b) Does not arise.

(e) Does not arise,

Educational Institutions managed by

Harija1/Girijan and Tribal People,

8929. SHRI K. PRADHANI: Wil
the Minister o EDUCATION AND
SOCIAL, WELFARE be pleased to
state:

(a) what are the details regarding
the educational institutions which
have been foundeq and managed by
the Harijan/Girigan or Tribal people
at present, (State-wise);

(b) whether Government are tak-
ing into consideration to provide more
substantial grants to the colleges of
such inatitutions on top priority basis;
and

to what extent the University Grants
Commission  sanction and release
grants to such institution conducted
and manageq by the above mentioned
people?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) The
Ministry of Education is not main-
taining any separate list of educa-
tional institutiong founded or manag-
ed by the Harijan/Girijan or Tribal
people.

(b) and (¢). Grants-in-aid to-
schools and colleges are substantially
the concern of State Governments.
University Grants Commission gives
development grants to colleges. These
are not given on the basis of the ma-
nagement. University Grants Commis-
sion gives development grants in re-
laxation of normal eligibility criteria
to colleges located in backward areas,
women’s colleges and colleges with
more than 50 per cent enrolment of
Scheduled Caste/Scheduled Tribe
students and the quantum of Univer-
sity Grants Comniission assistance in
such cases js alsp more than in other
cases. 7

/
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Multipurpose High Dam over River
Kosi at Barakshetra

8931. SHRI BHOGENDRA JHA»
Will the Minister of IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No, 2720 on
9th March, 1981 regarding Multipur-
pose High Dam over River Kosi at
Barakshetra and state:

(a) whether the updated report
has since been finalised and sent to
His Majesty’s Government of Nepal;

angd
(b) if so, its salient features?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): (a) No, Sir.

(b) Does not arise.

12 hrs. ‘
RE. ADJOURNMENT MOTIONS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given an
adjournment motion against the Chief
Election Commissioner, Shri Shakdher.
I seek your permission.

(Interruptions)

MR. DEPUTY-SPEAKER: I will
make some observations. Then ] will
allow you one by one,

I have received notices of adjourn-
ment motion from Sarvashri Ajit
Kumar Saha, C. T. Dandapani, Satya
Gopal Misra, Amar Roy Pradhan,
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Harikesh Bahadar, Samar Mukherjee,
Ram Vilas Paswan, Bapusaheb Parule-
kar, Jyotirmoy Bosu, Renupada Das
and Mayathevar, on the subject of
statements made by the Chief Election
Commissioner and the Chief Minister
of West Bengal on elections in West
Bengal.

One set of adjournment motions is
directed against the Chief Election
Commission and another get against
the Chief Minister of West Bengal.

As hon. Members know, the Chief
Election Commissioner is a consitu-
tiona] authority and specific provi-
sions have peen made in this regard
in Part XV of the Constitution of

India.

The hon. Chief Minister of West
Bengal is primarily responsible to the
West Bengal Legislative Assembly.

It would be recalled that last
session when we had admitted a Ques-
tion on the subject of Elections in~
West Bengal objection was taken on
the floor of the House that it would
not be appropriate to discuss such
matters as Chief Election Commis-
sioner is a constitutional authority.
Going by the well-established prece-
dents and practice I would urge the:
Members to exercise utmost restraint.

I have already hag the Members
informed individually that | have:
withheld my consent to their notices
for adjournment motion.

(Interruptions) *

MR. DEPUTY-SPEAKER: 1 have
another observation to make. Please
sit down. These things will not go-
on record, ’

(Interruptions) *

MR. DEPUTY-SPEAKER: I have
received notices of adjournment
motion from Sarvashri Rajesh Kumar
Singh, Harikesh Bahaduur and
Bapusaheb Parulekar on the subject
of seizure of Chinese ballons in
Imphal which were seen hovering over~

““*Not réco;déa;~



28y Re. Adj. Motions

{Mr. Deputy-Speaker]

the sky over the Imphal Valley. I
have also received calling attention
notices on the subjoct, This is a
matter for concern and 1 have called
for facts, so that the appropriate
manner in which this subject may be
brought before the House may be
decided. I have with held my consent
to the notices of adjournment motion
and the Mambers have been informed
individually.
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
‘Parulekar, I have called for facts.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): My adjournment motion
related to the incident in Imphal,
not Assam, I think you said, Assam.

(Interruptions) '

SHRI JYOTIRMOY BOSU: We are
-suffering from a serious disabling
factor. If you go through Article 324,
-sub para 5 proviso, it says:

“Provided that the Chief Election
Commissioner shall not be removed
from his office except in like manner

.»  (Interruptions).

MR. DEPUTY-SPEAKER: He has
ratsed a point of order. I will reply
to him. It is for me to decide.

(Interruptions)

SHRI JYOTIRMOY 30SU: “....
and on the like grounds as a Judge
of the Supreme Court and the con-
ditions of service of the Chief
Election Commissioner shall not be
varied to his disadvantage after his
appointment.”

MR. DEPUTY-SPEAKER: What is
your point of order?

SHRI JYOTIRMOY BOSU: I am
seeking your ruling on this, because
‘this House is suffering from a serious
disability . T have read it. I read
it for your benefit gonce again. I have
already talkeq to your Secretary about
this matter.

MR. DEPUTY-SPEAKER: 1 have
tmade my observations in this regard.

e
-
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SHR] JYOTIRMOY BOSU: No. I

of the
Chair because the House is suffering
from a serious disability. If you come
to Article 324...

MR. DEPUTY-SPEAKER:
already made my observations.

SHR] JYOTIRMOY BOSU: No, I
am not touching that. It has no
relation.

MR. DEPUTY-SPEAKER: Please
come and meet me.

SHRI JYOTIRMOY BOSU: I want
your ruling.

MR. DEPUTY-SPEAKER:
already made my observation.

I have

I have

SHR] JYOTIRMOY BOSU: I am
not questioning your observation. I
am not talking about the adjourn-
ment motion at all. I am requesting
the Chair to give a ruling to the Con-
text of certain provision of the Con-
stitution. You can hear me and then
you give a ruling. I have already
talked to your Secretary and he has
confirmeq that we are suffering from
a disability. Sir, Judge of the
Supreme Court shall not be removed. .

MR. DEPUTY-SPEAKER: I would
request you to write to me,

SHRI JYOTIRMOY BOSU: This
is a constitutional matter. 1 want to
raise it and you give a ruling.

" MR. DEPUTY-SPEAKER: You
write to me so that I can...

SHRI JOYTIRMOY BOSU: We
want to give a motion to remove the
Chief Election Commissioner,

MR. DEPUTY-SPEAKER: 1 would
request you to write to me.

SHRI JYOTIRMOY BOSU: You
kindly hear me.

MR. DEPUTY-SPEAKER: 1 have
already given my observation.

S8HRI JYOTIRMOY BOSU: We
want to give a motion to remove the
Chiet Election Commissioner.
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MR. - DERUTY~-SPEAKER: You
can write to.mg,

SHR; JYOTIRMOY BOSU: No,
fhere' is no rul¢: made by this House.

MR. DEPUTYSPEAKER: You can
write to me and I will reply to that.

SHR1 JYOTIRMOY BOSU: This
is a lapse on the part of the House.

MR. DEPUTY-SPEAKER: I have
madé a request to write to me. Now
Mr. Lakkappa.

SHRI JYOTIRMOY BOSU: It is
not your fault, It. is net your Secre-
tary’s fault, but it is the fault of the
Parliamentary Affairs Minister.

SHRI K. LAKKAPPA (Tumkur):
On the same. paint of order I would
like to submit to you that the Chief
Election Commissioner and his office...

MR. DEPUTY-SPEAKER: I have
already disposed of that point. Why
ane you raising that point of order
again?

SHRI K. LAKKAPPA: ... .has been
completely protected under the Con-
stifution, This is a statement which
has appeared today.*

(Interruptions)
MR. DEPUTY-SPEAKER: I have
already made my. observation.
(Interruptions)
MR. DEPUTY-SPEAKER: If vou

are not satisfled, you can write to me.
This is a request I have made to Mr.
Bosu also.

(Interruptions)

PROF. K. K. TEWARY (Buxar):
For quite S time all, the. _opposition
i %t Bepgal have been
raxsing this matter if some form or
the other that the CPM Government
there is.*

(Interruptions)

MR. DERMUTH-SPEANER: I have
made my: observations.. You camnit

discuss. (Interruptions)
SHRI C. T  DHANDAPANI
(Pollachi): Two. persons have been

involved. in this matter. One ig the,
Chief Election Commissioner who is-
the head, of an. independent bedy.
Another is the Chief Mipistep, of Wnst
Bengal, a State Government....(In~
terruptions).

MR. DEPUTY-SPEAKER: I nave
already made my observations. Thera-
fore, you need _hot raise it,

(Interrupttons)

MR. DEPUTY- SPEAKEB Han.
Members, this is a very sensitive gub-
ject ang constitutional things are alse
there and. therefore, I would like thst:
this House is not. roused for any dis-
cussion or anything like that amd I
have already made my observations.’

(Interruptions)

MR. DEPUTY-SPEAKER: Please:
sit down. When I am aon my legs,
nabody can get up and. speak. Mr.
Faleiro, you also sit down.

Therefore, 1 would request that if
you want anythmg, you may write
to me—it is for all hon Member—
and I do not want any further dis-
cussion on the subject.

(Interruptions)
MRBR. DEPUTY-SPEAKER: No, I.

will not allow anybody to speak on.
this subject.

(Interruptions)

with the permission of all’the

MR. DEPUTY-SPEAKER: I ch
hgn
Members I am gping ta the next itam.

(Interruptions)

MR. DEPUTY-SPEAKER: Yes,
what do you want? 1 have allowsd
Mr. Paswan,

(Interruptions)

*Not recorded. -
754 1LS—10.
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- MR. "DEPUTY-SPEAKER: ] have
allowed him also. Mr. Paswan, what
do you want to say?

(Interruptions)

~MR. DEPUTY-SPEAKER:- No no.
you got up earlier.

SHRI AMER ROY PRADHAN
(Cooch Behar): Sir, under Article
824 the Election Commissioner........

. MR. DEPUTY-SPEAKER: No, no.
I have already made my observations.

‘is an independent aufhority, but from
the statement made by the Election
Commissioner. . ..

MR. DEPUTY-SPEAKER: 1 have
already made a request that this is
a sengitive subject and any decision
cannot be taken in this House by
raising it,

SHR] AMAR ROY PRADHAN: It
ig simply a shame on....

(Inerruptions)

MR. DEPUTY-SPEAKER: You

please write to me.
(Interruptions)

'MR. DEPUTY-SPEAKER: That

is what I have told you.
(Interruptions)

SHRI K. LAKKAPPA: Mr.

Deputy-Speaker, Sir, the Chief Elec-

tion Commissioner is protected under
the Constitution......

(Interruptions)
MR. DEPUTY-SPEAKER: You
write to me.
(Interruptions)
MR. DEPUTY-SPEAKER:  You
please write to me,
(Interruptions)

MR. DEPUTY-SPEAKER: Who-
soever has spoken without my per-
mission will not be recorded.

(Interruptions) **

APRIL 27, 1081
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MR, DEPUTY-SPEAKER: I have
allowed Mr. Paswan only.
(Interruptions) **

MR. DEPUTY-SPEAKER: Please
write to me,

(Interruptions) **
MR. DEPUTY-SPEAKER: It is

all right. I have already made my
observation.

(Interruptions)
SHRI JANARDHANA POOJARY
(Mangalore): Sir, I am on a different

point of order 1 am on & point of
order under a different rule. ‘

(Interruptions)

MR. DEPUTY-SPEAKER: I have
already made my observation, Please
sit down. I have allowed Mr. Paswan.

ot T farsre Qe (griye) ©
fedt wftdr wge, g7 ¥ ad-
g@ 3} weary qrf@ fwar sar e,
fragdma & grew ¥, § 97 fafrex
 gma wgar § 5 feq aog R
R ¥ IR quR I AT
# § CAwAweR W foelr
T & fag? ... (;9Farw)

W fafqer B wewr &
aifge 1 ... (uaETd)

MR. DEPUTY-SPEAKER: That is
all right.

(Interruptions)

MR. DEPUTY-SPEAKER: You
have mentioned it. That is all right.
(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
only allowed him. Don’t comment om
it.

(Interruptions)

MR. DEPUTY-SPEAKER: You
have said. That is all right It is
for the Government..., .

(Interruptions)

MR. DEPUTY-SPEAKER: You
have already done it.

**Not recorded.
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MR. DEPUTY-SPEAKER: Please
sit down.
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(waar)

MR. DEPUTY-SPEAKER: He has
replied. That is the right thing.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Kashyap, do not bring in a discussion.
He has already replied.

(Interruptions)

MR. DEPUTY-SPEAKER: It is
over,

(Interruptions)

MR. DEPUTY-SPEAKER: No, no.

I do not want a discussion.

Wt T fawre qrEwr ;. SYTSAE

W, & wgar rgar § fv oA
frydmfree @i A wwd  Quw

g @ X A, (vawam)
A g ek ?

MR. DEPUTY-SPEAKAR: He has
already replied. Shri Kashyap is

standing behind you. Mr. Kashyap,
what do you want?

ot warw fag wraw (wree) o
TR TRTW, AT YTEX T
& o feq &1 yaag ww @ §
g 93 av% gARr qlaui o
ar @ § ) aEr A fadw
qoEEE ® w@ET @Y ...

MR. DEPUTY-SPEAKER: I have
already allowed 377 on this.

ot aguw fag www - wofag
W A B ogEEr [T wfEgw o
eo. . (oY) L

MR. DEPUTY-SPEAKER:
have already allowed 377.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 think

it is a very serious matter.
(Interruptions)

MR. DEPUTY-SPEAKER: 1 know.

I have allowed 377.
(Interruptions)

MR. DEPUTY-SPEAKER: 1 think
T can go to the next item. I go to the
next item. It is already fifteen
minufes past twelve.

Yes, I

SHR] HARIKESH BAHADUR
(Gorakhpur): 1t is g matter of great
shame for this country that girls are
being sold in Madhya Pradesh. This
kind of news has appeared in the
press. Government must make a
statement on this. I have given notice
from Adjournment Motion. (Interup-
tions).

(Interruptions) **

MR. DEPUTY-SPEAKER: Other
things will not go on record.
(Interruptions) **

**Not Recorded.
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Wm-srum Please
sit' dOWH™ It spoils thé' whble' thi&&
Shri Faleifo:

SHR] EDUARS® . FALEIRO
(Mormugao):, I fully agree  with
ygu tha nexther the st&témeﬁt of the
Chiet E echon Conimissim
statement of the Chief' Ministet of
West Bengal can be’ dlscusded hére.
But the peint that adnea« here js that
the Election Commlsnoner there is
not working according to the' ditec.:
tions” of the Chief Election” Commis-
sioner, There ig break down of the
Constitutional machinery. The polls
are being rigged. The lists are beini
rigged. The breakdown of the mauchi-
nery, that must be discussed in this
HYuse. That is what we request.
(Interruptionls) .

MK, DEPUTY-SPUAKER: Tha: is
different issue.

(Interruptions) **

MR. DEPUTY-SPEBAKER:
made my observation.

SHRI EDUARPO FALEIRO: What
is the observation?

MR. DEPUTY-SPEAKER: That is
a separate issue.
(Inter'ruptions)™*

1 have

MR. DEPUTY-SPEAKER: 1 have
made my own observation on the
Aﬂjournment Motion, I have already
niade’ my observation. You' give
afisther notice. That will be con-
sidered,

(Interruptions) **

MR DEPUTY-SPEAKER:
you please sit’ down.

(Interruptions) **

SHWY ARVIND NETAM (Kanker):

1 haVeé' givets CAlY' Attehtion: nofice re-
girding B.B.C.

MR. DEPUTY-SPEAKER: You
meet me in the Chamber.

(Interruptiong)**

**Not Recorded
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SHRI JANARDHANA POOJARY: I
amon’ & poiMiFoFofaEy I willkcon-
fine myy* argutsent-to ryle 197, . Under
197 I can rajse any matter which is o}
urgeht publfe importhnée. You' wetd
godd’ endtigh” tc tell just now that so
far ag interference in respect ¢f' .the
functlomng of the Election Commis-
sion is’ concerneq wWe can - rai¢é’ the’
issoe under 197, It js-very clear. I
have given. Calling. Attention- notice
under 197.

(Interruptions)

MR. DEPUTY-SPEAKER: Wfth
regard to Calling Attention you car
come and see me in my chamber.

SHRI JANARDHANA POOJARY:
There is interference by the West
Bengal Government.

MR DEPUTY-SPEAKER:  You
can come and see me. o

SHRI' JANARDHANA POOJARY:
1 have already given Calling Attén-
tion notice. Is it under consxderatlon?

MR. DEPUTY-SPEAKER: You
please come and see me. I will not
give any decision on calling Attention
in the House.

SHR] P. NAMGYAL (Ladakh):
This is about what is happening in
Srinagar, gbout the income-tax raids
taking plate in' Srinagar, and there
are lot of.... (Interruptions)....Par-
ticularly, my hdn. friend Dr. Faroog
Abdullah: is also present in the
House*

MR. DEPUTY-SPEAKER: You con-
not discuss the conduct of an hon.
Member. ...

SHR! P. NAMGYAL: I have given
a call attention 4

MR. - DEPUTY:SPRARER: You
cannot discussion. about the conduct of
ember o

‘Not recorded.
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‘BR. -‘FAROOQ ABDULLAH (Srina-
chr) 1.have -ajready -given .notice
.. (Interruptions).

.SHR] P. NAMGYAL:
call attention .already.

1.have .given

MR DEPUTY-SPEAKER: You
cannot bring in a subject about the
conduct of 3 Member. The conduct
of a Member cannot be discussed
there. That will not go on record.

(Interruptions) *

MR. DEPUTY-SPEAKER: Already,
the Finance Minister has made a state-
ment. Anything on the conduct of the
‘Member will not go on record.

SHRI P. NAMGYAL: We should
have some opportunity to discuss it.
He can also clarify what is reported in
the press....

MR. DEPUTY-SPEAKER: 1 have
already said that the conduct of

another hon. Member cannot be dis-

cussed. This will not go on record.

(Interruptions) *

.SHRI JYOTIRMOY BOSU: We are
very sorry that-that was taken up
when he Member had gone away.
Now, he has come, and he should
have an g¢pportunity to make.a per-
sonal explanation. ... (Interruptions).

MR. DEPUTY-SPEAKER: The
Finance Minister has already made a
statement. Therefore, I do not want
any discussion en that. Now, I will

go to the next item. Now, Papers
1o. be Laid on the Table.
(Interruptions)

MR. DEPUTY-SPEAKER: All of

You please sit down. Without my per-
mission, nothing will go on record,

(Interruptions) *
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' PAPERS LAID ON THE ZABLE

ANNUAL REPORT OF REGIONAL ENeG.
#COLLEGE, ROURKELA JOR 1979-80, STATE-
MENT _EXPLAUNG REASONS FOR NOT
FAIENG ANNUAL REPOBT. EXC. OF; INDIAN
INFITURE OF AQVANCED . STUDY, .SIMLA,
AUDITED ACCOUNTS .QF UNIVERSITY. OF
‘HYDERABAD, FETC.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): 1I.beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi -@version) of the . Regional
Engineering  College,  Rourkela
(Orissa), for the year 1979-80.
[Placed in Library, See No. LT-
2416/81].

(2) A statement (Hindi ang-Eng-
lish versions) explaining regsons
for not laying the Annual :Report
and Accounts of the Indian Insti-
tute of Advanced Study, Simla for
the years -1977-78, 1978-79 and
1979-80. [Placed in Library. See
No. LT-2417/81.]

(3) (i) A copy of the Audited
Accounts (Hindi and English ver-
'sions) of the University of Hydera-
bad, for the year 1979-80.

(ii) A .statement (Hindi and
English wersions) .showing rea-
sons .for .delay .in laying the Au-
dited Accounts of the University
of ‘Hyderabad, for the year 1979-
-[Placed in Library, .See No.
LT-2418/81.]

NOTIFICATIONS UNDER ESSENTIAL Cowm-
MODITIES ACT AND WAREHOUSING COR-
PORATIONS ACT, ANNUAL REPORT ETC.
OF NATIONAL HEAVY ENGINEERING CO-
_OPERATIVE LTD., NEW DELHI.

THE MINISTER OF AGRICUL-
TURE, RURAL RECONSTRUCTION,

*Not. recorded.

@English version of the Report was laid on the Table on 28rd March,

1981.
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IRRIGATION AND CIVIL SUPPLIES
(RAO BIRENDRA SINGH): I beg to
lajr\ on the Table: —

(1) A copy of the Delhi Roller
Mills Wheat Products (Ex-Mill and
Retail) Price Contro] (Amendment)
Order, 1981 (Hindi and English ver-
sions) publisheq in Notification
No. GSR. 284(E) in Gazette of
India dated the 9th April, 1981,
under sub-section (6) of section 3
of the Essential Commodities Act,
1955. [Pluced in Library. See No.
LT-2419/81.]

(2) A copy of the Central Ware-
“housing Corporation (Amendment)
Rules, 1981 (Hindi and English ver-
sions) published in Notification No.
‘G SR. 289(E) in Gazette of India
dateq the 10th April, 1981, under
sub-section (3) of section 41 of the
Warehousing  Corporations  Act,
1862. [Placed in Library. See No.
LT-2420/81.]

(3) (i) A copy of the Annual
Report (Hindi and English versions)
of the Naticnal Heavy Engineering
Cooperative Limited, New Delhi, for
the year 1979-80 along with Au-
dited Accounts.

(ii) A copy of the Review
(Hindi and English versions) by
the Government on the working
of the National Heavy Engineer-
ing Cooperative Limited, New
Delhj for the year 1979-80,

(4) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in laying the documents men-
tioned at (3) above. [Placed in
Library. See No. LT-2421/81.)

ANNUAL REPORT ETC. OF LALIT KALA

AKADEMI FOR 1979-80 AND ANNUAL

ACCOUNTS FOR NATIONAL SCHOOL OF
DrAMA, New DrrHr ror 1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): I beg to lay
on the Table:

APRIL, 27, 1981
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(1) (i) A copy of the :Annual
Report (Hindj anq English versions,.
of the Lalit Kala Akademi, New
Delhi, for the year 1979-80 along
with Accounts.

(iiy A copy of the Review
(Hindi and English versions) by
the Government on the working
of the Lalit Kala Akademi, New
Delhi, for the year 1979-80.
[Placed in Library. See No. LT-
2422/81.]

(2) A copy of the Annual Ac-
counts (Hindj and English  ver-
sions) of the National School ef
Drama, New Delhi, for the year
1979-80 together with Audit Report
thereon. [Placed in Library  See
No. LT-2423/81.]

NOTIFICATION UNDER SHIPPING DEVE-

LOPMENT FUND (LOANS AND OTHER

FINANCIAL ASSISTANCE) RULE, 1981

AND ANNUAL REPORT ETC. OF TAMIL

Napu AGRO-INDUSTRIES CORPORATION
LTp., MADRAS FOR 1979-80

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMINA-
THAN): I beg to lay on the Table:

(1) A copy of Notification No.
G.SR. 76(E) (Hindi and English
versions) published in Gazette of
Indig dated the 21st February, 1981
authorising the Deputy Secretary
(Fisheries) to receive applications
from fishing companies desirous of
raising loans etc. from the Ship-
ping Development Fung for the Ac-
quisitiop and maintenance of tra-
wlers, issued under Rule 3 of the
Shipping Development Fund (Loans
and other Financial Assistance)
Rule, 1881. [Placed in Library. See
No. LT-2424/81]

(2) A copy each of the following
paperg under section 619A of the
Companies Act, 1956: —

(1) Review (Hindi ang English
versions) by the Government on
the working of the Tamil Nadu
Agro  Industries  Corporation
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Limited, Madras, for the year 1979-
£0.

(1i) Annual Report of the Tami]
Nady Agro-Industries Corpora-
tion Limited, Madras, for the year
1979-80 atong with the Audited
Accounts and the comments of
the Comptroller and Auditor
Genera] thereon.

(3) A statement (Hindi and
English versions) showing (i) rea-
song for delay in laying the papers
mentioned at (2) above and for not
laying simultaneous]y the Hindi
version of (2) (ii) above. [Placed
in Library. See No. LT-2425/81.]

RePORT OF COMPTROLLER AND AUDITOR

GENEIRAL OF INDIA FOR 1979-80—UNION

GOVERNMENT (CIVIL) AND UNION

GOVERNMENT APPROPRIATION ACCOUNTS
(CrviL) For  1979-80

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:

(1) A copy of the Report (Hindi
and English versions) of the Com-
ptroller and Auditor General of
India for the year 1979-80—Union
Government (Civil) under article
151(1) of the Constitution, [Placed
in Library. See No. LT-2426/81.]

(2) A copy of the Union Govern-
ment  Appropriation Accounts
(Civil) for the year 1979-80 (Hindi
and English versions). [Placed in
Library. See No. LT-2427/81]

12,30 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
‘Sabha: —

(i) “In accordance with the pro-
‘visiong of rule 111 of the Rules of
Procedure and Conduct of Business
igp the Rajya Sabha, I am directed

VAISAKHA 7, 1803 (SAKA)
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to enclose a copy of the Essential
Commodities  (Special) = Provisions)
Bill, 1981, which has been passed
by the Rajya Sabha at its sitting
held on the 23rd April, 1981."

(ii) “In accordance with the pru-
visiong of rule. 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I gm directed
lo enclose g copy of the Prevention
of Blackmarketing and Maintenance
of Supplies of Essentia] Commodi-
ties (Amendment) Bill, 181, which
has been passed by the Rajya
Sabha at its sitting held on the 23rd
April, 1981.”

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Tab]e of the House the following Bills,
ag passed by Rajya Sabha:—

(1) The Essential Commodities
(Special Provisions) Bill, 1981.

(2) The Prevention of Black-
marketing and Maintenance of Sup-
plies of Essential Commodities
(Amendment) Bill, 1981.

12,33 hrs.

PUBLIC ACCOUNTS COMMITTEE
THIRTY-SIXTH REPORT

SHRI SUBHASH CHANDRA BOSE
ALLURI (Narasapur): Sir, I beg to
present the Thirty-sixth Report
(Hindi and English versions) of the
Public Accounts Committee on supply
of defective waterproof coats and
procurement of spare parts.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTIETH REPORT AND MINUTES

SHRI RAMESHWAR NEEKHRA
(Hoshangabad): Sir, I beg to present
the Twentieth Report (Hindi and
English versions) of the Committee
on Public Undertakings on Tannery
and Footwear Corporation of India
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1234 Bes.

-COMMITIEE -ON THE WELFARE OF
“Pysmes TELSVENTH AND ~TWELFTH
‘ REPORTS

_ .SHRI R. R. BHOLE (Bombay—
South Central): Sir, I beg to present
the following Reports (Hindi and
English versions) of the Committee
“qn' the Welfare of Scheduled -Castes
and Scheduleq Tribes: —

(i) Eleventh Report on the Minis-
try of Railways (Railway Board)—
-Reservations for and employment of
Scheduled Castes and Scheduled
Tribes in South Central Railway, and
award of petty contracts, parcel book-
ing agencies, and out-agencies to
Scheduled Castes and Scheduled
‘Tribes in South Central Railway.

(ii) Twelftr Report on the Minis-
try of Railways (Railway Board)—
.Jeservation for the employment of
.Scheduled Castes and Scheduled 1ri-

bes in Central Railway; and award of
petty contracts, parcel booking agen-
cies and out-agencies to Scheduled
Castes and Scheduleq Tribes in Cen-
tral Railway.

——

,MR. DEPUTY-SPEAKER:
‘order.’ This is not the way.

DR. FAROOQ ABDULLAH (Sri-
nagar): On a point of order, Sir. I nave
already given notice.... (Interrup-
tions)

SHRI JYOTIRMOY BOSU: Please
allow him to make a personal explana-
tion....

MR. DEPUTY-SPEAKER: 1 will not
allow.. ..

SHRI JYOTIRMOY BOSU: He has
Biven notice.

MR. DEPUTY-SPEAKER: I would
make it very clear that if-he has g.ven
‘notice....Please listen to me, Mr.
Jyotirmoy Bosu. When both of ys talk,
nobody understands, neither the people

Order,

are able to hear. Should we not adopt

-a rational method?

“THerefore, 1 am ‘replying to you, that
'hé” haas given ‘riotice for 'personal ex-
planation to be mate, It is under con-
‘sideration. Therefore, that is over. it
is. under considersgtion.

——

12.36 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

- COLLISION BETWEEN TWO SUBUNBAN

TRAINS AT ROOLI JUNCTION NEAR

BomBAYy

oft vowm g fey ([wTsnane):
IJTEaE HEKA, § ufaeradla s
ygex & freafafen famy a1 w7
HAAMA W] [A A &7 AT fKAwT
g a4r w09 avar § fo 7 w8
g4g & A9qT 3770 T —

“graf & frae TR S¥WA
97 24 WSN, 1981 ¥ I I9I-
T TrifEat w1 axaw 3 qfrom-
TEY Aga ¥ A@fFA # qeA W
QHET 3 AAA G P aHTHI L

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): Sir, on 24-4-81 at about
16.15 ‘hours B 90 Up Bandra-Bombay
VT local side collided with CM 15 Down
local near Ravli Junction Cabin of Cen.
tral Railway. As a result of the zoi-
lision, 2 front coaches of B 90 Up local
derailed and capsized and got inter-
locked with the rearmost 2 coaches ot
CM 15 Down local, interrupting through
traffic on the Harbour Branch line.

I regret to say that as a result of
this accident, 23 persons Iost their
lives, 52 sustained grievous injuries :nd
24 ‘simplt_a injuries. In addition, 79 per-
sons sustained trivial injuries who were
discharged after - being rendered first
aid in the hospitals.
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"Within ‘minutes "of  the occurrence of
the ‘aceident, Ambulance vans.were
rughed to the site by Civil Police, Sion,
“Bombay Port Trust Railwdy>and Fire
'Brigmge, Sion. The injured were 1e-
‘moved to Tilak Hospital, Sion and KEM
"Hospital, Dadar. Medical Relief van
“##om Byculla and breakdown trains
“frem- Byculla and Bandra Marshalling
Yard were, aiso despatched to the site.

- Chief Operating Superintendent, Chiet
Signalling and Telecommunication Enr-
Bineer and other officers from Central
‘Railway and Divisional. Railway Mana-
<ger, Bombay, accompanied by oiner
Divisional Officers reached the site im-
"mediately to supervise rescue and reliet
-operations. -Deputy Minister of Rail-
ways accompanied by Chairman Rail-
way Board and Member WMechanical,
Railway Board proceeded to the site by
air to see that all possib.e assistance
is given to the victims of the accident.
They also visited the injured in the
hospitals.

Ex-gratia relief has been arranged to
the next of kin of the dead and ‘o the
injured.

Prima-facie, the cause of the accident
appears to be human failure, the motor-
man of Bandra-Bombay VT local dis-
regarding signals and colliding with the
other train. However, the Commissioner
of Railway Safety, Central Circle,
Bombay, who is an independent statu-
tory authority, functioning under the
administrative control of the Ministry
of Tourism and Civil Aviation, com-

menced his inquiry into this accident
yesterday.

st aww g fay : wqrsas we-
¥q, ATAFIA Ha&! A AT §IA P
AT qgAT TFrAm fRar §, WA
¥ W 7g1 ¥ TRSY gEEATH) F A
# dar o goer fad wr qR §
AreaaT, gt ¥w fafye § W O#
arEr Fvx Ay @ oar fafa @
& Xfew wa T Qar awk am §
f& W™ & grar w3 o wer w3
N AT w7 wiTT a7 7, @ & fog
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I wrall fafre g€ 1980
oF  qursE 10 fe ¥ 200 W
A gueAmi & faare U W
“gfear T 14 | fIeY 6 WAL
IR F § g FEATEW W W 6
i e wmgag | W
¥T HaAT ag guT & o o w@R &
e 0F gHeT g W AW { 38
‘# 10, 20 W 25 W oA gar
¥ ¥ fear | ag wro W@ A
geeEArsl &1 A

A 3 W fawwr 3 et 3
X ¥ o e &Y % wowT
eary fRATAT SUEAT 1 TS F AN
ougFw § ag fawar g -

“"ga e # agr w@ fv 1977-
78 # §& 28 ¥ guew™Hl A q
17 ra@a §& a1 gfony - o
™q guear wiw afwfa ¥ «wwwr
I3 TWa g3 T 17O F W7 fawnar
F &AM W AT 1 T WL
¥ wFr faar mar f& 1977-78
# 376, 1978-79 W 364 W7
1979-80 # 375 FHea1d faww
2FEqT ¥ 9T W Q1§ gE A
AT qE ¥ g A g
¥ 9%, AT, GEAvHT gt &
AY W& ST I Ry § afEa
WT ¥ WTEGA FEQIT FT TG
fo WT & waAwla § mgls:
FIU J IOW GHAQET T GEET
v € qEfad F1 awAT &
F W ga wfgw g

ag e A 3 W F A
gaend gt § fred via sue, ¥
azgr § Faam  gEewid g of
w7 §4 A WA W7 9RET d A
M gieaa g€ §, Sv 1w
@ qFEAr a}, aY ag qarsen R
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. [ i e
Agt W@ A wiAw, W7 W, 1980
3 fw ¥ s02 g¥eAw gt &, wgt
08 9f wia, Wlv wwww, 1980

3 Q¥ F 429 e gf ff 1 W
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avg ¥ uiw AT fo @ wm AR

wiaw g€ & )

T T% ag Wt ¢ & ¥q
Tyt w1 sty W 7w
aged N w4 a5 W § Wy
A %7 gHzareY N Aw¥ 3 fag
AR fawn qar var ¥, qar ad
I W A w1 AR @ ar ag,
Afsa T N KT &, IT ¥ gaTIAar
g2 fs wo amd ¥ fead)y wfa @
W &A@ Af, ¥ amwwr e
“FeR§ ITANANA ] FEqT A v
fearar Frgar g + 7€ 13, 1978 T
F©4 W]WT 97 M qi7 W HarE
daya § N ogEeAr g€ @), 3§ #
A\ ARA /T 1T W 100 [rIHAT
ARAZT A | THI AT T 12 ®-
1, 1976 N WEEAT  FW-HET q7
AT AT Flo o FFA *T I
THISE AT 4T, I& § 68 WAL
7R T4, 22 AR IR H AR FT
| T ¥ HIT 200 AN U@A U
1 18 "iW, 1978 ¥ FEgA WA
97 § WIATATR FAAT THANA W
AEA A F M earvglar, 39 A
11 9 AR 74 ¥ W 23 wrEA
WrAA §C ¥ | ag TEE N I
AT F ATTET ATEAT § |

Aqr7ag7, ¥ IR FAMIAIZATE fw
qgY @Iy 7A gaaSy , wrwE A
zarid 4@, ¥ M@ g a@r &,
79q FA T FF AT, Y I
T wg 5 ga SAwegfaa
faeen 51 Arfagisrr w79 Earfs
Tad1dz 4 Q OF | 7aT A ug agf-

APRIL 27, 1981, trains d¢ Raoli Jn.

near Bombay (CA)
BT XX T wa g § W oww QO
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ENIT 1 ag I W g, gad WA

|2y & (yar f wen aﬂ%ﬂrt
& sgar § fo wd  IRfma
RO P wifge awy w€ qfroms
wm TR % I F gArt and
o1 '6T | A N g T N wwary
¥ wrgt ¢ fr ag owiie gar 4R
2, 9% TR § Tfy frowd 9T A
9ET AET | HaEAr oF ¥ oF oy
w5 ggav e owE g
w@ar ) dar s awew ¥ wmr §
w7 R g W ¢ oS
THREY & T2 WY e TS
T qEIT | wEAT F ag WA §—

““Tte rail mishap could have been
averted in Bombay.”

q F g ag=w § wwr
21 IaY dIm AN weEdw
TEfgawa & Heas s q&Sl F1 0F
T g1 g Y A= AN gEAR
¥ WY 2gr & 1 IFA WUX T
§ Fgr g —

The President of the Central Rauways

Motormen's Association,

Mr. D. R.

Mukherjee, said that “the railway cd-
ministration had some years ago :e-
jected a suggestion which would have

helped avert

precisely the kind of

accident that occured yesterday”. It is
also said that the motorman had sug-
gested that the main track from Wadala
to Guru Teg Bahadur Nagar Station be

isolated from the branch

line from

Bandra by installing a derailing switch

or a dead end.

MW gAE & I ¥ fiprqem
Tigsw ¥ ¥@ a1 w7 S| fear
war ¢ fF oW 9g "Oh SwrEeT
ufewrfedt & qr@ ar 3t ST



309 Collision of

qATE IAr W IF w6
tart g &3¢ fean g frooEd
qaft gy &Y 7 awdy | w7 g gETT
oI I AT 97 WK WG I
AT AR WA F F $ifaw
W« ? agr qg gETE S AT
qEfegua ¥ A|T AT IR THE
H &Y o fEmne

@ A A | AR+ TN
wgr f5 9% & a7 waw gu, |
AR GUEITR LR R G
& X F JUAT Fee F famr
# gwmar g f5 garard o¥ &Y
W AEAT F aIX § W\ greuT
¥ sy & 5 wwHTaF
1§ fefts A aff gh | awa-
fawar ag & f& agr sir | Hig
T T 7@ § IRQIT wrgeAr Hv W
| R FY F1E 7 TG /A
FIFR ¥ I FT frar guwrd
TEAY Iq FZT I WH 9gF T4
qgi aF Fgr arar g 5 A oA
T FgT g ITY VAT FT wAwWH
qr | & qEqqe F TR FY AEAT
FEa f5 397 aww & w7 fwar
AIfFT AN qra Ig R R I9F 9
T A4 qT | T TIAT T MW
g, & Q¥ WX K s@¥ *r F:f
FIeqT A | IFA swT F fow
LRI Y wASTAe fFar 1 o
gl g deifasm el w0 ag
g T fs 3 @ TNTE N
o WAz g F & AfwHd ¥ 7
faar fF & €@ arX & P w5 )
ey afgw ¥ «r SR, o
grea ¥ Wt IFIN g wgaArgr gy
L

o TR ¥ I9 90 ¥ wrAge
¥ qrg gHear gAY Sw wwg WY
qTS W A ardr T W o1 IIw
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Tz faaY & gfawfaf & @ e
woft | ag A TOTU TA el
¥aw @ a7 fe or w3
g v arfaat @ E ok ®
AT ¥ sAaeAT Ay JAT E 0

w3 # oF qer aw ag §
ff @ a offafadisd 1 f
RNt wWes § % on o
tFmd N wfeg 1 7@ s
N N wfgr ¢a¥% W ¥ wiw
™ ¥ awm 9w dar fr oFF
& zrem we sfear ¥ fawen §
frd i ta 6 ezt 7 6
firrz a2 70 1@ off, ™ 79 @ A FH
Iq G N ga T F oowy 9T
TAM. | AGT F WMITAT W wEA
B fF qn farm faa mqr v
gafeg & @ &« T AT ar |
¥ ardl F WY TR X AT
T @ & migwta ¥ s g
far 8@ 76 = | TEW WS
gfear & ag M g f& famma =
aT T P o | s fawme
TR IGH) GITA F7 781 9T AH &)
TFlET AT, q€ Ja W T7 A& T
T JET ¥ qTAA HT §q@A grar
g H7 Fg T F I JaN T
amr 2 faar 1 I¥ wwT SRR
aer X faan | a8 W s@weAr &
JT gEr g AR qqr ane g fE
T AN § A T W ®
q@ T IF FE AL N ST AT
qAwA T G N 1 yafwg
¥ wdw { v sma gqd
g w8 S ifge, fomd
AT T AN FHEAB T TS WA
qw o |

a9 g9 @R § w3 wat
N WI-NT ¥ wata HT T
§ A% g foig AR @ @war
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[t odtw g fivg)

ot X 1 ofe @i frea @ oW
W g A IR qAw e
Ny s wfge o

@A @ F I@ IAT W@
AN AR AWER

fr X
Aufwﬁ-.t.;t W e

'mﬁtmé T § feIgaR wWo
FEoPT aar 7 ¢ xafwag v

T §wE St wagT W oA §
TE TR N VA AR Ak
feart & a % W R foa
ST wifge | T WET A A6T
W @) T § TR M D g
ar wsgarfan m & SAEr
IS G DT ATen G § |
wist fer = @ @, TR W
g =t g g g yo frae
e @ an @ odito W o
5 AT oF agrT AT wifee o
W TEF ¥ waw & QoA
s um ¥ A g A a
wfgd | SuarQ €, 39w
& frg whs ofw @ o
g

e ¥ A H gy @

qor wh wafewm i e e

Y SR IFEA ST T Tt N
aa s g afeT smuwr fawmr
W AT § Xy Ay e |

firra-faeen & smgfriorr A
gl ey S A

APRIL 27, 1981
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W@ o8 wreeid Tt e wof
wifge W7 wWiw @ P
fogr e wifge o engfraterer
w Tq¥ ¢u famads W fawds
* xfm N v wrenr P

Wi | 9 g P, T
frer fear ot wifgg | Negw,
I @ qR ¥ wgrewar e Iy
TEq 3T W AT 91 | qar AR
w AR yewR @ Sy ay
TR T WA W Ag Feer
fem &% gk & o1 D ITAT @&
g N W @ A, fer W gEer
0 € W IEY I e qr

T owiEi W AW @ T @
wfeg ¥ fadgw & 5 = s
w1 AfeFw dAw-wy A gHT-AWY
qv A Tifgw | FE IR ) Ae-{T
W ¥, I8 fr uw & ©w ghewr
i ga TF € o1T AT ¥ AT WY
T, Qi wAT g7 IFaq exaEar w

s =g

¥a frage § 5 we A€ 3w
w9 G ISrAT AT A UF  Fafeqr
ds0 W@, T Tma 437,
Ja 7@ &M o @ aR A T v
wgar g {5 frd  grawe ar fegada
n oqfamile [ ¥ I AE g,
afer far wfwsfal &1 g
t I farw W s T
q@r | fufiregr ¥aw 9T 97 wA-
wfl &1 QAT T FA K
yreasar § | 97 whawfEl o
Fed g  wifgy, W GO
e

I & aTey Ay HaNT w fawwr
7 & walt (st wfewrfw) : gnis
A=A, AT Stwwq T gE A-gHEAT

T TR AT T | FIAr ¥
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w TR qren Twar B quet WA

ATF 5747 fear § wite ga wife sY'wfys
faar ImAr 2 rfEge | H€a g¥eAFaraAT

Arg T 3. fo qast wr'ovad firar ¥ =

¥ 21 ga Twar frar mar AT g
waY, AR {ITC A gATT AT
uead frar 3 ST frarmar g g AT
% qfeqTT ) 1@ AT WY FHAWR
AT RArSTAT 1 AN NE
FHeAT Q) § TF F AT FH@AT
BT TATETHCERT & | IT® AT {HF
Fafrarr v afqa s J_/ E A S
WM #) gar@ AT T frg sy §
NN g § 9a ¥ g ofradagar 1
a7 fRd) & e w2 1 §--gEwA
& Tar ¢ @ I WY gEre gare fio
ATGT | G FTEATE A IE! Y =™
a1 dT | Y fAggm @Y AT, 3m
FA Ky raeq § 7 g0 I Ferd
FOTT fRC ST | €8 AT ¥ FAFTE |

ARG geen % Y A9 JFRIAA
erEara NEFAA AT A { W
PR AR FAFAT AR w77 E | A
TR wrgfars are § I angrT 9%
AT FY Fr3ars € A1

METHA & a1 ¥ arAdia @a|@
FET T | I TR AT qgt IR
FTEAA™ WY Frar 37 Ifqn QA
21 373 AT e T AT T
FAQ @mfeay & ot wady § g7 Y
WA AT X F 1 Iq arrg W
4 fi5e € 1 ag N wwTas geaT gE g
TEH I A eq, A0 guaragd e ferr
afe 97 H--gigrrawt N €=
€ &) ag T Arez favtaq g O W
WA Ay 7€ 1 %8 TH AQq § Kfew
TR AT A g7 a7 a% qreqaT AE 2
any § ox A fa ARF sfamT N
fid 2 ar stret

VAISAKHA 7, 1908° (SAKA) trains at-Reoli Jn.

near Bombay (CA) 3t

oft Ttw gwTe feg : {F q@tr T fw

Aer gEiftewe T w1 W gee

wATATEA S F IR Tl wrarar &t
Sa T e[ Fq1 «dl fawrwar ?

oft wfewereln : sama N-grew
AT F &7+ ¥ AT @iferd T
AT FE QL FHTIO ) VYA w9 gona
R P 1T ER TR N W
LA HAT AT | RTARARET B wrETT
97 W) gF AT 4B &1 FAR IR A
o717 € ua W @ gaEr frad aew g
AR 9 NG AT § o qR F
AT &Y § W7 af 3 gErEl A
ATAAT & g7 AT IS § |

SHR] ZAINAL ABEDIN (Jangipur):
Mr. Deputy-Speaker, Sir, we have been-
discussing one of the worst railway:
accident which took place in the receat
past. As a result of this accident
twenty-three persons had been killed
and many others were seriousiy injur-
ed. But, what caused such a mishap?
Who is responsible for this?

In the statement made by the hon.
Minister it has been stated that:

“Prima facie, the cause of the acci-
dent appears to be human failure,
the motor-man of Bandra-Bombay VT
local disregarding signals and collid-
ing with the other train.”

It is needless to say that the Minister
has made the statement on the basis. of
the report he has got from the railway
authority concerned. But, there is still
another version put forward by the
railway operation department which
cannot be set aside without taking it
into- serious consideration.

It is our experience that it generally
happens that whenever any accident, a
major accident or a consequential acci-
dent, whatever it may be, takes place,
it is the motorman or anybody else of
the running staff who is blamed for the
accident.
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[Shri Zainul Abxdin)

lntheput it also hnppened that a
fault was discovered in the s_xgnalhng
system but the signalling staff escaped
with mild punishment or without
punishment whereas the penalty for the
erring motorman was severe. Side by
side a few months back both up and
down train had been given green signal
on the same track at V.T. station and
then an accident was averted due to
the presence of mind of the down local
motorman. In this case the signalling
staff were not punished and the
motorman did not recejve a 1-ord of
appreciation.

Sir, in the particular case under dis-
cussion also Shri R. K. Jain, Divisional
Railway Manager has blamed the
motorman of Bandra-V.T. train v.ith-
out any thorough investigation and
even before official inquiry. But it
appeared in the newspaper that the
Bandra-V.T. train got a signal and the
motorman of this train had also triel
to avert the accident by applying the
emergency brakes when he found that
the train was going to hit the other
train. It alsop appeared in the news-
paper that when the first compartment
of the train crossed the signal post
then only the signal turned red. So.
it will not be wise to think that it is
the disregardq of the motorman which
is alone responsible for the accident.

Sir, it is not a single case of acci-
dent. In reply to a question recently
the hon. Minister had said that in
1980-81 nine hundred and seventy six
accidents occurred in which hundreds
of people lost their lives, a good num-
ber of them were mained and propeily
worth crores of rupees has been damag-
ed. So, the railway accidents have be-
come a regular phenomenon. Apparent-

*ly there may be different causes for
different accidents but there is still tHe
pbssibility that there may be certain
common factors working in all these
accidents. The point I want to ralse
is that we should have to find out
whether the railway system jtself is a
defective one or not. In this connec-
tion I would like to mention that tne
Central Railway Motormen Union
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which submitted a memorandum {ol-
lowing the rail mishap at Matunga in
1966-67 to the Centre but it was of no
avail. The President of the Union has
lodged a complaint to the Railway
Safety Commissioner a year age about
the defect in railway system but nd
action has been taken. After the acci-
dent, as revealed from the newspapet
report, the route relay system at the
Raoli junction has been gealed. Some
doubts have been expressed by the
concerned motormen that the authori-
ties of the route relay system might
set the signal system right if there is
any wrong with a view to proving the
motorman to be guilty. Shri Maneckji,
President” of "'the Central Railway
Motermen's Union had said that moior- -
men had submitted some 15 years ago
a suggestion that a derailment method
should be introduced at the Raoli
junction which is an accident prone
junction. If this is done, the switch
will 'be fixed on the track and the
train being at a slow speed at the
junction the damages if caused at all
waould be minor but nothing has been
dene jn this respect.

Before I put the question I would
like to mention one more thing. In 1978
a high-powered committee under the
Chairmanship =~ of Shri S. M. Sikei,
former Chie! Justice of India was ap-
pointed by the Government to go into
the causes of increasing accidents an‘l
to recommend remedial measures. The
Committee have submitted its regort
long before but the same has not yet
been published. In view of this, ‘L
would like to know whether there was
any fault in the signalling system of
the Raoli Junction at the time of the
accident and whether the Route Relay
system was functioning properly?

The Government hag announced thut
family of those who died in the acci-
dent will be given g financial assist-
ance of Rs. 2,000. those who have
been injured seriously will be jiven
Rs. 1,000 and the other victims will
get Rs. 750. This is not enougn. I
would like to say that among those
who have died in the accident, theve
may be some whp were the ohly breai
earner for the family, Now there may
be no earning member in the family.
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If no help is given, the family may
be destroyed. In such a position
would like to know from the Hon.
Minister whether he proposed to give
jobs to any eligible member of the
family. on compassionate ground.

MR. DEPUTY-SPEAKER: This is a
nice suggestion. The Government may
consgider that.

SHRI ZAINAL ABEDIN: Whether
the Government is in a position to
publish th: Sikri Committee Repo.t
and 1o :mtylement the recommendations
cor tained (he:rein?

Lastl:, Sir, wuether the Governmeat
is going to introduce the derailmeat
method in the Raoli junction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): Sir, the Hon. Member has
got apprehension that we are guilty of
the accident, which took place .t
Raoli Junction.

AN HON. MEMBER: Is there any
doubt?

SHR] MALLIKARJUN: There is an
apprehension in the mind of the Hon.
Member who is guilty of the accident,
which took place at Raoli Junction—
whether the motorman or the oerson
who was operating on Signal. So, 1
would like to clear the apprehension
of the Hon. Member. The responsibility
of the Government is not to make any-
body guilty as such. The fact would
be established after an inquiry oy the
Safety Commissioner of the Railway
as to who is the guilty. The Hon.
Member says the Motorman applied
the Emergency break and so on and
so forth. Neither I was there, nor
was he. So, we should wait for the
report of the Safety Commissioner of
the Railways. Then proper action will
be taken.

So far as compensation is concern-
ed, Rs. 2,000 is only ex-gratia, not the
compensation for the death. Rs. 50,000
is the amount fixed for the death and
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it will be placed before the Ad Hoc
Claims Commissioner. The Railways
have moved for appointment of the
Ad hoc Claims Commissioner. :

In regard to employment to the
eligible children of the dead, the matter
is for the Government and a leniént
view wil]l be taken on it.

MR. DEPUTY-SPEAKER: Shri Hari-
kesh Bahadur. '

SHRI ZAINAL ABEDIN: Sir, he has
not replied to my questions.

MR. DEPUTY-SPEAKER: That is
al] right He has replied. There are
some more Members. Do not take the
time of the House.

SHR1 ZAINAL ABEDIN: But Sir,
my questions have not been replied
to.

MR. DEPUTY-SPEAKER: Please sit
down. -

SHRI HARIKESH BAHADUR (Go-
rakhpur): I am also going to ask ques-
tions with the intention that my ques-
tion will be replied to.

Mr. Deputy-Speaker, Sir, I am
not going to take more than three to
four minutes.

Sir, we are proud of the fact that
Indian Railways are the biggest trans-
port system in Asia and fourth largest
in the world. But it is very unfor-
tunate that today lives of the people
are not secure in the Indian Railways
when they are travelling and many
people are being killed in the accidents.
Robberies, dacoities and such types of
accidents are also taking place very
frequently in the Railways. 1 would
like to quote from the reply of the'
hon. Minister of Rallways in the other™
House on 20th February 1981—Most of
the train accidents which are taking
place, are taking place....

MR. DEPUTY-SPEAKER: Don't.
quote that.

SHRI HARIKESH BAHADUR: At
least, most of the deaths in the acei~-
dents, ‘and most of the accidents which
are taking place, occur only due to:
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human failure. Out of 986 tgiin acci-
dents, 442 were nly because of
human failure, and the rest were there
because of different things, e.g. failure
of mechanical equipment, track defect,
failugte of electric equipment, sabotage
and other things. It means that human
failure has become the main factor.
In this case also, the Minister has
stated this; and it is very clear from
his reply that this case was also a kind
of human fatlure. But what. is. the
Gove ent going ta do in this matter
ultimately? s the hon. Minister gging
to addpt the automatic warning sys-
tem or not? The automatic waming
system has been applied only in 1312
Kms. of railway track, out of 1 lack
Kms. of track, whereas it is most es-
sential to use this. -

This accident was most fatal and
most disastrous. Within hours of the
accident, the emerggncy ward of the
Sion hospital was full of people whe
were crying and full of those who were
victims of tife -gecident. THere was a
continuous announcement, as the hon.
Members aiso said, seeking bload
donations. But when the Television
people were asked to telecast this
message, they did not do it in time.
This is the habit of the Television and
AIR people. They are not giving
enough importance to these matters of
public importance.

The other day I had raised the issue

regarding Kala Azar deaths. That was.

alse not properly reported. Matters of
public importance. are not being pro-
perly put. up by AIR and TV. This is
my charge.
Railways must communicate this te
the: Minister of Information: & Beroad-
casting; becguse: it is. a question. of
joint: responsgibility. That is why 1
am referring to this issue. Whenever
people die, or when mattérs of public
importance are being discussed in this
House, they must be properly report-
ed; jin the. unpoxtam news: bulleding.

They faded. to telecagt this pasticulas

aews when the Railway authprities:
ask_ed them to telecast it in Bombay.:

The hon. Minister of:
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Otheswise, a large .nymber of,p
wauld-have.dopated their blagd.fex. {|
victims. But. it was not. done: Ppro- .

perly.

I would like te know.from the Minis-
ter whether any action is going to
be takenm agaihst people who are:-found
responsible.- for negligence- due. to.
which such accidents take place. I do
not know whether any action is beiag
taken or not. Whenever enquiry com-
mittees are instituted, they give-
their reports and recommendations,
but these recommendations are not be-
ing properly implemented. In this-
connection, I would like to say that
there were three accident enquiry
committees, viz. Kunjru Committee,
Wanchoo Committee and the Sikhrt
Committee. All of them gave their
recommendations, but these recom-
mendations were not inplemented
praperly by the Govemrﬂ‘. Gov-
ernment is respongible for this If
those recommendations had been im-
plemented properly, I think most of
this kind of fatal accidents could
have been avoided.

One more thing I must point out:
this Government has adopted a wrong
process. I had raised this issue 3 or 4
months back also. They are coun-
tinuously giving extensions to senior
officers. I do not know what is thy
reason for their giving extensions to,
those officers whose term has already.
expired. Just 3 or 4 months back
also, there was a change in the Rail-
way Board—in which many. versons
were given extension. Now, the Chair-
man- of the Railway Board has bgen
given this extension. This kind of ex-
tension policy is. ultimately demoraliz-
ing, all the Railway officers. That, is
why they are not doing work pmqorlx,
they. are not looking. into. these. ibings.
properly and this kind of things. -are.
happening very frequenily in the
Reilways. Therefore, this kind of
policy must be denounced, and the
extensions given to such officers must
first.be terminated, So, I would like
to. asly, the hon, Minister whether he.
isrgeing to take any. step-in this. parti-
cular matter.
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Regarding compensation, I would
like to point out this.

MR. DEPUTY-SPEAKER. He has
already replied to that.
13 hrs,

SHRI HARIKESH BAHADUR: For
the air crash, the Government has de-
cided to increase the compensation
from Rs. 1 lakh to Rs. 2 lakhs. Are
the railways also going to consider
this matter and are going to increase
the compensation from Rs. 50,000 to
Rs. 1 lakh? I would like the hon.
Minister to reply to my specific ques-
tions. Again I would like to say that
the hon. Minister should give these
information through you to the whole
House and to the country whether en-
quiries reports will be laid on the
Table of the House; (b) whether the
automatic warning system will be
adopted properly and it will be used
throughout the railway track. There
are several crossings which are un-
manned. Due to them also several ac-
cidents are taking place also. Is the
Government going to decide to man
those crossings so that this kind of
accidents may be avoided. If the Go-
vernment is going to do all these
things, certainly unemployment will
also be eradicated. That is why I am
suggesting that it should be done. Is
the Government going to implement
the recommendations of those three
committees? I also want to know whe-
ther the extension which has been
given to the officers will be terminated
and the compensation amount will be
increased from Rs. 50,000 to Rs. 1

lakh. These are my specific ques- -

tions which I would like the Minis-
ter to answer.

SHRI MALLIKARJUN: As far as
telecasting of accidents is concerned,
immedijately it had been felecast.
There were hundreds of young men
who came forward in the hospital to
donate their blood. I myself personally
witnessed th's. 1 had been there at
about 10 O’clock. There were young-
men to donate their blood. The hos-
pital authority and the doctors them-
selves said, “At the moment, they do
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was the spirit among~the young men.
Therefore, the allegation made by the
hon. member....

MR. DEPUTY-SPEAKER: Mr. Hari-
kesh Bahadur would not have seen
that. :

SHRI MALLIKARJUN: That is
clear. So far as the automatic warn-
ing system is concerned, to make the
drivers alert in order to avoid unto-
ward occurrence of the acc.dents, it
is not only the automatic warning
system which is in practice, the vigil
control device and so many other
things are in operation. So far as the
drivers are concerned, gpart from the
automatic warning system and the
vigil control device, they. have got
coloured light signals, multi-aspect
upper light signals, and sighting
boards also. We are improving the
power of the brakes and so on. Apart
fram that, the drivers are undergoing
psycho-technical tests and so on. Cn
the part of the Government, we are
very very clear. As the hon. Mem-
ber has rightly said that the railways
play a very important role, we are
consc.ous of the fact. So far as the
reccmmendations of the three com-
mittees are concerned, those sre mat-
ters for consideration and examina-
tion, So far-as any arrangement for
compensation is concerned, at the
moment, I cannot commit anything. It
is also a matter for consideration by
the, Government in future.

MR. DEPUTY-SPEAKER: Shri
Chintamani Jena. You put only
questions.

SHRI CHINTAMANI JENA (Bala-
sore): Mr. Deputy-Speaker, Sir, I
would not deliver a long speech, 1
will ask only pointed questions to get
a categorical reply from the hon.
Deputy  Migister. The collision
would have occurred in the broad day
light. So; the:motor man would not
see the light whether a red signal was
given or not. I want to know whether
it was enquired by the hon. Deputy
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Minister who had visited the spot. As
per my information, six persons are
still unconscious who were admitted
in the hospital after sustaining severe
‘njuries because of lack of blood which
couid not be provided. Will the hon.
Minister enquire about it and action
to provide blood to them may kindly
be taken immediately so that these
persons who are still unconscious can
survive.

Is it a fact that the Central Rail-
way Motormen’s Association has sug-
gested the provision of a de-railing
switch on the railway track, which
could have avoided this type of un-
fortunate collision, or at least the loss
would not have been so high? But the
Centra] Railway authorities did not
pay any notice to it and in reply they
said that the existing sigral system is
fool-proof. Is it a fact? If so, were
the Central Railway authorities asked
about it? If not, they should be asked
and the matter should bhe inquired
into and the persons responsible for
this should be takén to task.

Apart from that, there are many
unmanned leve] crossings on the Rail-
ways. Whenever we, the people’s re-
presentatives raise the demand for
level crossing—either manned or un-
manned -the reply given is that the
State Government has to provide the
funds to provide the level crossing.
But such severe accidents have occur-
red several times only because of lack
of level crossings, 1 would likt to know
from the hon. Minister whether for
these level cross’'ngs, either minned or
unmanned, the finances would be
ptovided by the Railway Department.

Apart from this, 1 want to khow one
thing. Whenever this type of urfor-
tunate aecidents occur a committee is
set up and g réport is submitted.
But the reports are submitted so late
that the urgency of the matter has
gone by that time. And nobedy
knows what action is taken by the
Railway Department. Nothing comes
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in public in the Press. So. automati-
cally neither the railway employees
nor the public come to know about
the action taken against the person
who is guilty. So, I would request the
Railway authorities—the Deputy
Minister in the Ministry of Railways—
that after this inquiry report is avall-
able it may please be placed on the
Table of this House and the action
taken agdinst the persons concerned
should slso be given to the Press, so
that the Railway employees may learn
# lessun for the future.

SHRI MALLIKARJUN: So far as
the six persons who are unconscious
in the hospital are concerned, 1 would
like to inform the hon. Member that
there is no lack of blood. But it is
unfortunate that they are still uncon-
scious. I have myself personally seen
them.

And so far as the level crossings
are concerned, accidents do occur at
level crossings and in 1980-81 there
were 90 such accidents wh'ch took
place at level crossings. But, as per
the regulations, it is the State Go-
vernment which has to come forward.
But I would like to inform the House
that whatever amount Is initially con-
tributed by the State Government will
te reimbursed from the safety furd of
the Railways. It is a matter of time.
1 would therefore request hon. Mem-
bers to take up their demands with
the respective State Governments so
that in the overall interests it will be
m.ore useful.

So far as talking action against the
guilty is concerned, we will definitely
take action and it is for that reason
only that an irquiry has been ordered.

MR. DEPUTY-SPEAKER: Shri Su-
dhir Giri. Please be brief.

SHRI SUDHIR GIR] (Contal): But
1 have fo formulate my question.

MR. DEPUTY-SPEAKER: Any new
points, you mention. Don’t make a
speech. We have already spent 1 hour
13 minutes on this. Your own party
colleagus hag speken,
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SHRI SUDHIR GIRT: Railway acci-
dents are taking place very frequen-
tly. We have be2n accustomed to
listening to stereotyped answers of
Ministers and the Covernment is in
the habit of giving such gnswers very
frequently.

I want {o make it clear that every
railway accident has three factors
The first is the instrumental factor.
That is, whenev:r an accident takes
piace, there may “e machinery failure.
Secracly, there is human failure
factor. That is, men who are working
to run the train also constitute a
factor in railway accidents. The third
factor are the victims who lose their
lives and property.

As regards the first ] want to
make it clear to the House that there
are records to prove that steam-
engines purchased between 1903 and
1905 were reconditioned in 1930—33
and these engines are still being put
to use, The first two batches of elec-
tric and diesel engines have comple-
ted their assured life. These engines
are requireq to be overhaulej but
such periodical overbauling is long
over-due. There is an information that
11.8 per cent of traction coaches, 19.8
per cent of conventional coaches,
17.25 per cent of wagons, 11.2 per cent
of electric locomotives and 22.6 per
cent of motor coaches based in Kanch-
rapara workshop are remaining con-
stantly P.C.H. overdue, i.e. periodical
overhauling over-due. The position on
all<India scale ‘must be defmitely
serious, .

According to the Menezes Panal re-
port, there has been no research in
regard to the disturbance caused.to
the points and signals due to induced
current from the high voltage electri-
fied traction areas. Fourthly, Ilines,
coaches, signalling systems and other
Instruments Tequire immediate re-
pairs and replacement. There is also a
report that cable work was being done
near the site of the present accident.
Precaution was not taken as to whe-
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ther such cable work could affect the
signalling system.

As regards the second factor, 1
would like to point out that the men
are working with lines, instruments
and machines and there is an element
of fatigue in all human beings. Men
can work efficiently and quickly if
they are given rest. The I LL O has
already formulated a programme for
improvement of working conditions
and environment for all transport in-
dustries. A multi-disciplinary expert
mission visited India in 1978. We want
to know whether that mission was-
informed of the length of the working
hours of the locomen staff and the
workmen of the railways. The Com-
mittee on Running Allowance has
given its report to the Government. In
that report it has been pointed out
the working hours that is, 8 hours
should be reduced to 6 hours, thereby
giving four periods of maction. I want
to know whether the Government is
ready to implement the recommen-
dations of that Committee,

Government has declared compen-
sation. But in view of the inadequ-
acy of the compensation declareq to
be given to the victms, my predeces-
sor, Shri Zainal Abedin has raised a
point that some jobs should be pro-
vided to the close relatives of the
victims. I do emphasise this fact
that there may be some persons who
have been injured and have become
permanently unfit for work. I also,
therefore, request and appeal to the
Government to provide jobs to the
close relatives of those who have died
and those who have become perma-
nently unfit for work, In view of this,
1 put the following questions:

(a) How much time will -the
GGovernment take to repair and rep-
lace the old worn out engines, instru-
ments, lines etc. which are the roots
of such accldents?
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(b) Is the Government prepared to
reduce the working hours of the rail-
waymen as suggested by the Commit-
tee on Running Allowance and diffe-
rent uniong of railway workers, 80
as to keep the working men efficient,
prompt and zealous in their work?

(c) Is the Government ready to
provide employment to the respective
close relatives of the men affected by
the accident?

(d) Would the hon. Minister let the
House know the number of accidents
occurred during the period when Tri-
pathiji was incharge and during Pan-
deyji’s regime and the regime of the
present Chairman of the Railway
Board?

MR. DEPUTY-SPEAKER: It is not
correct. Why do you bring in perso-
nalities?

SHRI SUDHIR GIRI: I am just de-
manding answer because the present
Chairman of the Railway Board has
been boasting of doing so many things.

MR. DEPUTY-SPEAKER:
low the last question.

I disal-

SHR] MALLIKARJUN: [n 1980-81,
1013 accidents had taken place, There
were three factors which were pri-
marily responsible for these accidents.
There were about 304 accidents due to
the failure of mechanical equipment,
43 due to the failure of track and one
due to electrical equipment. Ag far as
human failure 1is concerned, there
were about 98 accidents which had
ocurred because of that,

So far ag the question of reducing
the working hours of locomen and
other things are concerned, proper
attention has been given to the loco-
men from time to tiime. They have
been given all the requisite things.
They undergo regular test and so on
and so forth. The apprehension that
accidents occur because of locomen i3
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not r.ght. Even when they are on
duty, breathalyser test is also con-
ducted and the Railways are very very
conscious to reduce the recurrence of.
the accidents as they are occurring of
end on....

So far as the victims are concerned,
we do have sympathetic attitude to-
wards them.

13.21 hrs.

The Lok Sabha adjourned for Lunch
till twenty minutes past Fourteen of
the clock.

D

The Lok Sabha re-assembled after
Lunch at twentyfive minutes past
Fourteen of the Clock.

[SuRr HARINATHA MISHRA in the
Chair]
MATTERS UNDER RULE 377

(i) PENDING APRLICATIONS FROM
FREEDOM FIGHTERS FOR PENSION

MR. CHAIRMAN: Matters under
rule 377. Shri Ram Nagina Mishra.

=t 7w awt faw (83wqR ) -
awmafa AgRE, IA-NAW & nfuwiw
aFAar-gam-&nfaal AN awdifas
T g )1 T & wax
weeaqel WY ViR fagg & | amfan
qfl AEEa N HAF Y AT LW F aFy
#qx fod wg, f&g ses agfam
IAT AR AL H w71 ¥ W
aAErd g fe dwei 0 wmawar
s & §, fom o Tawr waw
Ta 9w 9 & 1 A A
FAqZ A afqar AAq% # 50 ¥ FW
¥ T@momaAr Guw darr §, fawe
fur et gk &, o e fAgma: s
/Y QIR FER aAfEa wAw i
7wy o fag § ) ot ST EA wEw
AT I @Al aurw &y qere

& tQrowmgmEyd  frwa o &

-
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ArAda WA WEEA AT WA WIH
AEqR ¥ o fadeT & o1 wrEfEq
war § o mfadss sfaa sdard
g1 Wt fmodEl ¥ owAr ader
Ty A T Wz faar wre 3 Aew
WTTHT GBI WEgA ¥ RE | ag
aw & fowg i wraq & fag s«
Fiama gl

g & Adi wERy ufvar 1w
q¢ FTHTEN FC S Q=T q4H
garfadi &1 qga I AN A
wTsTdr % fog w97 adww 99
L GO O

(ii) NEED TO PRESERVE FORESTS OF
WyNAD IN KERALA.

SHRI V.- S. VIJAYARAGHAVAN
(Palghat): Sir, I wish to raise a very
:mportant issue concerning the large-
scale deforestation in Wynad in
Karala.

Wynad used to have a salubrious
climate owing mainly to the abun-
dance of ever-green forests. Mahatma
Gandhi had once described Wynad as
the Kashmir of Kerala. It is lying
adjacent to Mudumala in Tamilnadu
and Bandipur in Karnataka. In 1973,
the Government of Kerala declered it
a wild-life sanctuary. The fertile soil
and high rainfall in this area helped
the high rate of yield of plantation
crops like coffee, pepper, orange etc. .

But, today the whole scenario has
changed. The salubrious climate of
Wynad has changed. It is becom'ng
hotter and hotter every year. The na-
tural streams and fountains = are
slowly becoming dry. At this rate, be-
fore long this place will become totally
inhospitable.

The main cause of this alarming
situation is the large-scale indlscrimi-
nate deforestation that has taken place
in Wynad, Today, the plantation crops
are dying out due to the attack of
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some pests caused by the change
in the climate pattern. Drink-
ing water is getting scarce  as
the perennial water source is drying
up. The Noolphuzha river, which used
to flood the entire region, is slowly
drying up. At this rate, the proposed
Noolphuzha Project, which is suppos-
ed to irrigate Noolpuzba, Nenmeni and
Sultan Battery Panchayats, will have
to be abandoned. ’

The State Government is trying to
plant tesk and eucalyptus in these
areas. But these trees will aggravate
the problem as the existing water
source in their vicinity will also dry
up.

Wynad forests are a treasure house
of rare valuable herbs of great medi-
cinal value. Deforestation has des-
troyed most of these herbs,

In these circumstances, it is our
duty to protect these forests if we
want to survive. Therefore, I urge
upon the Central Government to issue
necessary instructions to the State Go-
vernment So that the deforestation is
put to an end and the precious forests
are preserved.

(iii) NEED FOR A RAILWAY LINE
BETWEEN PHALODI AND KoOLIYAT
TO ESTABLISH A LINK BETWIEN
JAISALMER AND DELHI

o xfy wx o (arERe) LT
Td FaadT 9% T i s 70,
000 a7 firstslzs & $ot gut & 1 o
& ¥ Wi & FwAr oF gheam
S ¥ gagr dawe wrgfe T )

917 TF nianmA * gfer & ag
A 2w %1 97 & fyow da § o o
FF QTHIT X TMEAR QTHIT
grer amm?uﬁaariﬂmf@tl N

a7 TF AT qfrwH) frraedt

& ¥ AgeAqel AT § | FAAAT g
N gfez ¥ T & T wgeayqel ewm
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Tyt 3 1 fadd) qdzw wfa ag gart
wrETAgLadg 13t faga
378 17 %) an7eq, } 97 A face)
¥ HanYT A% & fag Ta€ & aaweqr

04 7AY AT TR AN AT
1974 ¥ QU679 Q7 [9€RIT & W4QT
U7 ST FAAXT TF W7 A B QA
wgall w i o faevsar @
A wg APt TAfRa FE WY IJFFHr g
waAt w1 g A arghe wifwa oA
st Xaak? qdz7 N gfec T wrea 3
Al afes gfrard m=a dFwnman

Readc ¥ fest N NTX 3 fag
8 ¥ FAE™I 110 feareT a
TATATEA R TATAT HIARAF § | AT
frarma ¥ HAE ¥ NAma T A
3 faq dize Twva fagtrer gonfaafar
af'mT Y 1950 ¥ {71 %7 fRar ar |
FiqgT frarga M ¥ WL AFT N
dra ATA I@F FAAT FAAT AN Y
ardl F Jrq A 2 R A AG SEA
AT argd & fagio § ¥ wafq A
gt ke fawia amdt N wfearg
FART A7 ArAT 3T ATE 7T [4ST
*3 A fagty 7 fear a1t g  fFa
F FIOO ULEATT Tid 3 Frnadt sa
tf g coa kgl

st 7% Wmraa wHW: WY
& frevar faFi Farggr § 1 wa:
Xaad? fax ¥ arq giq NEYr 0F
Mtfain‘?m?anm%ng%r
o® IIGH |

1 /x T A §f-z-it ™
geagat eara T 1 facga, ¥AAreE,
Tifredie, Tt T2, AT O HE
& s ot qafea were } )
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TTSEQIA AGTAT A @ A ¥
QAT a@ ¥ v @Y AT A
RNEINTHFIH ARG L

wa: ¥ad g & i wiv § o
s & 1ama aw 110 fedNee
Tax Arew 2w % fre¥ Dwradt da §
Higfa 77 1981-82 ¥ yefag
aﬁ'#. AR AT F7 f@AT) TToEqA)

da ) a7ar K arawas wm w1 qfa
q&l

(iv) NEED FOR AN ADBITIONAL RAIL
RESERVATION COUNTER AT BoMEAY
FOR BOMBAY-AHMEDABAD ROUTE.

oft et Wit WYt (AgainT):
Terg otv wgweTATR R i Wi AR
3 fa¥ a} fgq J@mfeql & s &
Sarar Wi e g ¥, Fawes e 3 faad
¥ A N AT 77 AT § | gy 79
|AEAT QUi wTAW W AIwwr fewe
T FTA QAT | fa9 TaTT@HIR
¥ o4 Aar fragwd argeey A@IIATE,
T TE7 TFTE {+ZA 97 W) @A AT
w(fgd faad NI g% 31 g1 a4 | fad
q R yE e d Ry iy o
FAT A 92} aF L 74T ITAl § WiT
frs®ma ) @4} g w1 W @
wfal arfadt € gfaar 3 f*6F =g
¥ga W s fradwa e sl mia
AT AT AURY | FOTHA §F N 3N
qraT ¥ WS 99 T § ¥ gAmnd
% fax fradwa’ w7 wis o Qi
feata W TR AT wvfe¥ o et
farao Tfaee & W) A [ foad
f IET B AR B TV WLZWTT F
afrygra fradmr s v Ao
# qargr ST w1 qg@aa fae w30
59 faq qf wgRa@AR €M 97 0%
yrard s & 9frar B N et
JqE A-H* A & #37 A7 IN AW
TTeT GYET AUy | R NI ) el



333 Matters under

N grafe 70 A g2 R
WARET ¥ A frad Wt & AT
NFwT w7 ok Neme gy yani
arv{!taﬂraq‘mmmfmﬂamm
¥ fwa av 4

& o wvar g, far oot & a:f
TA TR I 7 R g |

(v) NEED 70 CONTINUE THE PAYMENT
OF PROJECT ALLOWANCE TO
EMpPLOYEEs OF FARAKKA Pro-

. JECT. o

SHR] ZAINAL ABEDIN (Jangipur):

Sir, under Rule 377 I raise the fcllow-
ing matter of urgent public impor-
tance  —

Farakka project. authorit.es have

announced discontinuance of payment
of project allowance to the project
employees with effect from April,
1981, Without any vafld reasan. . The
project allowance at the rate of 20
per cent was sanctioned to the project
employees and workers-on account of
disadvantageous conditions prevailing
in the area like lack of market.ng faci-
lities, medical and schooling facilities,
etc. As and when the conditions im-
proved, the project allowance was
reduced from 20 per cent to 13 per
cent. But while the project is com-
pleted dxsadvantages mainly, of high
cost of living due to heavy influx of
People into the -area- will persist. “Fill
the amenities and facilities are not
made easily available to the workers
b_y proper upliftment of the soeial en-
vironment within the project area- and
.the economic stability is restored,
there is no reason why the project
allowance ghould be discontinued.
furthermore, the workers engaged at
the deposit work of N.T.P.C. Ganga
Brahmaputra Link survey works and
some works of State Irrigaiion De-
partment are being pajq the project
allowance. Almost all the trade
unions functioning in the Farakka pro-
ject have unanimously demanded that
project allowance at the rate of 15 per
cent should be continued, This is a
just demand. I, therefore, urge vpon
the Government to pass orders to the
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Farakka Barrage authorities to con-
tinue the payment of project allowance
to the employees and workers of the
project.

(vi) ALLEGED SMAsx;uNc OF A
PHOTOGRAPH OF DR. AMBEDKAR
1N KANPUR .BY A POLICE Sus-
INSPECTOR.

&t T fawra o (geigE)
TF ®IT wIgfee wifa od @q-arfa
* wment & Wt qeq fafem ¢ o
viawfa % IAE fga‘t A T ¥
fra sears o a<dl &, @A e
SutRA gTeT gAwt diw et fEAr
W & o T g T Tt A
a1 @ § ma 3w ¥ FOY 2faan
¥ wT 9E¥ | W ag W
gzt 1 forp § areaT wgATE |

#a feai®x 26 md7, 1981 FY
AT FEAFH T, EESFC Sy
F faafexr & s & o o Tw
Mg FEEAT ARIE HOYW X F
|a sy ) ol qar ¥ s
w41 A F@FT I vg wyr fwowgn
T wEEe &1 97 T aer § )
qfgmmd QA W fi | S FTq
qeT a1 war =T fy wwEAs qE
F or gaxee gk & faadr
qT | FSEAFEY ¥ A A Iree
A T THET  WEERT & WREr
w1 FFAR 3T fom o st
N g0 avg T2 | wfEgEATH T we
gE g i | dqd qgdr W mRERT
A wefeaw, faedt § o1 swrqEws
Fr afawr w1 wfea ax faar mr
q | wrrer ¥ dftg asl Faw
W& ¥4 aIg T wEAl T WYY
dfrarr  famfar =1, wwEsT w1
g wmamfa fegr sw & g
aw & faqg wa& # avd § o A
¥ w f5 & mw @we o
Y & 1 ¢ & qfae e &
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[ mfaare arear] o

WA I4 AT-ERIET PN
qralr agt I3 I ;1 A v
adf @

g Wiz wwar § 1 wqrAlg

A H ey Qg & W 9y @
wdT v @R

. & e A gin. sl g .fe
7RI wierry I8 @ W
'R faarfgal s fowr & 99
# T L A9T 927 ¥ x4y 2 fw
%4 ayg wen gl ad
LAl (G

MR CHAIRMAN: Certainly, this is
a matter of concern as jt affects the
sentiments of a large number of

people and I hope the Government
will take due notice of the matter.

1442 hrs,
FINANCE BILL, 1981—Contd,

MR. CHAIRMAN: Mr. M. C. Daga
to continue his speech. He has already
taken 15 miautes,

W& WTT (FAAT IFA 7|
Wt Awwsw Rt . (9reY)
qEHY fadr v W, IaaT TR
gar
anrefa s - Xq Fav fqaw
& gyan foadr @ e, ag fr
Afmr wre qarg s feear awg o
a7 7
ot guwrr I AmEr gz
fearr &, adffe fage & fafres
g% qifqanied wead A
fgd % & 39 gma Jmvda g
gafed @ ama <4 |
- gawafa wdEe, & 24 wlw
N g% am wg @ 91 fe wwww
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AN wee AFATH, W AR
st s W, | A W o
unfey dzwws ¥, wEwr w7
W7 guisa W ¥ Aw@AT wq A
fear mar, W wwEY QT 7 wv
qET A AR WTANS & g A

W & A7 hw vy §, o
@ aw q ofoorm WA BN

arQw 22 wYr 23 wiw & fxa
J& wrw fawm & w wwhe
1z o qgi SRR wEEa fawad
& fao I ol AW F wEre
a v wa guAr fear, fam &
saafeqt ¥ Ja vy FEFTI@T
w1 whwg fear wh IEE
I AT fear @y zgr 97 few
yare faamad Y ) wrara ggAwAT
mar, fra TR I4F W wre, TR
¥ i g & 1 FEE 9 40
gwdawn F wAamha@ F AR
0

# o& I@ N "R QNET
an W faamr amwar g @
Y¥9a ¥ {TF * TH WA aqew
W oFgh ANE 3, ol ug °F T
g 5 oo oW oAz o
aAfle azE agr AR ¥, S fE
qal Wv wEaETd A Ww gar g
o gAR wrAAg faw war & oW
wedz foyr, s wmwe fowm &
Hn g 97 FAG F7 wrge foera
& fag gAaAT ®F g 7 A7 I LAY
agt A4 HAl TRIERE W W
woget fomee & w fad @
o xq TER AN AT geaw, wfa-
fafat A & sl gTQ WA
wi w1 azeq W AT IE XS
T g A W oAy W WA W
@ At ¢ a9 | Feemrier
wraT wifgd a1 A fawmer v wifge
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aR 7w  f& qewga wm
¥ ¥ ¥ fggeam & o yo g,
& vz @ at fv a4 g7 F I
o w7 3§ § frgA @ ww
A & @ § w7 T -
#ifaw. ..

Wo FHTEE WILFMT  (s71771¢)
®A T AT WIF WET |

fag avg 3 ¥ AW 9 9@
X §, AT AEHWG T A ATQFT
t fe¥ sx xw /A & @mr ar,,
(e )

ut AW wy g - §Y faer @

am w& frar &

Why do you feel like this?

Yo ®IE® WILFAT : TEA gl
f@ oF A w34 F 7 1 F FAA
Fg4r wgar g & & swasx «&
ar, & 10 A Fg AT 1 N TY
wgr a¢ gur, ¥y Famdss feard
fear & &% 74% fave g fo =i
Wt g4 mrefm F  fadme @9
IS, I AT FW oFL G G
A wq@ Awte ¥ I9F fqams g oo
gz fgd, ¥ sH@ FT OFE A
qEA FAYA F1 JOE I, G AQ
Ja@ w0 wrEdr F@ & W) o &g
fggea &1 1§ =R R,
(vawrm)
MR. CHAIRMAN: Dr, Faroog, I
am told that you have been given an
opportunity to state your position. ..

DR. FAROOQ ABDULLAH; Why I
rise was that a Member of Parliament
was wrongly informed that I was
there.

.MR. CHAIRMAN: You have given
your version.

J

Y Fweew gm o gwwfa S,
R owEarad ¥ 3z wm@Ar
wa faw @dr ¥ Ve fear
3Iq AWy I FAWT TAT 9T, .,
(maegm™) wx TR FAY A T
FAT. , . (vowA) '

awwfa agitw : wmw AD M
g1 dfag 1 g ¥ ft @A F
a7 | TMo HEH WFFAT AT
TFIHAMS AT 92X ¥ | IR
aga @t #qiir | fadr wTvor A IAE
waqg #§ feqr w1 A% 1 ¥y &
faatzieag foag & 1 @ avg A
FF 4gIA? wvA H TF gal &
farg @i, g weer @ &1

ot q® = yow ¢ qy oA A
faar | & Fi& s @ T,
¥M FZAT ATEY §. ... (SAMA)
v w1 & f& qur wewtd ¥ 9w
g

aaefa agaw . uEr wed-
FOT q1 o S JAfwT 1 ymF
Jy & fau Faw 3@ fewy ay
g g (waEm)

1 AW WA I JAREA W
F 3 ¥ 4@t @ gf o | pd
Y 7 3AAfeamr fear ar | siw
G} ki afz ag amr s, . ..

gumfa aNew ;. ugi 9w
aig ® F§ grOAfarTa@m FgaT
f& = siw ¥ 9v qdEr feafy
g, @ g a. ..., wnd Af §
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI

P. VENKATASUBBAIAH): The
hon. Member has not named anyobdy.

SHRI MOOL CHAND DAGA: No,
no. In every paper it has come that



339 Finance Bill, 1981
(Shri Mool Chand Daga])

forty persons were injured, ¢Inter-
ruptions) And.they were thrown into
the Dal Lake. All these things were
done. deliberately ‘with a design. All
pPeeple, assembled there had to go

back. i wrar g7 OF famet § 1.

MR. CHAIRMAN: Excuse me, Mr.
Daga. So far as the question of the
incident as a whole is concerned, you
have "every right to refer to it and,
refer to it, vigorously and eloquently.
But, to name a particular gentleman,
is not correct. (Interruptions)

SHRI MOOL CHAND DAGA: 1
have not taken anyBody’s narme. I am
against naming anybody whoever he
may be.

MR. CHAIRMAN: That should be
the attitude.

o q® W IO oo F o AR
g, W 7T 6t gra Fyav @, L.
(waena) o fr wzqa & w=m
wrgar § fr 43 fodi amafta azeq @
arq 78 farn 1 #3 A ag Irash T
# a1 7z wga1 g_ fx g wae & wB-
g7 Twr &, for e aaffow arr
*E WX X §— WAL H7E 37 ATAT
Y, A TTRY 57 aFT ALY AT wifga

&t & 71 wear gé, gar? gaAma
qIF ;A A 7 7R, ¥}1 Jg WAATH
I AN L ? VST F a@ag I am
R asw iz AT IAE 1 A
wzAr g€, ag ANoaE T8 I
# fag 2 § 1 2 o ¥ wwfEr wT
a1 wrfge |

awafragien g T FY A@tw
FTATAZY § I T AERHY Fwhe

TS E 7
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oft gAweT o WO A HA A,
ag A gfaww {1 (vwwww) & wwy -
oA AT AGIE .

SHRI P. VENKATASUBBAIAH:
You have already given your ruling
that about the incident which .- bas
happened, every Member has got
every right to highlight it. But, it
should not be in a manner as to im-
pute certain motived. On the incident
as such, it js his duty to highhght it.

PROF. N. G. RANGA (Guntur) He
has not mentioned any name. He has
not, done anything ‘offensivé to any-
body. I cannot understand why any-
one should object if he refers to what
has happened in Kashmir the other
day. (Interruptionms).

MR. CHAIRMAN: Excuse me. The
.whole thing has been taken note of,
and I think has been taperecorded
also, My feeling is that certain names
were uttered directly or indirectly.
Anyway, let the chapter be closed.
You may refer to the incident.

SHRI P. VENKATASUBBAIAH:
You cannot stop him from referrmg
to this incident.

ot ww weg T K oy wEAT T
ar f& ga1dt Qi 7 N s
ws g & & g faw g wonE
gy ¥t =qaEay I F {70 w7 g
§ arfs Ry w1l qEEr @
fraTr aawt ST IS I, ATWT T
faaft gaafe a1 &1 @ & w8 w0
FIMAD IR I ad T T
gt o wrfewer 17-11-80 % frar
ot fyaq fear d

“The Union Government has ap-
pointed a highpowered body to
check whether various fiscal bene-
fits meant for weaker sections are
really reaching them. The only valid
criticism ggainst this move can be
that it is several years too late and
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crores of rupees meant for the poor
have already been siphoned off by
cheats who belong to the stronger
sections of society having political
clout. The working of eooperative
societies, for = instance, clearly
shows how dishonest local politici-
ahg in leagte with etjually dishonest
low-level bureaucrats are depriving
the poor of vast funds earmarked
for their benefit.”

Tq & forar § fr Qoo wizz M
gaufw St € 7 FAT FT IF {707
gan IS | o gavfr S wf qg qds
& qrq 78 930, 6 T F1 IF § @
A S g A e A} 397
feg 73 ¥ wrraTsz gar & w1k fom
TER § TG TAIfGE AT AT IS
fafeada g aimrad g swwa g
aZ it wifesd & M IT 7 7330,
T Q1Y F3F o frar d fe gardh
gt 78 ¥ 9w g T 9. .

wwiefa WA I WRE, WA
o wRres 1 e

ot aW W T L A wRE |

“He added that the ‘main chunk
of this meney had gone to ‘big land-
lords and some influential per-
sons.’.”

W FFRO FCE 7 g AN
I7 7gd § 5 T w1 7 TRa g
g Al F URT A9 frw ard A
Iq FHRO FATY ? I FOFXA
f& ot gararfer Qe § @ AR &
T 3 o ag AN F qgy fa=itfad 3@
N = I §, W g
IT ¥ 717 q% L) TG T I AT FHiqQ
il 73 G ¢ | wr & faw oF ST
dar wigar § 1 W qErArfeER d9
qifefesq & 27 Aq%4T 1980 FY TF
wifews frear &, saq 9=314  aasman
Doy

“The eorresponding requirement
for credit will be Rs. 5,280 crore. In
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the Central Budget for 1980-81, the
allocation for small farmer develop-
ment programmes wag Rs. 56 crore.
Even assuming that this entire sum
ig available for use gg subsidies,
simple arithmatic wil] show that it
will take not less than 44 years to
cover the target group.’

7z A FAT, AP FATA 300
FO fradi & gaofe Qararai § @
FRAETIM Aqar fs ow
aradf & ot g wwd | foer wwl of
ST g, OF ar A Aez Mfegde
arferdy @ & s OF T & oty
mifceRe qtfird; | ag o W WY *fer
sifcree ofqd: @ =9 & a8 O wt
%r%%trag'zﬁmﬁm%wqui
F § frg § 7g $4 g 70 w7
FHY | T AR AT F1 7w ag &
fF wra & Dag 1T F oy TE g
g&di | {57 B AT FIT I ARY
& 98 FIT IS FEY AHJT | TAfAC F w19
F1 £qT9 TH TTH (ST TRAT A7 K (<
ag g1 Frgar av & feggeam 7 A
TOR §T § I F T w1Owr§ wraan
i LTI

wrs fggeam g eaate a8 g€,
7 £ 5 o7 g@E9 gIR IO
&9 7 AU §HZT FG0 Graamy F
fag | #feq 9 gaR FAT Fr gl
FIAT WF &/ I TE & fHaq qore
W fEq =8 800 FUT & 9|
ar weat 737 frara a1 ws &t
FUT §AT 3 912 % iz qw faw &
T H) grea A FTHIT AR & b Fwarg
FAIA T aFAT § ? wra Fmw A oy
A ¥ a8 WS ueB QA A
€ ¥ TART I ¥ 3 gw
Tisa aTHiR fem@ wfiaT qadrE
fed aFiigr I sT ¥ @iMA
TLTHH | WAT VG JTMT |
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[ 7= w= ¥TMT)
7l qz1 axd) § M DRTTT W TR
aftgrawad § | fea war7 ¥ wra ganfa

T ZEaNT &Y g1 & ag ¥ wrew) xarar
wrgar qr Afwq a3 fag ana A&

WTa AT NAATT HAQ T4 T8
ATNE? awrwwag g fe gArd
Raaret § qfexw GawadT T R
WX wie wrfadaasroradi ) a
grQ wfea Tomrfaat & @fva Qe
g vk § 1 xafag I7ar § N e
NrIAmAT 1w A g fw
e TrA d ARHT AT AR H afw
AT | 4% @ faw wiEa w1 aifas
fad X% wravas g | JaR AR
2w fawra & Tq 97T QIO I AFATE |
(veregr®) avrafasty, § ) A19= wAAA
H AT ARAT § | AT IR TTATATA
3 ureadT @ I ERfAg AR sTE A
faugs fag a7 |

% angr 3. QA AIATT WG
AT & Ffwa fag gmar 3 pvr wr
IARY A FTAT AEY § TG AAFTAE)
TR FT7 T T AT A, N A gF A9
THS F7 7 § IAFTITAM AF AW A
aff frasarg | wfAg adE) v a3
FAY 719 gET AL AET |

wwmafe wgYw : TraEgqmA v &
aredaT a®T q7 AT WT TART,
%3 ag wga @ feal f 3 faaf arz &
TR & wrska w7 A7 |

st o ot afwet (TaZaa) ¢
awrefa wea, & wresr 7T wArQ
& for are 78 A Ageagel wreea faa
q7 NAY F79¥%7 y2A fFar. ..

et agneg : & gad W varar
QITHT AT EAT AT AT AT F
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AT W7 &, 7ga ) w7 vy { wigw
¥ ufuw aai § @ &T

ot T ek qfaet : qregae, faew
M wr i A far e taga =
N § 8% w§ wAAla sz WY A
gArd | et aw e N vaifasa ag, faeg
Tq ¥38 & A1 fRar g1 IAw
g A garamiw ...\

awttr AR § A€ ¥ AR
sqifa & w1

ot 7w e qfaer : @ WA
fasr 3 arxeg ¥ foq foa amay g
s&rw TTAAT Tfge 91 fE i faw
qgrTa w1 awFar fred) W wg A
fasfl—37 a1 7141 7 SrEFT T AT
IUT AT FT €A1 AIHEF FF W@
AT TAT I+ ug W 3¢ fRar fw
ST KAl S OF F9 7 €} fawra w7
FrgaT & | AfFT ¥ I AR frmmr
ararg, fF 1o ¥ 99 ) oA
faQY wredtera @ foafed & 9« AR
AarroreTRz 3 A e i Afw’”’
AT TR 4 AT W &Y TF &) WA Aar fY
fa=g g1 a1 f& ghma arfzarfagy
arFeHl yarT Tnfaefas 7@ § | uE-
ara gfrer ot ) Y forgix qaTHET AmI
FazT A wgarvrgarg feaa dvrazq
§ arery § A A A fawa ¢, Ja¥ @
oY FY AT FT AT & | T A AY
qradia faw q& AT €@ AT A9
wega fear g, 99% a § AN FEAA
faw arar &, ag aga ¥mfas T wiv dw
% aftfeafaqt wiv gifes ss@t &
qAAr7 g | & ag «t wg7 Tgaryg_fw
fred ad wredw feqrdde ¥ aqw aw
F N AT FY IARIT AT TE14 &
N wrdww fru §, T wree amA ) e
aTg ¥ gaw) wd syaeqr oreere firdfl
gt o7, a® gAy wTAr weer fwar
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¥ RwT A gRear N @ 21
wfawa @, IaF T2 T 13 Ffawa
fwar | afy Y, gl T F wwA A gwrQy
ATH A, A T e 7 Aqea &,
B3l daaffa G A Far fFwar
qen-qw AN fagre 3 FAwW
Y ag faadt 3 d9eT § g, A
%27 ¥ § M7 grEediaq feeq@ay 73
&, fram 177 937 ArAar § w7 faa
A8 A TR &I wd-saqeq A Q777
£ {341 97, I9F & A14 3 717 g
&I FT HEqa faa faw qa) o 717
§, 398 fapraa 17 A3m F1ERIGTT
qGT & | A Hd—anFEaT farsFT e
AT T 9, A1 A ATET 97 FAA Y
Farr

&ar i &% w31 v ag agaqa faa
T W T fam T AAAgY g gD
oY w7 A o7 fawre FEAT AT )|
ATA RN A fqa G NF185317 TR AT
N M wrwfaa F7ar argar g_ fw 3w
FAR 7RI F 7T T TFeRAT & fad
o1 A4 §, I+ TH AT W I3TAT AT
W17 ag ara @ AEAW B A1 F ) g
fafrga atr ¥ d=w#m & Tar afrada
AT g, wWifs ar fgegam  #1
T ¥) fra avg ¥ Fadsa wrfeq
IRT T fFar qrar , Ay ast
I AT § | 97 gA afsaw ax¥ & fag
ARXE, IRIA T I E, N a7 Tq TH907
) T v A § | g@foe Fag wgar
w1gar g & gawr anra @ar Trfgg o
¥ araa gafae da ot & wgar T
f& 4 tu o w A Fal Y 3% @A
oYr fer fafear atr & art 3w *
urstare £ WY g, @ 97 faig
AT 71fRT |

18 hrs."

BT AW T A ATHTA §, AT &R
W FN 9T qIEqT FEET AT
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rgar ¢, AfFT wiwe @ A7 A 51
wfawa £} srag) A g | A9 4T
& =1 776 T § AR PR A
&xm nfgwrd R fs oo arv §, wrear
Y arfg, IFER fow oF oo @ w?
I gRefwar wiv fafada am &
AT AT I FANT BT A A7 I
15-16 FAT To # 7ifwr wra gk,
AfeT GREQT FT gF G QX ArAr T
& 1 Y 7 3g fa=re g o oY wEHA
fawrn & o197 AR A E, AT TR
faw W} TaY sgxeaT § fa IT® qg ONT
HI7T AT, *F71fF 7€ avt T A7 §
e fog avg ¥ STRTFATE AT |

¥ #gaT1 F1gar g fr ¥e-298 WIT
TATH 39 ¥ N LHear g, 9a W
fafrag v § aTAFY W7 AT ATHT
f fagre Fa@r g, fad e g <N
FATARITEIE IAG FH AN 1AW §
aRfcaT & AT A AAFTA FT W@ qT
Tet sfasaw w9 & 35 wfqwa
g wafs g W F 70 whoma
¢ oF T AM FW FAT AR
g ok w1 3= 70 whowma TEA
IF A A JIT WTEr g A SAST
IR AT N STaT & | AT A
gixr & fF swar frge &t @
o 2@ 7 A& g & Far e
FOOT R AT AT & | SAFAAT
¥ fmtw & fog ot T § @
A fafesq alt & a< ®T T
gy | TEy SOW S WA §,
IEF) TT FT [T Ar0gw | A
ot sTr ot w7 WA & w0
FCOUA FI Ao § OEATA & AN
frear or @gr & | wafaw & sy ot
§ fAm s T g fF oo¥
TR & AT wi-sqeqr & WM
TG F qUT IAW FQ § IR A%
F@& "W qQAT AT |
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dar oft ww A g 1w
LU A
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W aifearfedt & frere & Rl
N wgqr Ay H—wrheara
¥ o " i gfoomt & (o
‘e | Afer fred ad

®T ¥aqT a6 F—FeX ok 67 Iw
Tqar wrafer gur v fyw X ¥ o

e
frc 67 wra wam %
g wgar wgen g fie faer fawmr o
g7 WAz war

warefe wgtew : ag
N F@ ¥? W

RAAY W &S FAT ]

Nt T R ofwer: & oft wf
TEY AT W F—FAT T 0T
fedt Rw w fodl ww
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e g A oarer x@d fear st
§ ¥ oo vz R & fr W
™ ¥ 2, gaqe Frradr o
)

st ow et afirer : 0F 9 FrEy
TN 9G § I F¢H I TER
gFaY §, TE AT FY FIHT §) FHar
¢ | w9, ArTAR, G AF I w40
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SHRI G. M. BANATWALLA
(Poonani): Mr. Chairman, Sir, the
Budget definitely contains several wel-
come "features and the hon. Finance
Minister has added to these welcome
featureg by announcing several other
cancessions while now moving  his
motion for consideration of the Fin-
ance Bill, These concessions which he
has now announced also are very
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timely and surely and certainly the
Government deserves every credit for
all those welcome features that are
there in the Budget and in the fiscal
measures that have been envisaged in
the Finance Bill.

We wish well to the Government
in these days of economic difficulties.
When I have risen, I have risen not
in any spirit of criticising the policy
that has been adopted. The policy
adopted is quite correct. My only sub-
mission is that the approach which is
a little timjq ought to have been bol-
der. We have to see the fiscal mea-
sures from an important point of
view as to how far they can put our
economy back on the rails. We have
to see what should be the main objec-
tives that confront us today. We find
that the need of the hour is increase
in production and containing infla-
tionary—trends, as also boosting of
the investment and savings climate.
Here, indeed reliefs of Rs. 146 crores
have been given and we thank the
Government for that, These reliefs
would definitely go a long way to-
words boosting the jnvestment climate.
But while we thank the Government
for all these reliefs and concessions,
we must point out that they are
rather inadequate. I must say that the
Government is placing all its hopes
on meeting the inflationary potentiali-
ties in our economy on a high growth
rate. My respectful submission is that
it is rather unlikely that the higher
growth rate will neutralise the in-
flationary potential of oil price hike
and hikes in prices of steel, coal,
railway transportation, etc.

May I alsg draw the attention of the
Government to one other important
point. In a developing economy in-
direct taxation plays a very important
part in economic growth. Taxation on
commodities is a very important fiscal
instrument and we find that the Fin-
ance Minister has raised for the Cen-
tre Rs. 271 crores by way of additional
indirect taxation, mainly through
customs duty modifications. In  the
case of customs_ duties, auxiliary du-
ties have been increased by 5 per cent

754 L.S.—12

ad valorem on all categories of im-
ports, with a few exceptions. I must
urge upon the Government that
though these are expected to yield an
additional revenue of about Rs, 215
crores, there is need for a re-look at
this measure in order to see that the
inflationary trends are contained.

There is increasing dependence on
excise duties. Now, it is a welcome
feature that in the present budget, we
do not have so many additional excise
duties except in the case of textiles.
We congratulate the Government for
that, I may also quote from this paper
Commerce., In its issue dated Tth
March, 1981 it says:

“That he (Finance Minister) has
not raised any excise duties for re-
venue purposes ig itself an innova-
tion which would be watched by
experts with considerable interest.”

The credit definitely goes to the
Government for having refrained
from levying these excise duties. But
the point I am making is that there
is an increased dependence no doubt
on the excise duties. And the average
rate of excise duties as today stands
is estimated at 20 per cent. This is
a considerable financial burden on the
common people, It reduces the real
income of the common man and in-
creases prices. The Jha Committee
made certain estimates, As per their
estimate, the rate of excise duty is as
high as 10 per cent in the case of levy
sugar and 35 per cent in the case of
free gale sugar. It is 10 per
cent on biscuits, jams, etc. and 25
per cent on domestice electrical appli~
ances. All these lead to cost escalation
resulting in.cost push inflation. There-
fore, while we have this welcome fea-
ture of no further and additional cx-
cise duties, yet I submit that the need
of the hour was to redute the excise
duties as they today stand. Reduction
of the excise duties on several pro-
ducts would have helped in curtailing
their prices. But no attempt hag been
made in the present Budget to lessen
substantially the high tax burden on
commodities by lowering these excise
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duties. On the contrary, 1 must also
take exception to the additional ex-
cise duty in the case of textiles which
has been raised from 10 per cent to
10 per cent. This is a shock that has
been administered to the textile in-
dustry at a time when it is facing
severe cost escalations. I would, thece-
fore, once aguin urge upon the Gov-
ernment that in view of the present
state of our economy, these matters
should receive a re-look and neces-
sary action,

The rate of income-tax on the first
slab of Rs. 15001 to 23000 is 30 per
cent, It is important to note that ini-
tial rate of taxation is as high as 30
per cent. 1 would, therefore, submit
that such an imtial rate of taxation,
this high rate of taxation at the mar-
gin encourages people to evade taxes.
ned was, John F. Due who had obser-
ved: !

“The impact of taxes at the mar-
&n must be minimised, The basic
rates tend to encourage additional
work, the marginal rates to dis-
courage f{t.’

1524 hrs.

[SEma CHINTAMANTI PANIGRARTI in
the Chair.]

1 therefore, submit that this initial
rate of taxation at the rate of 30 per
cent on the first slab is so high that
it will encourage evasion of taxes.
Morcover, the highest rate of taxa-
tion, namely, 66 per cent 1s on an
income of Rs. 2 lakh. It ought to have
been on an income of Rs. 1 lakh,

Thig would aldo have been In con-
formity with the observation of the
Finance Minister himself who said in
his Budget Speech:

“My judgment that lower rate of
taxation will promote better volun-
tary compliance seems t, have been
vindicated.”

1, therefore, hope that the question
of smeoth progression in the income-
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tax structure will also get due consi-
deration at the hands of the Govern-
ment. The exemption limit has been
raised to Rs. 15,000, We thank the
Government, but I must once again
draw the attention of the Finance Mi-
nister to the repeated demand that just
as dearness allowance is related to
jinflation, similarly for the exemption
limit also there should be system of
automatic annual adjustments in rela-
tion to the rate of inflation. But not
only is there no such procedure, but
also when the Finance Minister went
to Bombay, he even made a statement
saying that this exemption limit of
Rs. 15,000 is final for all years to come
8o long as the present Government is
in power. Sir, I hope that the Finance
Minister would consider the question -
of exemption limit in relation to the
inflation that we have,

Sir, I must just, in brief, make one’
or two observations and then conclude.
There s already the Thirty-third Re-
port of the Estimates Committee with
respect to customs administration. Se-
veral recommendations are there, 1
must draw the attention of the Gov-
erment to the fact that the land cus-
toms stations on Indo-Nepal and Indo-
Bangladesh borders do not have ade-
quate facilities. Similarly, the state of
affairs at the Attari Railway Station
on the Pakistan border is also highly
unsatisfatory and immediate steps be
taken in order to see that better faci-
lities are provided everywhere. -

Then, Sir, with my last point I will
conclude. It is with respect to the
foreign exchange regulations. Severdt
restrictions are placed on Indians
working abroad., For example, prior
approval of the Reserve Bank is me-
cessary for investing in business, in-
dustries and Real Estates even when
the sources of such investments are
directly attributable to genuine remit-
tances from abroad through proper
banking channels. Such remittances
are never meant for repatriation in
forelgn exchange at later dates. Such
restrictions which are there in the
foreign exchange regulations, which
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unduly hamper foreign exchange re-
wmittances and which are a gource of
great inconveniences to the persons
working abroad need to be scrapped.
The customs regulations -ghould also
< be liberalised so that the bona fide
passengers are not harassed.

Sir, with these words we wish well
to the Government in these days of
difficult economic situation because
the success of the Finance Minister
and the success of the Government
will be the success really of the com-
mon man who is faced with a lot of
hardships.

.—With these words I thank you.

SHRI DAULATSINHJI JADEJA
JJamnagar): Mr. Chairman, Sir, 1
am grateful to you for giving me
the opportunity to gpeak on the Fin-
ance Bill which I stand to support.

8ir, I would like to congratulate the
Government for the measures that
they have taken to support and to en-
coursge the small man through the
small-scale industries. According to
a recent announcement, the small-
scale industries which employ less
than 10 persons are exempted from
some of the excise duties that he has
announced earlier.

I congratulate on bechalf of the
» small scale industries.

' ¢ While congratulating the hon. Minis-
Jter, I take this opportunity to make
a few remarks on subjects which have
not been mentioned so far. There is
ong item which we have introduced
recently and that is the relief that is
being given to the Sailing Vessels In-
dustry. Till now thig wag one in-
dustry which was not helped by any
scheduled bank nor any organisa-
"ion, nor even by the Shipping Deve-
lopment Fund Committee and more
| so by the financial assistance that they
were getting from the Centre. It
wag the Sailing Vesgels Industry
which had to pay 10-1/2 per cent in-
terest, whereas the other ship owners

| who acquired ships from abroad or

who were big ship-owners werq say-
ing 4-1/2 per cent interest. I once
again contratulate the Government for
having considered this view and
brought the Sailing Vessels Industry
at par with the other shipping indus-
try whereby now the Sailing Vessels
Industry will be paying 4-1|3 per cent
on the loan that they get from the
Government,.

On the one hand you have given
relief to the Sailing Vessels Industry,
it has been noticed that the Central
Government which gave Rs. 2 crores
as financial aid has now come to Rs.
1-1/2 crores. I would plead that this
industry 1s manned by the lacals, by
the small people, by people who have
this as the only source of livelihoad.
There are nearly 15,000 sailing vessels
in this country employing 3 lakh fa-
mijles. They almost carry 9 lakh tonnes
of cargo. The Indian share in ship-
ping which was 39 per cent a few
years back has now dwindled to 32
per cent. The shipping industry day
by day has been gaining importance
but the people of this country are
losing their share in this trade. It is
high time that we give the shipping
industry its due place and share. It
should not be treated only as a
hand-maiden to the trade. It should
be treated .as am industry by itself.
It should be given 3ll the incentives,
all the facilities, what the other in-
dustries also get. I am confident
that the Government will consider this
issue and raise the assistance that
should be given to the Sailing Ves-
sels Industry so that it can compete
with the foreign ships and we ocan
carry cargo from India to the Gulf
countries and to the Middle East.

Government in its endeavour are
trying their bhest to help tha com-~
mon man, but there seems to be @
break somewhere in the line in the
functioning of the Governmaent I
would like to draw the attention of
the Government, more so of the
Ministry of Agriculture ,to the fune-
tioning of the Food Corperation of
India. I shall site an example how
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the Government means well but the
people at the lower level can upset
the Government programme., In my
own grea of Saurashtra, ‘godowns’
were acquired by the Food Corpora-
tion of India at 15 paise per sq. foot
only. They require godowns to-day
also. Even the Minister of Agricul-
ture had made an dannouncement
that these godowns will not be given
back to the owners. But what has
happened? Order has been issued
that these ‘godams’ may be given
back to the owners. If they are of
uo use, you may give them back.
But tomorrow you are going to im-
port foodgrains, fertilisers and you
will require those ‘godams’. You
were paying previously 15 paise per
s8q. foot but now the owners will be
getting from F.CI. Rs. 1.05 per sq.
foot. The Government may mean
well but these people at the lower
level are upsetting this. More atten-
tion should be paid to these points.

Another point which I would like
to raise is about the railways. We
have a broad-gauge conversion in
Saurashtra which is known as the
Viramgam-Okha conversion, It was
a multi-crore project. They have
come to a limit, from Viramgam to
Hapy where there is only 10 per cent
of revenue to the railwaysg and  they
have stopped the work there. They
have allotted Rs. 4 crores more. A
sum of Rs. 4 crores is going to take
them nowhere because what js re-
quired today is Rs. 17 crores. Out of
Rs. 17 crores, only Rs. 4 crores are
sanctioned, These Rs. 4 crores are
going to take them only up to the
next station where also there is no
revenue. The entire railway line
from where the railways were get-
ting 100 per cent revenue, they have
converted only that portion where
they were getting 10 per cent revenue
and where there is 90 per cent
revenue, where the industries are,
where the ports are, where the
depots are, and all that, the
railways are not going any fur-
ther to convert it. That is where I
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would like to draw the attention of
the Government that when we plan,
let us plan in a way in which the
nation as a whole, the railways and
the Government will get the maxi-
mum benefit. I would request the
Government to give a fresh look to
this and see that the conversion
programme is implemented fully.

Now, I would like to draw the
attention of the House to a very im-
portant matter to which the Govern-
ment of India have given g lot of

_recognition and that is the Depart-

ment of Environment. As we all
know, our Prime Minister hag taken
a keen interest in this field and it is
because of her that we have a sepa-
rate Department of Environment.
This Department should have been
there much earlier. It is 5 depart-
ment where you and I are also con-
cerned with. But we do not know
more gbout it. We do not take more
interest in this, Environment coatrol,
wilg life protection and knowing
what nature also concerns the com-
mon man, the small man, the far-
mer, the villager and the worker in
the factory. (It concerns him more
than probably you and I

Here is g department which jg Im-
portant to the common man, We
only sit here and talk about it. We
do not know what is environmeni
control. We only make speeches say-
ing that forests should be preserved;
that animals should be saved; that
shooting should not be allowed ‘and
that fishing should be controlleg and
all that. We are only talking about
it. Who ig the person concerned with
it? It is the man who lives in the
villages; it ig the man who lives atl
the lake-side or the river-side or
at the sea. It is he who is concerned
more with it. Don’t think that he does
not know what is environment con-
trol. don’t think that he is not inte-
rested in this thing, But he has his’
own limitations. Today, you ask him
and gay, “You should not cut trees.”
What does he do for fuel? If he has
no other source of fuel, he is bound
to cut trees. When we talk about.
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these things, let us also talk about
alternatives.

I gave you an example of forests.
I am not talking of the Himalayan
forests; I am not talking of forests on
the Western Ghats. I am talking of
small forests; I am talking of those
areas in the country, in the semi-
desert areas, in the desert areas,
where every plant js useful and the
villager also knows that it is useful.
But he jg helpless. He knows that the
plant is~going to be useful later on.
If he allows the plant to grow, he is
going to die, What is he going to use
as fuel? There should be an alterna-
tive source of fuel for him.

We should bring the environment
control programme to the village
level. We can make it a success if we
involve the village panchayats, the
taluk panchayats, the people who are
locally concerned with it. I can takc
you around in my area. I zan show
you the people, the village pancha-
yats who have passeq unanimous
resolutions asking for protection of
wilg life, protection of environment,
protection of trees and all that. But
they are not recognised. They are
not even being asked by the State
Government to come out with their
programmes. I would go to the extent
of saying that this meagre amount
of Rs. 6 crores that has been given
to the Department of Environment
should be raised to a much bigger
amount and the village panchayats
allowed to make use of that. Only
if you make village panchayats make
use of them, and through them save
your wilg life, you can save your
environment.

Your grow-more-trees campaign
can only be effecteq if you involve
all these local people in it.

"I thank you for giving me this
opportunity and I support the Bill.

*SHRI A. K. BALAN (Ottapalam):
Mr. Chairman, first of gll I congratu-

late the Finance Minister for his
psychological presentation of the
budget as well gs the Finance Bill.
Now I am going to speak in Malaya-
lam.

Sir, I have beep attentively listen-
ing to the various points raised by
the hon. Members who spoke on the
budget as well as the Finance Bill.
While presenting the budget the hon.
Finance Minister has said that his
budget would succeed in full measure
in controlling prices and solving un-
employment. At this moment I do not
want to talk about the rise in prices
that has occurred after the presenta-
tion of the budget. Sir, we got inde-
pendence in 1947. It was political in-
dependence. But I would like to ask
the hon. Finance Minister one ques-
tion. Has he ever tried to find outl
whether we have got economic in-
dependence even after 33 years of
independence. It is high time that we
sat up and geriously ponder as to
what is the vital factor which is
controlling the economy of our coun-
try. The Indian economy have gone
completely under the control of the
International Monetary Fund, the
World Bank and the Monopoly Capi-
talism of our country. I- happen to
see the statistical outlay of 1981 re-
garding the assets of the big 20
monopoly houses in India. The
figures given therein are quite re-
vealing, In 1972 the Tatas had an
asset of 641.98 crores, in 1977 it went
upto 1069.28 crores. That is to say,
that their assets have gone up by
81 per cent. In 1972 Birla had
assets worth Rs. 589.40 crores. In
1977 it went upto 1870.20 crores.
The increase is 668 per cent, In 1972
Mafatlal Assets were to the tune of
183.74 crores. In 1977 it went. upto
285.68 crores. That shows an in-
crease of 55 per cent. Then comes
the foreign debt ang the internal
debt. If you look at the figures you
would reach the irresistible conclu-
sion that it is not the Indira Con-
gress of the Government that is

*The original speech was delivered in Malayalam.
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controlling the economy. While
speaking on the Finance Bill last
year Mr, Satish Aggarwal had stated
very clearly that the Governmeat of
India js just a slave of the Inter-
national Mone Fund. I do not
want to go into any detajls about
that. By the end of March 1979 our
foreign debt stood 4t a staggering
figure of 23342 crores. Out of this
Rs. 18582 are in the ghape of loan and

the rest is jn grants. It is very clear

from this that our ¢conomy js being
gontrolled by the Capitalist coun-
tries. It is an undeniable fact that
the ruling class has gbsolutely no
control over the Indiem economy and
that it js the Capitalist World which
is controlling it. Our loans from
USA is Rs. 3703 crores. The figures
in respect of loans from USSR is
Rs. 1481 crores. From UK it is
1410 orores and fro;m West Germany it
is Ra 147¢ erores. From Japan it is
Rs. 704 crores, while from the OPEC
countries it is Rs. 1271 crores.
Loans from other countries stand at
Rs. 1076 crores. Apart from all this
they have taken loans to the tune of
Rs 6604 crores from IBRD gnd IDA.
Now, what do these figures signify?
It only shows that our country is
moving closer every day to the Capi-
talist countries, Instead of getting
closer to the Socialist countries and
recelving mare and more financial aid
from them, we are getting closer to
the Capitalist countries. The IMF has
almeet become the = International
Finance Minister. In this gituation it
is abundantly clear that the comtrol-
ling levers of our economy is in the
hands of the 20 monmopoly houses in
our country and the IMF gnd World
Bank. Sir, I do not want to dilate
on this. Our country is moving from
serious eoonomic crisis to a more
sericus  political crisis. The hon.
FWinance Minister must give a very
egroful thought as to what should be
dene to save the couamtry from this
crisis. If we fail to do so then the
Government will not be able to lift
the country out of thig serious eco-
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nomic erisis in which it has landed
the country. If the economic crisis
leads us to the serious political crisis
which I have referred to them it
won't be possible for the Govern-
ment to save this country., In that
situation the country will be passing
into the hands of vested interests and
chauvinists, If the Finance Minister
is seriously concerned about the
situation and want tp save the coun-
try from such a dangerous slide to-
wardg chauvinists and vested inte-
rests getting into control of the
affairs in the country, then we will
have td take a more firm ang effec-
tive decision. This Government must
take a realistic and unatnbiguously
firm decision on liberating this ceun-
try from the clutches of monopoly
capitalists and their agents. But
that is not what is happening. If
you look at the history of thig coun-
try during the past 33 years what
do we find? In 1971 the total unem-
ployed jn the country were 51 lakhs.
In 1978 it went upto 12678000. In
1954 the total number of landless
people in the country are 61 lakhs.
By 1971-72 the number went upto
two crores and fourteen lakhs, I am
quoting these figures from the Na-
tional Sample Survey. Take the oase
of bonded labour. Sir, our country is
independent. The great principles
of democracy, socialism and secular-
ism are enshrined in our Constitu-
tion but no where in the world you
will find the slave labour that exists
in our country. What js the condi- -
tion of these people? According to
the SC and ST Commission in 1978-79
as many as 93147 ©bonded labours,
were identified~-If you want these
people to feel that they are really
living in an independent ceuntry
then very effective measures will
have to be initiated to rehabilitate
them. My charge is that this is not
being dome. I do not want to go into
any details abeut this matter.

Sir, I would like to say a word
about education. What is the condi-
tion of education today? From 1970-
71 to 1979-80, the average growth rate
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of education has come down to ¢
per cent. It is g very serious prob-
lem. During the period between
1860-61 and 1989-70, the rate of
growth o education was 14 per cent.
But after 10 years it has come down
to mere 4 per cent. This is what is
stated in the UGC Report of 1979-80.
Why is it that the Government is
showing less interest in education, If
you look at the plan outlay you
would be horrified to find that only
8 per cent of the total plan outlay
has been earmarked for education.
The rulers have started thinking that
education is not that essential. Only
a thinking man has intelligence, and
only an educated and intelligent
mind will think more and more,
Since that will constitute a threat to
the vested interests the Government
has sought to throttle higher educa-
tion in this fashion.

Sir, I would raise one more impor-
tant point anq then conclude. Even
in this serious economic crisis the
Government of Kerala is going ahead
with certain popular measures de-
signed to do good to the people
When the Nayanar Government came
to power jt publically announced
that there won't be any landless per-
son in Kerala. Each and every far-
mear in Keralg today owns at least 10
centg of land. Not a single harijan is
there in our State who does not own
a few cents of land. The Govern-
meént had also announced that three
years after registration in Employ-
ment Exchanges an amotnt of Rs. 50
would be paid as unemployment al-
lowance. There is not a single youth
who does not get unemployment al-
lowance in Kerala. The Government
promised old age pension to agricul-
tural labourers after they attained
the age of 60. There is not a single
agricultural worker in Kerala who
does not get Rs. 46 as old-age pen-
sion. When such welfare measures
have been undertaken and imple-
mented by the State Government,
the Central Government has almost
imposed gp ®conomic blockade on the
Government of Kerala. I would re-

quest the hon, Finance Minister that
they should not do that against a
Government which is going ahead
with definite economic programmeg.
You must have a good gense to learn
from what that Government is doing.
Sir, the per capita jncome is the lowest
ang density of population ig highest
in Kerala. Therefore, such a negative
attitude should not be taken by the
Centre lowards the problems of
Kerala. The legislationg that the
Kerala Government has formulated
are a mode] to the rest of the coun-
try.

MR. CHAIRMAN: Will you pleass
conclude now.

MR. A. K. BALAN: S8ir, I am
concluding in two minutes. We initi-
ated 5 legislation for the distribu-
tion of the surplus land. This was
an amending bill which sought to
delete the obnoxious provision of
6-C that was introduced in the Land
Reforms Act which resulted in no
surplus lang being made available.
This particular provision sought to
validate all illegal transfers of land
since 1964. The amending bill which
the Government of Kerala initiated
to delete the above provisions is
awaiting the Presidential Asseat It
has been lying with the Central
Government for past one and a halt
years. If this Government were
serious about the distribution of sur-
plus land among the poor than it
shoulq have given-assent to this im-
portant legislation without any loss
of time. But unfortunately, that has
not been done,

I would like to raise another very
serious problem. The hen. Finance
Minister ig very well aware of that.
On many occasions we have submit-
ted memoranda to the Finance Min-
ister regarding this. The Kerala
Dinesh Birj Cooperative Society is
an institution which is employing
22,000 people. They will lose employ-
ment today or tomorrow. The Govern-
ment is duty bound tp protect them.
You have collected an amoumt of
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Rs. 1.05 crores by way of excise duty.
In order to save these workers from
impending starvation, you should
either withdraw the excise duty or
give them special rebate. I would
request the hon. Finance Minister to
take some immediate decision in this
regard so that this industry and the
22,000 workers are saved, Sir, I am
winding up.

"(In English) This budget is psycho-
logically perfect, politically clever
and economically unsound.

With these words I conclude my
speech.
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PROF. MADHU DANDAVATE
(Rajapur): Mr, Chairman, Sir, since
the Finance Bill is intended to give
effect to the varioug proposals, inclu-
ding the Budget, it is inevitable that
some of the aspects, which have been
discussed and debated during the
General Budget, are bound to be
over-lappi\ng, But that, of ec)urse,
you will agree with me, is quite inevi-
table.

Unfortunately, I must observe at
the very outset that for the last few
years the very sanctity of our Gene-
ral Budget is getting destroyed, What

happens is that well before the imp--

lementation of the Budget levies
would be imposed, new burdens will
be placed on the people and then the
Finance Minister wil] come forward
with Budget proposals—Part A and
Part B—in which various structures
of levies would be elaborated. This
time again we found that prioy to the
presentation of the Budget prices of
retroleum products, cement, steel
other commodities went up. The eco-
nomistg are of the opinion that "the

Finance Bill, 1981 VAISAKHA 7, 1903 (SAKA) Finance Bill, 1981 382

burden of these levies and increase in
prices are roughly of the order of
Rs, 2,500 crore. So even before the
Budget came, some hufdens had al.
ready been put on the common man—
not to refer to the Railway Budget
at all, because the Railway Budget
haqd been formulated in a proper way,
and presented to~~the House; and
the Rajlway Minister has the right to
impose additional burdens and it is
in the norma] process of the presen-
tation of the Budget. But that too
contributed to the inflationary pres-
sure on the economy,

The pivotal point while debating
and discussing the Budget is: “Whom
do we represent? Whose interests do
we represent? Do we represent the
interests of the common man, or do
we represent the interests of the bet-
ter-off people or affluent sections of
the socity?” That is the test-stone on
which I would like to judge any Bud-
get. I tried to judge the Finance
Bill on thjs test-stone, The Finance
Minister may say that it is a Budget
which ig growth-oriented, which {s
investment-oriented and which is sax-
ings-oriented. But all the same, it is
a Budget that will throw more and
more burden on the common man;
anq it will have more and more infla-
tionary pressure on the economy.

In this connection I will, in the be-
ginning take up the illustration of in-
come-tax, In the Finance Bill that
hag been presented anq which is
under consideration, there ig Clause
24 according to which priority on cer-
tain items are sought to be changed.
Certain industries manufacturing cer-
tain items were having a low priority
for a number of years. Ultimately,
how is the priority to be fixed for
income-tax? In a country where the
common man’s jnterests are 1{o
be the pivotal point, it is the
needs of the common man which
are to be given priority. In
other words, manufactures which
are for the common man are to be
given priority. It is these goods which
must get the necessary concession.
But here we find that there are cer-
tain luxury items—some of them might
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not be called luxury items in the pre-
sent context; but most of them are
luxury items—are sought to be exclud-
ed from the 11th Schedule of the In-
.come Tax Act, On page 13 of the
Memorandum explaining the provi-
siong in the Finance Bill, the entire
list has been given. From the 1lth
Schedule item Nos. 8, 11, 12, 13, 14,
15 and 16 upto 21 and then 26 and
29 are sought to be excluded. What
are the items which will now get the
benefit of concessions and the benefit
of exemptions? These are: those in-
dustries which manufacture broadcast
television receiver sets, radios, radio-
grams, tape recorders, electric fans,
domestic electric appliances, house-
holq furniture, pressure cookers,
vacuum flasks, table ware and sanitary
ware, glass and glass ware, china-
ware and porcelain ware, mosaic tiles
and glazed tiles, organic surface active
agents, synthetic detergents, pig-
ments, colours paints enamels, var-
nishes and amplifiers and any other
appliances used for addressing the
public, These are the items. These
are not the items with which common
man is so much concerned. They are
sought to be excluded from the 11th
Schedule to the Income Tax Act. I
am just quoting this as one of the il-
lustrations as to how only the inter-
estg of certain sections are taken note
of. Income-tax is sought to be reduc-
ed by 5 per cent in the Finance Bill.
What is the objective? The objective
is supposed to be that if you reduce
the income-tax on companies, in that
case they will be able to mop up more
profits. In that case, thev will be
able to distribute more dividends, If
thev are able to distribute a higher
dividend, thev will be able to attract
more shareholders. As a result, we
wil]l find that the growth procesg will

increase. But ultimately it is the in-
terests of the companies and of the
corporate sector which is taken note
of. Al this is done. All the chan-
geg are made in the name of the so-
cdalled m*ddle class, Middle class is a
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very fiexible entity. I do not know
how the middle clasg can be defined,
But who gains out of this? Take for
instance. the income tax concession.
Out of 50 lakh income tax-payers, it

- will be 25 lakh income tax-payers

who will be able to derive some ad-
vantage out of the changes that are
suggested regarding the limit of in-
come tax. But what about those who
live below the poverty line? Almost
half the population—to quote the
Minister correctly 48 per cent—48 per
cent of the population live below the
poverty line. Here again how de you
define the poverty line?

‘MR. CHAIRMAN: It differs from
State to State.

PROF, MADHU DANDAVATE:
That list has also been given. For-
tunately or unfortunately, in reply to
my question, State-wise what is the
percentage that live below the pover-
ty line has been given, Orissa and
your State have the distinguished
position of having a large number of
people living below the poverty line.
That answer has also been given.

MR. CHAIRMAN: Poverty in the
midst of plenty,

PROF, MADHU DANDAVATE: That
is right. You may cal] them islands
of poverty, but more islandg than
water. That is the tragedy. Out of
these 40 lakhs, only 20 lakh will bene-
fit. But 48 per cent of the entire po-
pulation who live below the poverty
line, for them what is the benefit?
The only benefit for them is inflation,
only fruits available for them are the
inflationary pressure on the economy
and rising prices,

In our country, how have you been
defining the poverty line? In differ-
ent countrles, the poverty line has

been defineq in a slightly different

way. But for our purpose, it is vaid
those whose annual expenditure is
Rs. 552. That will be the person who
will be supposed to be living just be-
low the poverty line. And if he is
having a family of 5 members, sn
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average family of 5 members, the
mathematicians work out this figure
to -he Rs. 2760. So, a man who lives
below the poverty line....

MR, CHAIRMAN: You are consi-
dering it now with the position of

precision.

PROF, MADHU DANDAVATE:
Thank you. Thank you for your tri-
bute to my precision. Do not have
that precision in giving me time? So,
it will be Rs. 2760. That will be an
income of a family and such family
will have no benefit, as far as income
tax is concerned; they are least con-
cerneq whether you increase it from
Rs, 12,000 to Rs. 15,000 and, there-
fore, their interests are not at all the
pivotal interests, as far as this bud-
get is concerned,

Then take the case of exemption of
the estate duty. The limit has been
increased from Rs. 15,000 to Rs. 1.5
lakh and obviously the reason offered
is there have been rising prices, You
have to make room for the infla-
tionary pressure and, therefore, Rs.
15,000 have been changed to Rs. 1.5
lakh.

While considering the problems of
pension, these considerations are not
taken into account. But while deci-
ding the estate duty, it is argued—I
do not say that necessarily the Finance
Minister argues that way—the argu-
ment made from the Treasury Ben-
ches is that at that time in 1954,—if
I mistake not; he may correct me—if
it wag Rs, 15,000 now it is Rs, 1.5
lakh because the prices have gone
up. But really if one asks the ques-
tion to oneself one finds that even
at that time why the limit had been
Rs. 15,000. Again it is the interest of
a certain section that has to be kept
in mind, and it is this section for
which the exemption of estate duty
is already offered. Our Finance
Minister and the Deputy Finance
Minister glways argue that they
are pursuing a policy by which
the inflationary pressure on the eco-
nomy is gaing -down. If we take
point to point inflation, then they
would point{ out that in a particular

Finance Bill, 1081 VAISAKHA 7, 1903 (SAKA) Financz Bill, 1981

386

month of a particular day as com-
pared to that particular day in that
month last year, the inflationary
pressure is less, the price index
increase is less and therefore we can
have this satisfaction that the infla-
tionary pressure on the economy is
decreasing, But it is very dangerous
to conside; and assess the inflationary
pressure by taking only a short
period. Therefore, on some other
occasion, as has been pointeq out, if
you want to correctly assess the in-
flationary situation in the country,
try to take the last span of time.
Therefore, I would like to pick up
three periods. ] had ence referred to
that in some other discussion, In
1973-74, 1974-75 if you take these
periods and work out the average,
you will find that in 1973-74, 1874-75
the average inflationary rate was 22,5
per cent. If you take 1977-78, 1978-
79 1 take the period because many
people are very much enamoured of
Janata. Every now and then Janata is
referred. And, therefore, let us take
that period of ‘Janata Government,
1977-78 and 1978-79. The average -
rate of inflation was 2.5 per cent. 2.5
per cent!

MR. CHAIRMAN: But the period
you were referring to earlier was
immediately aftey the Bangladesh
war.

MADHU DANDAVATE:
1974-75. 1 am referring to

PROF,
1973-74,

- that, Similar situations have already

developed. For instance, if you take
the post-Emergency situation, num-
ber of developments have taken
place, in which there was a recoil of
the situation that was developeq in
Emergency. In Emergency, enforced
conditions were there. There was a
sudden relaxation ang as a result of
that, you will find that at that time
certain forces which were already
kept under control were all of a
sudden released and as a result of
that also certain charges have taken
place, Also, at that time Government
suffered from certain disadvantages.
In spite of that the inflationary rate
was 2,4 per cent, and today 1 dare
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say that whatever may be the statis-
tics that are offereq by the Finance
Minister. I am afraid, the inflationary
rate is something between 16 and 18
per cent. We are again going back to
the pre-emergency period as far as
the inflationary pressure on the eco-
nomy is concerned. And that js not
good, as far ag the common man js
concerned, :

MR. CHAIRMAN: What about the
- pressure in 1979-80?
. PROF, MADHU DANDAVATE:
Yes?

MR, CHAIRMAN: What about the
pressure in 1979-807

PROF. MADHU DANAVATE: In
1979-80, no doubt, it hag increased.
But let me make it very clear. We
were not at all responsible for what
happened in 1979-80. It was a mem-
ber of these Treasuary Benches who
helped his friends to bring in a Gov-
ernment which was supposed to be a
Government that works, like the Gov-
ernment that is working today and
as a result of that lot of complications
were created,

I would like to point out to you that
as far as the inflationary pressure on
the economy is concerned, it is an
accepted fact that uncovered deficit
always plays a great role in exerting
an inflationary pressure on the eco-
nomy. The Financ- Minister has
derived great satisfaction over the
estimateg of uncovered deficit he had
projected. He has bcen modest and
he hag stated that Rs. 1,539 crores—
that is a modest figure—deficit was the
deficit that he projected. But I have
not the least doubt how he has work-
ed out this deficit, What are the items
in the receipts? On thé receipts side
up to the 31st March— that, of
course, does not come into the pic-
ture for 1981-82. For 1981-82 he has
projected a collection of Rs. 800
croreg through the Specia] Bearer
Bonds and up to last 31st March
they were supposed - to_be Rs. 200
ctores. I hag put a question in this
very House and 1 have received a
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written reply, I had asked a ques-
tion: What was the target for collec-
tions received by selling the Special
Bearer Bonds till 31st March 1981?
I was told that it was Rs. 200 crores.
That was not the target. I really do
not understand,

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): The
answer given to you to that question
was that the Government had not
fixed any target. But the Govern-
ment have taken into the calculations
a receipt of Rs. 200 croreg up to the
31st March, 1981. That was the figure
given,

PROF. MADHU DANDAVATE: To
give you an analogy, in the Railways
if the Ministe; says that he was pro-
jecting a traffic of 220 tonnes, in that
case probably in practical terms it
need not be defineq as a target. But
for all practical purposes this is con-
sidered as a target. When that moment
is not reached, we say that the target
is not reached at all. From that
point of view, repeatedly various
newspaperg and economic journals had
stated that the target that has been
fixed by the Government till the 31st
March is Rs, 2,000 crores, Many of
them had expressed doubts whether
that target would be fulfilled. When
1 put the question—] am happy the
Finance Minister went beyond 31st
March, 1981--the reply given was that
upto 8th April 1981, the collections
obtained by selling special bearer
bonds were of the order of Rs, 104
crores. 1 remember there was a
decimal point, but what appeared
after the decimal point. I do not re-
member, It wag Rs. 104 crores odd,
But I do not think that thig amount
of Rs, 800 crores which the Finance
Minister has projected as the likely
collection by selling special bearer
bonds is going to be achieved at all.

16.36 hrs,

[MRr. DEPUTY-SPEAKER in the Chair]

Of course, some expldnation must
come forward, Therefore, the Finance
Minister argted that because the
matter is pending  Lefore the
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Supreme Court—the lawyer has
spoken out—and because the legisla-
tive competence of this House to
bring such a measure itself is being
challenged, that is why people are
very much afraid. As far as black
money holderg are concerned, they
are very courageous men. They are
afraid of somthing else, not of law,
because they can always find out
loopholes in the law, I want to refer
to another aspect which was referred
to in this debate. The Former Chief
Minister of Rajasthan. while partici-
pating in the debate, ponted out that
it is necessary that we do not take
an undue mora] stand regarding spe-
cial bearer bonds, but he had ex-
pressed the fear that gne of the
dangers in special bearer bonds is
that it might encourage those who
are generating black money to gene-
rate more and more black money and
that might become the inspiration for
generation of further black money.
This exactly is; the danger. I am not
worried about what is happening in
the budget. But I amn really worried
that we are setting up a very bad
precedent. A beginning has already
been made I want to graw the atten-
tion of the Finance Minister to the fact
that glready the Chief Minister of West
Bengal has made a public annouce-
ment that since income-tax is supposed
to be collected from various States and
a part of the collections of income-tax
is supposeq to be transferred to the
States, when by abolishing this parti-
cular procedure of income tax for cer-
tain categories you try to collect a cer-
tain amount through special hearer
bonds, West Bengal should be able to
get Rs. 100 crores. Just as you have
quantified your expectation, pe has
already quantified his demand. I do
not know how he is also able to esti-
mate as to what exactly is the black
money in West Bengal. Anyhow, by
some method, he has been able to do
it. The logic behind it is, all that js
being done is, that the laws of the land
regarding taxation are sought to be
destroyed and that is why the entire

matter has been taken to the Supreme
Court,

As far as uncovered deficit is con-
cerned, I have told you that there are
two factors which are just speculation.
As far as this Rs. 809 crores on the
receipt side is concerned, one jg not
sure whether Rs. 800 crores will be
actually received, At the same time,
Rs. 1,000 crores which is the external
loan which we have taken is also on
the receipt side. These are not inter-
nal resources that have been mopped
up on the basis of which the deficit
has bee calculated. The deficit
works out to be Rs. 1539 crores only
because certain speculations have
been made. One of my colleggues in
the opposition has rightly sa%hat it
is a gambler’s budget. I do not want
to allege that our Finance Minister
is a gambler. He is a saintly man and
he does not gamble. But gambling is
not necssary in day to day Iving.
Gambling can also be in politics/ and
in economics. And I feel that in eco-
nomics he has resorted to the course
of gamble.

As far as the estimate of black-
wealth ig concerned, many economists
have said that black-wealth in this
country may be between Rs. 25000
crorés and Rs. 30000 crores. That is
the extent of black money. What are
you going to do to see that the pressure
of this black money economy on the
official economy of the country is re-
lieved? So many committees have
been set up so far. A new commission
under the chairmanship of Mr. Jha has
been announced. I would like to
reming this House through you that
there were the Taxation Enquiry Com-
mittee in 1954, Kaldor's report on
Indian Tax Reform, 1956, Direct Taxes
Enquiry Committee, which is famous
as Wanchoo Committee, in 1971, tThe
very same Jha led another Committee
on Indirect Taxes and now the L. K.
Jha Commission. And strangely
enough, one of the terms of reference
is the problem of rent. I do not know
why that particular issue has been
added over to the terms of reference.
1 do not know what has happened to
the enquiry committee reports. Most
of the enquiry committee reports are
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lying in cold storage, I am sure that
the same will be the fate of the Jha
Commission’s report which is likely
to be given. I do not know what ig the
period that has been prescribed. But
I doubt whether the Jha Commission
will be able to do much difference.

I tully agree that we must rationalise
the tax structure. Unless we are able
to rationalise the tax structure it will
not be possible to tackle the enormous
problem of black-money in this count-
try. Therefore, ratiionalisation of the
entire tax structure js g welcome
phenomenon. But ] do not know how
they will go in depth as far es this
problem is concerned.

Ag far as the expenditure side is
concerned, one-third of the expenditure
is on defence, police and repayment
’ of interest on loans, As far ag these
items are concerned, most of them are
non-productive and non developmen-
tal. With such s large non-develop-
mental expenditure I do not know how
they are going to relieve the economic
pressure on the economy.

I have narrated very briefly various
concessions that have been given to
the affluent sections and semi affluent
sectiong of the society. What will
happen to those who are living below
the poverty line? There were the
Antodaya programme and Food for
Work programme. These programmes
were yielding very good results. They
are really anti-poverty measures irres-
pective of the party that is in power.
I think, these gre concrete programmes
that capn be taken up as anti-poverty
measures. But as far ag the allocation
of money to these programmes is con-
cerned either the allocations, has been
reduced or they have been scuttled.
And again, therefore,-the common man
will suffer a5 & result of this.

Despite the talk of kisan rally, the
National Rural Employment Pro-
gramme which in 1880-81 was allocateg
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Rs. 340 crores, in 1981-82, its alloca-
tion has been reduced to Rs. 180 crores.
I was surprised to find that as far as
the allocations are concerned, these
allocations have been substantially re-
duced. Whether it is the Command
Area Development Programme or the
financial fnstitutions, in all these cases,
we find that allocations have been
considerably reduced. As far as
agricultural financial institutions are
concerned, there is g considerable re-
duction thit has been made. These
allocations have been reduced to a very
considerable extent. Wherever alloca-
tions have been improved, they have
been slightly improved. But somehow
or other, these measSures have not got
adequate allocation as far as this Fin-
ance Bill is concerned and as far as
budget proposals are concerned. What
will happen is that the affluent section,
the corporate sector, the semi-affluent
sectiong in the society will be able to
enjoy direct concessions through the
budget proposals. As far as the
commopn man js concerned as far as
people living below the poverty Mne
are concerned, it is only what will
percolate from the top and will reach
the bottom will accrue to the benefi-
ciaries. This is not the economy
which any egalitarian society will like
to have. I am not using the words
‘soicalistic society’ at all, we are far
away from it, but even for a society
which wantg to move to some extent
towards egalitarianism I do not think
this type of Budget proposals and this
type of a Finance Bill will be able to
move the nation in that particular
direction and therefore, as far as the
common man is concerned, the common
man will have to rely and remain
satisfied with the fact that whatever
is accrued py the affluent sections in
the society whatever percolates down,
to that extent they will be the bene-
ficlaries.

As far as direct gains from the
Budget are concerned, there are no
gaing at all and therefore, I am afraid
that these Budget proposals and the
Finance Bill which tries to give effect
te the various proposals which have
already been made by the Finance
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Minister will be able to solve the pro-
blemg of the common man and 1 am
afraid I cannot support the Finance
Bill and that is the reason why I total-
ly oppose the Finance Bill

MR. DEPUTY-SPEAKER: Now, Mr.
Kamal Nath may speak.

Mr. Kamal Nath you have conclude
the speech at 5 p.m. and Mr. Venka-

taraman, the Fimance Minister will

intereven at 5 p.m.

SHRI KAMAL NATH (Chhindwara):
Mr. Deputy Speaker, Sir, I rise to
support the Financa Bill.

Last year when I spoke jn support
of the Finance Bill, my esteemed
friend, Prof. Dandavate, I remember,
spoke immediately after me. This
time, this year, I have had the oppor-
tunity of speaking immediately after
him, But you have forewarned me
about time so this would not permit
me to meet all his points.

PROF. MADHU DANDAVATE:
After his speech 1 will decide whe-
ther. . .

(Interruption)

SHR] KAMAL NATH: I would have
enjoyed meeting his points even more
had he been a professor of Economics
and not physics. He is 3 professor of
physicgs and a very good and ex-
perienced professor of that.

Now that the Budget Session is com-
ing towards its last lap it is possible
to examine the hopes and fears ex-
pressed with a reasonable detachment.
My friends here will certainly agree
with me when I say that fear have
out-numbereq hopes in the debate so
far. Last year alsg fears outnumbered
hopes. The Oppossition Members last
year and this year were gripped by
fear that the Budget would bring about
increaseq inflation and it is the same
story this year of whipping up a fear
syndrome. We have to remember that
the Budget cannot be looked gt in iso-
lation. We have to look at this years
harvest, we have to look atinterna-
tional faectors, we have to look at the

domestic industrial output and after

close scrutiny of the Budget—not only

that, but also after many discus-

sions which I have had with the
hen. Finance Minister—.]I san say
with all emphasis that this has
been done. But somehow my
friends in the Opposition continue to
raige fears. This has been so last year
and this continues this year. Let me
tell you—this has been already said
by our Finance Minister, but I would’
like to repeat it—that four weéks after
the 1979 Budget, which was Shri
Charan Singh’s Budget, the wholesale
price index went up by 4 per cent.
Last year, that was the Budget of 1980-
81, the whole-sale price index rose by
2.9 per cent and this year—four weeks
after the presentation of the Budget—
the whole-sale price index has gone
up by 1.5 per cent. This year’s Budget
holds certain special features which
put a check on the vaulting price;
but most important of all, this year's
Budget is detrimental to speculative
activities. It is not the kind of Budget
which would make a hoarder, a profl-
teer or a blackmarketeer happy. This
year’s Budget does not aflow any pre-
mium on hoarding foodgrains or on
speculative puying commodities. This
has been achieved not by putting
further checks on demand and lowering
off-take all round, but it was achieved
by replacing the worn out demand
philosophy with a new supply philoso-
phy. I personally think that regulatory
checks on demand instead of bringing
down priceg push them up in the long
run. At no point jn our recent econo-
mic history has any of our control
systemg been able to hold the price

line. As such, I believe that tinkering
with the demand side of the economy
yields no results in to-day’s context,
it is only supply side economics which
can work ‘which to put it simply, is
that the easiest way to bring down
the price of a commodity is to make
it more plentifully available. There is
no need for g hoarder to hoard and
there is no scope for the black mar-
keteer if commodities and goods are

available freely, openly and plentifully

in the opep market. It automatically

weads out plack marketeers, hoarders
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and controls the price line. As such
the supply side economicg which is
being followed, I think js the correct
line. We cannot ignore a very import-
ant thing that gsupply is a physical
conditioy which you can control,
whereas demand is a mental condilion,
which can be controlled only artifically
and upto a point. If we analyse the
cuuse, and because of the various
social upheavals which are taking
place, we will see~that most of them
bave an economic component. Only
recently, the Assam agitation, the
Gujarat ggitations, the Farmers' agita
tion took place. In all these, largely
the ingredients are all economic, So
mismanagement in the economy can
lead t, massive social unrest. We
have to be very cautious of this. I
think we are fortunate that the Fin-
ance Ministry is inthe hands of a vet-
ran, in the hands of someone with
wide experience, but we must not be
complacent, for we have a lot to do.
The respongbility for economic
management of the country is not
only in the hands ofthe Executive and
legislature but it is also the judiciary
which has aSpnstructive role to play.
For example, itis astonishing to' see
that Rs. 175 crores ol income-tax
arrears have been stayed by various
Courts. There are injunctions because
of which the due tax arrears cannot be
collected. This affects our ways and
means position gnd leads to increase
in the Budgetary deficit.

While 1 am at the matter of the judi
clary, let me also mention something
about it. Let us pause and think
deeply on what is happening in the
judiciary to-day and what ig the rela-
tion of the Executive vis-a vis the
judiciary, the rclation of the legislature
vis-a-vig the judiciary. I do not want
10 run down the country!s judiciary
because it affects each and every citi-
ben. It affects each and every one of
us. Yet I would like to say with all
emphasis that the varioug pronounce-
ment of the Supreme Court and the
High Court in the recent past are
nothing but tres pass into the Execu-
tive’s functions.

In a democratic set-up the Executive
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and Judiciary should desist from mu-
tual interference. I am referring
specifically to the recent LIC Amend-
ment Act. I am happy that the LIC
_employees have been gble to get bonus,
but the Court declaring payment of
bonus to employees without striking
down the Act is an astonishing situa-
tion, is g ridiculous situation.

Take the case nf the appeal against
the special Bearer Bonds. I am sure
that none of our judges are so ignorant
so as not to understand that Rs. 1,000
crores hag been taken as receipts in
our Budget under thig heading. The
court could have held &n expedftious
hearing and pronounced its verdiet
whether the Bearer Bonds were legal
or illegal, but just to sit back without
taking up such a major matter is
nothing short of irresponsibility. The
way it is going, it seems that the judi-
ciary hag a score to settle with the
Executive. It seems the judiciary’s
vision has been clouded. Uptil now
the criticism has been that the Exe-
cutive and the politicians have been
tampering, even interfering with the
judiciary, but now I think  stage
has come when the judiciary is tam-
pering with the Exective and is try-
ing to usurp the powers of the Ex-
ecutive.

Not a day passes when one member
or the other of the Bench, whether it
is the Supreme Court Bench or a High
Court Bench, does not sermonise the
Government on how it should run, what
it is during right and what it is doing
wrong. I do not mean any disrespect
to the judiciary. All of ug sitting here
represent one constituency or other.
We are all accountable in one form or
other to the people for the promises we
‘have made to our electorate. If ferti-
lisers do not reach the people, if food-
grains do not reach the people, if goods
do not reach the people, we are all
accountable in one form or other fo the
people. But my friends of the judica-
ry, are they accountable? Not only
they are not accountable but they can
not also be exposed to public criticism
except for critecism in his august
House, It is here that 1 am taking
full use of this liberty and
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through this House convey to the
people the functioning of the judiciary.
The judiciary cannot come in the way
of social development and become a

Jhindrance; it should rather help in

" fulfilment of the people’s aspirations.

If the Supreme Court had held the
Special Bearer Bonds Scheme which
was g very well-conceived idea, to
start with, illegal, the Government
would have been obliged to scrap it.
If, on the other hand, jt were to hold
it legal, the Government would have
pursued it with still more vigour and
see to it that the revenue yield reached
the anticipated, the projected figure,
But the silence of the Supreme Court
hag major maliona] ramifications. Do
hot my friends in the judiciary realise
that the unbridged revenue gap of
Rs. 1000 crores can play havoc with
the country’s economy? Does it not
amount to negligence? It @oes not
only amount to negligence but it also
amounts to dereliction of duty. Is
the judiciary isolated from the natio-
nal mainstream. If not, the judiciary
must answer for its acts of omission
and commission.

Even a cursory glance at the various
pronouncenents by the Supreme Court
and the High Courts will show that
today the judiciary is trespassing—I
repeat—into the exécutive functions of
the Government. I am afraid, 1 do not
have time to go into all such judg-
ments. For all that I am saying here,

.1 may be called an enemy of demo-

cracy—1 don’t mind—for certainly I
would ‘not like to act as an enemy of
people by not protesting against the
irresponsible and - obstructionist judi-

ciary.

Sir, I would conclude my speech by
reiterating my support to the Finance

" Bill with the hope that all such artifi-

cia] imrediments to development and
‘progress which are taking place would
be eliminated so that concerted efforts
of the Government leq by our Prime
Minister, Shrimati Indira Gandhi, can
hold® down tlie prices and ensure
gowth. In “agriculture, we have
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achieved a comfortiable growth rate.
We are hoping for a large industrial
production. With the concessions
given by our Finaace Mtnister, and
with stimulants injected into the in-
dustrial sector, I have no doubt that it
will happen. But I fcel that all our
efforts will be set at naught if the
judiciary does not believe that it too
has a role to play in the historic pro-
cess of India’s social transformation.

MR. DEPUTY-SPEAKER: The
Minister of Finance will now inter-
vene.

PROF. MADHU DANDAVATE: If
you permit me, I would just take
half a minute and mention only one
thing which will help him in replying
to the debate.

He has always been arguing that
the substantial portion of the inflation
has been due to the rise in prices of
imported oil and that the import bill
has gone up from Rs. 3000 crores to
Rs. 5000 crores. Recently, from 20th
to 25th April, there was a meeting of
an Inter-Parliamentary Union -Con-
ference of 89 nations at Manila, For-
tunately, I had an opportunity to
attend the Conference. I would like-
to inform the Finance Minister that
89 nations’ representatives have un-
animously expressed their satisfaction
oven the proposal—] quote:

“The proposal by President Sad-
dam Hussain of Iraq that the oil
producing countries and all the in-
dustrial countries form a “Joint
Fung for Energy and Development”
with contributions proportional to
the increases in oil prices and the
inflation exported by the industrial
countries, the Fund would be used
to help developing countries which
import oil or manufacture goods ts--
carry out their development and
meet their energy requirements;”

I think, this was the greatest victory
of India and all the non-aligned na-
tions, particularly, the developing
natipns. I hope, the Finance Minister
will take full advantage of this and
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continue talks so that some fruitful
results can be obtained.

17 hrs. )

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr.
Deputy-Speaker, Sir, My esteemed
colleague, the Minister of State for
Finance wil] be replying to the debate
at the conclusion of all the these
speeches. As I have to leave for an
urgent meeting of the Asian Deve-
lopment Bank, I thought I would
crave the indulgence of the House to
make a few observations on the points
made by the Hon. Members. I will
confine myself largely to the general
observations made by Members and
my colleague who is very competent
and very able, will be able to deal
with the individual points raised by
Mémbers,

One of the points raised in the
course of the debate related to the
general economic condition or the
state of the economy.

_The Budget presenteg by my pre-
" decessor Mr. Charan Singh provided
lot of grist to the mill whem I was
sitting on the other side. But the
Budgets which I have presented on
the last two occasions have, to a
large extent, disappointed the Op-
position. I did not provide them with
any material on which they could
attack. In fact, if you look at all
the speecheg made either during the
general debate on the Budget or even
during this debate on the Finance
Bill, you will find that there is very
little criticism of the measuras which
I have introduced in the Budget or
in the Finance Bill. Thg criticism
generally relates ‘to things which I
have not done or which, according to
Hon. Members, I ghould have done to
improve the economy of the country,

So far as the state of economy is
concerned, I never claimed that it is
in a very good shape. At all times, I
have only claimed that the economy
is taking a turp for the better from’
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the morasg into which it had fallen
during the year, 1979-80.

Twe reasons mainly contributed to
the very lower level of our economy.
One is the Budget present by my
predecessor Mr. Charan Singh who
levied an indiscriminate excise duty
of over Rs. 650 crores recklessly and
thoughtlessly on every item. The
other wag the natural circumstance
of drought which affected this coun-
try. Together, they had turned our
economy into shambles and I had to

do my utmost to see that the economy

is revived,

All that we could achieve in the

first year, 1980-81 wag to arrest this
tendency of inflation and to moderate
the inflationary pressure. In the
calendar year, 1878, for which I
shouly take the figures because that
is the comparable figure of the pre-
vioug Government, the inflation rate
was 22 per cent and in the caleandar
year, 1980, the inflation rate was omly
13 per cent. All I said was that though
a poor country like India cannot real-
ly afford to have an inflation of even
13 or 13.5 per cent, the rate of infla-
tion at 22 per cent has been arrested
and the rate of inflation has been
moderated.

The strategy that we followed in
respect of the handling or controlling
of inflation wasg something different

from what classical economists have

alwayg followed, name]y of trying to
deal with the demanq management by
increasing taxes, by curtailing credit,
and by mopping up liquidity in vari-
ous ways. On the contrary, as I said,
we are offering incentives and by re-
durecing toves, we will follow a policy
of supply management whereby the
goods and services produceg in the
country wil] be able to mop up the
liquidity in the economy.

We have been assured of & moderate

succesg of this philosophy and we are

encouraged to go in the same direc-
tion.

That is why we gave tax reliefs
to the middle classes,
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We also gave tax reliet to lthe in-
dustrialists in the corporate sector
who are engaged in production of
goods ang services.

We gave also certain facilitieg and
incentives for saving And I am
again happy to say that the events
of the last few weeks after the pre-
sentation of the Budget justify the
line that we have taken. As has been

pointed out by my esteemed friend, '

Shri. Kamal Nath, the rate of price
rise four weeks after the presenta-
tion. of Shri Charan Singh’s Budget
wag 2.9 per cent, and the rate of price
rise four weeks after the presentation
of thig Budget was only 0.8 per cent.
Therefore, I want to submit for the
consideration of this House that the
policy that we are now pursuing pro-
miseg to bring about a measure of
control over the inflationary spiral
I would also like to urge gn the Mem-
bers the fact that we are not.living
in jgolation. All over the world,
prices are rising. There is not a
single developed country or develop-
ing country which, during the year
1980, had a lower rate of inflation
than in the year 1979 except India.
All the other countries had in 1980
a higher rate of inflation than the rate
of inflation in 1978. Therefore, we
are encouraged to pursue this policy,
largely in the interest of the people
of the country and in the interest of
the economy of this country.

My esteemed friend, Prof. Madhu
Dandavate, has said that all these
concessiong appear tg be directed to-
wards the well-to-do classes ang not
in favour of the weaker sections of
the society. To the charge that some
of these concessions are towardg the
better class of the society, I plead
acceptance because, according to our
philosophy, as I have explained time
and again, the duty of providing goods
and services to the economy rests not
only on the public sector but also on
the private sector, Therefore, if the
private seetor should play its legiti-
mate role, it has. to be given the
necessary incentives to play that role.
Unless we come to the conclusion that
we have no need for a private sector

in thig country, we must continue to
give that kind of incentives tg the
private sector. The reason why we
gave a 5 per cent concession in the
corporate tax was tg encourage sav-
ings and reinvestment. It is an ele-
mentary principle of the economics
that without reinvestment there ean
be no production and without further
production, there can be no decrease-
or lowering of prices. So it is a part
of the strategy of increasing produc-
tion that we have said that we will
give incentives. Whether they live
upto the expectations or not is a
matter on which I have a quarrel
with them and I have been talking
to them about it. But that does not
mean that we should not give the
necessary incentives for the purpose
of enabling them to reinvest, to save
and invest in further production of
wealth in the country. That is why
1 said that we had to give this 5 per
cent reduction in the surcharge,

My hon. friend, Shri Banatwalla
said that I have increased the rate
of tax to 30 per cent and it is very
heavy. I am quite gure that he has
read page 4 of the explanatory state-
ment. Even after raising the rate to
30 per cent on account of the fact that
I have brought the ni] slab rate to
Rs. 15,000, a person who earns Rs.
16000 will gain about Rs. 990, right
upto say Rs. 220 by a person earning
Rs, 24000. It is not the rate of tax
it ijs the amount of tax that one pays
should be taken into consideration.
He pays less. He pays less because
instead of reducing the tax at one
level, I have increased the nil
slak rate to a very high level of
Rs. 15000 with the result that he pays
tax only on the margin between
Rs. 15000 and Rs. 24000 whereas in
the past he had to pay on incomes
between Rs. 8000 to Rs. 24000.
Sc it js wrong to compare the rate of
tax. You must compare the amount
of tax paid by a person. If the deficit
is large, then it is difficult to contain
the prices. In fact my predecessor
reached the level of Rs. 2700 crores
of deficit in the year 1979-80. Now,
so far ag this Government is concern-
ed, in spite of the adverse circums--
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tances in which it took office, it was
able to contain the deficit to Rs. 1975
crores in 190-81 and I have thig time
said the deficit would be of the order
of Rs. 1540 crores.

Shri Dandavate ang a8 number of
other friendg said that,we have taken
credit for the Bearer Bonds to the
tune of Rs, 800 crores and, ‘Therefore,
you say that’ what you have to judge
is not how I make up the revenue
but what I make up at the end of the
year. The Bearer Bond is one of the
schemes and if it had been allowed to
run its course, according to me, it

would have fetched the anticipated

revenue receipt. Nevertheless, 1 may
point out that the Bearer Bonds is
just one other kind of borrowings like
any other borrowings that I am doing
in the country. I borrow at 8 per
cent in a certain case and I borrow at
6 per cent in certain other cases. Do
1 not borrow tax-free in certain cases?

1 wag told that the West Bengal
Government hag been very clever
and said that the Government of
India must give Rs. 100 crores because
in the Bearer Bonds I have given up
the tax. I do not know why they did
not raise it earlier because I have
been borrowing and the earlier Gov-
ernments have also been borrowing
tax-free, On the National Savings
Certificates, we give 6 per cent and
7 per cent tax-free. On National
Savings Certificates, jt gives 6 per
cent or 9 per cent tax-free. Could
not the Government then say “Oh,
you have borrowed tax-free. If you
had levied the tax, it would have
been so much and our share, of 80
per cent of it, would have come to us.”
So, this is all trying to be too clever
without having commonsense.

Government has a right to borrow
on various terms—it borrows on terms
with reference to certain cases. In
the case of bearer bonds, it went to
the public to borrow a certain amount
of money on certain terms, it ig not
taxation, If anybody said that it is
taxation, it is g perversion of mind.
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It is just another kind of borrowing,
under Art. 292 of the Constitution,
the Executive power of the Union
extends to borrowing on such terms
and conditions as they think fit sub-
ject only to the condition as may be
prescribed. by Parliament about the
amount. That js all. (Interruptions).
I can borrow from robbers, I can
borrow from dacoits, I can borrow
from the honest men. 1 can borrow
from anybody. Can anybody say that
we should borrow only from ‘X' and
not from ‘Y’. (Interruptions) Un-
fortunately, people do not even look
at the precedents. You look at the
Gold-Bond issued in 1965. We gave
the same terms. We said: whether
it is smuggled gold or tax-evaded
gold or any gold, we will not ask any
question if you tender this gold and
that gold-bond will be free from
Wealth Tax or from any other tax.
The 1965 bonds were being cleared
in 1980. (Interruptions).

PROF, MADHU DANDAVATE: We
objected.

SHRI R. VENKATARAMAN: Wis-
dom appears to have been dawned
only today. Nobody objected. You
look into the whole records of the
Parliamentary debate. Nobody said
a word about it.

Therefore, it appears to me that
people who want to oppose this have
no lega] or moral or legitimate
grounds and they are now trying to
invent grounds which do not stand
scrutiny, For the last three days, the
bonds have picked up to such an ex-
tent that we have not been able to
meet the demang of these bonds in
certain Centres. One or two Mem-
bers of Parliament even came and
asked me (Interruptions). The bonds
were not gvailable, they were exhaus-
ted in Chandigarh, in Madras and in
certain other parts. The Reserve
Bank has rushed the bonds to the
other places and the hon. Members
have come and represented now that
the time shoulg be extended.
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PROF. N, G. RANGA: We do not
know whether you would like t{o ex-
tend the time. What is the rationale
behind it?

SHRI R. VENKATARAMAN: 1
want to make it categorically clear
that according to the notification
which we have already issued, Gov-
ernment can suspend the sale of
those bonds, on any date but not
earlier than the 30th of April. And
Government have decideq to suspend
the sale of these bonds at the last
working hour of the 30th of April.
We will suspend the sale of these
bonds. The one result will be that
the bonds will be at a premium very
soon, It is only a suspension. We
have now decided that it will be sus-
pended at the expiry of the last work-
ing hour of the 30th of April. It is
not as if we have been soft on the
tax evaders. I have given figures re-
peatedly in this House about the num-
ber of raids that have been carried
out in this year and in the previous
year as against the number of raids
which have been carried out in the
past.

In the first year of the Janata rule
the total number of raids carried out
was 617. The tota] number of raids
which we have carried out during the
last year is 3,400. Nobody can say
that we have been softer than the
predecessor Government if figures
mean anything at all,

Sir, we have alsp brought forward
the Bill giving powers to the Govern-
ment to acquire the flats which are
now passing hands at a premium and
in black-money. If the Government
are satisfled gbout the ostensible value
6f the flatg being lower than that of
the real price at which jt is trans-
ferred Government is empowered to
acquire these flats ang this Bill we
have introduced. So, you cannot say
that we have been soft to anybody.
The number of raids which have been
carried out throughout the country
vgl} bear testimony to it.

In fact, I want the House to. give
fullest support to the officers who

carry out this very difficult and very
risky operation. I am very sorry
that some of the officers who went to
Srinagar for the purpose of conduct-
ing these raids have been mal-trea-
ted and have been beaten up. It is
very unfortunate and I am quite sure
the House will join with me in paying
tribute to the officers who have been
able to stand upto it. I repeat once
again to the benefit of this House that
the raids, searcheg and seizures ure
carried out by officers on receipt of in-
formation which after scrutiny they
consider credible and no interference
of any kind occurs gither from the
top or bottom or anywhere, In fact,
we do not even know where they are
going. I honestly tell you that I did
not know that there was going to be
a raid in Srinagar or anywhere else...

DR. FAROOQ ABDULLAH; The
only problem is that this was the
most inopportune time because of
tourist season.-

SHRI R. VENKATARAMAN: And
the searches prove that the informa-
tion is correct. These were the
things seizeq there: About two lakhs
worth of foreign exchange, 20 lakhs
worth of jewellery—all unaccounted.
And what“do you want the Govern-
ment to do? To sit quite and watch
and then say that the Government 1s
soft to the tax evaders and tax dod-
gers. Government does not have
X’ray eyes. They do not know who\
exactly has what, They can only go -
by the information they get and if
the information is checked and double
checked and found to be credible
then they have to carry out otherwise
there will be derliction of duty on
the part of the officers.

Therefore, I wish to again empha-
sise that we will give no quarter
whatsoever to the tax dodgers and
we will certainly carry out these
searches and seizures for the purpose
of unearthing black-money. Not only
that we will take stringent measures
also which will come gut in due
course to contro] this money circulat-
ing outside the banking system.
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SHRI BALASAHEB VIKHE PATIL
(Kopargaon): What about counter-
feit currency?

SHRI R. VENKATARAMAN: The
point really is this. Government
have to protect the honest man and
they do everything possible to
see that the honest man is
not harassed. In my last address to
the Income-tax Commissioners I said
“it is very difficult for people to tax
and please, but do not by any chance
go and tax and tease”, We do not want
to barass anybody. But at the same
time where we have credible informa-
tion about the possession of black
money, of unaccountedq money of these
transactions, Government have to take
the action and I want every support
from every section of this House.
Other-wise, Government wid no: be
able to cary out its work.

A point was raised that if you do
not get this amount of Rs. 900 crores
or Rs. 800 crores, how will you make
up? Government can make up in a
number of ways and I will not say how
I will make up. But I can say the
ways in which it can be made up. The
ways in which it makes up is: (1)
higher texation, and (2) larger bor-
rowings. There are so many things
which we can do and I still hope that
I would not be driven to the extreme
necessity of having to raise taxes. But
i¢ it becomeg unavoidable or inevi-
table I want to assure the House that
I will not shrink from it, I will not
baek out from it,

Now, a few points have been made,
namely, that supply of some of these
commodities is not equitably distri-
buted and they are not adequate to
the needs. Sir, I will concede that so
far as the pulses are concerned, there
is a short supply and pulses are pro-
dueed only in this country and they
camot -be imported. If any commodity
goes into short supply and as a result
thereof it is not possible to give ade-
quate quantities, particularly to the
weaker and: vulnerable section of the
society, I give this assurance that I
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will import it and have it distributed
in the country. Edible oil, for instance,
is one where we are hopeful that we
will be able to manage with the oil
that we have, but if the prices still
persist, it may be one of the items
which we have to consider, Even
in case of sugar where we have about
10 per cent more production over the
last year—ouy expected preduction is
about 53 lakh tonnes—and if this proves
inadequate, the prospect of importing
is not ruled out. But we will try as
much as possible to have more equit-
able distribution system to meet our
needs with the gtocks that we have.
But at the same time, I want to as-
sure the House that when it becomes
necessary, we will not shirk or
shrink from importing it to meet the
needs of the people.

A point was made by Mr. Kosalram
that Appellate Tribunal has been
delayed. The Appellate Tribunal is
almost ready. For this institution,
the only question which delayed it
was the question of the Chairman.
My view has always been that it
should be presided over by a judge
of the High Court sitting or retired
and I am happy to say that that has
been aeceptedq and we will be consti-
tuting it very soon.

So far as Exise Notification is con-
cerned, which my esteemed friend
Mr, Jyotirmoy Bosy wanted that it
it should be discussed before
notified, I have to point out that it is
impracticable. There are occasions
when we have to raise the export
duty in order to preserve the com-
modity within the country. There
are occasiong when we have to
suddenly impose duty in order to
prevent dumping of certain goods
from. certain other countries. And
this hag to be done without the
knowledge of the commercial conmu-
nity otherwise they will fubricate
contracts of having been entered into
earlier and then try to get the
benefit of a lesser tax and so on.
All that we do is, as soon as the
notification is made, it is laig onm
the Table of the House and the hon.
Members have  according to the

N
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rules, the right to move for any
modification thereto, within thirty
days. Even if they do not succeed,
the matter could be discussed by
giving a notice and it has been dis-
cussed in our House on several
occasions, Therefore I do not think
it would be possible to accept the
suggestion made by my friend.

Shri Banatwalla said that the
additional excise duty on textiles
was aharshlevy. Apparently, he did
not know the legislative history of this
levy. At one time, the textile mills
were obliged to produce a ecertain
percentage of their goods as controle
led cloth for distribution to the wea-
ker section of the society, The textile
mills themselves represented that they
would rather pay an additional excise
duty than produce this cloth because
it interferes with their general sche-
me of production. Thereupon, a 10
per cent additional excise duty was
levied and this amount was transfer-
red to the account of standard cloth
and the price was reduced to that ex-
tent. Today, the cost of production
of the controlled cloth has gone up
and if I do not levy this additional 15
per cent excise duty, then the weaker
section, the poorer section, will have
to pay that additional cost from their
pocket.

SHRI G. M, BANATWALLA: I am
very much obligeq to the Finance
Minister to reply to the point made
by me. While speaking on the
budget. 1 had spoken at length on
this. If the textile industry then
had made such a representation, it
does not mean that the Minance
Minister may go on increasing this
burden to any level he may like, I
agree with the objective for
having this cloth for the poor
people, but then this is a national ob-
jective and the national objective be
met not only from the textile indus-
try_ but from our general revenues,

SHRI R. VENKATARAMAN: I
have absolutely no objection; if the
textile industry will agree to produce
the controlled cloth, I will take away
the excise duty.

PROF. N. G. RANGA: But, they
failed to do it last year.

SHRI R. VENKATARAMAN: Yes,
they failed to do it, and that is why,
we have to levy it and give it as sub-
sidy to the consumers,

The second thing is that when the
cost of the standard cloth goes up, it
is the duty of the textile industry
which wanted to escape the liability
of producing the standard cloth to

bear the additional cost of the
standard cloth, It is not for the
society to bear it It 1T do

not levy this 15 per cent addition-
al levy, ~which comes to 32
crores, it would be added to the de-
ficit and it will be borne by the
average citizen in the country, Why
do you want the textile Industry which
has an obligation to produce a certain
quantity of standard cloth for the
benefit of the community to be reliev-
ed of the obligation to pay the excise
duty. I do not think, even the tex-
tile industry has made that repregen-
tation which Shri Banatwalla has
made.

Now Sir, one or {wo more points.

There was a general statement that
Budget does not show much concern
for the weaker and poorer sections.
Mr, Dandavate also mentioned this,
but he will agree with me that this
National Rural Employment Pro-
gramme is an improvement on the olgq
Food for Work Programme. It is not
a different programme, It is an im-
provement. It is an improvement in
the sense that while the Food for
Work gave only food and nothing else,
the National Employment Programme
gives food and cash for the purpose
of meating some of the expenses
which will go to the creation of dur-
able assets. For instance, if you want-
ed to lay a road, if you gave only
food, then they will lay mud road,
but if you give food and some cash,
they will lay a metal road. Similarly,
if you want to build a culvert, they
will not build it, because there is no
cash component in it, Now, if you give
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food and cash component, th€y will
build culvert. Therefore, this is a re-
finement and improvement of the old
Food for Work Programme and the
National Employment Programme is
intended to give work for nine mil-
lion man days.

PROF. MADHU DANDAVATE:
Finnhce Minister, the figures which
you have given for 1980-81 is Rs. 340
crores, while for the 1981-82 Budget
it is Rs. 880 crores. Beth are cash
components.

SHRI R. VENKATARAMAN: I will
tell you this. In 1980-81, the Centre
met the whole thing. In 1981-82 tne
allocations between the Centre and the
States were made and it bacame 50-
50. Fifty per cent is met by the
State and 50 per cent by the Centre.
Therefore, while it was Rs. 340 crores
last year it is Rs, 380 crores this
year. Centre makes calculation of
the State Plan and then makes calcu-
lation of the resources that States are
able to raise, then it makes up the ba-
lance for carrying out the Plan, As a
result of it it has gone up by another
Rs. 40 crores. That is why in the Cen-
tral Budget you will find half the
figure and half the figure in the State
Budget. Together it comes to Rs. 380
crores.

Secondly, in the Integrated Rural
Development Programme we have
also enhanced the allocation this year
and we have provided Rs. 110 crores
for the Rural Water Supply Scheme
and thirty-six thousand villages are
going to be provided with water sup-
ply. A number of schemes have
been added. If you total them up, you
wil] find that Rural sector will get
adequate funds for the purpose of
providing employment not only to the
unemployed, but also the under. em-
ployed in the entire area, That is the
scheme and 1 have no doubt that if
the States utilise the various funds,
which have been allocated under
these heads the National Rural Em-
ployment P‘rogramme, the Integrated
Rural Programme and the Water Sup-
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ply Schemes, all these things, will be
able to provide a large amount of
employment to the rural population.

Sir T do not want to take away all
the points. My esteemed friend, Shri
Sisodia, is going to deal with rest of
the points that have been raised by
the Members, I thank the Members
for the patient hearing.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH_  SISODIA):
Sir, I have to make two submissions.

One is that many Membersg on both
sidés want to speak on the Finance
Bill. If they want to sit beyond six
today and tomorrow go on without
lunch break, 1 think this will satify
the hon. Members who want to parti-
cipate in the debate.

MR. DEPUTY-SPEAKER: After
6 p.m, today?

SHRI SAWAI SINGH SISODIA:
After six because tomorrow you have
fixed discussion under Rule 183.

AN HON. MEMBER: Many mem-
bers have gone.

MR. DEPUTY-SPEAKER: If they
are prepared to sit then you can have
beyond six and tomorrow no lunch
hour because we have got to finalise
it tomorrow at least.

Is it the pleasure of the House to
sit even after 6 p.m.?

AN HON. MEMBER: Upto what
time?

SHRI SAWAI SINGH SISODIA:
Upto 8 p.m,, Sir,

AN HON, MEMBER: Upto 7 p.m.

MR. DEPUTY-SPEAKER: Upto 7
p.m, today ang tomorrow there will
be no lunch interval.

Tomorrow, there won't be lunch
hour. -
(Interruptions)

SHRI G. M. BANATWALLA: What
is the final decision, Sir?

MR. DEPUTY-SPEAKER: There
will be no lunch hour tomorrow;
and the Hous: will to-day sit till 7
p.m, Qnly o71e hour we have extended,
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Such of those Members who want to
speak, want this. They are prepared
to speak. Why should we spoil their
chance? U

o wfwar HATT Agar : (FHEAIIT)
JqTeRA  WETE, 1980 FA  STwav
it ¥ fawes ¥ frooafed wg
#§ wwar A sWAT WY w0 CH
a7 qAGT YE fRAT 9T 1 W9
& TN &7 T3 WATT FIGT IFHY
faqr, f&:g @ar &T9 T§ & F
FFar wrew & gt H1 faRA F war
.1 YT wa Ty waY foFrm s
g fe ok 7w & & 7§ fFar @
RATT TFEQT FIF JWT | 9aT Af,
Fa%Y g fusrgs v & 7 Fqife
gar & ar a&dr &)

gAx wrwr fwar av & fagrw faw
qaY faey e F qoe 4 gav AT,
fog &2 & f& d'&r =& gur (=%
HAHT 24,871 FUT &1 TH IAL
& WG AITIF GATAT F IQRA
% afg 7@ wer 3fE, W@ AT
azedfa &0 T &1 o9r, feg
¥I9 WA A AFST I WA A &

TR wew AEf g et | 9y,

faq @& AT F1wT FIA IFA 9T
€ 1| 38F wara § qfeorm 1@ gar
a0 giar qr | qgEreRfa 7T W [
&gt | T7a g ewIT frar € fw
IE F 1T 4% qE9 FAFH 1.5
gfoma agr 1 forg amewg § ag
13 Sfoma @ FgwT 18 wfawe &
“aT § | ®IW I X qem afg
20 sfams @ 50 wfmy &%
gf 2 | SEEIw ¥ fau wewra &
qFT € | @Az 30 wWC AT Aq
¥ AT 60 TWQ § W ITFeW 7}
g I & famm § waw oW &
ag TN & 40 wrqg e fewy qv
wsreg &

T IT EAA WINET NFE *Y
dY fs enga Afg ¥ 1% 9 <G W
w1 & orx Frefy fara w1 wAfa
Ty {ETEY ST <3 A 1 FE

@ g 9 F oE g fdw,

faqor AT qyew frafoor v foga
i @ W g | G WA W
AR # F1 ok g fawy 15
gawa @@ awr 85 sfawma  #y

HZ @ &1 ¥gm wA AT fam qe

Faq Fa1ar 2 @ ey Searew m
TAT | TF STEIW § 2127 FfAweq &7
1939 ¥ 1FTET 169T™ FT IS
At wg FOAY 1974 F 30 ICT
74 & 80 EAIX #FT & W W
1975 ¥ TTIGH 44 FLT & AT
qoft fraw gom M wrw e fafes-
gg 74 ®GT LT mfaws #r g
Tfafenems wiv dax fige & s &
IaFi 30 FUT F1 /W R q &7
t) f&g Smies wmTEgw w e fE
1975 ¥ Sa% #afedy 1 g @
afe fam ® @ =@ ws & waw
¥

gea fagtoor & Aifc ot @
feam faQeat W@ &1 gmenfa
frafas w@¥ & =7 @ fFAY A
IEIEH FT TNFTAeG 4 &7 faxq
f&gr war 1 10 WS, 1976 &7
sqn  3feas  TNFTET FWE  ®)
dgg @ g TET §H) 7 ¥
qr

“We cannot keep up the prices
of farm produce at the high level
reached during periods of scarcity.
Inflation does not help farmers.
High prices ;2[- foodgrains and com-
mercial crops ultimately lead to
demand for higher wages, dearness
allowances etc. Industries and far-
mers themselves are then constrain-
ed to pay higher prices for inputs.”

-
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AL YT WA AR § fv qm-
FRT RATY F FWA T[GIFJ T TP
IR LA W FWI TG T TG
F FTTO T QIAIT JIT NG 817847
¥ ufgs w9 =7 FW@ K FO,
afgs v T F B A -
T ¥ ¢ | X ¥ faw wygrosg
¥ 1960 ¥ 1974 Tb fastd ¢
QIHIT Y 1800 ®UT ST T faq,
qt fafea qfa & &34 2-1/2%h-
wa ¥fg g wiv ara W@ fafva |
TA it &1 9.7 shawa & 1 AR
arTy qar &xgi war ? wr feafa ag
¢ fr v fafeas d*2ac aT 3fe-
ww1 Nzfrza ITNT F A €

ax @ oz § f& @rd mMaArT
gd-qas & oorw wAs Ad 1 g
AgT §F F fgaw ¥ @ oA
qformr & fgam & A w7 &
fer famfas fa.78 & aEafzs
argAal a1 wfgs arw gwnt N fRar
waT | ¥ Afa ¥ ofommersy |-
®FT A A F WA 13.70 To
gid ferew fraifra 7 feaml =
gra@T 33 97 fagw &7 fzar
faa7 3 57 a5 fea wrfasl 7 =
# 30%0 ¥ 35 ®o Wi fareq
FALT | T/ FHIT FOAT X T a7
7§ 130 To ferza faaifed frar
t agrwe: favw 3 fag af
RFAIFAT WIATRA 9T OF AT
fear &1

SR, €4 7AC & qArFA fram
wYr @fagt 7z §7q nfgs war-
fea & | @ ®IT § ITH IW
2 & faw awr TR AAAw WD
w1 forr & Qw¥ 3 fag s R
fag W7’ A1 w saFEqT TG

g
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nra fewfa ag § fe feast geqer
7T TR ¥¥ JUWT Glr Ay A F
qTY % fag 97 7f & 1 Aqarwie
3% aTafraqy &7 ag g ¢ fw
aura ¥ wifew feqmar st ar
g A W w4
WA A7 @ ¢ AT 797 15 whrwd
WAt ¥ fawzar At @ oz 1 @A
& 39 gfFn § WP gE

TAT A T I qv Awa
3735 FOA » fag o5 7ff &1 fawr
& st ¢ fs 30 are T N
AOT ) [ A FIT qW@T FTCAT |
wid gTR ;G S50 whrwa wwr
TN N Wi & ¥ F av 34
0% 1 afz agd wwire @) o faw
HAT F1 A a9 ¥ nigs aTs6r Ioy
¥ antar wic gy A9 faad @ A
TA AW@T, I3 O FE fgamw Ag

2

wAFT, TAAM  gard g
areat § | a@ WMAwW W wremw
fadtal w97 £ I F & 1 @
A A T § | aTEE wiwmey
& WIATT THFLT 51 Ara A)-
I77A FAFNT § Freafas @€ar 3. 5
QT ¢, #fF W F @ Qe
TEIT ¥ w17 7™ faafiga afisar
& 1 Fg X A Qe Y, awr
AZ ATAFTT g AT & f5 faRre &
€6 Tranmiz &N ®N 10 ¥0%
w vifn arga s & € §

AR, FUF FQTTRA N oy
A FW X awar § 1% agt
TR T &1 Feid w1 g
"EgA war § -

“The level of satisfaction in the

small scale section in the matter of
raw material from official echannel



417 Findtide Bill, 1061 VAISAKHA 7%, 1963 (SAKA)' Finance Bill, 1981 418

ig only 30 to 40 per cent. If with
such & low level of réaw materiat
supplies the small sector could
achieve a production worth 21,000
crore (32 per cent of total produc-
tion), niake export with Rs. 1,100
crore (1 per cent o total) and pro-
vide employment to 70 laki persons
the full potential of this gector is
not difficult to visualise if their raw
Ea;;erial requirements gre met in

781%a, AT § AqF TFa g7 yral
g ! ag &FHT Aved a7 famy @
fo 3% Q7 AW wizfes aww
"7 At § §9% a9 vieq fage
Fa¥ § | 7 UST gy ¥ A
W & | WS JwIUT fagre #
fgwr fagiz & @ zra af @
AT AT W7 BT gay § \W-argA
At fasil af a1 aF), awfe ugf
% ST awEql I qA) g & | awed)-
97 & “qeree AT’ w1 Frsarast
FarFsa g qEIRITFT 09 fager 97
afearsar & @ @ g g fagfaae
wic gafqg @t aar a0y &Y g
TFF fq gzara T F3@ wOHE )
faqfage a1 g& farar a1 Aa-wi
a9l & fgwr vgar @ wrEar
a% FFa gl AT g 1 oA fegfa &
afg ®E QAT w3 Q) oaar-
€ {IT TALT & [AWT H {la &1
fagre gar & 1 #ifesdls Ao @
gl fgear a1 % a9 F  AE
TRaT g Wiv sod) fggar s oy
% AT ¥ wwfaq gar § | Iy
%! fasrefr At fead) #ite af @ d
fdsc ) 7o wma aw
fgas gyasw g a@ a faad sroor
fearat #Y fawrd £ maa sfeaf
glq}% | R IFATT AT ¥ wRw
AT W @ F-7% FTRA ®
¢ Yo AR E

fafg-snaear # goa ag & f
i ¥ @qa ¥ TEA g Afwa
914 F1FS TaT A} T@aAr § 1 ugi v
ag 3T T AT4T WY A+ A Da
f& agelqr 3 B & faailer &
AT @@ ¥ dA wdar AH)-H00w
& w#r & | dar awAr J@r § fw
& N HIATT GEEATHY T AT
el FAr § &7 avd T

el ag o ¥ X @ fam
faa@as #1 fadg Fd g¥ wear @
g AT § AR |
DR. GOLAM YAZDANI (Raiganj):
Mr. Deputy-Speaker, Sir, I rise to
support the Finance Bill and to speak
a few words in this connection. This
is the last phase of the budget dis-
cussion and I want to make a few
observations.

I must congratulate the TUnion
Finance Minister for courageously
and boldly facing the country’s eco-
nomic problems and making an all-
out effort to put it on the rails. Of
course, the present Finance Bill which
is sought to be passed, is undoubted-
ly a commendable attempt out of
the present situation, where he has
tried to restrict the deficit than the
past years. What I like to draw his
attention to is that any  country’s
economic development, its prosperity,
depend upon a successful domes-
tic policy of the Government and im-
plementation of the polices very much
depends on its employees, What do
I find today in the domestic field? I
come from the State of West Bengal,
a State which ig ruled by a Govern-
ment named Left Front Governmerit.
particularly dominated by the CPI(M),
who are out and out authorita-
rian in their design and activities,
who believe in the politics of violence,
who believe in the politics of killings
and murders and letting loose the law:
and order situation in that part of
the country.

SHRI BASUDEB ACHARIA (Ban-
kura): Is he speaking on the Finance
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Eill? He is speaking on the law and
order situation.

DR GOLAM YAZDANI: Sir, India
is one. If any part of this country
where the lives and properties of
the citizens are not safe, where politi-
cal parties, who do not subscribe to
the ruling Left Front policies are
subjected to coercion, workers amd
leaders are beaten mercilessly, they
are killed and their houses are burnt,
a reign of terror is established and
a reign of fascist character is establis-
hed, I do not know how you will be
achieving your objectives. (Interrup-
ticns).

MR. DEPUTY-SPEAKER: West
Bengal is a part of India. He can
speak what he wants. Why are you
so much intolerant? You must hear
bhim. If there is something you can
reply. But I have to decide whether
it is relevant or not. It is for me to
decide; it is not for you to decide.

DR. GOLAM YAZDANI: When
heard the speeches of Comrade Niren
Ghosh and Mr Chitta Basu, while they
were speaking on the Home Minis.
try’s Grants, they said that the Cen-
tral Government want to topple the
West Bengal Left Front Government,
Mr Chitta Basu also said that Con-
gress (I) is deliberately creating law
and order problem in the State. Sir,
they are suffering from  inferiority
complex, because the CPM domina-
ted Left Front Government is res-
ponsible for the precarious law and
order situation in the state, because
of which no person feels secure there
and life and security of the people
have become a play-thing and so,
constant fear ig present in their minds
and also in the mindg of the CPM
Government that for the misdeeds of
the State Government, the Centre will
dismiss the State Government. (Inter-
ruptions).

MR. DEPUTY-SPEAKER: He be-
longs to West Bengal. Why are you
80 much intolerant? If things are not
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like that in West Bengal, you can
reply. ( (Interruptions. Only if he
yields, you can interrupt, Otherwise
you cannot interrupt.

AN HON. MEMBER: Why is he
reading hjs speech?

MR, DEPUTY-SPEAKER: He is not
reading.

DR. GOLAM YAZDANI: I am not
reading. I am only referring to the
points in notes.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN.
KATASUBBAIAH): There were ins-
tances from that side when they were
reading. He is not reading, He is
only referring to his notes,

MR. DEPUTY-SPEAKER: When
any member is speaking, if you want -
to interrupt and ask some -clarifica-
tion, the speaker must yield; only
then you can interrupt.

DR. GOLAM YAZDANI: For the
deterioration of the law and order,
they are blaming the Congress (I).
But actual facts are different. Only
recently on the 30th of last month
Congress (I) organised demonstra-
tions and processions for March to
the Assembly’ to protest against the
misrule, anarchy in the domain of
education, deterioration of law and
order situation in West Bengal. But
the peaceful processions were halted
by the police at three points and then
dispersed by violent methods. The
Police lathi-charged, teargased
and shot the peaceful processionists
indiscriminately. The police fired 46
rounds and burst 51 tear gag shells.
They fired shots on the Congress (I)
men from behind when they were
munning away, As a result, seven men
were killed of whom three were taken
to hospital and four were taken to
unknown destination by the police.
One boy who sat on a standing tram
was shot and he died. One woman,
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Shrimati Murmu, lay on the foot-path
seriously injured and she was tiken
away to sone unknown place, The
total number of injurey Wwere more
than 800 and 154 were taken to the
hospital. One ex-MLA, Mr, Hardan
Manda) fell down and the police
bayoneted his right foot through and
through, To show respect to the dead
people, Congress(I) took out a mour-
ning procession on 31-3-81 and
declared a ‘bandh’ throughout West
‘Bengal on 3-4-81. On the bandh day,
the police become very violent. They
started hurling bombs and using fire-
arms on the peaceful Congress(I)
demonstrators. Upto noon they did
not attack but in the afternoon, they
started hurling bombs anq used fire
arms, Thig was done with the assis-
tance of the Left Front cadres...
(Interruptions) If you have got any-
thing, you can say. [ am narrating
the facts. Why are you afraid?
(Interruptions) Because of this 22
people died of whom 17 were Cong-
ress(I) men. They say that the
Congress(I) men hurled the bmobs.
Surely the Congress(I) men would
not throw bombs on their men.

18 hrs.

On the eve of the bandh, police
arresteq about 4000 Congress(I) men.
On the bandh day Police, CPM and
other Left Front cadres were
violent. ., (Interruptions)

MR. DEPUTY-SPEAKER: One
more member from CPM Party will
speak tomorrow. He can reply to the
charges made by him.

DR, GOLAM YAZDANI: On the
bandh day, not more than 10 to 12
buses and trams were on the road but
later on, an exhibition of about 200
damageg tramng and buses was opened.
Most of these damaged tramg and
buses were already in the depot and
brought for the exhibition. Police
and CPM cadres threw bombs on
buses in which three women passen-
gers were killed.

By these violent means, they want-
ed to see that the bandh should not be
@ success. But the bandh wag success-
fu]  throughout whole of West
Bengal. .. (Interruptions)

MR. DEPUTY-SPEAKER: You are
dealing with the law ang order situa-
tion in West Bengal. Come to the
Finance Bill -

DR. GOLAM YAZDANI: | saig in
the beginning that the country’s
economic development, its prosperity,
depends upon g successful domestic
PRlicy of the Government and imple-
nmentation of the policies very euch
depends on ity employees. But what
do I find today in the domestic fleld?
I see no law and order in West
Bengal., So, our money is being mis-
used. (Interruptions) Since they are
challenging, 1 will refer to my notes.

Recently, on the night of 134-81, a
‘Gana Adalat’ was held by CPM men
at Rahmatpur village in Harishchand-
rapur P. S. of Malda district in
West Bengal. Idris Ali, son of
Sakhabat and Chand Mohd. son of
Bhim and Mumtaz son of Hafiz were
caught and produced before the ‘Gana
Adglat’ where they were inhumanly
beaten ang tortured throughout the
night. Next morning the injured
were handed over to relatives who
took them to the Harishchandra P. S.
Idris lodged a diary giving names of
the accused. But in the way to
hospita] he died. Chand Mohd. is now
in Malda hospita] in a serious eondi-
tion. In spite of the diary, the police
has not yet arrested the CPM men.

When the hon. Deputy Minister,
Mr. Makwana visited Asansol and
Durgapur in West Bengal on 18-4-
1981, he saw that one Abdu] Mannan
of Congress(I) was murdered by
CPM men and on the same day 7 men
were killed in Patherasthali in Burde
wan district when two groups of
villagers chased.

MR, DEPUTY-SPEAKER: Mr.
Makwana is not the Finance Minister.
He is the Home Minister.
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. DR. GOLAM YAZDANI: What he
said Was that the Jaw and order gitua-
tion in West Bengal was very serious.

MR, DEPUTY-SPEAKER: You are
dealing with the }aw and order situa-
tion in the whole of India, I think.

DR, GOLAM YAZDANI: Murder-
ers, dacoits, goondas and other anti-
social elements are enjoying open
patronage from rank and file of CPM.

(Interruptions).

MR. DEPUTY-SPEAKER: Do not
digtyurb. This is not the way. I told
him, he wil] come to the Finance Bill.

(Interruptions).

DR, GOLAM YAZDANI. The West
Bengal police hag been largely infil-
trated by CPM cadres. All these
police officers and men who try to do
their duties honestly and do not toe
the CPM line are being transferred
and action is taken against them. The
entire West Bengal poiice is demora-
lised and it wil] not be wrong if I say
that the police in West Bengal has
been made the instrument of CPM to
fulfil their political ends.

MR. DEPUTY-SPEAKER: Doctor,
come to the Finance Bill.

(Interruptions).

MR. DEPUTY-SPEAKER: You
have spoken sufficiently on the law
and order situation in West Bengal.
Now, come to the Finance Bill

DR. GOLAM YAZDANI: I shall
come uyltimately to the Finance BIlL
But all these have got relation to the
Finance Bill. Until and unless all
these are okeyed, how are you going
to. finance for the country’s develop-
ment?

This is the law and order gituation
in the country. What has happened
is. that the CPM people are just ¢on-
trolling the police people and.,

(Interruptions)

SHE; P. K. KODIYAN (Adoor):

Sir, will any. one ¢f us be perml
to attack any Congress ruled Sta :3‘
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MB, DEPUTY-SPEAKER: You gee,
he cannok use the words ‘bureaucracy’
por anything - like that, But he can
speak, .He hag got freedom of speech
here. That should be allowed.
(Interruptions)

MR. DEPUTY-SPEAKER: You can
reply to him when you speak.

DR. GOLAM YAZDANI: The law
and order situation in West Bengal
is very bad and people are groaning
under the rule of CPM dominated
Left Front Government. I think
when the people in West Bengal are
not getting justice from the Govern-
ment, the Centre has got to look into
the matter. So, I demand that the
Central Government must feel the
helpless condition of the people of °
West Bengal and they should come
to their rescue to save them from the
misrule of West Bengal Government
by removing this tyrant government
and declare immediately President'’s:
rule in the State so that the situation
there cannot be further aggravated.

MR. DEPUTY-SPEAKER: Now he
has come to the Finance Bill.

DR. GOLAM YAZDANI: 1 shall
come to another point, The other day
from that side it was said that the
Election Commissioner is purposely
postponing the bye-election in West
Bengal, but ] can say that there are
so many mistakes in the voters’ lists
and the votes werge rigged so much
in the last election that many com-
plaintg were made to the Election
Commissioner and we know that there
is no doubt in the minds of a very

Jarge number of people in West

Bengal...
(Interruptions)

MR. DEPUTY-SPEAKER: Let him
say. He is not talking about you,

(Interruptions)
Take it sportingly and reply to him.

DR. GOLAM YAZDANT:..,that
fair and free elections cannot take
plage in West Bengal under the aﬁ-
ministrative control of, (
ed Left Front Government action
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should pe held only after the CPM
Government is removed and Presi-
dent’s rule is imposed.

'MR. DEPUTY-SPEAKER; Now
only you have come to the Central
Government from Wesf Bengal.

DR. GOLAM YAZDANT: Now I
come to some other point. The other
day...

MR. DERPUTY-SPEAKER: Leave
those points in West Beiigal itself.

DR. GOLAM YAZDANI: I am
coming to the communal distur-
bances,

MR. DEPUTY-SPEAKER: Please
conclude because you have taken
more time.

DR. GOLAM YAZDANI: Give me
a little more time so that 1 shall
cover this.

For communal disturbances how
much money of the Government is
wasted or spent? So, I am just giv-
ing some suggestions to the Govern-
ment to cope with this.

The Government has admitted that
the communal riots are increasing
every year and it is the Govern-
ment’s responsibility to protect lives
and properties of Muslims and other
minorities.

Now I have got a suggestion to
make. There are so many sugges-
tions given. What is the cause of
the communal riots? Somebody has
said this and that etc., but it seems
to me that the main cause should be
just diagnosed and the illness should
be treated in the right way.

It seems to me that the very root
cause is not given proper attention.
The main cause is the hatred against
the Muslims which is imparted in the
minds of the majority community
boys from the very primary school
stages and sustained up to higher
education stages, Many text-books
from primary to higher stages contain

false, distorted facts about thé reli-
gion, culture and history of Muslims.
So many non-Muslims boys who are
educated side by side with Muslim
boys develop hatred against Muslims.

When the communally educated
boys grow up and are engaged in
various kinds of job and work they
express this hatred in their own way
when any communal incident occurs
in any part of the country. The press
ventilates this hatred easily ag was:
found during the last Muradabad
riots. It is grafifying to note that
the ‘Communal Harmony Cell’ of the
Home Department has noted down
this and has decided to keep a close
watch on the press against inflamma-
tory writings.

This hatred is spread not only by
books but also in other ways. Abbut
elght years back I read in an English
‘Motherland’ newspaper in New Delhi
that ‘Taj Mahal’ was not bullt hy
Shahjahan but it was built by a non
Muslim and was named “Teja Maha
Alaya’ and later on Shahjahan for-
cibly took possession of thig building
and renamed it ‘Taj Mahal’. This is
distortion of history. It is found that
the “guides”  who explain historical
facts to all kinds of visitors from vil-
lages, town and abroad, narrate many
false historical facts. I have heard
with my own ears that a guide in
Kutub Minar was narrating to the
visitors that Kutub Minar was built
by Prithviraj. Such distortions of
history surely impart hatred against
Muslims even in the minds of un-
educated villagers. This should be
looked into and prevented.

The other day Hon. Member Zainul
Basher showed how scanty are the
number of Muslim officers in Delhi.
Not only in Delhi such is the condi-
tion of Muslim everywhere in the
country. Though Article 16 of the
Indian Constitution protects Muslims
and other minoritieg for getting em-
ployment still Muslims do not gzet
fajr chance for employment anywhere
in any service. Muslims are backward
in all respects and reservation of their
employment in Government services



237 Finance Bill, 1981

[Rr. Golam Yazdani]

is not against Article 16 which allows
Parliament to make 'law, and order
the State Governments to reserve
seats for such minorities. After 33
years of independence it is now being
felt that there is a strong case for
reservation of seats in Government
services gnd public undertakings for
Muslims and other minorities. As
one of the means to regain confidence
in the minds of Muslims, it was assu-
red during Muradabad riots that the
P.AAC. would be reorganised and
Muslimg would be taken in adequate
numbers in P.A.C. and also in other
departments of police and other ad-
ministrations. I do not know how
far this has been implemented. If not.
serious attempts should be made to
take Muslims in varioug kinds of em-
ployment in the country. The Cen-
tral Government have desired to raise
3 battalions in C.RP. as g “Special
Peace Force” where adequate number
of minorities and Scheduled Castes
and Tribes would be taken and re-
cruitment for this force is reported to
be taken place at Durgapur, Jammu
and Abmedabad. 1 feel that at these
3 places where Muslims popula-
tion is negligible, sufficient num-
berg of Muslims may not come for-
ward. In West Bengal the recruit-
ment should be made from Malda or
Murshidabad District. In the same
way, recruitment shoulq be made also
from Delhi, U.P., Bihar, Karnataka
and Kerala.

Now 1 want to give a suggestion. I
request the Central Government ‘o
See that misrepresentation of facts
about muslimg are omitted from va-
rioug books. I am very glad to say
that the Prime Minister and the Homa
Minister and the right-thinking mem-
bers of the majority community are
conscious of this problem and have
been trying to bring communal har-
mony in the country and to preserve
the secular character of our country.

To do away with objectionable
writings about any community in va-
rious books and distortion of history
and other books expert committces
consisting of local scholars and his-
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toriang should be set up for every
province to check up books in local
language and also a Central Com-
mittee should be set up for this pur-
pose, On their reports and recom-
mendations, the Government should
take steps to remove communal
matters and distortions of history
from various books. To implement
this suggestion, much money will be
required and ] request the hon.
Finance Minister to provide adequate
money for this ‘vital and noble
national cause.

So, this is about finance. I started
with the Finance Bill and I am end-
fng with finance and I am making
an appeal to the hon. Finance Minis-
ter to provide more funds for this
noble cause.

ot oo e (RRmge) o
IICTH  WERA, § QAT waTd
g e amx few fodre o g &
OIAT JT I{FT FX W 94T TCA
feqr | wTREe, w7 gwrr fywr wr
N X wear zwe Iw fer A g
tfe 2w & ad 9w 3

N 1 Arvag 7 afr § & oae>
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18-30 hrs.

STATEMENT RE. DAMAGE TO THE
.AIR INDIA AIRCRAFT EARMARK-
ED FOR PRIME MINISTE'S USE
DURING HER SCHEDULED OFFI-
‘CIAL VISIT TO FOREIGN COUN-
TRIES

MR. DEPUTY-SPEAKER: Now,
the Home Minister will make a
statement.

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir,
I rise to inform the House of g cer-
tain serious development that has
come to the notice of the Govern-
ment.

Hon. Members are not doubt aware
‘that the Prime Minister is proposing
to visit Switzerland, Kuwait and
United Arab Emirates between the
5th anq the 13th of May, 1981. The
Air India Boeing 707 aircraf No. VT
DPM MAKALU was earmarked for
the use of Prime Minister during
‘her foreign visit. Thig is one of the
aircrafts that is customarily used
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for carrying VVIPs when they travel
abroad. -

The aircraft MAKALU returned
to Bombay from Abu Dhabi on the
15th April, 1981. The periodic ins-
pection of category p.3 started on the
aircraft the same day jn the Air
India’s hangers at Santa Cruz. On
the 17th instant all the necessary
control cables were inspected and
were certifiegq to be satisfactory ex-
cept for one elevator cable which
was found to.be slightly frayed. A
decision was accordingly taken to re-
place this cable and action for such
replacement was taken on the 20th
instant. On that day .some further
unnatural defects in the cable sys-
tem came to notice. Thereafter an
order was- given for a re-inspection
of all cableg in the aircraft. The final
check up showed that four vital
cable systemg namely those relating
to -elevator, rudder, horizoantal sta-
bilizer and rudder trim had been
affected anq that this could no¢ have
been due to normal causes but that
they were intentionally cut jn a man-
ner so as to ordinarily preclude de-
tection.

A high level team of officers in-
cluding technical personnel was de-
puted to make a preliminary enquiry
and they have expressed the opinion
that this js a clear case of a‘temnted
sabotage. . .. (Interruptions) If the
mischief had not been fortunately
detected in time, this would have
resulted in the crash of the aircraft,
not immediately but after lapse of
some time. The known fact that the
aircraft would be used py the Prime
Minister during her visit leads to
obvious ang grave conclusions about
the motivation of those who perpet-
rated this outrageous deed.

The AIR-INDIA authorities have
lodged a formal complaint with the
C.B.I. and the matter is under investi-
gation. The investigation will, n»
doubt, disciose all the details of what
happened. 1 felt, however, that in a
matter of such grave importance I
should take the earliest opportunity to
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sharé with the Hon'ble Members such
information as is immediately avail-
able.

1 am sure, all sections of the House
would join me in expressing our strong
condemnation of this dastardly act

" .aimeq at the Prime Minister’s safety.

MR. DEPUTY-SPEAKER: Shri Ghu-
lam Mohammad Khan.

SHRI EDUARDO FALEIRO (Mor-
mugao): May we seek clarifications?

MR. DEPUTY-SPEAKAR: No clari-
fications here. Shri Ghulam Moham-
mad Khan.

16.36 hrs.

[SHRI HARINATHA MisrA in the Chair]

—
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RE STATEMENT ON DAMAGE TO
THE AIR INDIA AIRCRAFT EAR-
MARKED FOR PRIME MINISTER’S
USE DURING HER SCHEDULED
OFFICIAL WiSIT TO FOREIGN
COUNTRIES—contd.

SHRI JANARDHANA POOJARY
(Mangalore): Sir, I want to rise on a
point of order.

MR. CHAIRMAN: What is your
point of order?

SHRI JANARDHANA POOJARY:

Sir, the House was shocked to hear the
statement of thé hon. Home Minister,
Now, the country will be shocked to
bear this shocking news. We are not in
a position to know what has actually
happened. Has anybody been arrest-
ed? It is a very serious matter. The
life of the Prime Minister was involv-
ed. The country will be shocked to
hear and even the poor people o: the
country will be in tears. ..

MR. CHAIRMAN: Why do you raise
this point of order? Kindly take your
seat. There are ways and manners of
raising a point of grder. Immediately
when the Home Minister had 4nished
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his speech you might have made some
remark—that wWas the - opportune
moment of raising a “point of order.”
Further, “point of order” can be gbout
irregularity, illegality and violation ot
constitution, if any. It is not proper
that because you want to make ¢
speech or suggest something that you
rise on a “point of order." Let him
finish his ipeech. S I

SHRI JANABDHANA POOQOJARY: Is
it not g matter of irregulirity or a
matter where point of order could be
raised? Is it not a matter where the
country is concerned about ft? Now
I am just bringing to your notice ...

MR. CHAIRMAN: It is not a ques.
tion of point of order.

SHRI JANARDHANA POOJARY:
The country has been shocked to know
and, therefore, I am asking as to what
follow-up action has been taken.

MR. CHAIRMAN: The Nome Minis-
ter in his statement has clearly stat-
ed: “the Air India authorities have
lodged a formal complaint with the
CB] and the matter is under investiga-
tion. The investigation will, no doubt
disclose all the details of what hap-
pened. I felt, however, that in 8
matter of such grave import I should
take the earliest opportunity to share
with the hon. Members su¢h informa-
tion as is immediately available.”

What else do you want?

SHRI JANARDHANA POOJARY:
Do you think the country will be satis-
fled?.

MR. CHAIRMAN: As soon as some:
thing came before him he took the
House into confidence and through the
House—belleve me—nation has been
taken into confidence. Certainly, it is
not the way that a point of order 1s
raised.

oY naw wgraw @i e
wg, & wot T oA fa wm
1952 ¥ T #T WX 65 To e
qr W dgTe A VAR WIS AT
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SHRI RATANSINH RAJDA (Bom-
bay South): Sir, on the sagotage
point, would you allow us to make our
submission?

MR. CHAIRMAN: As far as I am
aware of the rules, on any Govern-
ment statement there are no questions
or answers ar observations made Ly
any other Member. Thg Government's
statements are only  listened to. It
ycu want to have a debate on the state-
ment, you may move an appropiiate
motion for that.

VAISAKHA 7, 1808 (SAKA)
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SHRI RATANSINH - RAJDA: Sir,
this is a very serious matter.

MR. CHAIRMAN: You please gee the
last sentence of the Statement. It
states:

“I am sure all sections of the
House would join me in expresisng
our strong condemnation of this das-
tardly end aimed at the Prime
Minister’s safety.”

SHRI G. M. BANATWALLA (Pon-
nani): So, allow us to join in expres-
sing our strong condemnation... (In-
terruptions).

MR. CHAIRMAN: This will be
against al] traditions and against the
rules.

SHRI EDUARDO FALEIRO: Let it
be, Sir . ...

SHRI G. M. BANATWALLA: The
Minister asked us to join in expressing
condemnation. Sir, we want to ex-
press our strong condemnation,

MR. CHAIRMAN: Tomorrow is rot
far off and more materials will be
avaiiable by then more details will be
available tomorrow.

SHRI RATANSINH RAJDA: You
should allow us to make our sub-
mission right now.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): As
you said, the correct position is that
whenever statement is made by the
Government, no further debate takes
place. But there are occasions when it
must appear to the country that the
House was not merely mute but the
House was reacting because it is a
very serious incident and it will cer-
tainly shock the whole country. There
is no doubt about it. Anybody, Irres-
pective of party considerations, any
man in this country will certainly
get shocked and the people will get
an impression that the House listened
to it and there was nobody who was
reacting to it. It just fell flat on-the
House. It may not be good, Sir. We
have residuary powers. If one or two
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Memberg wants to make some ob-
servations about it, they should be
allowed to do so.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIL
MAGANBHAI BAROT): It is very diffi-
cult to have it during the normal de-
bate. But I think let us not be rigid.
If the House wants to express its feel-
ings there should be no bar, The
reaction which hag come is quite
natural and spontaneous. But we can-
not restrain ourselves without express-
ing our feelings.

SHRI C. M. STEPHEN: It must not
appear to the country that this House
was absolutely rigid and indifferent to
this sort of a thing or it is a 1orinzl
sort of a thing that was done and they
forgot about it. We should nrot for-
get about that.

MR CHAIRMAN: Would you consi-
der it advisable that the House dis-
cusses it at the fag end of the day?
There are hardly 10 to 15 minutes left
for the House to adjourn. But when
the House feels and every section of
the House, representatives from differ-
ent parties want to speak....(Inter-
ruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): S'r, you can realise and
understand the feelings of the House.
Government won’t have any objection
if the Members want to express their
reaction to this news.

MR. CHAIRMAN: Do you think that
7 am second to anybody as far as the
feeling is concerned. (Interruptions)

SHRI C. M. STEPHEN: The point is
that it is not a matter for a regular
debate, particularly when it was re-
ferred to the C.B.I. They are investi-
gating it. The only point is that some
Members of the House, some Members
from the Opposition Bench, want to
say that they want to express their
feelings. In the exercise of the resi-
duary powers, you may permit them.
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MR. CHAIRMAN: I fully appreciate
the feelings expressed by the hon.
Members. If the hon. Members want
to say something on this inc.dent, they
could do so one by ome.

SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Chairman, Sir, the
statement of the Home Minister re-
garding the sabotage is really very
shacking and it is a very serious mat-
ter. In this country if there are ele~
ments who want to avenge something
and want to create ghastly politi-
cal murders in ‘this fashion, every-
one has to condemn this unreservedly.
Since the matter is under investiga-
tion; CBI has taken this up, at this
stage. we cannot say anything more
about it. I would, however, like to
say only one thing. .The Prime Minis-
ter was going to proceed on 2nd
May...

MR. CHAIRMAN: I think, it is 5th.

SHRI RATANSINH RAJDA: And
some cables were removed. That is
what we are told. From Bombay the
plane would have come to Delhi to
take the Prime Minister. All these
aspects shall have to be gone into and
we cannot say anything more unless
we know all the facts. Apparently,
and prima facie, it appears that it is
a case of sabotage and all those ele-
ments who are involved in this must
be exposed thoroughly and must be
brought to book and punished and
they must be condemned by the
entire country.

SHRI G, M. BANATWALLA: Mr.
Chairman, Sir, I rise to express our
deep sense of shock, pain and anguish
at this attempt of sabotage. We re-
ally fail in approprlate words to con-
demn in most unequivocal terms any
such attempt of sabotage. I am sure,
the Government will also realise its
own duty and see to it that the mat.
ter is not taken lightly. The enquiry
should be proceeded with every sense
of responsibility. The elements that
are responsible for the sabotage must
not only be exposed, but must be
dealt with as expeditiously as possible.
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DR. FAROOQ ABDULLAH (Sri-
nagar): Mr, Chairman, Sir, ], on be-
half of my party, am deeply shocked
to know that in this country the na-
tion of Mahatma Gandhi, there are
people  still living who do  political
murders. Mrs. Gandhi is the leader
of this House and the Prime Minister
of this great nation. Her life is im-
portant today; even if she is not the
Prime Minister, she is important.
She is the daughter of a greatman,
Shri Jawaharlal Nehru. I know the
family and I, and the people of Jam-
mu and Kashmir, whom 1 represent,
join here this House on this day to
express their deep sorrow on what
was done to that aircraft.

At the same time, I would like to
express one thing more since the Home
Minister is here. This is the second
attempt, f I know it rightly. The first
attempt on her life was made when
she had to put garlands on a statue
here in the compound of Parliament
House. It shows that people are cdoing
thase things. Mahatma Gandhi’s life
also taught us that first a bomb ex-
ploded and finally the assassination
took place. We must take all care for
her life, because I know how she
mcves in the public and it would not
be difficult for someone like Godse to
come out with 3 gun. She must be
given all protection. I would request
the Home Minister, who is sitting here,
that she has not to be taken lightly. I
hope, he will take great care even
when she goes abroad, and he will
take care when she is in this country.
She is an asset to this country and
he will kindly protect her a8 much
as he can.

I also want to say finally that I and
the rest of us, who are not here in this
House will also feel the same way
that it is a very ghastly thing that
has been thought of.

SHRI EDUARDO FALEIRO (Mor-
mugao): Shrimafi Indira Gandhi is
not merely the Prime Minister of this
country, she is undisputed leader of
this nation and that is not what I
say, that is what my friends from
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there have said demonstrateg this..
Her life is precious beyond words.

What ] want now to request the-
Hon. Home Minister, a point has al-
ready been made that her security is
comparatively lax. I appreciate the
difficulties and there is no question of
apportioning blame at this moment.
But comparatively her security is-
lax, I would like the Hon. Home
Minister to take this House into con--
fidence because in this House we are-
all one. . e

I do not want to know what precau-
tion they are taking because that
would defeat really the purpose of
precaution, but let us know that they
are taking very strict precaution to-
see that there is no ~thance of this
happening again,

This is the point I wanted to make
immediately after his Statement and
I make this point with all the convic-
tion at my command, with all the
persuation in my possession.
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PROF, N. G. RANGA (Guntur): I
think the nation has very good reason
to feel grateful to God that the Home
Ministry and the other Ministries
which are concerned, were able to
make this discovery in time, and thus
prevent a terrible tragedy that would
have otherwise overtaken this country.

As Pandit Ji has already said we
have in her, Indira Ji, our national
leader—and also, I am sure, all the
non-aligned countries hail her as their
leader—and she 1is one of greatest
living world leaders of to-day stand-
ing for peace, as opposed to all those
other Powers which are now running
a race towards the next war, And
no wonder, there are dangers all
around; and in spite of it, she is so
courageous as to move around from
one part of the country to the other.
As our friend from the northern fron-
tier, Shri P. Namgyal, has just now
said, our Home Ministry as well as
the External Affairs Ministry will
have to take special care to ensure
proper protection for our Prime
Minister.

Only the other day, one of our
friends was wondering why so much
more money is set apart in our Budget
for this purpose. Now he has the
answer. Here is the justification. The
Home Ministry has, with foresight,
made the necessary provision so far
as the Budget is concerned; and in

. that direction, Sir, I congratulate the

Finance Minister as well as the Home
Minister for having done this. And
1 sincerely hope and pray that all our
people in all parts of the country will
join us, will join Parliament, in wish-
ing complete safety for her, and safety
for our own democracy.

SHRI SAMAR MUKHERJEE (How-
rah): When the Minister made the
statement, I was not here. Just now
I came and heard about this. I fully
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joint with all, in condemning this
type of sabotage work. It requires
much more vigilance—for the life and
safety of not only our Prime Minis-
ter, but all leading figures and per-
sonalities. The situation, both inter-
national gnd national is such that
much more vigilance is necessary;
and I am giad that this has been
detected long before any damage
could be done.

SHRI1 C. M. STEPHEN: Let us now
adjourn.

MR. CHAIRMAN: As Chaiman, 1
fully anu sincerely associate mysel!
with the sentiments expressed by each
and every Member of the House.

I remember Rajaji, ihe late Shri C.
Rajegopaiachari at onc point of time
described Pandit Nehru as God's gift
to the nation., I for one feel, and
strongly feel that Shrimati Indira
Gandhi is Almighty’s «'ft not only to
Mother India but to the entire worlkd.
I for onc also feel that jt is the per-
sonality, the leadership, the incomp-
arable leadership of Shrimati Gandhi
whirich stand between the cntire
country  functioning as a de-
mocracy, and chaos and
anarchy overtaking our country
and cur country going to pieces. I
believe that, as the incomparable lca-
der of the non-aligned nations, she
has been playing perhaps the greatest
role and will continue to play the
greatest role in preventing the Third
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World War which is bound to be a
nuclear war, breaking out and thus
saving the world from its doom and
destruction. In a situation like this,
I do not know what to do or say. As
a believer in God, I pray to the Al-
mighty that May He in his mercy
keep her alive, against all sorts of
dangers through {air weather and foul,
through the present perilous period
so that she may continue to serve not
only Mother India, not only the causes
which have been dear to us Lut also
the entire human race,

With thesec words. I hope and pray
that everything will be done which
our nation can do to keep her fit and
safe; look after her health-——When Mr.
Winston Churchill become the Prime
Minister of England, during this Se-
cond World War, the then Cabinet de-
cided immediately to place the best
physician at his disposal to look after
hiz health—and toke every possible
step for safely in "all circumstances.
T am sur: that good wishes and bless-
ings of ihi» entire natiorn will bhe with
her whea she will go  out on her
tour.

Shri Ghulam Mohammad Kha:y will
continue his speech tomorrow The
Housze stands adiourned to reassemble
tomorrow at 11 AT,

19.07 hrs.

The Lok Sabha they adojurned  till
Eleven of the clock on Tuesday April
28, 1981/Vuaisakha 8, 1903 (Saka).
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